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THE TAIJ~IL N D U  PASCHAYATS A C ,  I958. 

SECTIONS. 

1. Short tittle, ex te l~ t  and comnlencement. 

CHAPTER 11. 

, F~~~~~~~~ OF PANCHAYAT VILLhGES, 
~ANCHAYAT TOWNS AND 

p ~ ~ c  BAY AT TJNIoNS. 

3. va;mation of v ~ , &  oy at villages and pmclla~at 

4. Townships. 

5 ,  constiation OF certain town pancllnyat arean as , 

mllniclpalitie~. 

6 ,  Extension of P ~ O V ~ S ~ Q ~ S  of Natlu Dist~ict 
~ ~ ~ i ~ i ~ a l i t i c . ;  \c i ,  1920, 0' of 'LnY r1l1es made 
thereunder. 

7 .   mation ion of pa,.l~llay2%t 'tl flio 11s. 

C-JJ~STITU~~TON OF FANCW AYhTS AN19 
p h ~ ~ l l ~ y  4T UNION COu NC iLS. 

ages and towns and y Constirution of panchayats for vill - 
their incorporation 

g , &heration f ~l~ssification of  OW" and viilaIFsb 

'10: Strengh of a panchayat. 

Constitution of panehayat, union councils 
panowat unions and their ~ncorporation. * 



12. Composition and strength of a panchayat union 
council, 

I 

13. Repeal of Tamil Nadu Acts XIV of 1920, X of 1950; 
XXX of 1955 and XI11 of 1957. 

ELECTIONS AND TERM OF OFFICE 
OF MEMBERS. 

14. Election of members. 

15. Reservation of seats for members of Scheduled 
Castes, Scheduled Tribes and co-optation of women. 

16, Division into wards. 

1'7,. Term of onice of:nembers. 

18, Panchayat to elect members in c:c:tnin cascs and 
t l ~ c  1:crm of oflicc o f  such mcmbcrs. 

2Q, Preparation and publication of electoral roll and 
qualificati~ns Tor it~clusloil i l i i : ~  cio. 

21. (Omitted). 

QUATdIFICA1'ION, DISQUALIIyICATIOhr, ETC., 
OF MEMBERS. 

23. Disy ualiiicatiorr ( i f '  officers :rntl sc,+\7nlkis of Govern- 
IIICII~: ant1 Ioc:r? i:r,~fics. 

24. Disqualific,?titi~) of persons convicted of election 
offences. 



SBCTION~. 
28. Authority to decide questions of disqualification 

of mehbers. 

29. president and Vice-president of panchayat. ' 

30. Election o f  president. 

3 1. Election of Vice-president. 

32. Cessation of office of president and vice-president. 

32-A. president, Vice-preside .. t or member not to cease to 
bold osce, 

. 33. Functions of !:he 

34. Devolution and delegation of president's functions 
and faling up of vacancies in the oftice of president. 

35. Delegation offunctions of president. 

36. Chairman and Vice-Cbair~nan of p:kochaya~ union 
council. 

/ 

'*I 
/ 

36-A. Election of chairman 

1 36.43. Election of vice-chairman 
i 

i 3 5 . ~ .  Cessation of o lGce of chair~n 811 ai7d vice-chairman. 

1 
- 37. Devolution and delegation of chairman's functions 

and filling up of vacaacies in the oEce of chairman. 

MEMBERS. 

38. Rights of individual members 

39. NO vice-president, cl"~ir man, vice-chai re 
man member to receive rernuncrati on. 
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SECTIONS, 

'THE EXECUTIVE OFFICER. 

40. Appointment of executive officers for certain - panchayats. 

41. Functions of executive officer. 

42. Devolution of functions of exezt~tive officer,. 

POWERS AND IXi' l ' l  l:S OF l'1lf: r ~ e c ~ ~ ~ v ~  
;'i 0 . i . i  IORIT'y. 

43. Functions of cscc~itive autliol,ity. 

45. Emergency powers of exccrtlive nutl:ority and 
conrmissior~er . 

I 46. Presidency al ini:zt i ngs of picnchnysts. 
L 47. Mcet.i~lgs of' p;~il~h:tyt~r union c~tlllcils. 

48. Members w ! ! ~ t ~  i o  abstaiti from titking part in 
discnssio~~ and vol i~ig. . 

50. Power of pnr~cll:~yal. anti pnt~chnyirt union council 
to c3ll for t.cccrrct s. 

52. *.ppoin~arctrt of jo in t  co111nlitt~e~. 

53. Committees, 

54. Administr:ttioc r -pi)tts af pnnchnyatse 

55. Administration re ports of psnchayitt 141 jion souad js . 



1958 : T.N. Act 

56. Acts of panchayats, pawhayat uilion c o i:ncil s , 
t c ,  not to be invalidated by informality, 
vacancy, etc. n 

ESTABLISHMEN?. 

57. Establidlmcnt of nmdmyats and pan chayat union 
cou.ncils. 

58. Conditions of service of officers a d  serv:~nts. 

59. Appointment of common officer. 

60. Transfer of officers and servants. 

61. Power to punish officers and serwnts. 

62. bLpplicabiiity of certain scctiolls to public health 
establish~nent . 

CHAPTER 111. 

F + J ~ ~ ' & ) ~ J ~ ,  POWERS AND PROPBRTY OF PANCHAYATS A m  
PANCHAY AT UNION COUNCILS. 

63. Duty of panchayat to provide for certain matters. ?I 

64. Power of pmchayat to provide filr certain other 
I 

1 

matters. I 
I 

65. Duty of pnnchaynt union col~ncil to provide for 
certain ~i-ratters. 

66. E~~trustmel~t of execution of National ~xtension 
Service Scheme of Community Development 
to pn~~chtiyc~t union councils. 

67. Power of panchayat union council to provide 
for certaill matters. 

68. Comman water -works and bmiiil and burning 
grounds, etc. 
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SEC TIONS , 

'IXE EXECUTTVF 0 ~ t ; l s ~  r;. R - 

40. Appoil~tlnt nt 01' executive oficcrs ihr certain - panchayats. 

41. Functions of executive officel.. 

42. Devolution of functions of cxect: tive officer. 

POWERS A N D  DUTIES OF TBE EXECUTIVE 
A UTX3ORITY. 

43. Functions of esccutive autltority. 
I 

T l l ~  COMMISSIONB R. 

4. Comn~issioncrs. 

45. Emergency powers of executive aufhority and conrmissionc~.. 

46. Prcu~u ,...:y t ~w~et i~ igs  of' p:ttlch:iy:lt~. 

I 47. Mceti~las of p:i!ichay:it union coil~~cils. 
4 
ti, 

48. Membei+s W!ICII LO abstain From taking part in -ni 
b ?  

+ ." 
discussioi~ cc.nti voting. 6 sp 

49. Minutes ol' pi.o~ecdings. a"i 

50. Power of panch:~yat and pnnchay~~t tlnion coundl 
to calf for rrxc I!-ds. 

51. Procu~di~ I ,:$ u f j':rrlchnynts, pn nc I~;~y; l t  union 
council..; and c.0 rnrtlitt.ces. 

53. Cammittces. 

ADMINISTRATION REPORTS. 

54. Administration reports of panchayats, 
$ 

1 $5. Administration regart a af aanchapme *r*s:n- -..-- - * a  



i , A . 86. 'Panchayat to rcgulate t b ~  uso 01' ccrtaio poram- 
bokcs in ryotwari tracts. _r 

L 

87. Panchayat 1.0 rcgulatc the use of certail~ coinlnunal 
lands in estates goverlled by i h ~  Tamil Nadu 
Estates T,and Act, 1908. 

SS. Collcctcd :icwag, etc., to bcloilg lo pnl~cllayat. 

89. Ii~~inov~rble propcrty requiscd by panchayats 
may be acquired irnder the Land Acquisition 
A C ~ ,  1894. 

90. Contributions from persons having control over 
placcs of pilgrimage, ctc. 

91. Power to order closure of placcs of public enter- 
tainment. 

92. Minor suffering from dangerous disease not to 
attend schools. 

93. Coln pulsor y vaccination. 
94. 0blig:~tion to give information of smallpox or 

cholera. 

95. Prccal~tions in case of da.ngercus tiiitks, wells, 
holes, etc. 

96. Rcmova.1 of filth or noxiolts vegetation from 
la;.lJ, alle b~~i~J inqs .  

97. pa wcr of co~nmissioner or e:cecntivc authority 
to us(: or sell materials of dimgerous structure 

99. Public :markets. 

100. Licensing of private marlicks. 

101. ~ c o i s i o l ~  of tlispotcs as to whcther places are 
inar kct s . 

102. Prohibition of sale in unlicensed private markets, 
etc. 7 

103. Prohibition against "sale in public roads. . . . 



104. Classification of markets. 
105. Acquisitiou c f  ;ight of persons to hold private 

market. 

106. Public landins places and cart-stn~lds, ctc. 

107. Privatc cart-st aads. 

108. Public ' sfnuglrtc~*-lrouses. 

109. Prohibition or regulation o f  the usr: o f  places for 
slaughtering ;u~i.ll~als and the licensing of 

I slaughtesers. 

110. Numbering or ilall~ing of buildings, etc. 
11 1. Purposes for which yhces may not be used without 

a licence. 

113. Power or Guvcrii~ncnt to illnke i%t~lcs i l l  respect 
of t he  grant. and rcnewal of liccnces and per- 
inissic3l1s. 

APPLICATION OF 'ITHE TAMlL NADU I'LACES 
OF PUBLIC RESORT ACT, 1888; 

1 14. Modification of t l'c Tamil Nad u Places of Public 
Resort Act, 1838. 

C lf AIYTER XV. 

T A X A - ~ I ~ N  AND FINANCE. 

I . . 115, Local cess. A< * 
4, kc? ,. 

Y*, $ -  
C 

~7,~;. , . &$:%% , , ' 116. Local cess surcharge. 
p;at.: . *  > r '. 
$% "'" 

d‘ .p. 
1 17. Rules rsgarding collection of local cess. ,' 

P* *- , 
G$ r;& 
$6:; * v , 

@+?. 118. Land Revelsue Assignment. 
2. . -- .- t 4. 'I,? 
- *  <,: - 119. Taxes leviabl : by panchayats. ,fi: . * . 

$., 2 ;". . Y 
-*.*At ...-- cr  .' I .- 

4 *. - - . '. . - " , . . .a  - \ - %  .,*. .- - ---- -- -"- ---- - > .  
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SECT~ONS. 2 
$. 
L 

h 120. House-t ax. f$" 
:* 

121. Profession-tax. * .e * .  

r, + 

121 -A. .Requisition on employers or their representa- 
1 tives to furnish list of persons liable to tax. 
Q 

p 121-8. Deduction of professio~l tax fvom salary or 
wages or other suin. 

122. Vehiclc tax. 

123. Appeals against assesslnents. 

124. Duty on transfers of property. 

125. Exeinptio~".~. 

126. Power to require land ravciluc staff to collect 
taxes aild fees due to panchayats. 

127. Wrjtc.-of of irrecoverable an~ounts.  

128, Local Edllcatio~~ Grant. 

129. Local Cess Surcharge Mntcliil;~ Grant. 

130. Classificatiuil of panchaynt development blocks. 

131. Local Roads Gral~t. 
(7 Cf;~tlt. 132. viliage House-tax Matchin, 

133. ~ e d u c t i o n  f r u n ~  grant in ~ e r t a i n  G , L ~ L z .  

134, Collstitution of Pawhayat Unio11 Fuld, Tow11 
pancjlay;lt F L ~ I L ~  and Village ?3atlcl~ayat Fund. 

~ANcI--AY AT UNION (GEN E RAL) FUND. 

13 5 .  panchayat Union (Gemral) Fund. 

136. par.chayat Uniou (Educatioo) Fund. 

137. Tows panchaylat fund a d  village pauchay-yat fund 



. s 928 Prr,:clr[cyt,s. 51958 : T.N. Act X& 

SBCTN~NS, 

I~XPENDITURE. 

138. Application of .moneys received and expendittue 
from funds. 

' 139. Expenditurc from panchayat fund and Panchayat 
union fund. 

140. Preparation and sanction of budgets. 
141. Appointment uf auditors. 

142. Contribution t o  expenditure by otiler local autho- 
rities. 

143. Recovery of hails and advances made by ~ o v ~ ~ n -  
incnt, 

CHAPTER V. 

CONTROLLING AUTIIORITIEs. 

1 .  

144. Appointment of office,, .. 
un im cou~lcils and pan~~ayats ,  ' r  ' I 

* ,> . - , 145. Pow:rs of iaspttcting officers. I 

I 

moval of vice-president. 
emoval of ch~tirman, 

'rnoval of vice-chairman . I 

152. Motion of no-cluiidence in j of 
panohayat 



154. Dissolution and supersession of panchayats. 
155. Di ssolvtion of panchayat union counci 1s. 
156. Powers of officers actii~g for or in default of pane 

chayat or panchayat union coum:il and li abili ty 
of panchayat or panchayat uniort Rnd. 

157. Delegation ( I ?  powers. 
158. Revi~ion- 

CHAPTER q. 

G B ~ R  AL AND MISCELLANEOWS~ 

LICENCES AND PERMISSIONS,' 

159. General provisions regarding licences and per& 
missions. 

160. Government and market cormnittees not to obtaia 
licences and permissions. 

POWER TO ENFORCE NOI?CES, ORDERS, ETC. 
L61. Time for complying with notice, order, etc., and 

power to enforce in default. 

POWERS OF ENTRY AND INSPECTION& t .  

162. Powers of entry and inspection. 
163. Testing of weights and measures. 
164. Power to call for i nformat ion from village head. 

men and hrnams. 

IAIMXTATION. 

165. kimiiation for recovery of dues. 

PROSECUTIONS SUITS, ETC~ 

tb6. Persons empowered to prosecute, 
167. Composition of offences. 
168, Prosecutions hnd cotnpoeitj ofis to be reported 

to panchayat or pan~h~jat  union council. 
i69. Sanction for prosecution. 
1?Q6 Ndw of eaion against panshayat, etc, 
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SECTIONS. 

\ 171. Protection of chairman, president and officers 
a 71;np in good faith. 

1 14. Injunctions ' not to be granted in election 
proceedings. 

173. Liability of the president, executive authority and 
members for loss, waste or mi.;application of 
property. 

174. Assessments " ctc., not to be impeached. 

t 175. Public roads, markats, wells, tanks, etc., to be 
open to all. 

176. Power to farm out fees. 
177. Adjudication of disputes between local 

authorities. 
" . 

CHAPTER VII. 

~ . J L E s ,  BY-LAWS AND PENALTIES. 

RULES. 

178.'%wer of Government to make rules. 

179, 'Penalties for breach of rules. 

, . . BY*LAWS, 
I ,  

180. By-laws and penalties fbr their breach. 
v 

PENALTIES. 

181. General provi sions reiardil~g penallies specified 
. in the Schedules, 

182. Penalty for acting as member, president or vice- 
president of a panchayat or as me7nber, chair- 
man or vice-chairman of a panchayat union 
counci 1, whei~ disqualified. 

183; Penalty for acquisition by an omwar or servnnt 
~f i riterest i17 co nfract work, 

.- - - - - - -  
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184. W~ongful restraint of exccutivt auihosity ot 
commissioner or his d.elegate. 

185. Prohibition against obst~uction of panchayats. 
panchayat union councils, etc. 

186. Prohi bit ion against removal or obli te~ation af 
not ice. 

187. Penalty for not giving information or pivj ng 
false information. 

188; Special provisions in the case of new panchayats. 
188-A Special provisions 'in the case of new panchayat - 

unions . 
189. Application of Act to transferred territory. 
150. Act to be read subject to Schedule IV l n  regard 

to '  first reconstitution of panchayats, and. first 
constitution of panchayat uni on councj is, et c. 

191. Panchayats to  cease to  perform functions of pan- 
chayat courts. 

192. ,Amendment of ?amil Nad.u Act Y of 1920. 
193. Amendment of Tarnil PJad.u Act VIll  of I 920. 
194. Amendment of Tamil Nad.u Act Ill of 1931. 
195. Arnndrnetlt of Tamil Nadu Act X of 1939. 
196. Amendment of Tamil Nadu Act XI11 of 1957. 
197. Constructior of referencr s to " local bcards ", 

c 6  Tamil Nad.u Local Boards Act, 1920 ", et C. 

198. Power to remove difficulties. 
199. Rules, l~olifications and 07-d.crs to be placed 

before the Legislature. 

SCHEDULES. 

SCHEDULE 1. 
SCHEDULE II---ORDINARY PENA~~IEs .  
SCHEDULE 111.-PENALTIES FOR CONTINUING 

C 

BREACHES* 
SC-ULE IV-TRANSITIONAL PROVISIONS. 

125-3-53~ 
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l[TAMXC NADUJ ACT No, KXXV OF 1958,$ 

(fieceived the assent of the President on the 22 2d Junuar~. 
1959 ;first published in the Fort St. Geoi,ge Gazette 
Extraordinary on the 30th Jantrary 1959 (Magha 10, 
1880)]* I I 

- I 
An Act to make better pro~ision for the organization 

of village and town panchayats and far the con- 
3titution of panchayat union councils, 

WWBW~GAS it is necessary in the national interest that the 
production of food should be increased progressively from 
year to year so as to keep pace with the growth of popu- 
lation and that the growth of population should be brought 
under control ; 

4 These words wore substituted for the word I t  Madras *' by the 
Tamil Nadu Pldapta.ticbn of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969. 

2 Por Statomeat of Objects and Reasons, see Fort St.. George . 
Sazette Extraordinary, dated the 2nd September 1958, Part Iv-A, 

Pages 405 tw414. 

This Act was extendcd lo the transferred, territory by section 3 (1) 
of tht; Tamil Nadu l>rzrzchayats( Extension to Transferred Territory) 
and Pancbyat Union Councils (Special Provisions for First Consti. 
tution) Amendment Act, 1961 (Tamil Nadu Act 27 of 1961), subject 
to the provisions of sub-section (2) of the latter Act, repealing the 
~rresponding law in forcrcc in that territory. 

This Act was extended to the added territory by section 4 (1) of 
the Tamil Nadu Di qtrict Development Councils and Panchayats 
(Extension to Added Territory) Act, 1961 (Tamil Nadu Act 28 of 
1961), subject to the provisions of sub-section (2) of the latter Acf 
repealing the corresponding law in force in that territory. 

I 

\iaut: of seaion 35 (i) of the Tamil Nadu Town and Country 
pla&ng Act, 1971 (Tamil Nadu Act 35 of 197%) any development 
plan prepared under the said Act may, inter alia, provide for the 
suspension, restriction or modification of any provision in the Tamil rn 

Nadu panchayats Act, 1958 (Tamil Nadu Act X 9 V  of 1958) so 
far as may be necessary for the proper carrying out of such develop 
me& plan. 
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WHEREAS the measures designed to secure these two 
national purposes depend for their successful implements- . 
tion on their being undertaken as part of a comprehensive . 
programme of n easures designed to promote rural employ- 
ment, to improvl : rural living conditions, to provide cultural 
and recreational facilities in rural areas, and thus to raise 
the standard of living of the rural people; 

. . WHEREAS such a comprehensive programme of measures 
has been framed and is embodied in the National Exten- 

\ 

. v sipn Service Scheme of Commuqity Development, and, 
in pursuance of such scheme, various services are being 

. ,  . organised, works constructed and other facilities provided 
in rural areas ; 

.' W WHBRBAS a stage has been reached when statutory pro- 
vision has to be made for the setting up of local adminis- 
trative organisations in rural areas so as to be capable of 
undertaking and digcharging the responsibility for effi- 
cient maintenance and further progressive development 

- of the services, works and other facilities aforesaid ; 
fl AND WHBREAS it is a Directive Principle of State Polby 

embodied in the Constitution that the State should take 
steps to organise village panchayats anti endow them with 
such powers and authority as may be necessary to enable 
them to fanction as units of self-governinent; 
BE it enacted in th.2 Ninth Year of the Kepublic of India 
as follows :- 

CEIPJ?TER I- PRELIMINARY. 

Short title, I. (1) I his r ict ]nay be called the "'[Tunnil Nadu] Pan.- * 

extent and chayats Act, 195 8. " 
commence- 

ment. (2) It extends to t lle whole of the "Sttae of Tamil' 
Nadu] except (i) ttie City of Madras, (ii) the municipali- 
ties governed by the '[Tamil Nadu] District Municipalities 
Act, 1920 ('[Tamil Nadu] Act V of 1920), (i ;i) the canton- 
ments governed by the Cantonments Act, 1924 (Centla1 
Act I1 of 1924), and (iv) the townships governed by the , 

I Mettur Township Act, 1940 p(Tami1 Nadu] Act XI of 
1940), the Gourtalism Township Act, 1954 (l[Fdmil Nadu] 
Act XVI of 1954) and the Bhavanisagar Township Act 
1954 (l[Tamil Nadu] Act XXV of 1954). 
I__CC --------- 7--, 

1 Th~,se w.)rds wzrc substituted f o ~  the word v b  Madras " by the 
Tamil Nsdu Ad:.tptati.~n of Laws OrcZer, 1909, as amended by the 
T3mil Nrid~~ Atlaptat ion of Laws (Second Amendment) Order, 1969 

2This cxr>rc%si >n was cubstituted for the expre\sion '4 State of 
Madras " by the Tamil Nddu Adaptation of Laws Order, 1969, as 
amcnded by thc Tamil Nadu Adaptation of Laws (Second Amend- 
ment) Order, 1 969. 

- .r - - -.- "... 
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(3) It shall mme into form on such date*, not being 
later than the 2nd d q  of O ~ i o b ~ r  1961, as th:. G m - z r m n ~ ~ t  
may, by notification, appoint ; and different dates may be 
appointed for different provisions of this Act or for diEe- 
rent areas. . 

2. In this Act, c~ilesc there is anything repugnant in Definitions. 
the subject or context- 

) b u i l d  ' includes a ' ouse, out-house, tenb, 
stable, latrine, shec'., hut, wall (other than a boun- 
dary wall not exce:ding eight feet in  heigh~) and any 
oi.her such struct re, whether of masonr;., bricks, wood, 
mud, metal or any other material whatsoever; 

(2) casual vacancy ' means a v .cancy ocairring 
otherwise than by efflux of time and ' casual ejection% 
means an election held to fill a casual vacancy; 

(3) ' Chairman ' means the Chairman of the 
i'anchayat Union Council ; 

(4) ' Collector ' means the Collector of the revenue 
district ; 

(5) ' comlnissioner ' means the commissioner of the 
panchayat union ; 

'. (6) ' company ' means a cdhtpany as defined in 
the Companies Act, 1956 (Central' Act I of 1956)-and in- 
cludes a foreign company within the meaning of section 
591 ofthat Act ; 

(7) ' district ' means the revenue distl ict referred 
to in sub-section (1) of section 3 of the :-[Tarnil NaduJ 
District Development Councils Act, 1958, or the locat 
area constituted into a district under sub-section (2) of 
that section as altered by the notifications, if any, issued 
under sub-section (3) of the same section ; 

(8) '"District Development Council ' means the ' 

District Development Council established under the 
'[Tamil Nadu] District Development Councils Act, 19-58; -_ ----- ---- - - 

i These words were substituted for the word '' Madras " by the 
famil Nadu Adaptation of Laws Order, 9969, as amended by.the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969. 

* In all the arerLs of the State except in the Kanyakumari district 
and the Shenc..,ttah taluk of the Tirunelveli district--- 

(i) sections 1 and 196 came into farce on the 31st day of Januarr 
1959 ; and 

(ii) the remaining provisions Came into f0Xe on the 1st day 01 
January 1960. 
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9i~k<[(g-A) ' drain ' means a rain or storm water drain 

andwater tables, chutes, and the side drain exclusively 
dk&tint'to drain awav the rain water falling on the surface 

' E t  r af any street, bridie or causeway, but does not include 
a drain or sewer within the meaning of. the Madras 
Metropolitan Water Supply and Sewerage Act, 19781; , 

1:n.: i ,a : (9) ' election a~thority ' means such authority, not 
being the president or vice-president or a member of the 
payhayat or the chairmm or vice-chairman or a member 
of the panchayat union council 8s may be prescribed ; 

(10) ' executive 'autl~ority ' *  means, in the case of 
, a town panchayat, the executive officer and in the case of 

a village panchayat, the president ; 
, (1 1) ' executive ofEcer ' means the executive officer 

s '  , of 8 town pancha.y:$t t; 
(12) ' Goverrmwe~i t ' mb,lju &c Gtnte Government : 
(13) cl~ousep means a Suilding fit for human occupa- 

tion, whether as I rcsidence or otherwise, having a sepa- . rate principal entrance from the common way, and includes 
any shop, workshop or warehouse or ally building used 
for garaging or parking buses or as a bus-stand ; 

(14) ' hut ' means m y  building which is construoted 
principally of wood,g~~~d, leaves, grass or thatch and 
includes any tempora:<p structure of whatever size or any 
small building of' whatever material mad,e, which the pan- 
chayat may declare to be a hut for the purposes of this 

I Act : 
' 

(15) 'Inspector' means any officer who is appointed 
by the Government to exercise or perform any of the 
powers or duties of the Inspector under this Act ; 

(16) ' latrine ' includes privy, water-closet and 
urinal ; 

2[(17) ' memhr ' means a member of d panchsyat 
or of a panchayat union council, as the case may be, and 
tncludes a co-opted member ;] 

(1 8) ' ordinary vacancy ' means a vacancy occurring 
by efflux d t i ~ e  and ' ordinary election ' means an elmtion 
helC ' 3  fill an ordinary racancy ; 

.-.LI 
__I- ' This clause was inserted by Part 111 (i) of ~ c h e d u l ~  to, 

. and section 85 of, the Mqdras Metropolitan Water supply and 
Sewerage Act, 1978 (Tamil NP du Act 28 of 1978). 

This clause was atbst;tuted for the original cIause(l7) by section 
2(i) ofthe 'I'amil Nadu Panchzyats (Amendment and Miscellaneoq 
Provisions) Act, 1964 (Tanxi1 ~ a d u  ~ c t  1 8 of 1964). 

- .  > .  
' .*'-.-.' 

- -  - -- ./ 
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(19) ' owner ' includes-- 
(a) the person for the time beii,g receiviag 0 1  entitled 

to receive whether on his own accouni cr on behalf of 
another person as agent, trustee, guardian, manager 
or receiver or for ;my religious or charitable purpose the 
rents or profits of the property in cdnnexion with whicl. 
the word is used ; and 

(b) the person for the time being in charge of the 
animal or vellicle in connexion with which the word is 
used :, 

(20) ' panchayat' means the body constituted for 
the iocal administration of a village or rown urider this 
Act ; 

(11) ' panclmyat development block ' means the 
area declared by the Government from time to time to be 
a pan.ch.ayat development block for ibe purpoqes of this 
Act ; 

(22) 'panckayst town9 means any locd area over 
which a panchaynt which is classified as a town panchayat 
under this Act has jurisdiction ; 

(23) ' panchayaAt union ' means ally local area which 
is declared to be a panchayat union under this Act ; 

(24) ' paucbayat union council ' means the body 
constituted for the administration of a panchayat union 
under this Act ; 

(25) "panchapt village ' ineans any loca.1 area over 
which a village panchayat has jurisdiction ; 

(26) ' presidc n t  ' ineans the prr:sidenf: of's panchayat ; 

(27) ' private roag means any street, road, square, 
court, alley, passage, cart-track, foot-path or riding-path 
which is not a+ public road ', but does not include a path- 
way made by the owner of premises on his own land to 
secure access to, or the convenient use of, such premises ; 

(28) ' public road ' means any street, road, square, 
court, alley, passage, cart-track, foot-path or riding-path, 
over which the public have a right of way, whether a 
thoroughfare or not, and includes-- . 

(a) the roadway over any public bridgea or cause 
way ; 

(b) the footway attached to any such road, pubtic 
bridge or. causeway 3 and 
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(c)  thcdrnias attached to any such road, public 
' bridgcor~~tusew~y,n~~dtho~and,wheli~c~~covercdornot by 

any pavement, veranda, or other struciuue, which lies 
on either side of the roadway up to the boundaries of 
the adjacent proparty, .~hether that property is private 
property or property bclongi~*f the Stair or Central 
Government ; 

(29) a person is deemed to have his 'residence' 
or to 'reside' in any house if he sometimes use ; any 
portion thereof as a sleeping apartment, and a person 
is not deemed to veasc to reside in any such house merely 
because he is absent from i t  or has elsewhere another 
dwelling in which he resides, if he is at liberty to return 
to such house at any time and has not abandotaed his 
intention of returi~ing ; 

. 1 

(30) 'revenue district' means any local area which 
for the purposes of revenue administration is under the 
charge of a District Collector, after excluding therefrom 
all areas included in-- 

(a) the City of Madras including Fort St. George . 
with the glacis ; 

(b) municipalities constituted under the '[Tamil 
Nadu] D;~trict Munisipalities Act, 1920 ('[Tamil Nadu] 
Act v of 1 9 ~ ~ 1  ; and 

( c )  cantonments constituted under the Canton- 
ments Act, 1924 (Central Act I1 of 1921 ) ; 

(31) 'Schedclec! Castes' shall have 1l.e same meaning 
as-in the Constitutioa of I d i a  ; 

. 
2[(3 1 -a) .'Schzdule Tribes' shall have the same 

/ meaning as in the Constitution of India] 

----..- ---.--- ---- . - ". . .,-, 
1 These words were slmbstituted for the word <'Madrasw by the 

, , - Tamil Nadu Adaptation of Laws Order, 1969, as amend>:d by the 
, Tamil Nadu Adapttition of Lads (Second Amendmwt) Order, 1969. . 

8 This clause was inserted by section 2 (ii) of the Tamil Nadu - 
. Pmchayats (Amendment and Miscellaneous Provisions Act, 1 9 ~ )  
(Tamil Nadn Act 18 of 1964). 

" *  - . ..?- * =. ----- - --- - - - - - - - -  -* -.- - 't" *-&.,&%&asam 
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(32) 'town' means any local area which is declared 
.o. ';e s canchavu - A  t town under sectioo 3, sub-sectio Dl 

(1) ; 

I 
C I 

(33) 'town panchayat' means a paacha yat classified 
as a town panchayat under this Act ; 

I 
(34) 'unreserved forest.' means a forest not notified. 

under section 4 of the l[Tamil Nadu] Forest Act, 1882 
I 

(l[Tainil Nadu] Act of V of 1882) and includes unreserved 
land at the disposal of the Government ; 

(35) 'village' means any local area which is. declared 
to be a panchayat village under section 3, sub-section 
(1) and 'revenue village' means any local area which is 
recognized as a village in the revenue accounts of Govern- 
ment after excluding therefrom the areas, if any, included 
in- 

(a) the City of Madras including Fort St. George 
with the glacis; 

8) municipalities constituted under the '[Tamil 
Nadu] istrict Municipalities Act, 1920 ('[Tarnil Nadu] 
Act V of 1920) ; 

(c)  cantonments constituted under  ILL Canton- 
ments Act, 1924.(Central Act II of 1924) ; and 

(d)  the townships constituted under the Mettur 
Township Act, 1940 ('[Tamil Nadu] Act XI of 1940), 
the Courtallam Township Act, 1954 ('[Tamil Nadu] Act , 

xVI of 1954) and the Bhavanisagar Township Act, 1954 
C[Tamil Nadu] Act XXV of 1954). 

(36) 'water-course' includes any river, stream or 
d n n e l ,  whether natural or artificiai ; 

(37) 'year' means the financial year. 
--.I-.-- --- ---- -- -- --.--- -- 

1 These words were substituted for the ~ o r d  "Madras" by the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 
1969. 



CHAPTER ' 11.-@O~\JSTflCUTXON AND GO VERN- 
MENT OF PANCHAYATS AND :i>AN@HAYAT 
UNLQN COUNCILS, 

I FORMATION OF P A N C H ~ T  VILLAGES, YANCHAYA'I' T O W S  
AND PANCHAYAT UMIQNS, 

3; (1) '[The Inspector]-- Formation 
of pawhayat (a) Z[may, by notification, classify and declare 

'Illass panchayat and every local area possessing urban characteristics and] 
towns. comprising a revenue village or villages or any portion 

of a revenue village or contiguous portions of two or' 
more revenu3 villages and having a population esti- 
mated at not less than five thousand and an annual 
income estimated at not less than ten thousand rupees 
as a panchayat town for the purposes of this Act ; 

(t> 3[shall, by notification, classify and declarer 
every other local area comprising a revenue village or 
villages or any poltion of a revenue village or contiguous 
portions of two or lrlore revenue villages with z popula- 
tion estimated at not less than five hundred as a panchayat 
village for the purposea of this Act ; and 

(c) *[shall, by notificatior, specify the name] of 
such panchayat town o i p:: nchayat village. 

(2) (a) The lnspec?or may, by notification, exclude 
from a village or town any area comprised therein; pro- 
vided that the populatioll of ,the village or town, after 
such exclusion, is not less than five hundred. 

(b) In regard to  any area excluded moder clause 
a ,  the Inspector shall by notification under sub-section 
1 declare it to be a village or town if it has.a population t !  

' ,. of; not less than five hundred or if its population is less 
. than five hundred include it in any contiguous village 

or town under clause (c) (i). 
..----- 

1 These hords were s~bctituted for the words "The Inspmor 
shall by notification" by section 2 (i) of the Tamil Nadu Panchayats 

. (Amendment) Act, 1970 (:Tamil Nadu. Act 11 af 1970), 

a These words were substituted far the words 'klassify and 
declare every local area" by seckjon 2 (ii), ibid, I 

8 These words were substituted for the words "classify and 
declare?' by section 2 (iii), i5irl. 

+These words were substituted for the words ''specify the name*' 
b'y section 2 (iv), ibid. 

- - "- 



(c) The Xasj?ector may, by notiticrtiou,- 

(i) include in a village or town any local area .I 

eontiguws th.ereto ; OJ- 

(ii) calmel o~ modify a notificatio~l issu,ed under 
sub-section (1) ; or 

(iii) alter the name of any viliagc at- town 
spedfied under sub-section (1). 

(d) Before issuing e notification under - clause (a) 
,or under clause (b) read with sub-section (1) or under 
clause (c), the Inspector shall give th.e pancha yat or : v i e  ' 
panchayats which will be affected by the issue of such t 

1 notification a reasonable opportunity for showing 
cause zg?.inst tile proposal and shall consider th-, expla- 
natioils and objections, if any, of snch panchayzt or 
panchayr t s. 

(3) Any rate-payer or inhabitant of such area or 
any panehayat concerned may, if he or it objects to any 1 
notification under su b-sc ction (1) or sub-section (2), I 
appeiil to the Government within such period as may be 
prescribed. , I 

I 

(4) The inspector may pass such orders as he may 
deem fit- 

(a) a s to the disposal of the pi opcrty vested in a 
hanchayat which has ce~sed to exist, aod the discharge 
o f  i t s  Biabilities, . 

(b) as l o  the disposal of any part of the property 
vested in a panchayat which has ~ c ~ s e d  to cxer~ist. 
jurisdiction over any local area, nnd the discharge of the 
liabilities of t k  panchayat relating i-u slash property ot- 
arising from such local area. 

Pa11 order made under tXii% S U ~ ~ L C G L I O ~ I  may 
~oi~tairi such supplomental, incidental and ~oraseque;t,ial 
provisions as the Inspector may deem tl~~ccssar,: and it1 
particl~lar may direct- w 

(i) that- any tax, fee or other sum due to t h ~  
anchayat or where a panchayat has ceased to exercise 

urisdiction over any local areaa, such tax, fee or othe~ . Y  
s l ~ m  due to the panchayat a s  relates to that area shall 

I 

i 
be ayable to such authorities as m~). be spe~iciled in the 

! or B "8% 8 
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(ii) that apprals, petitions, or other applica- 
tions with reference to any such tax, fee or sum which 
are pcnding on the date on whichthe panchayat ceased 

. to exist or. 3s the cast may be, on the date on which the 
p?nchayat w s e d  to excrcise jurisdiction over the local 

, 'area, shqll b: dispos:d of by such authorities as may be 
specified in the order. 

ToiRnships. 4, (I) Th.5 Govcrninent may, if a specific motion is 
% passad to that cffccl by both Houscs of the Legislature, 

' declerc any village 01- town or any spcified part thereof 
to bz a township if it is an industripl, labour or institu- 

, tional colony or a hcnltlz resort. 

(2) In regard to anxr area declared. to be a township, 
the G0v~rnmen.t shall, 'by notificatio13, c0ns1titute a town- 

, ship committee. 

\ 
\r 

I 
(3) A potifiei tion issued by the Government may 

.. 4 
direct thp.t any functions vested in a psnchay.at by or under 

I this Act shall b: transferred to and performed by the 
township committee and shall provide for- 

\ .  . .  - 3  (i) the total number of mcmbers of the township 
f l  committee ;- 

'6 
I 

(ii) the persoils who shall be ihembers of the 
township committee or the manner in which they shall 
be. chosen ; 

(iii) the person who shall be the chzirman of 
the township committee or tho manner in which he shgll 
*$be elected or appointed ; 

(iv) the ,term of office of members and the chair- 
man; , + 

(v) the restriu:ions and conditions subject to 
which the township ccmmitteerrnay p c r f ~ r m  its functions; 
and 

(vi) the procedure of the township sommiitee. 
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(4) The Government may, by notification, direct 
th2.t any of the p-ovisio~~s of this Act or of the '[T?.mil 
Nadu] District Municipalities Act, 1920 ('Fa mil Nadu] 
Act V of 1920), or of 8ay rules mzde t I ~ e r  eunder or of 
any other enactment for he time being i ra force else- 
where in the #[State of Tamil Nadu],%ut not in the village 
or town or. specified part thereof refcrred to in sub- 
section (1), shall apply to that village, town or part to 
su ch extent and subject to suc:h modifications, addi t i c  ns 
and restrictions as may be specified in the notification. 

5. (1) The Government may, by notification, direct Constitution 
that any panchayat town with a population es;im?.ted ofcertain 
at not less than twenty thousbnd and. with an eslim2,ted town 

panchayat annual income of not less than one lakh of rupees be a&s, 
con'stituted as or included in a municipclity for the pup m ~ ~ P a l ~ -  
poses of the l[Temil Nzdu] District Mu nicip.lit ier Act, ties. 
1920 (l[T~mil Nadu] Act V of : 1920), wjl l~  effect on and 
from such date as may be specified in the notification: 

Psovidcd tl~?.t before issuing a ljulifimt io n 1r11d cr 
this sub-section t be pa 12cllayct conc~:l-n~d shil ll bc given 
a reasonable oppertu i~ity for showing causc against 
such proposaL 

(2) The Government may, on an applic~tion frola 
the panchayat concerned, by notification direct tl~at any 
local area in which a town pawhayat exercises jurisdic- 
tion with a population of less than twenty thousand, 
but has an annual income exceeding one lakh of rupees 
be constituted as or includedin a municipality for the . 
purposes of the [Tamil Nadu] District Municipalities 
Act, 1920 ('[Tamil Nadu] Act V of 1920), with effect 
on find from-such date as may be specified in the notifi- 
cation t 

provided that the Government shall not so direct 
if the panchayat union council exercising jurisdiction 
over the area concerned objects to the issue of such 
dir~ction and the Government are of opinion that the 
objection is well founded. 

-I- --- ̂- _ - - - . - -  

1 These: words were substituted for the word "Madras" by the 
T-il Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969. 

2 This expression was substituted for the exlx'ession "State of 
Madras"-by the Tainil Nsldu Adaptation of l,a\~s Order, 1969, as 
amended by the Tamil =du Adaptation of Laws (Second Ammda 
ment) order 1969. 



(3) If any local area in which this Act is in force 
is constituted as or included in a municipality as afore a c 

, - said- 
(a) the Government may pass such orders as 

they may deem fit tbr the transfer to the council of such . 

municipality or for the disposal otherwise of the assets 
of or institutions belonging to the pancha.yat in the local 
area and for the discharge of fhe liabilities, if any, of such 

I " p d a y a t  relating to such assets or institutions ; and 
(b) the members of the panchayat '[including 

, 
the president] holding office .on the date of the constitu- 

::: .. . tion or inclusion aforesaid shall be deemed to be the 
4 

. . elected members of the council of the municipality afore- 
, ? -. 

"*.' aaid under the Tsarnil Nadu] District Municipalities. 
2 \; ,. ' rfi 

.,:t.f;.:' * Act, 1920 (2[Tainil Nadul Act V of 1920), and such 
4 

. members shall c0ntinu.e to hold office up to such date 
' \ 
. I .  I 

as the Government may, by notification, fix in this behalf, 
. 

, I  

or in case no such date is fixed, up to the date ';on which 
' 

2.;- - . 
P ,  , 

their term of office would expire under the said Act, if 
.f,5i;: f they had been elected members of the council of the 
4;;: '.' . . mu~cipality aforesaid. 

< i-,; ,:- 
.: s 

~ ". 
; .  ' '  W d o n g f  . 6. (1) The Inspector may, whether at the request: 

5 4 

:?- pr0fl$&*sf of the panchayat or otherwise, by notification, declare . . 
- .  . ~ Nadu] that any of the provisions of the g[Tamil Nadu] District ' 

District Municipalities Act, 1920 eparnil Nadu] Act Vtof 1920), 
Munici- or of any rules made thereunder, shall be extended to, 

pali t i~  Ad and be in force in, the village or town or any specified 1920, or of 
aDY r* area therein. 

madgth- 
.under. (2) Tht: provisons so notified shall be construed 

with such alterations (not affecting tl~t: substance) as 
may be necessary or proper for the purpose of adapting 
them to the village or towo or specified 3 rc;! therein. 

(3) Without: prejudice to the geuerality of the 
foregoing provision, rtll references, in the provisions SO 
aotified, to a municipal ~ouzcl! cv: tlze chairman or tfie 
executive authority thereof shall be construed as references 
to the panchayat or the president or the executive authority 
thereof, all refe;*e~.ces to any officer or servant eof a 
municipal counc:iil as ?references to  the corresponding 

-*- 

1 These words were inserted by section 3 of the T a d  mu 
Panchayats (Amendment) Act, 1970 (Tamil Nadu Act 11 of 1970). 

a These words were substituted for the word "Madrass' by the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu' Adaptation of Law8 (Second b e n - n t )  Ordw 
11968. 



o f i ~ x  or servant of the pitnchayat, i ~ l i i i  ;rli I ~ \ ~ > I , - ~ I L * L * S  

to the municipal lirr~its as references to  ti^,- l i n ~ i t s  ~ r t '  t11c 
village or town or sprcified area thereil'i, ns tllc c:~sc may , 

be. 
# 

3. (1) The Government may, from time to time, ~ ~ r m ~ t i ~ n  d 
publish a notification, of their intention- parchay at 

unions. 
(a) to declare any local area forning a develop- b 

ment block for the purposes of the National Extension 
Service Scheme of Community Development to be a 
panchayat development block ; and 

(b) to constitute for every slloh panchayat 
development block a panchayat union. 

4 

i 

(2) Any inhabitant of a local area in respect of 
which any such notification has been published may 
submit his .objection in writing to anything contained 
in the notification to the Government within six weeks 
from the publication of the notification and the Govern- 
ment shall take all such objections into considefation. 

(3) After tlie expiry of six weeks &am the publi- 
oation of the noti6cation aud after co asidering the 
objections, if any, which have been submittel, the Govern- 
ment may, by notification- 

(a) declare the local area to be a pawhayat 
development block ; 

(6) declare the said panchayat development block 
to be a pancliayat union ; and 

(c) specify the name of the panchayat union. 

(4) The Government may, by notification- 
(i) exclude from a panchayat development block 

any '[area] village or town comprised illerein, or 
(ii) include in a panehayat development block 

any area contiguous to it, or 
(iii) cancel or modify a notifice tion issued under 

stibasectiun (3), or 
(iv) alter the name of a panchayat union. - -A 

4Th.b word war inserted by section 4 of the Tamil Nadu Pan.*.se 
yats (Amendment) Act, 1970 (Tamil Nadu Act 11 of lz 8 L: 





CONSTITUTION OF PANCHAYATS AND PANCNAYAI' 
UNION COUNCILS. 

8. (1) A pal~chnyat shall be constituted for each village Constitution of 
panchayats for and for each town with effect from such date as inay be 

spcdfied in the liotification issued in that behalf by the towns and their 
Inspector. incorporation. 

(2) Subject to the provisions of this Act, the admini- 
stration of the village or town shall vest in the panchayat 
but the panchayat shall not be entitled to exercise functions 
expressly assigned by or under this Act or any other law to 
its president or executive authority or to any panchayat I 

union council or any other authority. 

(3) Every pancl~ayat shall be a body corporate by the ' 

name of the villagc or t o ~ l z  specified in thc l~otification 
issued under section 3, shall have perpeiua! s:~ccession and 
a common seal, and, subject Po any restriction or qunlifica- 
tion imposed hy or under this Act or aT:ir o:hc r law, shall 
be lasted with the cirpacity of suing 0 1 .  -bI:i nc; sued in its 
corporate name, of acquiring, holding r n~. trailsferring 
property, movable or immovable, of enterkg into contracts, 
and of doing all ihhgs i1-cXrcr7, proper or expedient for 
the purposes for which it is constituted. 

9. ( l j  The Govurnment may alter any classification, A , ~ ~ ~ ~ ~ ~ ~ ~  
notified undcr sub-section (1) OT sec l io~~ 3, if in their of 
opinion the town cr village satisfies or ceases to satisfy towns and 
the conditions refcrred to in that soh-section. villages. 

(2) Aly decision made by the Goverl~rnent under this 
section shall not be questioned in a Court of Law. . 

10. (1) The total number of members of a panchayat strength of 8 
'[(exclusive of its president)] shall b~ no; ified by the patlchayal. 
Inspector in accordance with such scale as may be , , 

prescribed with reference to -population. 
+.A 
' - 4  

< .  (2) The Inslector may, from time to time, by notifi- 
f;" 

cation, alter the total number of members of a panchayat . i $ . -. 

- notified under sgl-section (1). 
f .  c--- - -..., - -------- 

1 These brao~ets a ~ d  wotds were inserted by rsection 5 of the 1 ram1 Nadu Panchayats!Amendment) Act, 1970 (Tlmil Nadu Act 11 
i of 1970). 



commissioner or to 

Provided that if and so long as there is no panchayat in 
, any part of a panshayat union, the panchayat unioncouncil 

shall exercise all the powers including the power of taxation, 
discharge the duties, perform the functions and-be credited 
with the receipts and debited vith the charges of the pan- ? 

chayat, and the chairman and the comn~issioner of the 
panchayat union council shall excrciso thc power*, dig. 
charge the duties olai pcrfornl lllc fuutlctiocty of t1# pmul. 
dent and the zxt-iuti~e autliority respectiucly in such, part 
of the pai~chayat development biocli, 

With effect f r o ~  
Union Councils Mrer r? ccr 
tioned in the R.D.L.A. 
1960, dated t,he 19th Scpt 
of the Fort St. Georgs Gl 

. . . . ,  

- .--. . . -. 
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restriction or qualification imposed by .or under this Act 
or any other law, shall be vested with the capacity of 
suing or being sued in its corporate name, of acquiring, 
holding and transferring property; movable o. immovable, 
of entering into contracts, and of doing all things necessary, 
proper or expedient for the purposes for which it is constitu- 
ted. 

1i12. (1) A panshayat union council constituted for Composition 
any panchayat uniorl shall consist of- + and strength of 

2[ (i) the chairman ;] a panchayat 
Union Council. 

2[(i-A)] the presidents of all panchayats in the pancha- 
yat union ; and 

(ii) one non-oflicial member of each township con+ 
mittee in the panchayat union chosen in the prescribed 

Provided that if among the members of a panchayat 
union council, there are no women or lnenibers of the 
Scheduled Castes or Scheduled Tribes or the number 
wlrcther of woinen or of the members of the Scheduled 
Castes or Schedlllcd Tribes is less than three, the panchayat 
union council may co-opt such number of wotneil or members 
of the Scheduled Castes or Scheduled Tribes as may L, 
ltecessary to ensure that the council includes three v. omen 
and three members of the Scheduled Castes and Scheduled 
Tribes. 

(2) Notwithstanding anything contained in sub- 
section (1 ),- 

(i) subject to such conditions as may be prescribed 
in this behalf, the Government may, by notification, 
specify any panchayat union, and uponethe issue of such 
llotification, 3[all the members of panchayats and town- 
ship contmittees and the presidents or panchayais] in 
tllat panchayat union s h ~ l l  becotne nlccnbers of the pan- 
chayat union council ; 
-- _ ....__--_ _ _ _  _- _ _ _  _- 
i This , sectioi~ was substituted for the original section 12 by 

section 3 of the Tamil Nadu Panchayats (Amerdment and Miscel 
laneous Provisions) Act, 1964 (Tamil Nadu Act 18 of 1964). 

2 Clause (i) of sub-section (1) was relettcrcd :ic clause (1-A) 
of that sub-sectiol~ and this clause was inserted by section 2 (1) of 
t he Tamil Nadu Panchayats (Second Amendment) Act, 1978 (Tami 1 
Nadu Act 13 of 1978). - - .  

3 These words were substituted for the wcrds "all the members 
of panchayats and t ~ w n s h i p  committees" by section 6 (1) of t b  
Tamil Nadu Pancllayats (~lnuai.;.:::t) Act, 1970 ( 'bmil Nada Act 14 
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f C  i _ (ii) in the case oT a panchayet union wher 
%$k.+.,'"': , 

lid 
is only one panchayat or township committee, I[ 

,$$ i.0 , ;, members and the president of that pancbayat or 
members of that township committee], as t le  case may . 7 )  - 

it. .: ; 'k' . - . shall be members of the pan~h8y~t  union council concern 
2.?%* + . .+.- ';. - 
. . (3) A member of the State Legislative Assem 

representi ng a cc.i~stjtucrlcy cornprislng the whole 
:-. , any part of a pancllayzt d.evelopmeni block and an 

T. '  L 

: i. member of r he St: to Legi slative Council residing 
. 7. . 

r r  . - .  . panchayat eevelopl izen t block shall 
A *  - ,*\:,, 

.- - j n-the proceedings o i  t hc panchayat u 
. . 

1 

shall not be crltitled t o  vote thcrei 11 : 
Provjcf.ed that 1ioi.21i ng contained. i n this sub-secti 

shall be dcc-med to di  sc-11 t I :Ic a mcinber of the State Legis 
tive Asselnbly rt:pr~se~lt; 12s a constit~ion 
whole or any part of :L pauchayat dcv?: 
any. nwrnb-r cd ihe State Legislati vc Council residj llg 
i n a pai~chayat c ; e v ~ ' l o ~ e n t  block who having been elected 

- as prcsjdcn! ol a panchnya; bccomes a inember of tfio 
panchayat union  cocncil, to be elcc1c.d as g[ * * 9 
v; ce-chairman of the  pw.chayat un:on counci 1. 

(4) Thc rnemhcrs of every panchayai uilion council 
shall come i nto office on such date as may bt fixed by ' 

the Government, by notifica1ic.n .] . 
t 13. With ~ffecr o:1 attd from such date as may be speci. 

Of fizd i n the noii ficati o ! ~  cunstitut i np a panchayat union IiTamil Nadu 
Act8, x v  of cour cil undcr i his Act- 
10, X of 1950, (i) :.he - . ~ ~ ; r  ~?ac'u J Dii.i.1.i ct Baarcjs 

955 Nadu] * -t XLV c f 1920). i 11' 4[Tami lNadu and X ~ I L  of 
1957, Act, 1950 (4[T~mi l Nail;] A d  X of 1950 

Land Revenilo (Add i lc 1x1 Surcha! gc) 
Nadu] Act XXX LJ~ '  19.5 .i;, and t he "[Tan1 
Boards (Am~ndmcnt j  Act, 1557 (r[Tanli 1 
ef 1957 , shall sianc: r,.iiisaled in the i . - ment b cck ci;nc.rncd and suc'l pan - ----_- --I- -_ - _- 
1 These words were substituted for the words "all tho mcmbts ~f that pawhaykit oi of that towilship committcc" by section 6 (2) 

+ * of the Tamil Nadu Panchayats (Amendment) Act, 1970 (Tamil ~~d~ 
" , * ,  Act 11 of 1970). 
h i'D 
,:.te . a The words "chairman or" were omitted by sec:ion 2 1-21 of . .. ' 9  '* ' .. ,-. . . . .  . the Tamil Nagu Panchayats (Secy~d Amendment) Act, 1978 (Tamil 

. NadwAct13of1978). 
L / '  

..,% 3 This expression was substituted for 
++ ' Acts" by the Tamil Nadu Ad.iptntion of 
'it' . 7" 

*, 
4 These words were substitutgd for 

by the Tamil NBdu Adaptation of Laws 
- - ' ., ded by the TamiI Nadu Adaptation of 

. \ 

ment) Order, 1969. 
. $  9 
, i t  1:. 
#,f 7 - .  . _Ir 

- *  , ,  I ,&:& .. * * _ $  
<G*>e--s-* , . - 

- *  " x -- ---- - -- 
$&&?_.~I" ' - - 
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block shall cease theseaflel- to be i rlcludcd withill the 
j u r i r d i c t i~n  of* any district beard ; 

(i j )  the SpecialOfficerappc?intcdf~1-thedjsl1-ict beard 
ttndcl' t hc [Tami 1 N'adu] District Boards Act, 1920 
('[Tamil Nadu] Act XIV ot 1920), havi ng jurisdi ction over 
the pnnchayat devr!op~ncnt block shall ccasc r 0 exercise 
j uri  sdi ct ial ovcr I hat block ; . '. 

(ki)  r 1: elementary schools majntajnec? by any 
pal~chayat OT district bcardinlmediately bciorc the said date 
in the panchayat dcve!dpms:~t block togctber with the 
ascets and Pabilif ies appertaining to such scl~cols shall on 
and from t hc said date stand transferred tc and be vested 
in the patlchayai union ~:ounci 1 ; 

(iv) every district rcad, district chcult~ y, dislij CI dig- 
pensary and district rnarkrt shall vest i n  the panchayat 
unjoil council concern:d ; 

(v) save as provided i n clause (vi) all property arid all 
rights of whatever ki nd uscd,enjoycd or possessed by and a1 l 
interests of whatever kind owned by or vested j n or held in 
trust by or for the district board const;tuitd unc'tr the 
l[Tamil Nadu] Di stri ct Bciuds Act, 1920 (l[T~.mi 1 Nadu] Act 
XIV ot 1920), as \veil as ail liabilities legally subsisting 
against such boards shall so far as such prbperty rights, in 
terests and li'abilit ~ C S  are relatable to the :area which is dec- 
lared to be a panchayat development block and subject to 

directions as the Govcrnment may by gene1 a1 01- spe- 
ci a1 order give in t hi s behalf pass to the panchayat union 
cOur~cil. , 

Explanation.--All arrears of taxes, fees or other sums 
due to a di strict board inay be recovered by the panchayat 

(vi) (a) all rest-houses and travellers' bunpalows 
which vest in the di s!ri ct board or i n the panchayat shall 
stand transferred to and vcst in tht Government ; 

(b) every hospital shall stand transferred to and 
vest i nthe Governme~lt ; 

(c) all secondary, vocational and industrial schoqls 
lllaintaj n ~ d  by any di stri cr tcat d together with the assets . 
alld liabil tits appellaining lo S T J C ~  schools, as and when 
notified by the Government, shall stand transte. red to and 
be vested i n  such authority as may be specified by the 
Government by gensral special order. 

. -- -- - 
1 These words were substituted for the word "Madras" by the 

Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969 
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14. f he members o f  the panchuyat shall bc eiected i n 
membns. such manncr as may be prescribed : 

' provided that no  pcrson shall be eligible to be tlected or 
I co-opted uncier t h i s  Act as a mcnlbel- ot more than one 

pancbayat . 

Reservation 15. (1) In every paochayat, the Inspector may, subject . 

, . of for to such rules as may be prescribed, by notification,g[reserve 
..h members of such numbcr 01 seats not cxcecdingthrce] as hethinks fit  for - 

- '[Scheduled themembers of t 6e3[Schedulcd Castes and Scheduled Tribes] 
with due regard to their population in  r he vi Ilage or town. Scheduled 

Tribes and 
co-operat ion 
of warnen]. (2) Any i-eservati on made under sub-secijon (1) shall 

have effect only until the Grst ordinary elections to the 
pancl~ayar after t l~ expiration of a period of4[thirty yews] 
from t hc commencement of the 6[Tan~i l Nadu] Village 
Panchayats Act, 1950 ("Tami 1 Nadu] Act X of 1950). 

____----- 1 *- - ----1 -- - . .  .-I 

These words were substituted 
Castes and co-optation of women" by sec 
Panchayats (Amendment and M iscellan 
(Tamil Nadu Act 18 of 1964). . 

8 These words were substituted for the 
number of seats, if any," by section 4 (ii) of 
'chayats (Amendment and Miscsllaneous 

- , (Ta:nil Nadu Act 18 of 1964). 

- a These words were substituted for the 
es" by section 1 (ii) of tile Tamil Nadu 
and2 Miscellaneous Provisions) Act, 1964 

4 These words wk re s~~bstituted fo 
'section 2 of the Talnil Nadq Panchayats 

sident's Act S of 1977) ;'g 
substituted for tpe words 

amil Nadu Pa:lchaynts (Amendnl 
ions) Act, 1964 (Tamil Nadu Act 

5 .These words were substituted for the 
du Adaptation of i,aws Order, 19 
du* Adaptation of Laws (Secon 

. . 
dm$". A>- -- - - - -  --& ,.- 
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(3) Nothi 1rg contained i n 4ub-section (I) shall be 
d ccmcd to prevent members of the 1 [Scheduled Castes 
and Scheduled Tribe:] for whom wats havz been reser- 
ve4 i n any panc'layat , . from A rtandi 2 g fo-: elect ion to 

-.-11- .+ * ?.c cr, z -5 cxet  52 _c c ,. . . . . :be p211ct273 - . 
- .  - 

(4) Evi?~ pa~i?a2-ar ~ ' h 3  IX~LX:~:; :< <<<?; XQ 
jtsclf one women whose name appears in the slcctoral roll 
for the panchayat, if t her e is no elected woman ~~7pmnber i n 
that panchayat . 

8 %  
%. 16. Forthe purpose of electing members to a panchayat, Division into 
k tile Inspector shall ,after consulting the panchayai, if any, wards. 

by notification, divide the village or town into wards and 
dctcrxni ne the riumber of members to be returned by each 
ward i 11 accordance wi t h such scale as m ~ y  be prescribed. 

*17. (1) The term of office of the members of every Term of 
panchayat who are elected at ordinary elections shal1,save oace of  
as otltcrwise expressly provided jn, or may be prescribed members. 
undcr this Act, be five years beg in~~ jng  at  noon on the day 
011 wl~icli  the vacancits occur : 

Provided that t i ~ e  Inspector may, by noti ficat i on, for 
suibcicnt cause which shall be stated thcrej11,direct that 
the tern1 of office ofthe 2 [mernbeis as a wholc of any  
pailcha yat or a t i  y class of panchayats or yanchayi t s i n 
any panchayat union or all the panchayats] be extendcd 
or reduced by such per1 od not excecdi ng 3[one year] as 
may be specified in the notificatjon. - 
- - -. -- - _-. *- -_-- - I _ _ ____ - --- 

1 These words were a~3;:il:!ffid for the words, '' Scheduled 
Castes" by section 4 (iv) of the Tamil Nadu Panchayats (Amend- 
ment and Miscellaneous Provisions) Act, 1964 ('Tamil Nadu Act 18 
of 1964) 

. a  These words wcte substituted ,foi the words L6mcn~bers of 
any panchayai as a vvhole" by section 2 of the Tamil Nadu Pancha- 
yats (Second Amendment) Act, 1969 (Tamil Nadu Act 16 of 1969). 

a These words wt;re substituted by section 7 of the Tamil Nadu 
. Pa~~chayars (Amendment) Act, 1970 (Tamil Nadu Act 11 of 1970) 

for the words "six months", which were earlier substituted for the 
words cCthree months" by section 2 of the Tamil Nadu Panchayats ' 
(Second Amendment) Act, 1962 (Tamil Nadu Act 16 of 1969). 

+ 
" * The term of office of members and Presidents of panchayats 

holding office as such on the 22nd July 1975 and on the 31st July 
1976 were extended upto the 1st August 1976 and upto the 1st 
August 1977 respectively by the Tamil Nadu Panchayats and Pan- 
chayat Union Councils (Extension of Term of Office) Act, 1975 
(Tamil Nadu Act 34 of 1975) and the Tamil Nadu Panchayats (Exten- . \ 

sion of )Term of Ol3ce) Act, 1976:(President's Act 32 of 1976) SW 
pctively . 

0 
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(2) Ordinary vacancies in the oBcc of an elected 
member of a panchayat shall be filled at ordinary clectionfi 
which shall be fixed by the election autl~urity to take place 
on such day or days wi thin three months before the occur- 
rence of the vacancies, as he thinks fit: 

Provided that the Government may for sufficient dause 
direct or perm;. the holding of any ordinary elect ion after 
the owurrence of the vaoancy. 

(3) (a) Ev:ry casual vacancy in the bfficc of an 
. e1:cled rnembir of a panchsyat shall be reportcd by the 

ek:cutiv,: authority within such time as may be prcscribcd. 

of a p~~lchayat el:cted it1 a casual 
pon office forthwith, but shall hold 
s the mzmb~r in whose place he is 
en cntitlzd to hold office if the 

d not occurred. 

(c) Unless the Inspector oihcrwisc dir 
sual election shall be held to a panchayirt wr 

t c  of rctircmct~t of i t s  mem 

m b ~ r  of members bf a panch 
members cltcted for the additio 

e mtmb-rs elected in thcir places in c~sual 
hold office un ti1 the date on which the 

origins-i seats itt the ordinary 
ly preceding, will vacate officc. 

he per son co-0pt.d under sub-secti 
, shall hold oftice only for such period 
have h e n  entitled to hold office if she 
an ordinary cgection or at a cr?su:j.l ricc 

If at an ordinary or casua.1 clcc: ion, no pa 
to fill any vacancy, -a fresh election sh 

s the Iusp ctor m?y fix. 
C 

(2) If, at such f ~ e s h  i lxt ion i ho, no p;r 
kecM to i2.l the v.zcr;c;;. r ;  any oft& vrrr;.rei- 
cas%m?y be, the p2nchaj.i: my, in t h ~  m-tnnx prc 
elect a qualified p-rson to fil l  sr1c11 vitalrlcy, 

- - 
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' (3)'. Thc term of office of a member of a panchvynt 
clectcd under this section, shall expire at the time at which 
it wauld have expired i f  he hsd becn elected at the ordinary 
or cssual clcction, RS the c9.sc may be. 

F 

a 

l[19.  he tcrm of officc of membsr s of every pawhayat Tenure of 
u nion council including ,a co-opted member shall expire members of 
on t11c date of expiry of the term of 0vc yze .rs sp:cilxi pancha~rat 
in sub-section (1) of section 17 : unian counciL 

Provided that a member of a pmchayat union collncil 
shalt cease to hold officc as such if he ceascs to b~ a presi- 
det~t or a mcmba, as the case may be, of a padchayat 
or a memb.:r of a township committee, in the panchayat 
union.] 

20 (1) 2[Evdr y pzr son who is qualified to b: jncluded] Pmparation 
ill such part of t hi: cletor;il roll for any A ~ ~ : m b l y  consti- and publicp. 
1 u cncy as rcl.les lo t hc village or tow11 or any pxtion tion of 

cfectoral roll , of lllc said village or town sh?ll be cntitled to b: included sad quali- 
in t l~c cl:ctoral roll for th: panchap!, and 110 other par son fication for 
sh:),ll b~ cntitl~d to b: included thcrein. inclusion 

r herei n. 
3[Pro~idcd that any pcrson who is coti t l~d to bc ill- 

cludctl in  n scp?.ratc part of the clec~nr~lrollfor such 
Assenlbly Coos:i tucncy by virtu c of R statement refcrrcd 
to i i ~  s:ct ion 20 of thc Rcpresenttttion of the Pcopl : Act. 
1950 (Ccntrel Act XLllI of 1950), sh2.11 not b: pligiblz 
for b:iog included in the i 1e:orc.l rcll for thc pz.nch:ly:t 
prep:?rcd. for' th.: purpose c f  this Act, un1.s~  he 111ckzs 
nn tipp1ic;ition giving the p?rticulr~.rs of his address in 
the villag: or tow11 to the peison authoris~d under sub- 
s:ction (2) for such inclu eion.] 
___ __-__ I_____ __ -___-. ----- 

l This section was substituted for the original section 19 by 
section 5 of the Tamil Nadu Panchayats (Amendment and Mis- 
cellaneous Provisions) Act, 1964 (Tamil Nadu Act 18 of 1964). 

*The term of oftice of the members and Chairmen of the 
Panchayat Union Councils holding office as such on the 22nd July 
1975 was extended upto ti,e 1st rlugust 1976 by the Tamil Nadu 
Panchayats and Panchnyat Union Councils (Extension of Term of 
Office) Act, 1975 (Tamil Nadu Act 34 of 1975). 

2TSiese words were substituted for the words "Every persol1 
whose name is included " by section 4 (1) (a) (i) of the Madras City 
Municipal Corporation, District Municipalities and Panchnyats 
(Amendment) Act, 1968 (Tamil Nadu Act 6 of 3968). 

gfhis proviso was inserted by section 8 (1) of the Tamil Nadu 
P&DF~S)PS (Amendment) Act, 1970 (?%mil Nadu Act 11 of 1970). 
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* ] are situated in th 

to such roll, a s  the 

d thbt  no alteration'to the 
ishec aftcr the last"do*te for 

. 9 The words '6 as entered in such roll " were on~itted by 
4 (1) (a) (ii) of the Mar4t-a~ City .Municipal Corporation, 
Municipalities and Panchayats (~meliciulelirj P,ct,' 1968 
Nadu Act 6 of 1968). 

. . . - _- . 



(4) Where after the electoral roll for a panchayat 
or any alt-ratious thereto have been published under 
sob-seciion (2) the village or town is d:viclcd into W:?S~S 
for the first time or the divisiol~ of thr: 7 illa.&r. or town 
im o m d  iiisealt e?ed %P t~ht$.lirnit s %% ;the i villzge) or , t ~ ~ ~ : + _ ~ ~ +  
are varied, lLth3 r c l S C n  ajithorjzcd und  LS i?+irv~ SJS-SCC~~O~J 
shall, in order to give eff.ct to thc division of the village 
0, town into wards or to the alterat io;~ of the wards or 
to t he  variation the limits, 2s the case mr~y be, authorize 

- a re-arraogement znd republication cf the electoral roll 
for the panchgyat or any part of such roll, in such manner 

the Government may direct. 

- .a i (5)  Every per son whose name appears in the electoral, 
' roll for the panchayat shall, so long a.s it remains in force ., .& 

and subject to any revision ther~of ,which might have- , 

. - 

taken place and subject also to the other provisions of * . 
this Act, be entitled to vote at an election ; and no pzrson 
whose name does not appear in such roll shall vote at in 
election . 

. . 

E,xp,!&ation-ln this sectidn 2[ 
. * * * 1, the 

expression " Assembly constituency " shall mean a 
w&&mey provided by law for thc purpose of klections , : 
to .*the -s[Tamil Nadu: Legislative Aswnl~ly.] , r f 

. . 

' *+;, 

. .* 

2 -- -.-.* 
l These words were substituted for the words the. prescribed 

authority " by section 4 (I).(?) of the Madras City Municipal Corpo- 
ration, District hlunicipalltces and Panchayats (Amendment) Act, 
1968-(Tadl Nadu Act 6 of-,1968). 

2The words and figures. a and section 21 " were omitted by 
. 

section 4.4) (d) of the Madras City Municipal Corporation, District 
Mdcipafitics and Panchayats (Amendment) Act, 1968 (Tamil 
Nadu Act 6 of 1968). 

8 ~ M s  expression was substituted for the expression * *  Madras 
f,e@~lative As~embjy " by the 'iamil Nadu Adaptation of Laws 
0id~r,:J9?0; which was deemed to have come into force on the 14th 

. I  ~anilztsy..l969. 

. 4  This section was omitted by section 4 (2) of the Madras City 
Municipal Corporation, District Municipalities and Panchayatm 
(Amndment) Act, 1968 (Tamil Nadu Act 6 of 1968). ' 
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'[(i-A) A Iwwn ci-;-n~ic.cc' cf 2.n A'cnccl pun'ah.blc 
ui~l.:w t he Prokc~ion cf Civil Rights Ac! , 1955 (Cuntri.1 
ACL 22 of 1955), shi.11 be disqu~.lificcl f i r  clecfion as n 
member for a period of five years from the date of such 
con vibion] ; .* 

(2) A person shall be disqualified for election as a 
memher if, 2[at the last date tor filing of nomination or 
s t  t b  date of election], he is- 

(a) of unsound mind, a deaf-mute or suffering 
from leprosy ; 

r 1 

(b) an applicant to be adjudicated an insolvent 
or an undischarged insolvent ; I 

(c) interested in o subsisting contract made with, 
or any work being done for, 3[any panchayat or any 
panchayat unioil council] except as a shar3holder (other 
than a director) in a company ; 

(dl employed as paid legal pract3ic~ner on behalf 
of the panchayat or panchaya? union wun-il  or as legal 
nractitioner against the panchayat or the panchayat 
union council ; , - 

1 

(e) an *hollorary Magistrate under the Code of 
Criminal Procedun:, 1898 ** (Central Act V of 1898), 

I / 
' t  
' 1  

with jurisdiction over any part of the village or town ; 
__---..- 1 - ' * - --- . - - - - . .-4- 

1 This sub-section was inserted by section 4 (i) of the Tamil 
Nadu Local Authorities' Laws (Amendment) Act, 1 978 (Tamil 

'Nadu Act 11 of 1978). 
a These words were substituted for the words 66  at the date of 

nodnation or election " by section 9 of the Tatnil Nadu Panchayats, 
(Amendment) Act, 1970 (Tamil Nadu Act 11 of 1970). 

*These words were substituted' for the words cc the panchayat 
or the pancha at union council " by section 7 (i) of the Tamil Nadu 
Panchayats ( il mendment and Miscellaneous Provisions) Act, 1964 
(Tamil Nadu Act 18 of 1964). 

4 The system of appointing Honorary Magistrates has now 
MB dispensed with by the Code DfCciminal Procedure, 1973.(C+ntral 
Act 2 0f.1974). 

#*NOW the Coda of Criminal Procedure, 1973 (Central Act 
2 of 1974). ). - 



(f) already a member. of 

has not yet commenced ; o 

a 7 r : ', 
' 3 

t * i u i  r. 26. Subject to t h3 provisions of sec ;&. .' 
.y.$: , ca&m' of shr.11 cease to hold office as such if he--- 

2.& 2 
: i ;~  b.. - memb6rs .a ; .-' ' 
&$ ' " .% 

.C' . 2 

(a) is senlencetl by a ai 
;$.$ 6;-'> 

I Q-i+.;k, 
. ment and for such offence as+ dcycrr ihp 

I of section 25 ; 
&:*?TT.>,- 

. 
.. p.3 

%;y: %$kR-, . , 
, ,-< k *% -. '[(aa) is corvicled of i.,n offen~e.~unisba,ble under ;,q * p +- . *:, a / - t  

the Pro:ection of Civil Rights Act, 1955 (Central Act 22 
2j-,,p* . , of 1955)l. "2 A ,%> * ;r: . . 

. (b) becomes o!' tinsound mind or a de~f-rntlte or 
ri , - suffers from leprosy ; * .- , . 

(c) applies to bc adjudicated, or is adjudicated, an 
insolvent ; 

(d) acquires any interest in any subsisting contract 
made with, - or work being done for panchayat or 
any. panchayat union councilJ except es a shareblder 
(other than a directs) in a-(cornpa 
mitted by rules m.de under this 

-- - 
. The words or the panshayat-union council, as the case may 
be" ware omitted by soction 7 (ii) of the Tamil Nadu Panchayats 

- ,  (Amendment and Misce!laneous Provisions) Act, 1964 (Tamil Nadu 
Act 18 of 1964). 

I .  

This clause was substituted for the original clause (8) by section 
2 of the TL -il Nadu Pauohaya*i(Amendmsnt) Act, 1961 (Tamfl 
Nadu Act 36 of 1965). 

. a  This clause was inserted by section 4 
Local Authorities' Laws {Amendment) Act, 
11 of 1978). 

4 These words were su bv t ituted for the 
or the panchayat union cauncii" by swti 

.. Panchayats (Ametlldmnen: and, Miswllaneo 
(Tamil Nadu Act 18 of 1964). 

' .  

- 



. < 

(e) is employed 3s p~.id icga1,p~aaitioner on behalf of . 

the panohayat ,or 5 he pzncb.yat upion. council or eccepi 9 

employment as legal practitione~ against the panchajrat or 
the panchayat union counci 1 ; 

(f) is appointed as an officer or servant under this 
Act ; 4 

, I:! 
;" 

@ 18 n&d ~9 on h o ~ m m  Afay'iGr~ .e* under 13%' 

the Code.of Criminal Procedure, 1898.(CentraI Act V of C 

1898)t with.jurisdiction I over any I ,  part of the village or . . 
town ; .  ' 

\ 

. , 

(12) ceases to reside i nthe village,or \rown as the case 
may be ; /. 

1[(i) fails to pay arrears of any kind due by him 
I 

: 
(otherwi se than in  a fiduciary capacity) to the panchayat 
0, the panchayat union council ~ i t h j  n three months after - 
such arrears became due ; or] 

( j >  ' absents himself from the meetings of the panchayar 
or the panchayat union council, as the case may be, for a 
pZriod of three consecutive months reckoned from the date 
of the ccmmeficement of his term of office, or of the last 
meeting which he attended., or of his restoration to o&e 
a, member under section 27, sub-sect jon (11, as thc caso , 

be, or within r he said p:riod,lcss than L hree rnceti ngs 
have been held, absents himself from t hrce consecu~;ve 
meetings held a k r  111~ said date : I 

plovided that no meetj ng ficm which a mcmber abscn:ed 
hi rnself "all be counied agal nst him undtr tkii s clause i f  -- 

(i) due notice oi that meeting was not given lo 
him ; or ' 

-___I_L_- 

clause was substituted for the original clause.(i) by section 3 
of the Tamil Nadu Panchayats (Amendment) Act, 1965 (Tamil Nadu 
Act 38 of 1965)- 

 he system of appointing honorary Magistrates has now been 
dispense(l with corI~equent on the coming into for- of the Code of 
criminal procedure, 1973 (Central Act 2 of 1974) with effect on and 
from the 1st April 1974. 

*Now the Code of Criminal Procedure, 1973 (Ceni,ral Act 2 of 





at a meeting of the panchayat or the ppanchayat union - ,  

counci 1, as the case may be, an oath or af6rn~ati on in the 
following form, namely :- 

havi ng been elected a member 
- 

"I,A.B., havingbeenco-op.tedamembcrofthis 
I - 

havi ng become a member. - 

Panchayat . swear i n the name of God 
.--,do , 

Panchayat union col~ncil. solemnly affirm 

that I wi 11 bear true faith and allegiance to the 
I of India as by law established, that I will upb 

sovereignty and integrity of India and that 
faithf'ully discharge the duty upon which I am at, 
enter. 

(2j Any person who, having been electe 
to be a member or whb, having become a memb 
to make within three months of the date on 
t e r a  of office commences or at one oft he first three -ti ngs 
held after the said date, whichever is later, the oath or 
afhirmation laid downin sub-section(1) sball cease to hold ' 
his office and his seat shall be deemed to have become 
vicant . 

(3) Any person who has been electec. or co-opted 
to be a member or who has become a member shall not 

I 

take his seat at a meeting of the panchayat or the panchayat - .union council, as the case may be, or do any act as such 
membet unless he has made the oath or affirmation as laid 
down i n  sub-section (1). . ' 

' 

I 

(4) Notwithstanding anything contained i n .sub- 
section (3); the president of a panchayat or the chairman 
of a panchayat union council or the member of a committee 
constituted under this Act who has not made the oath or 
a&mation as a member shall be entitled to act as such 
president, chairman or member : 

Provided that he makes the oath ox ammation and 
takes his seat at the first meeting of the panchayat or the 
panchayat union council, as the case may be, which he 



a Ptancl1~u:u 

~x~lanaf io i~ . - -~or  the. pur poses of this 3ec:jon- 
'(i) ' president' i nclttdes a vi ce-president e 

. the functions of the president under subsection (I j or 
' 

sub-section (2) of section 34 and the temporary president . 
appointed under sub-section (3) of that section ; and .. 

(ii) ' ohairman ' includes a ~i ce-chairman exercising 
the functions cf the chaiiman under su'sscqtisn (1) or . 
sub-section (5)  of section 37 or a revenue divisional,o@cx:r . 

who is ex-osfcic chairman under sub-section (2) of that 
L" - 

- 7  i : 

* *. 

. \ - 1 .. 4 8 

-- 

. . r b - - *  I __ ____ - 1- .--- 
r? 

&&4 
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(3) Where an :!pplicati on has been made under sub- 
section (2), the member shall, pending decision on such 

ation be entitled to act as if he is qurlified or prrl'C app!',c b 

11ot. di srlu:~lifizcI. , 

(4) Nothing contained in this section shall be 
deem d te affeq thr provisions of sectio . 27.1 . I 

; I 
I i  
I ./ 

' I  

PRESIDEN r AND VICE-BRESIDSNT 

President 29. Tl~cre shall be n President and a vice-president for and ~ c e  
every panr'hcpat. president of 

panchayat. 
1[3!.* (1) (a) The ptccidcnt sh~*ll  be elected by the Election of ! 

persons whose names a p p e ~  i* in tha'elsctciral roll fo1- the President. 
pnchayat fr:m among themselves in ace.) at ce with 

proc:dure as may be piescribed. 
If at an ordinary or casual e l ~ c t i ~ i l  no presi- I 

a fresh election shall be held: 
t 

Provided that a person who stands for election as 
president shall not be eligible to stand fur election :ls a 
mcmbsr : 

, 
I 

Provided further that a person who stands for election 
t 

a member shall not be eligiblc to stand for eleclion as j 
president : 

O .  - .  i i 
Provided also ih8.t no member shall be eligible to ' 

stand for election as presidc11t. 

(2)  he e1,:ctij 11 of th3 may d s  hcld ordinarily 
at the same times and in the same places as the ordinary 
elections of the members of the panchayat. 

.---.* -* * .L*-UI--- - 
. I For the original sections 30, 31 and' 32, as amended by Tamil 

Nadu Act 18 of 1964, the present sections 3431 and 32 were substituted 
by section 11. of the Tamil Nadu Panchayats (Amendment) Act, 
1970 (Tamil Nadu Act 11 of 1970). ' 

*The presidents of panchayats holding office as such on the date of 
the commencement of Tainil Nadu Act 11 of 1970 were allowed to 
hold office as such presidellts for the residqe qf the term of ofBe by 
virtue of secti~n 19 of the'said Act, 





.i '* 
Y - - -  + --- - - - .  
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*32. The president or vice-president shall cease to 
hold office as such- , - 

(a) in the case of the president, on "lis be 
disqualified for holding -the. office or on his I emoval from 
office or on the expiry of his term of bffice or on his other- 
wise ceasing to be a president ; 

(L) in the case of the vice-prisident , on the dxpiry of 
his term of office as a member or on his otherwide' , 
ceasing to be a member. 

I 

1[32-A. Without prejudice to the provisions of section Ahdent, 
32, the presient, vice-president or a member of a panchayat, p d d a t  
as the'case may be, or a member of a township corninittee, ,, to shall not cease to hold office rls-such on his election asholdomC6. 
a[ * *] vice-chairman of any panchayat union council. 

33. (1) The president shall- Functions 
(a) convene the meetings oft  he pacclmyat ; of the 

president. 
(b) have full access to the record s oft he panchayat .; 
(c) discharge all the duties ~pecificzlly imposed and 

exercise all the powers conferred on the president by this 
Act. 

(2) ' No official correspondence between the b::*.chayat 
and the Government shall be conducted except through the 
president. The president shall be bound to transmit corn- , 
mu nications addressed through him by the executive 
officer to the Government or by the Government to the 
executive officer. 

34. (1) When the office of president is vacant, the Devolution 
vice-president shall exercise the functions of the prc sid ent and dele@- 
until a new president is declared elected and a ~ s u r n e s ~ ~ ~ ~ ~ ~ ~ ~ , ~  
office. fmctions 

(2) If the president has been continuously absent and a p  up 
from jurisdiction for more than thirty days or is incapaci- of vac8naes- 

in the office * 

tatcd , his functions during such absence or incapacity of p,ident,. 
shall, except in such circumstances as mkry be prescribed, 
devolve on the vice-president. 
-- 

*Sub-section (3) of original section 32 was omitted by section 10 of 
the Tarnil Nadu Panchayats (Amendment and Miscellaneous Pro-, 
visions) Act, 1964 (Taqil Nadu Act 18 of 1964). 

1 This scction was inserted by section 11 of the Tamil Nadu 
Panchayats (Amendment and Miscellaneous Provis'ons) Act, 1964 
(Tad1 Nadu Act 18 OF 1964). 

2 The words '6 chairman or" were omitted by section 4 of the 
Tarnil Nadu Panchayats (Sycn~A dirn@drnent) At;t, 1978 (Tamil 
Nady 4ct 13 af 1978). 
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Chairman l36. There shall ba a chairman and n vice-chairman and 
for every pauchay at union council.- x chzirman of * 

panchaya t 
union council. 

l36-~(i) (a) Tlie chairman shall be elected by the persons 
in a psnchayat union whose names appear in the dectoral 
roll for any one of the pancha ats or townships comprised 
in  that panchayat upion, $0 n nmr ng themselves in 
,accordance with such procedu~e as may be prcscr i bed. 

I F? 

(b) If at an ordinary or casual election no chairman 
is elected, a fresh election shall be held : ?, 

i 
? - 
'I# Provided that a p-rson who stands for electi~n either ' 
i*, 
: .. + as p;esident or member of a panchaynt shall not, be, 

eligible to stand for election as chairman : I 

d ; 
6 \ . provided further that a person who stands for 
f: 

4 *. 
election as chairman shall not be eligible to stand for 

8" , 
election either as president or as a mernbcr ~f \ a pan- . 

cllayat : 
. + , . ,  

< .  
, Provided also that no person who is- 

< (i) a member or president of a panchayat, or 

(ii) a member or chairman of a township com- 
mittee, shall be eligible to stand for election as chairman : - 

1 The following proviso to sub-section (2 )  of cection 36 was added 
by section 12 of the Tamil Nadu Panchayats (Amendment and 
Miscellaneous Piovisions) Act, 1964 (Tamil Nacu Act 18 of 1964)'- 

"Provided that in the case of a panchayat union council referred 
to in clause (ii) of sub-section (2) of section 12.,where all the members 
of the council are either members of a singlc panchayat or membcrs 
of a singlc township ccmmittee, 

(i) the prcsidcnt end vice-prcsidrnt of the panchayat shall 
~~spcctively -. be ihc chairman and vice-chai: tnan of the pancbayat 
union council ; 

(iij the chairman of the township commit:ee shall be thech:!irman 
of t hc psnchaynt union cnuncil and a member o I  the township com- 
tnitlcc chosen in  thc pre~cribed manner shall be the vice-chairmiin 
of tile panchayat 1:nion council ." 

Sections 36, 3 6-A, 36.B and 36-C were substituted for section 
36 by section 5 of the Tamil Nadu Panchayats (second ~tpep4peIpt) 

i:. B A C ~ ~  1978 (Tamil ~ a d y  ~ c t  13. of 1978h . 
r - 





, I 1  

IS 
,* 4 

* * 
, n 

1958: TiN. Act m] 
The provisions of sections 23 to 27 (both inclu- - 

sive), \?A and 28 shall, as far as may be, apply in relation 
to the office of the chairman as they apply in relation , 

to the office of an elected kernbe; of a panchayat. 
*.. 
.I:. (7) The chairmzo shall be -an ex-oflcio member of L 

w- 
i;: the panchayat union council and shall have all the rights . 

- and privileges as that of the other members of the pan- , d 

chayat d o n  council. 
6 -. 

b ': (8) The chairman shall- I 
# I  

% \  , 

(a) cowem the meetings of the panchayat union % > . . 
counoil ; and 

.- '* i 

. .  , 

(b) discharge all the duties specifically imposed 
and exercise all the pow-rs coderred on the chairman 
by this. Act, and the rules made thereunder. 

(9) The chairman 'shall have fuli access to all the . I 

recbrds of the panchayat union c o ~ c i l  and no offiial 
correspondence between the' counoil and the G o v e m n t  

. , 

, shall be conducted except 'through the chairman. The i , + - '  

;- 

chiarman shall be bound . to transmit. communications I ., - ,' ,; x !$ 

addressed through him bp the Conndssioner to the 
' rU 

, 
< 1 ,< ., . 

Government or by the Government to I hf Commissioner. 
'.-,: ,". 

8 " ' c ,A. 
-, $., > ,f+" 

136-B (1) The dice-chairman shall be elected by the Election of r 4 - 
panohayat union ~ouncil from among its members in vie*chajrL . man. 
zccordance with such procedure as say be prescribed . , ' f  

% * - 4  *. 
r r a c * t  J..*,;*-$",, **%,I 

Provided that in the case of a panchayat union council . .$fi@g$? - &?yg@* 
referred to in clause (ii) of sub-section (2) of section 12, , 

-' "b ,2 

where all the members of the council are either memberss 
of a single panchayat or niembers of a sing1 
committee,- . . 

0 the v.i%-president of the panchay 
the . vice-chairman jl , of the, panchay at union coungl ; - 

7:; ( 1  of :the townshi; co 
'thin the chairman chosen' in' the prescribe 

, be thejvicq-chairman '%$+.-+ 
of' s lr. the' -x panchayat ' 

J r  _ * 
' " .',$$'..', ::' *(2y2): It at eiectio&leld "under sublsection ( 

vice.&@irpan is elected;~,s,;Sresh - electi 
for el&&idg a vice-chairman. *., 

* wv 2' ' * ~  ,I \ 1 .,,..,n-?Bi{&F~i', i ' 5 4 7  IPIr I. _ 
' k )  r .7  *% L v,* 

a iscti&k 36, 3&A; j & * t d &  ihbSt'i& 
3 6 by section 5 of the Tamil $idu Panchayat s (ScCWd 
~ q t  9 197878:(l%dl N a 4 ~  AFI l X  of 19'781, , ,  



I,' 



was, made ; 
r* . . 

(ii) no delegation under this sub-section shall be 
2 & made for any period exceeding in the aggregate 90,days in - 

any year without t h e  special. sanction of the panchayat' 
! '  , union council ; and 

(iii) every order made under this sub-section shall 
be qommunicated to the panchayat union council at its \ 

. . "  
aext meeting. 

r b 

*( I )  The exercise or discharge of any functions , . ri - . 
delbgated under this , sectiqn shall be subject to such ' 

r&rictions, limitation9 and conditions a's may be laid 
~OI+II by the ohairman. . , 

. .. 

MEMBERS, < .  

I 

38, ?(I) Any member may call the attention of the ~ j ~ h t b  of 
,'exicutive .authority or the commissioner as the case- may individua 
be to any neglectin the execution of panch 

I zhayat .union .work,, to -any. waste. of panch 
I 

chayat,+union property or to the .wants of 'a 
a@ ,may suggest any, imprpvements which 
desirable. 

, 

/ 
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2 

hz exe~ut?e c*cer shall- 

* >  # 

AND DUTIBSLOP THH m 

u 
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powcr for t ho  purpose of carryicg out thc pr~visions of I his t 

Act a.nd. b- directly responsible for the du t  .fulfilment of the 
purposes of 1 liis Act. 

(5) ~o twi ths ta l~d ' in~  anything conta.iocd in ~ub- 
section (2) o f  section 1 l 2nd subject to all ot L,-. qrovisions 
of this Act and the roles nlade thereunder, the panchayat 
union council shall have power to i ssue such specific . 
direct ions as it may t hi nk fit rcgardi ng t l~c  pe~-foi-mance.by 

. the commissioner of any of the fullctions assigned to him 
under this Act : 

Provided that where such directions relate to any 
&ti cnal Extensj on Service Scheme ot C o m u n  jt y Develop. 
meat or any other scheme specially entrusted by the 
Government to the panchayat ullion council the djrections 
issued by the counci I shall be in ~onf'ormity with the terms 
and conditions of such entrustment. I 

(6) Subject to ally directions given or restrictions 
2mpa5%q by the Government or the panchayat union council, 

:ssioner may, by an order in ~v r  iting, d.elegate any the c o m l .  . 
of his functlkq1ls to any officer or Servant of the panchayat 
union coullcil c?r to *any servant of the Government. The . 
exercise or disc11:harge of any functions so delegated shall be * I  ' 

subject to such restrictions, lirnitatio!ls and conditioqs as 
may be laid d,own by the commissioner and shall also be 

.isubjcct to hir: control a n d  revision. 

45. The exc:cutive authority of the cotnrnissioner may Emergency 
in (cases of emergency direct the execution of any work powers of execut ivc or sthe doj ng of any act which requil es the sanction of the authority and 
panchayat or the pancl~ayat union council as the case m a y . c o m m ~ s s ~ ~ ~ .  
be and the imncdiatr: execution * or doing of which is, in 
his opinion, neccssar y for the health vr safety of the public, 
and may direct that the expenses of executing such work 
or doing such act shall be paid froin the panchayat fund 
or the panchayat union fund as the case may be : 

i I ,  

I / 

Provj ded that-- , I ,  I 

(a) he shall'not act under thi s section i n contraven- 
/ tjon of any order of the panehayat or the panchayat union 

c ~ u n c i l ~ o l ~ i b i t j n g l h e e ~ e ~ u t i o n ~ f  any particula work 
. .or the doing of any particular act, and . , 
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(b) he shallreport the action taken under this section 
and the reasons therefor to the pancha yat or the panchayat 
union counci 1 at its next meeting. 

PROCEDURE, 

Presidency at 46. (1) Every meeting of a panehayat shall be presided 
mp-+ings of over by thr: grcsid.ent, in his absence, by tile vice-~resideht, 
pancbayats. alld in the abscncc of boll1 thc president and the viced 

president, by a member clloscil by the Inembers Present at 
the meeii ng to presj de for the occasion. 

(2) The p.resideat shall preserve order and decide all 
ints of order .wising a t  or in connexion with meejings. 

g e e r e  shell be no discussi~n .on any point of order and the 
decision oft he president on any point of older shall be Wl. 

(3) A vice-president or member presiding for the 
occasion sh~l l ,  for ihat lreeting and during I he period that 
he presides over it ,  have all t he powers c f  the president. 

, .  . . 

' + Meetings of 47. (1) Every yancha yat union coux~cil sball meet at *.: ~allcbDgat u n l ~ n  such times and places and shall, subject to the provisions of 
, cOunc!lsm sub-section (2), obsat ve such rdes of p ocedur e in regard t o  

. , 
I transact ion of business at its meetings (including tbe 

+ ,  
quorum at meetings) r s may be prescribed : 

Provided .hat not more than sixty days shall elapse 
ween any t wo meetings oft he panchayat union council; 

(2) Every meeting of a 
e presided cver byt he chair 

, chairman, and in t he absenc 
2d" 4 

'. . dce-cheirman by a member cho 
?\f , ' 
&' ?- *: 'y ,a *. 

at the meeting to preside for the occasion. 
. L .  
% * 

I ,  1 

I ' .  
i : 

0 .  

(3) The chairman shall preserve order a 
1 .- points cf orda arising a t  or in cQllI)ectioI) wl 

< 

There shall be no djscussio 
decision of the chai~mhn on eny 

ri", 

* . . 
- .  ' 

(4) A . vice-cha irmr n or 
, - occasion shall, for that meetiu 

he presides over it, have all t 
4 

-- - - 

-c - ---- - ---  + 



48. (1) No member shall vote on, or take part in the Memb&$i: 
discussion of any question corni~g up fol consider~tioa at a to abstain-! 
tneeting of the p~nchayat or pancha yat union council or any 
committee if the question is one in which, apart from 'its , 
general application t o t  he public he has any direct or indirect 
pecuniary interest by himself or hisgartner. 

(2) The president or chairman as the case may be may . 
prol~ibit any member from voting or taking part in the 
discussion of any matter in which he believes such member 
to  have such interest, or he. may require such member to  
ribsent himself d UI ing the discussion. I 

(3) such member may challenge the decision of the 
president or chairman, who sha Jl thereupon put the quesiion 
to the meeting. lr he decision af t  he meeting shall be final. 

(4) If the president or chairman is believed by any Y ~ ~ A  , member present at the meeting to  have any such pecuniary . ' 

interest in any matter under discussion, he mtry, if a &tion -, 

to t h ~ t  effect is carried, be required to absent himself from . i ..qtx 

the meeting durillg such discussion. 
(5) The member ccncerned shall nat be entitled t o vote . 

on the quasiion referred to  in sub-seclien (3) and the presi- 
dent or chairman concerned shd; not be entitled. to vote on 
the motion referred to  in subsectioc (4). 

Explanation.-The terms " president " and " chair- 
man " in this section include a ~icemesident, vice-chal- 
man, or member presiding for the occasion. 

49. A copy of the minutes of the proceedings at every Minutes of 
,meetings of a aanchayat or panchayat union council as well Prcceedings. 

a l l  rninules of dissent in respect of such proceedings. 
4 ,  

lrec$ved from any member present at the meeting, within 
hours of the close thereof, shall be submitted by the 

pre&&nt or chairman as the case m ~ y  be within three days 
of the  date of the meeting of the Inspector : 

Provided that the Inspector may direa that such minutes . 
shall be submitted either generally or in any specified 
classes of c? ses to any officer empowered by him in t his 
behalf. 

I 

50. A panch~yat or a penchayat union council. may power of 
require thc executive authority or the conlmissioner as the parsbayat and 

. case may be to produce any document which &is in* his ~ancha counci i! at to.+ ca 
custody and he sha!l, subject to  mch rules . . .  as may be for 

comply with every such .reqWsltloa. 
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Pr&edings of 51. (1). The proceedings of every panchayat and 
*~an~hay?ts* panchayat union council and of all ccmmi~trcs thereof 

palchayat union shall be govel ned by such rules as may be prescribed and councils and 
,,,itteesb by regulations, not in?onsistenl with suilt rules or the 

previsions of tkis  Act, made by the pancl~pyat or the 
panchayat union council as the case may be with the 
approval of the Iizspector. 

(2) The Inspect or may remit for reconsideration and 
/ 

re-subrrrission ally regulation or part thereof to. the . 
panchnyat or panchayat union council as  the case may be : 

xi  
I 

'Provided, however, that it s h ~ l l  be competent for the 
3 . 1  Inspector t c add to, omit or alter any regul?tion which 
. , oontravertes the provisions ofvthis Act or the rules there* I , 

, 1 

$ ., . under. - .. 3 

Appointment of 52. (1) A panchayat may, and if SO required by the 
, Joint commit- Inspector, shall, join with one, or more than one, other 

tQes*local authority ill constituting a joint committee for any 
m 

< .  

purpose for wh icll t hey rre jointly responsible. 
, . - I . 

q 
(2) The comt itut ion, powers and procedure of a jcint 

.> 
1 . * 

committee and the method of settling differences of opinion 
2 .\I . . arising in conncxiun with the committee b ~ t  ween the ,local 
"r; i ; 
,$ ,,- authorities concerned shall be in ~ ~ c o r d  ance with such rules 
$% ' % as may be prescribed. 
f *  -* . - .  * 7. 
.: ,$..' r ,, &&ittrs 53. (.I) (a)  here shall be an A~poiutments Committee * .  

4.s . . 1 / 
r I 

( for every panchayat union, which shall be compcsed of the . 

s q  f., - chairman oft  he pancha yat-union council, the commissjone~ , ' 

+ *-. a * ' t  

.$:. 4 , ;  - " < $  
. . t ,  , .. . and one member elected 8 nnually by the pancha yat llnio'n ;:"a . $6 

%;$ $* -. ".. . ?'..$ ..- . ,+>, ' -  ' . *.4 

- 3  
1 JL 1 ,  council. The chairmm of r he panchryat union cauncil shall . ' . +.. 

%,?. .Y< . 
1 .  . be the cha it ma n o t' t he committee Subject to t he p ovisions = 

E 

, of. section 58, and to such rules as may be made by the. $.$& 
Government in 1 his behalf appointments to all posts under . u:-y2 

., y4 , the p~nchayat union council r he pay of which is debitable . * 
t o  the'funds o f t  he paixhayat unicn COU~IC~I, shall be made 
with the prior approval of r he committ le. 

l[(aa) (i) Therc shall be an Agr'cultural Produc- 
t ion Ccmmittee for eve1 y panchayat union, which shall be 
composed of t  he chairman of the panchiiya t union council 
who shall be the c h ~ i ~ m a i i  of that Committee, tile commis- 

. sioner and t hrec persons cc G;: ..2 '3;. t hr paachayat union 
.),. G co unci 1 : 

..:-: "lr; -- -- f .  . a , .  r 
1 This clause w;.s inserted by section 2(l)(u) of t ha l Tamil N a b  

::t: :. , Panchayats (Amendmat) Act, 1966 (Tamil Nadu Act 17 of 1966). 
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(ii) ?jo person s h ~ l l  be co-opted under sub- 
clause (i), if- 

!A) he is a member of the p~nchayat union 
council ; or 2 

(B) in the oninion of the panchay2t union' 
council, he does not possess adequate kngwledge of, and 
experience in, agriculture.? 

(b) There shall be an   ducat ion Committee and s 
~ e n e i a l  Purposes Committee in every panchayat union. 
The panchayat union coulicil may, and if so required by the 
Governme~t, shall ilppoint such other committees as may be 
necessary foi the efficient performance cf its 'duties and 
functions und er 1 his Act. Each of the committees cons tit^^ 
ted '[under this clause] shall consist of such number. of 
members as  'may be specified by the cou~ci l  and shall 
ipclude the chairman ex-officio. The members of each 
committee ?[constituted under this clause], other than the 
chairman, shall be elected by the inembers oft  he panchayat 
union council. 

(2) The panchayat union council shall have the power 
to  co-opt as members of 3[any committee appointed undBg 
clause (6) of sub-section (I)] quch number df persons as are 
not members of the panchayat'union council as it may 
think fit : ' 

Provided that the number of members co-opted under 
this sub-section shall not exceed one-third of the total num- 
bx of members of the council on the committee. 

(3) Subject' to such ,rules as inay be made by the 
Government in this; b.ha.lf, the panchayat union council shall 
have power, by regulations made froln timc to time,' to 
determine the powers-and duties of every committee consti- . 

tuted under sub-section (I).' 

3 These words were substituted fcr the words " under this sub- 
section " by section 2(1)(b)(i) of the Tamil Nadu Panchayats (Amend- 
ment) Act, 1966 (Tamil Nadu Act 1'1 of 1966). 

2 These words were inserted by section 2(l)(b)(ii), ibid.  

3 These words, brackets, letter and figure were substituted for the 
words, brackets and figure "any committee appointed under sub- 
section (1)" by section 2 (2 ) . ,  ibid. 



[ 1958 .i '$.Fie Act XXXV 
Ic a 

i;; 
h \', ;, 

. T b t 6 ~  , b?(". ..: AIS~ISTRA,TIC)N RFWJRT 9. 
! %*,. i 
@- ,$ <, % \  

.$a s . .f;% . *, 
54. (1) Evl:ry panchayat shall submit to the ~anchayat 

.- wd . tntion union couucjl a report on its 3.d ministration for each year as :. . #a l-: mpom of 
? V?*pa~:hayats. soon as may b2 afte; the close of such yea-r and not later 7: .f - than'the prescribsd date, in such form, with such details, , 

- & % -  - #. . < 

, f .  
:. t,, ;r - . - and through such authority as may b: prescribed . . ". a. ". . -. 

3 

;J+ 8": , *". . 
(2) The report shall be prepared by the executive 

% - .. . authority and the panchayat shall consider it and forward 
t t  : U- 

thk sa~ne to the pawhayat union council with its resolution 
thereon. 

y"T+ ' ". ' . ' .  . 
1 

* r -  
$2 : . . 
. j . 4  :-. .Admlnk7 . . 55. (1) E ~ &  panchayat union council shall. submit- ' 
: '?' zap 1 i.v? &a!io. the Collector a coieolidiited report on its administration" ;:'- ',f sC , 
):$ ,, t.,h : q.t. p h a y a t  andbn the administration of all panchapas in the panchayat .. 

:-,;c.. upibn for each year as soon as may b.: after the close of such . ,\. i: 
'!: , :'councils. year .and "not lmer than the prcscribzd date, in such form, 
": " + 

, , yith such details and through such authority as may be 
. . A  , pr&crib:d. 

- . I  

(2) The report shall b: preparircd by the commissioner 
and the panch~yat union council shall cons id^ r it and forward 
the same to the Collzct or with its resolutio~~ thereon. 

(3) The Collt.o!or shall prepare a gel~eral report on 
the administration of pnnchr~yat union councils and pan- 
chayats in the district, pl rce the same b-forc the District 

. Development Co~lnc,il and su ~ i l i i t .  L lit blank: Lo thi: Govern- 
m ~ n t  with a copy of t11.3 resolution of thc District DLv~lop- 

I mcnt Counc;l bef w-c such date as may b: prescrib:d. He 
shall also send a cop;' of t  he report to the insp~ctor. 

s. 
(4) The report and the resolution thereon shall be 

. 

publish-d in such ms nner as the Gowrnincnt m2.y direct. 

C VALIDATION OI? PROCEEDINGS, 
Actr of 

pa+bayats, 56. NO act of a, pznchayat or of a pmchayat union 
p e y a t  cmncd or 2 ,7: .rr . :~:~;kc thcregf or cC t. 7:. ? - s m  zr,i,in$ 

a-ry  m e t : u r .  i:t: --:?- --J.t:.;:~t- C;L:;~*:-* - : rSl  ;*;I:$ ir'"$'W! htfr 
bdUPr'r?s; mtmb2r jusi ;. iic.r,i;. l7-z; 8% not or ~?nc;i%yr;l:t I: n ! o  $1 r;i,!j ncjJ op 

to be of a ch?irm?n or m m b i r  of a cnmuiiitoc :J j ;a! l  h: cl!:cvp2tl 
invalidated to b: invalid by rcason oniy ofa def4;c~ in tho os~eb~islimant 
by 'nformag of such pmchaylt or pznch:ryat union council or committee, 

lit?' vacancYsor eto. 
on the ground that the president, fi~e-$~sie-J~nt, 

- C . I ,  . . - - .. .-- --  . - .-- .. 
r l  

4 - 3  
d 
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chqirrnan , vice-chairman or member 3f such panchayat or 
pqnchayitt union council or chairman or member of a com- 
mittee was not ei~titl,d to hold or continue in snch cffice 
by reason of any disqualification or by reason of my 
irregularity or illegality in his election, or t; -pason of 
such act having bmll done during the pariod of any 
vacancy in the office of przsident, vice-pr csid en t , chair- 
man, vice-chairman or membzr of such panchayat, 
panchayat union council or committee. 

57. (1) The sanction' of the pxnchayat or the pan- Establish- 
ment of chayat union council as the case may be shall be obteined panchsyats and 

for all proposals for fixing or paltering the number, design2.0 *anchay8t 
tions and  grad.:^ of its officers and servants atid the union , 
salaries, fees and allowances pa yabl : to them. counclls~ 

(2) Such proposals shall b: taker. into consideration 
by the pnnchg yat or panchnya.tunion council, as the  case may 
be, only a.t the instance of the exccutiva authority cr thc 
commissioner and the pallchayat or panchapt union caun- 
cil may sanction the proposal with or without  modification^: 

Provided that no proposp.1 ad~~crzily egecting any . 
officer or servant of the panch3.y-.t or panchaya: union couil- 
cil who has b : e i ~  in tl-...: ;:rmanznt sxvicr of the panchayat 
or panchayat union council for more t 1 lan five years and is 
drawing e s%l?rv of not less thaa fifty rupees pi.r mensem - 
shall b.: considered except at a spi cia1 meeting conyened for 
the purpose and no such propcrs2.1 shall b~:  given cffect to 
ullless assented to by atl~ast one-htlf of the mcmbzrs then 
on the panchay:~t or thc panchayat union council. s 

(3) Notwithstanding anytbing contained in sub- 
sections (1) and (2), the Governm~nt in ? he case of panchayat 
union councils and the Inspector in the case of panchayats 
shall have power to fix or alter the numbx, designations and 
grad'es of and the salaries, fees and allowances payable , ,  

to the officers and servants of any panchayat ox panchayat . . , ;;"r 

union -ocuncil or any class of such officcas and servants; 
and it shall not be open to the panchayat or panchayat 

: . I , +  , ,> 

<\ 

union counc~l to vaqy the number, designations, grades, , , :+% 

salaries, fees br allowances as SO fixsd or ~I tered except, . L  % '- 

with the previous sanction of th:. Government ifl t h ~  Case ,. * 2 

of p~nchayat union councils and of the Inspector in.the .q 
case of panchayats. . 

. a. . . 
I .  ' L ' f .*  . 

a I 

9 
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;&". . ' 
,;+-: tw! -L& ( ,. ' Conditions 

, . ' of rervlce 
1 c  ' 

58: (1) Gov~rnmant shall have power 
. + -  ... ,, .of oacers 1 . ~ 1 ; ~  FWding  Lh: authorities who may appoint the oficeri ' . 
$!aid servants* and servants of panch?.ya:s and panchayat union councils 
7 ,  , 
5,: k , 

0 t h  than the executive officers and commissioners and the 
- ' - ? , , .  . 
.., 8 k  

classification, m4thods of recruitment, pay and albwances, . 
>:. . . * 

I .  ",, . a :  
discipline and cbnduct and conditions of service of such 

a 

.. ,.* ' 
oacers and servants. 

>.,' .* , . 
i 

.- 
Such rules may provide for the constitution of any ' . 

class of offi~ers Or E2rVantS of panchavats and panchayal . 
udion councils othur t h ~ n  the executiv,: officzrs and rl 

: .  ?. 
. . , ~ . ~ m i s s i o n t l . i  into a sep?.rrtc servic~ for t:le whole or 

: 8.n~ part of the State, 
-' + : - 
" 

..- . i 
- I  . . ( I  (2) Subject to the provisions of this Act and any  

@ -. rules which the Govern1nt:nt m?y m3kL in  this b2half, 
the p."nch2yat union council mpy fi.:'m<: regulations in 
rsspect df officers and s~rv:~clts on I I,(. .;t:~ffof the nanchr)nt 
union ~ ~ u n c i l -  

(a) fixing 11 : : m o u n t  and n.1 lure of security 
- to be furnished ; 

(b) ~r2scribj 116 ~duc.ltionol and other 4u?li ficolibns; 

(c) regulating the grant of leave, leave aJ]owancss, 
acting aUowances and travelling allowances 

? 

(4 regulating the grant of pensions and gratuities: 

(e) establishing and maintaining provident funds 
and making contributions tllereto compulsory ; 

(f) regulating conduct ; and 

(g) gencl-ally prescribing Conditions of srvice : 

Provided- 

(i) that the amoupt of any leave, leave allows. 
nces, travelli.; q l l ~ ~ a n ~ e s ,  pension or g~~atuity provided 
for in svloh, regulations shall in no case without the 
sanction of the Governmuiu exceed what would be admissi- 
ble in the case of Govcri~rnent s of similar 
standing and status ; 
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(ii)' that 'the conditions under which such 
aliowanc& are granted or any idave, superannuation or 
retirement is sanctioned shall not without similar sanction 
be more favourable than those for the t ine  being prescri- 
bed for such Government aervants. 

4 

'[(3) A rule may be made under s~.b-section (1) 
so as to have retrospective effect on and from a date not 
earlier than the 2nd October 3960.1 . 

. . .. 

. . , . * I .  I 

59. Two or more panchayats or two or more panchayat Appoint- t -  . 
m-at 01 union councils may, subject to such rules as may be &mmon prescribed, and shatll if so required by any authority ofice,. 

crnpowered in this behalf by rules, appoint the same officer 
or servant to exercise or discharge any poivers or duties of a 
similar nature for both or all of them 

60. (1) Ally ofiicer or servant of a pnnchayat (incl~d- Transfer of 
ing the executive officer) may be transferred to the service officers and 

servants. of any panchayat union council or any other panchayat 
by the 1nspecto~-: 

Provided that no officer or servant (other than the 
executive 'officer) shall be so tranqferred except after 
consulting the commissioner or the executive q~~thorities 
concerned. 

In making a transfer under this sub-section the Inspector 
may issue such gcncral or special directions as may in his 
opinion be necessary for the purpose of giving due effect 
to such transfer. 

(2) Notwithstanding anything contained in this Act 
or the 2/TamilNadu] District Municipalities Act, 1920 
(?[Tamil Nadul Act V of 1920) any oficer or servant of a 
ponchnynt union council (inclu tl ing :he commissioner) 
lllay be transferred by t h ~ ,  Govern~uent to the service of 
any other pancl~ayat union cou.ncil or any municipality 
co~~stituted under the'[Tamil Nadu] District Municipalities 
Act, 1920 (2LTamil Nadu] Act V of 1920) : 

1 This sub-section was added by section 2 of the Tamil Nadu 
panchayats (Amendment) Act, 1971 (Tamil Nada Act 2 1 of I 1971). 

8 These wods werc substituted for the wcrd " Madras " by the 
Tamil Nadu Adaptation of Laws Order, 1969, r s  amended b y  the 
Tatnil Nadu Adaptation of Laws (Second Amen( :meat) Order, 1969, 
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Provided that no officer or servant ' ( o t ~ l ~  than the 
T~ .,- commissioner) shall bc so transferred except after consult- - t 

,.  . ing the panchayat union councils or municinal councils 
concerned. . 

Any authority making a transfer ilr der this sub- 
' *? 

, section may issue such general or special dirtctions as may - 
. , 

in its opinion be necessary for the purpose of giviilg due . . 
effect to such transfer. 

-' . power to 61. Subject to such control as may be prescribed by 
punish the Government, the executive oficer or the commissioner 

o ~ * S  and + m y  censure, fin2,wit lhold increments or promotion from, 
- "nt8e reduce to a lower rank in the seniority list, or to a lower 

'L* 

post or time-scale or to a lower stage in a time-scale, 
suspend,remove or dismiss any officer or servant in the 
service of the panc~layat or panchayat union council 
as the case may be for any breach of departmental rules or 
discipline, or for carelessriess, unfitness, neglect of duty 
or 01 her misco~duct . 

CHAPTER IIL-FUNCTIONS, POWERS AND PRO- 
PERTY OF PANCHAY4TS AND PANGHAYAT 
UNION COUNCILS. 

uty of 63. Subject to tilt  provision^ of this Act and the rules ' 

:hayat wad? thereu*.<er, it shall be the duty of a panehayat, 
'gy'f: within the-limits of its funds, to make reasonable provision 
t ters. for carrying out the requirement? of the village or town i n  

respect of the following matters, naioely :- 
(a) the construction, ~ ;pa i r  and maintenance of ai l  

village roads, that is to say, all public roads in the vil l lcr cr 
t town (other than those classified os Xational Hi&5Ra!a, - State Higbvays, major diirrici . - o ~ C s  and p m L  "LC) --. d;t mign 

road.%) and of all bridges: s- j \ - t r . : ;  , ~ ; d & a s  a3d 
ways on su& roads ; - -- - - - _  - __ -- - ----------- - 
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(6) the lighting of public roads and public places in 
built-up areas ; ', 

(c) the construction of drains and the disposal of 
drainage water and sullagc I[not including sewage]; 

(d )  ths ciaa~sin: qf q'reets, the removal of rubbish 
heaps, jungle growth and prickly-pear, the filling in of 
disused wells, insanitarycyonds, pools, ditches, pits, or 
hollows, and other improvements of the sanitary condition 
sf the village or town ; 

(e)  the provision of public htrines and arrange- . 

mtnts-to cleanse latrines whether public or private ; 
0 - t h e  opening and majrbefiance 6f burial and 

*. burning / - grounds ; and 
Cg) the sinking and repairing of wells, the elicavation, 

repair and maintenance of ponds or tanks and the construe: 
tion and maintenance of water-works for the supply of - 

water for washing and bathing purposes I [  * * * 1. 
64. Subject to the provisions of this Act and the rules Power of ' 

made thereulider a panchayat may also make such provision panChayar 
to provide as it thinks fit for carrying out the requirements of the . 

village or town in respect of the following matters, other , . 

namely :- Q mattars- 
(a) the planting and preservation of treedon the side 

of all public roads in the village or town subject to mutually 
agreed terms and conditions between the panchayat and the 
authority which maintains the road in c.tse the road is-not 
maintained by the panchayat itself ; 

(b) the lighting of public roads and-public pfaces in 
areas other than built-up areas ; 

, . 
( c )  the opening and .maintenance of public markets I ( I ,  

other than markets which are classified as panchayat union -. 

markets : 
3[Providcd thai noihit~g in lhis clause shall apply ro 

water supplply For non-irr igai ion  purposes and to 
sewer age]. 

(d)  the control of fairs and festivals othet than those 
dassified as panchayat union fairs and festivals , ; 

-- - - -- -- .-------- - - 
1 Tlzesc words were ins~rtr,d by Part I IJ. (2) (i) of the Schedule 

to ,  and scction 85 of the Mafiras Mctropolilan Water Supply and 
8,werage Aci 1978, (Tam'l Nadu Act 28 of 1978). , 

2 Th2se words " at1 ' of prolectec! watcr far c'rinking Purposes " 
were omilted by part XI[ (2) ( i i j  of lllc S~llcdule to, anrl section 85 . 

of, ibid. 
3 This proviso was added by Part I11 (3) of the Schedalc to and 

sectiop 85 of, ibiql. 
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te, the and maintenance of public landing 
places, halting places and car t-stands and of publ i~ cattle- 
sheds ; 

(, the anil maintenance of public slaughterw 
I houses ; * 
I 

(g) the opening ;ind maintena~ce of reading rooms: . 

(h) the establishment and maintenance of wireless 
receiving sets, playgrounds, parb, sports clubs and centres 
of physical culture ; 

( i )  the opening and maintenance of literacy centres 
and centres for imparting social education ; and 

(j) the construction of W O T ~ W ~  public mil it^ and 
the provi:: of ot&r facilities for the safety health9 
comf-rt, convenience, culture 0 r recrebtion of the inhabi* 
tants of the village 4 ~ r  town. 

Duty of 65, Subject to the pro risions of this Act and the rules 
pancha~at union thereunder, it shall be the duty of a panchayat union 

a to council 9 within the lifi,.its of its funds, to nake reasonable 
- provlde for 

r out the requirements of the panchayat ,.da~, provision for carryin& 
mittei~. union in respect of the following matters. namely :- 

t .  

(0) the condruction, repair and maintenance of all 
public roads in the panchayat union which are classified 

. . as panchayat unioi~ roads and of all bridges, culverts, 
roa&dams and causeways on such roads ; . I  _ 

L < - + .  

(b) the and maintenance of d dispensaries 
' 

alld'the payment of Subsidies to rural medical practitioners; 

(,) the establishment and maintenance of maternity 
and child-welfa e cennes, including the maintenance of a' 
L6thayi" service and offering advice and assistance to mothers 
in family planning ; . t 

2 , 

(d )  the construction and maintenance of poor hbuses, 
orphanages, shops, st alis, plinths, the training and 
employmen: of vaccinators, the removal, of congeitiol r 

- 7 - -rpopula(ion and the provision of house-sites ; 
, . 

hS *; 4 

6 



(e) the opening and niainteuance and expansion or 
improvement of elementary schools, including the payment J 

of grants to private managements in respect of elementary 
schools ; 

Cf) preventive and remedial measures conllected with 
any epidemic or with malarisl ; 

(It) veterinary relief ; 

(i) the extension of viilage-si tes and the regulation of 
building ; 

(j) the opening and maintenance of public markets I 

which are classified as panchayat union markets ; 

(k) the inaintenance of statistics relating to births and 
deaths ; 

(1) the establishment and maiitena rice of choultries ; 

(m) improvements of agriculture, agricultural stock 
and the holding of agricultural shows ; and 

(n) the promotion and encourag~ment of cottage 
industries. 

66. The Government shall as soon as may be after the Batrustment 
constitution of a p3ncha;vat u ~ o n  council for a pan- of execution of 
chayat developrJL1ent block under this Act entrust to the National ' Extension panchayat unj.oil council subject to such conditions Service scheme 
and restrictions as may be specified by the Government of community 
the execution in the panchayat development block of the 1)evelopment ta 
National Extension Service Scheine of Community pancha~at - 
Development, including in particular, all measures relating union counc~ls 

G 4 

to the development of agriculture, animal husbandry and I d  

village industries organized on an individual or co-operative 
basis. . ,I 

67. Subject to the provisions s f  this Act and the rules Powex of . 
panchayat . ., made thereunder, a panchayat union council, may. within ,ion 

the limits of its funds, make such provision as if .thinks counc~~io ' 

fit for carrying out the requirements of the panchayat provide f a t  
union in respect of measures of public utility other than certain matted 
those specified in section 65, calculated to promote the . . -  
safety, health, comfort or convknience of the inhabitance \ 

of the Panchayat Union': ' 

, - .  -' 
I 
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source and nvry also provide a colilmon burrial and burn- 
ing ground, and 

(ii) may entrust to the panchayat union council 
with its consent and on such terms as may be agreed upon, 
the management of' any institution or the excution or 
maintenance of any work. 

Lighting of 69: Notwithstanding anything contained in section 64, 
public roads clause (b), the Government may, by general or special order, 
and public direct any panchayat or panchayat union council to provide 

'laces* for the lighting of public roads and public places within 
its jurisdiction and it shall be the duty of the panchayat 
or oancharL.: union council to provide for such lighting : 

Provided that where such a direction is given, 
the Government shall make such provision for the cost 
of lighting as they may consider reasonable and the deci- 
sion of the Government shall be final. 

Maintenance e 7 0 .  Subject to the provisions of this Act, and the rules 
of made thereunder, two or more panchayat union councils 

* dispensaries, 
1 c; child.w&arc may establish and maintain common dispensaries, child 

centres; etc. welfare centres and iilstitutions of such other kind as may 

(2) Subject to such rules as may be prescribed, the 
. . Government, the Roard of Revenue, the Collector or Revenue. 

: Divisional Officer., the panchayat union council or the 
. . :, 

O* 
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Commissioner, or any person or body of persons, may 
transfer to the panchayat, with its consent and subject tob I I 

such conditions as may be agreed upon, the management of . - ,  

any institution, or the execution or maintenance of any 
work, or the exercise af any power or the discharge of any . t i  

duty, whether within or without thd village or town, and a 

whether provided for in this Act or not. I 

72. (1) (a) All unreserved forests in the villa& at the Transfe to 
panchayats of -' cz commencement of this Act shall vest in the panchayat and 

,k be administered by it , for the- befiefit of such village. f,,,,, and . . 
1 other (b) In respect: of every forest SO vested, the panchayat institution; or 

shal1,if SO required by the Collector, pay to the Government worka. 
such rent. as the Collector may, from time to time,subject 
to the control of the Board of Revenue, fix in this behalf. 

(2) (a) If the Revenue Divisional Officer is of opinion 
that a panchayat is not administering properly a forest 
vesting in it under sub-section (1); he may by ordcr, withdraw 
such forest from the control of' the panchayat I 

for such period as may be specified in the order, not 
exceeding the ;)eriod, if, any, prescribed in this behalf. 
He may in respect of such forest direct that it bc vested 
in the panchayat union council and be administered by it. 

i (b) The Revenue Divisional Officer ma-, from time 
F to time, by order, extead the period specified in any order 
r', issued under clause (a). 
F 
f,' 

( c )  Before issuing an order under clause (6) or (b), [ 
a'leasonable opportunity shall be given to the panchayat r to show causp against such issue. 

# 

(d) when an order is issued undcr clause (a) ' or (b), 
the panchay at concerned may, within three months 
of the service of the order, appeal against it  to the 
Collector; and the Collector may cotlfirm, modify or I 

t 

i 
reverse the order. 

(3) The Board of Revenue may, in its discretion at 
any time, either suo mo l u or on application, call for 
and examin2 the record of any order issued by the R.evenue 
D ivisional Officer or the Collector u d e r  sub -section 
(2) for'the purpose of satisfying itself as to the legality or 
property of such order, and may pass such order in referen@ 
thereto as it thinks it. 6 



* 
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power of 1[72-A. (1) .If in the opinion of the Government any 
Government to unreserved forest vested in a panchayat under section 72 
resume posses- is required for any public purpose, they may, by notifi- 

Sio" cation, resame the possession and administration of such unreserved 
forest vested unreserved forest and upon such resumption by the 
in panchayat Government, all rights and interests created in or over 
and payment such unreserved forest before such resumption shall as 

-pen- against the Goverllmeut cease and determine. sat ion, .etc. 

(2) ~v llenever the possession and administration of 
such unreserved forest is resumed by the Government 
under sub-section (I), there shall be paid to the panchayat 
concerned compensation for any improvement made by 

' such panchayat in such unreserved forest, as determined 
in the manner horeioafter provided by the District Collector 
within whose jurisdiction such unreserved forest is 
situate. 

Expla~zation.--For the purposes of this sub-section, 
'improvement' means any work or product of a work 
which. adds to the value of the unreserved forest or is 
suitable to it and consistent with the purpose for which 
it was vested in the panchayat and shirll include the 

- following works or the products of such works- 

- (  ! . (a) the erection of buildings or any other structure, 
the construction' of tanks, wells, channels, dams and 
other works for the storage or supply of water for agri- 

'2 cultural or dome: tic purposes ; 

(b) the preparation of land for irrigation ; 
\ 

(c) the reclamat ion clearance, enclosure or perma- 
T nent improvement of land for agricultural purpost s ; 

4 -. 
,\ ' 

(d)  the renewal or reconstruction of any of the 
. . foregoing works or alterations therein . or addition 

.? - . . , 
G i  ,. . thereto ; 
,p>. ' , 0 . 
,> * * ,  
.kL ,- 
. b r : - :  p . (e) the planting or protection and maintenance of 

fruit trees, timber-trees and other useful trees and plants. 
.- - 

1 This section was inscrted by sectio112 of the %mil Nadu 
Panchayats (Second Amendment and Validation) Act, 1970 (Tamil 
wdu Act 12 of 1971), which was deemed to have come .into forc~ 

I on the 1 st January 1960. 



(3) Tho compensation payabl- in respect of the . 
improvements referred to in clauses (a) to (d) of the 
Explanatiutz to  sub-section (2) shall be the actual value of 
such improvements as ofi the date of' resumption of the 
unreserved Ibiest b;' 1 S cvenlment which shall include 
rctual cost of th: labour, supervision thereof, and of the 
materials, toge:fher with other expendi~~ore, if any, which 
would be required t 0 make su.ch improvements, less a . 

reasonable deduction on account of the determinaticn, if . 
any, which mi:Y have taken place from ,age ot other 
cause. The compensation payable in respect of improve- 
ment referred to in clause (e) of the, Expl~~tzaiion to sub- 
section (2) shall be such sum which 'the trees or plants 
might reasonably be expected. to realise if sold bv publio 
auction to be cut and carried away at  the * time of .  

.resumption. of the unreserved forest by the Government : 
I 

Provided that in computing the actual value of sudh 
improvements, the value of the unreserved forest to 'whi~II 
such improvements have been' made shall not be taken 
into account : 

Provided further that if any grant for the purposeeof 
making such improvements has been paid by the Govern& 
ment to the panchayat concerned, then, the 'amount 
of such grant paid shall be deducted fiqorn the amount of 
compensation payable in respect of such improvements : 

Provided also that in the case of trees and plants ixt 
the unreserved forest which are of spontaneous growth 
the compensation payable in respect of such trees and 
plants shall be the proper cost of protection and main- 
ienance of such trees and plants. 

(4) The amount of compe~isalion referred to ia 
sub-section (2) shall be given to every panchayat, at its 
option,-- 

(a) in cash in such annual instalments with 
interest at such rates as ma3 be prescribed, or 

(b) in saleable or otherwise transferable pro- 
missory no:cs 0 r other sccuritics or stock certificates 
of the Government, or - .  
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(c)  partly in cash or partly it such securities 
specified in clause (b), as may be required by the 
panchayats. 

(5) The option of the panchayat referred to in 
i sub-sectioll (4) shall be exercised by such panchayat 

before the expiry of il period of three months from the 
date of resumptioil of the possessiol~ and administration 
of the unreserved forest by the Gc;vcrn~~~c:;~t and the 
optioll so cxerciscd sllitll be final ni~d shall not be altered 
or rescinded after it has been exercised. Ally pallchayat 
which emir, qr fails to exercise the option referred to in 
sub-s.::ion (4) within the time specified above shall be 
deemed to have opted for payment in securities and stock 
certificates referred to in clause (b) of sub-section (4). 
The amount of coillpensation payable in instalments 
shall be paid, and th!: senuritics and stock certificates 
referred to in clause: (b) ot' s u b - $ d o n  (4) shall be issued, 
within Hixty days froin the date of receipt by the Govern- 
ment of the option rcfcrred to above or where no such 
option has been exercised from the date before which 
such option ought to have been exercised. 

('.) Any panchayat aggrieved by an order relating to 

1 

compensation under-this section m:ty appeal to the Board . 
of Revenue within such period and in such manner as 

i may be pressribed. The order of the Board of Revenue 
L -  . - . on such appcal and where no appeal is preferred, the order 

I ' which has not been appealed against, shall be final and 
shall not  be called in question in any court of law.] 

T- 

Power of 73. (1) (a) Subject to the control of the Government, 
- board of the Board of Reve lad may, by notification, lnake over 

to toea panchayat unioli council, with its consent, the Inanage- transfer or , 
; rcsbme ment and saperintendoncct of any charitable endowment 

control of in respect of which powers and duties attacl~ to the Board 
' of Revenue under the provisions of the '[Tamil  ad^] ,and inams. 
'L .:, . . . . 
, A , 

Endowments and Escheats ' Regulation, 1 8 17 ('[Tamil 
. xcdu] Regulation VII of 1817) ; and thereupon all 

. . 
,- , powers and dutics attaching lo the Board cf Revenue in . :? .  - 
/, : 
,, . respect thereof shall attach to the pnnchayat union counci 1 
t 

A,  "I 

as if it had been specially named ill the said. Regulation, 
t . 

s .I and *he panehayat union Council shall Illanage and superintend such endowment. 

------ - - ----- - - .--. _I__' 

$'These words were substituied fofathe word " Madras " by the 
Tamil Nadu Adaptaiion of Laws Order, 1963, as amended by the 
Tamil U n d u  Adaptation of' Laws (Second Ameodment) Order, 
1969. 
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(b) The Board of Revenue may, of its own motion 
and shal! on a direction from the Govcrninent, by notifi- 
cation, resume the management and superi~ltendence of 
any endowrneilt made over to a panchayat union council 
under clause (a) and upon such resuinption, all the powm 
and duties attaching to the panchayat union curlncil in 
respect or" the endowment sh3H c e ; ~  2nd tkterniine. 

(2) The Goveriunent may assign to a panchayat 
union council with its consent, a charitable ioain, resumed 
by the Government or any other authority, provided 
thqt the net income from such inam can be applied exclusid 
vely to any purpose to which the funds of such panchayat 
union council may be applied ; and may revoke any 
assignment so made. 

(3) The Management and superintendence of any 
charitable endowment which immediately before the 
coastitutioti of a panchayat union council for any panchayat 
development block under this Act was vested in a district 
board under the l[Tamil Nadu] District Boards Act, 
1920 ('[Tamil Na,du] Act XIV of 1929) shall, on such 
constitution., vest in the panchayat union council 
exercising jurisdiction over the place where the endowment 
is situated. 

74. Subject to such rules as may be prescribed, the ~ 0 ~ e ; m t ' s  
ower to Government, the Board of Revenue, td ~e Collector o: :dd to 

Revenue Divisional Officer or any person or body 01 functioas d 
persons may trn nsfer to the panchayat union council panchayat 
with. its consent and on such terms as inay be agreed unioa 

, upon, the management of any institution or the execution cotlncifr 

or maintenance o i  any work, or th.e exercise of any power 
or the discharge of any duty whether within or wlthodt 
the panchayat un.ion and whether provided for in this 
Act or'not. I 

75. A panchayat or a panchiaqat uniqn conk51 nay z,$b",p. . 

accept donations for, or trusts relating exclusively to, the to 
furtherance of any purpose to which its funds may be donations , r. 

applied. . and trusts. . A . - - 

76. (1) All public roads in ally village oi  town (other 
than roads which are classified ' by the Government as 
National Highways or State Highways or as major district 
roads or as panchayat union roads) shall vest in the pancha-. 
yat toget her with all pavement 4 S, st ones, and other materials 

lTliese words were substituted for the wor6 " Madras " by. the 
, Taniil Nadu Adaptation of Laws Order, 1969, as amended by the 

Tamil Nadu Adaptation of.  laws (Second Amendment) Order, 
1969. 1 , ,  



4  he word "se\v~r" was omitteii by' Part I11 7 (ii) of the . 
. '. Schedule to, and set ion 85 of ibid. 

[The words "water supply mains'' and "and sewers" were 
ofnbted by Par: 111 ('3) C C  the Schedu!~ +o, and ,Stjijn $45 of, 
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thereof, all works, lnatcrials and otl~cr things ~rovided 
therefor, all I[* * *] drains, drainage works, tunnels and 
culverts whether made at the cost oft he panchayat or other- 
#wise, in, alongsib or u ~ d e r  such roads, hnd all works, 
materials and t hinq~ appertaining thereto. 

(2) The Government may, by not ificai on, iexcludc 
from the operation oft his Act any such public road, 2[***] 

drain, drainage work, tunnel or culvert, and may also 
modify or cancel sllch notification. 

, Vesting of 77. (1.) All public roads in any panchayal tunion w l ~ k h  
public ~ ~ d 9  are classified as pawhayat union roads shall vest tn the 

, In panc2:ci panchaya: union council together with all pavements, st bnes 
. councils. and other materials thereof, all works, materials and other . 

L 

things provided therefor, all drains, drainage works, , 
2-c ' me - tunnels and culverts,whether made at the cost of the pancha- 

%I 4 

; yat  union council or otherwise, in, alongside or under such ,' 
roads, and all works, materials and things appertaining 

iz, . . p - thereto. ?, . , 
i p s *  , L .  

' *"- 
t . .  

(2) The ~bv:rnment may, by notification, exclude . 
I .  . , .  

from the operation of this Act an panchayat union road r '[***I drain, draillap work, tunne orculvert and may also 
modify or cancel such notification. . , 

Duty of 78. Where any public road has been excluded from the 
P P C ~ Y ? ~  operati& of this Act under subLseciion (2) of section 76 or 
in FtSPect sub-section (2) of section 77 and placed under the control - , ' 2 of'p 4blic , . .  . $oads of the ~ighways Department of Government (hereinafter 

*.- * - $-I 

; e$cluded referred to as the Highways Department), the panehayat 
. A .  I 

?, 
fro* operation ',the I U ~  and if so required by the Government shall make 

. - o2 t M ~ c t b  Provision- 
. . i .  (a) for the watering and inaintenance of the drain- 

age oC such road ; 
(b) for the provision, maintenance and repair oft he 

. , 6[* * * ] drains 5[ * * * I in, alongside or under such 
$1: ?-., road ; 

'cI..' 
,$ ," .I  iL,',', * . 4. "+,.' p$ji" ' 

(c) for the provision, maintenance and repair of . 
foot -ways attached to such road: ;:. 

'4' 27 r -- --.--- - 
: 

1 The wird " S ~ W C ~ S "  was omitted by part 111 (6)  (i) of the ' 

Schedule to, and section 85 of, the Madras Metropolitan Water 
. t  . .." , . Supply and Sewerage Act, 1478 (Tamil Nadu Act 28 of 1978). 
. , I )  I 

2 The word "sewer" was omitted by Part I11 (6) ( i i )  of the 
Schedule to, and section 85 0-', ibirl. 

3 The word "seu ers" was omitted by Par( 111 (7) (i) of the 
Schedule to, and sccti 811 85 of, ihid. 
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Provided that where in the carryipg out of the above 
provisions it is necessary for the pancha.yat t o  open and 
break up the soil or pavement of any such road, the panw 
chayat shall obtain t heaprevio~s conseat of such officer . 
t h e  Highways Department as th"eovernment may by 
general or special order, specify : 

1 Provided further that in cases of emergency the panc- (- 

hayat 'may, without such consent, open and break up \ ,  

the soil or pavement-of any such street? but shzll, as far as 
practicable, restclre such soil or pavement to the co i~d i t i~n  in . . r 7  

a 

which it was immeci iatzly before it was opened and brc ken 
up; and a report of the action so taken and i he reasons 
therefor shall be sent forthwith to the officer specified under 
the foregoing proviso : . e 

i 

Provided also that where the exect~tion of any work is , 

required by the Government, the Govcrnn~ent shall make 
provision. for the cost thereof. 

8 

79. (1) If any structure adjoining n public road vested in Precautions 
a panchayat onion council or a pancfxiyat cppea rs to the in case of 

dangerous commissioner or the execu.tive authcrit y, as the case ma v be, ,tructl-zr. 
to be in a ruinous state and dangerous to tI:> wsstrs by, 
the commissioiler or executive author it y may, by notice, 
require the owner or occupier fence off, take down, secure 
or repair such structure so as to prevent any danger there- 
from. 

i (2) If immediate action is necessary, the .commissioner 
or executive ev thcrit y shall himself, before giving such 

f notice or ~~~~~~e the period of such ilotice expires, fence 
1 off, take downrsecure or repair such structure or fence off 
1 a p i t  of any road or take such temporary measures as he 
1 nlay think fit to prevent danger, and t l ~ a  cost of doing so 
i 
1 shall be recoverable froin the owner or cccupier in the . 
r manner hereinafter provided. 

f 
80. (1) If any tree or any branch of a tree standing on precautions 

land adjoining a public read vestcc! in a l ~ i ~ c h a y a t  union ~ ~ ~ O ~ f  
council or pancha ya t appears to f he commissioner or exccu- 
tive authority to be likely to fall and tllereby endanger any 
person using, or any structure on such road, the commis 
sioner or executive authority may, by nc lice, require the . -  

owner of the said tree to secure, lop or cut down the wid 
tree so as to prcvent rny ? T y e r  tkerefronl. 
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, .  
(2) If immnediate action is necessary, the commissioner - 

, or executive authority shdl himself, before giving such 
. notice or before the period of such notice expires, secure, 

. . 
. top or cut down the said treeor fence off a part of the publio 

road or take such other temporary measures as b thinks 
fit to prevent danger, and the cost of so doing shall be 
recoverable fron. the owner of the tree in the manner 
.hereinafter prov~ded. . . . 

-. - gir I*,. . h 
- >  , 

' . . F d n g  of. , '  81. Where a public road is vested in a panchayat union 
&.< . *A - * bvUdin@ oaunctlon panchawt, the commissioner . or executive - i lands and i';, .. b&g of authority may, by public notice, require the owner. or 
9-' $ , I ; .  mges . , md occupier of any building or land near such road to- * . 

, / - .  
I 

. trees. . (a) fence the same to the satisfaction of the commis- 
. sioner or executive authority; 

b 

(b) trim or prune any hedges bordering on such road - 
so tizt they may not exceed such height from the level of 
the adjoining roadway as the commissioner or executive 
authorfty; may detern~ine ; or 

I r ,  (c) cut and trim any hedges or trees overhanging 
. '  q. . - * such road and obstructing' it or the vit:w of traffic or 

causing it damage ; or 
(d)  lower anenclosi ng wallor fence which, by reason 

. of its height and situation,obstrl~cts the view of traffic. so 
as to cause danger. 

Prohibition 82. (1) No person sh:~ll, except as permitted by rules 
agajnst made under this Act and exo~yr  1 r l  ircc~nlance with the 

conditions imposed by any licence made requisite by such in or over 
public roads, rules- 

etc. (a) bujld any wall or erect any fence or other obstru- 
ct ion or project io n cr make any encroachment whatsoever 
whether permanent of temporary, i n or over any publi c 
road ; 

(b) make any h ~ i e  or deposit any matter i n  or upon 
any public road ; 

I (c) work a quarry in or rcmove stone, earth or other 
material rrom any place wit hi n twenty yards of a public 
roador ofot her irn~riovableproperty vesting in or belonging 
to a panchayat or  n pailchaya'i un I on council, provided 
that nothing in ti-)isclause $hall bedeemed to apply t o  any 
workwhich, in the cpinjon of the Inspector, i s  done ir 
connection wi t h a borzn &de agri cultural operation ; 



(d) erect any b~lilding over an;y :[* * *] or drain or 
b ' .ally part tl~ereof ; . a 

I 
I r (e) plant any tree on any public road c;r other pro- 
i pert y vesting i n or belongi ng to n panchayat or a panchayat , ,  ' 

I union counci f ; or 
6 

( f) kll,removr:, destory, lop or strip bark, leaves, or 
fruits from, or othercvjse damage, any tree whichi s growing 
on any. sucl~  prtblic road or other property or on anyporam- 

f 

hoke or land, t he use of whichi s regulated by a panchayat 
under .section 86 or section 87 ano i he right to  which has 
not been established by such person as vesting i n  or 
belonging to  him. . 

(2) It shall be the duty .of the karnam ofevery revenue 
vill?g : to report on encroachments on properties v:sted in 
par1chay:t s or panch~yit  union councils, to the executive. 
authority or the commissionor concerned and to  the officer' 
of the R :venue Depzitrment, and it shall bc the duty oft he i" 

executivt; authority or the commissio~~er concerned to. 
institute proceedings under this Act and secure the removal 
of thb encr~achmellts within such time as may as specified I 

by the Government by generz.1 or special ordzr. If the 
removal of the encroachments h2s not bzen secured within 
the period specified in such order, the officers of the . 
Revenue Depg.rtment shall institute proceedings under the 
B[Tamil Nadu] Lsnd Encroachment Act, 1905 (2[Tamil 
Nadu] Act I11 of 1905), and secure such removal. 

/ I .  

83. Ally property or income including any fishery Vesting of 
right which by custom belongs to, or 14as b x n  2drninistered ~ommunal 

propert): pr for the common benefit of tfhe inhabitznfs of the %illage or in,me 
town,. or of the holders in common of village land glnmally panchayat. 
or of thc holdcrs of lg.ndsoof a particular description or 
of the l~oldcrs of lrnds under a. p?rticu2?r soul ce of irriga- 
tion sh:j.ll, i f  so decl?.red by the Gov:rnrnent, vest in the- 
panchay?t and b3 ~~dministered by it for the b-nelt of the 
inhabitants or ' holders aforessid. 

1 me words "sewer or" were omitted b~y Part If T (g) of the 
Schedule to, and section 85 of, rhe MarIra!; Metropolitan Water 
Supply and Sewcrage Act, 1978 (Tamil Nadit Act 28 of 1978). . 

a These words were substituted for tile word "Madra~" by .the 
Tamil Nadti Adaptation of Laws Order, 1969, c-  -mended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) cbrder, 1969. 
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' .  
&'t', l[84. * * *  f S *  * * *,*I. $$,, . - 
\f*f 7 

. I .  . . 
d?^r(ainte~nm i ~ o ~ - i ~ 8 a t i o n  ~ : ' 85, (1) Subject to such conditions and coA1rolp.s may 

works, be piescrib:d,t he Government may transfer to any pancha- $@.I& - 
$4, -tiOb. of y3.t or to  any panchayat union council the protection and 
LLY-amat, *. + , I ., 'baintenatlce of any irrigation work, the management of . 

. etc* turns of irrigation, or the regulation ofdistribu~ion of water 
from any irrig8tion work to  the fields depending on it. 

(2) The panchayat, or the panchayat union council 
shall havs power, subject to such restrictions and control ' 

as may be prescribed, ts  execute kudimaramat in respect cf 
any irrigation source in the village or town anti to levy such 
fee a d  on such basis for the purposes th1:reof as may. 
be prescribed : 

Provided that nothing contai ned i n this section sl~all be 
deemed to relieve thc village community or any of its 

. members of its or his liability under the a[Tamil Nadu] 
. - Compulsory Labour Act, 1858 (Cen~ral Acl 1 of 1858), in  

respect of any irrigation source i n the village 03. town, i n 
case the panchayat mnalces default i n execclti ng t hta kudi- 
maramat in respect of that irrigation sourcc. 

_-..-ll--l------..----I-.--- ._ _ I_____. 

1 The following section 84 Was omitted by Part 111 ( 1  0) of the 
Schedule to, and section 8 5 of, the Madras h'ietropolitan Water 
Supply and sewerage Act, 1978 (Tamil Nadu Act 28 of 1978):- 

84. Vesting of water-works in panchayats-(1) All public water- 
courses, springs, reservoirs, tanks, cist ems, fountains, wells, . 

' stand-pipes and other water-works (iuclvding those used by the 
~ubl ic  to such an extent as to give a prescriptive right to their use 
whet her existing at the commencement of this AC t or afterward!; 
made, laid or erected, and whether made, laid or erected at the 
cost of the pawhayat o r  01 herwise and also any adjacent land ' 

(not being private properly) appertaining thereto, shall ves! in the 
panehayat and be subjcet 'ro its contr01: 

provided that nothing contained in this sub-sect ion shall apply 
to any work which is, or is connected with a work irrigarion or 10 
any adjacellt land apperla ining to any such work. 

(2) The G~vernment may, bc4n0tilicatjon, define or limit 
such control or may assulne the administration of any p.ibl;c 
source of watt, .llnply and public land adjacent and appertaining 

d thereto -'ter consulting the panchayat and giving due regard to its3 
objectiorss, if any.] 

3 These words were substituted for the word .(Madrasw by the 
Tamil Nadu Adaptation of Laws Order, 1969, as arncnd*d by the 
~ a l p i l  Nadu Adapt at ion of Laws (Second Amendment) Order, 
1969. . 

- - 
. . 

r l t  - - - -- - - .- -- . - - - - 
i' 

-5 w' 
-- - 
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(3) Where ths maintenance of any irrigation work ;s 
transferred und.er this section, the fishery rights -." Govern 
ment in such work shall be transferred to and be vested in 
the panchayat or the panchayat union counci 1, as the case 
may be, subject to such -terms and cond.itions i ncluding 
terms and conditions regarding the utilization of the 
income, as may be specified by the Government. 

86. (1) The provisions of t hi s section shall apply only Panchayat to 
in ryotwari tracts. regulate the 

use of artain (2) The fellowi ng porambokes, namely, grazing porambokes 
grounds, threshing floors, burni ng and burial-grounds, m ryotwari 
cattlestands, cart-stands and topes shall vest in the pan. tracts* I 

chayat, and the panchayat shall have power, subject to 
such restrictions and control as may be prescribed, to 
regulate the use of such porambokep, provided the poram- 
bokes are at the disposal of the Government. 

(3) The Co!lebtor, after consulting the panchayat, 
may, by notification, exclude from the operation of this 
Act, any poran~boke referred toi n sub-sec~ion (2), and may 
also modifiy or catlcel such notification. 

(4) The panchnyat shall also have power, subject to 
such restrictiolls and. control as may be prescribed, to . 
regulate the uae of any OLLLA boramboke which is at the 
d.ispsa1 of the Government , if the panchayat is authorized 
in I hat bchalf by an order of the Govcrnmcnt. 

(5) The pan~hi~yat  , subject to such r2strictions 
and control as may be prescribed, plant trees on  any poram- 
hoke the use of which is regulated by it under sub-sec:ion (2) 
or sub-section (4). 

$7. (1) In estates governed by the '[Tamil Nadu] +Estates Pawhayat to 
Laud Act, 1908(1~mil  NaduIAct I of 1908),notwithstandi ng regulate the 

use of certain , anything contained i n that Act, the panchayat shall have communal 
p w k r  subject to such restrict ions and control as may be in estates 
prescribed- ,governed by , .  

tlielnamil ~ a d u t  (a) To regulate the use of lands which are set apart Estates Land 
, <  for any of the purposes referred to in sub-clause (b) of Act, 1908. . x . 

clause (16) of section 3 of the said Act, nam~ly, threshing t . ., 
floors, cattlestand, vj llagedsites and other lands situated: i -s 

in the village or. town which ate'set apai.t Tor the commbn ' . .- . . 
rJ 

use of the i nha6i1.ants of such village or town ; I rn - .- -. --- .-, 
4 These word were substituted for the word s6Madras" by the . 

. 
Todl Nadu Adaptation of Laws Ordec, 1969, as emended by 'the 5 * 'i; 

Tamil Nadu Adaptation of Laws (Second Ameldment) Order, , 
19696 ' \ 

.b . * 
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I (b) to exercise the power vcstcd i l l  the District 
Collector by sect iull 20-A of thc said Act, nainely, to 

- direct that any land referred to in clau r e  f,~) which is no 
I longer required Tor its original p u ~  p s c  hall  be used for 

any other sppcified communal purpose, provided that the 
sanction of the District Collector i s obtained .therefor ; 
and 

(c) to plant trees on any land. the use of which is 
regulated by the ~lznchayat under clause (a). 

&. Nothing coilt ained i n clause (bj shall be deemed to 
<:..' affect i n any way the operation oft he provisos to sub-section 

(1) of the said section 20-A. 
' 

(2) After an estate ceases to 'be governed. by the 
IfTamil Nadu] Estates Land Act, 1908 (l[TaiI Nadu] Act. I 
of 1908), t he provisions of sub-section (1) shall apply to t2,e 
lands referred to i n  that sub-section, to such .extent and 
with such modifications, as may be prescribed, 

88. All rubbish, 31 * * ] filth and other matter collected  rubbish,] qtc., 
to belong to by a panchayat under this Act shall belong to it. 

pancluayat. 
~ ~ i ~ ~ ~ b l ~  89. AIIY imn~ovab!e property which any panchayat or 

property panchayat union council is authorised by illis Act or any 
req*d by rules made the]-eunder to acquire inay be acquired under panchaya ts 

may be the provisions of the Land Acquisition Act, 1894 (Central 
acquired Act 1 of 1894), and. 011 paym?nt of the compensation awar. 

under the ded und-r the said Act, in respect of such property and. of 
Land any other charges incurred in acquiring i f ,  the said property 

Acquisition shall vest i n. the panchaynt or .panchhyat union council as Act, 1894. 
the case ma, be. 

Contribu- 90. Where a mosque, temple, mutt or any place of 
'ions from religious worship or i ilstruction or any place which is used 
' 'y$,"i for holding fairs or rcstivals or for other like purposes is  

controlsjtuated within the limits of a villageor town or in  the 
over placss neighbaurhood thereof anu attrac: s either throughout the . 

of pilgrimage, year or on particular occasions a large number of persons, 
etc* any speci a1 arrangerlxn t necessary for public health, 

safety or convenience, whet her permanent or temporary, 
shall be made by the panchayat; but the . Government 

-. -. -- 
i These words were s~bstituted for the word "Madras" by the 

Tamil Nadu Adaptation of Laws Order, 1969, a s  amended by the 
, Tamil Nadu Adaptatioli oP Laws (Second Amendment) Order. 

. ' 1969. 
a This word was substituted for the wocd "sevrrage" by Part 111 . 

(11) (a) of the Schedule to, and section 85 of, the Madras Metro- 
pol jtaB Waier Supply and Sewerage Act, 1978 (Tamil Nadu Act . . 28 of 1978). 

8 The word 66sewagc" was omitted by Part 111 (11) (b) of the . . Schedule to, and section 85 of, ibld. 
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may after consulting the trustee or otllcr person having 
cBnarol over such place require him to m:tke such recur- 
ring or nofi-recurring contribution to thc: funds of the 
panohayat as they may determine. 

, Z 

91. In the event of the prevalence of any dangerous  POW^ to 
disease withi n a pirnchayat development block or a village order closure 
or town, the  omm missioner may by notice require the other- f&&ms of 
or oocupirr of any buildqing, booth or tent used for pur- ,tertah. . . 
poses of public entertainment to close the same ibr suchment. - 
period as he may fix. ' 

$ 

92. No person being the parent or having the care ;f ~ i i i o r  
charge of a minor who'is o r  has beeo sutiering f r o m S ~ R ~ i n g  

from dangerous disease or  has been erposed io infect ion there- dangerous 
from shall, after a notice from the commissioner or any disease not 
person duly appointed. by such commis sioner in this to attend 
behalf that the minor is not to be sent to school or college, schools* 
permit such minor to  attend school or collcge without 

' having procured. from the commissioner or such person 
.ar a registwed medical practit idnerl a certificate that in 
his opinion such minor may attend witho~lt risk o i  
comrnunicatit~g such disease to others. 

Explanatiofi,-In this section and i n  section 9 1  " &n- 
gerous disease" inians an infectious disease within the 
meaning of section 52 ot the '[Tarnil Nadu] Public health 
Act, 1939 ('[~arni 1 Nadu] Act 111 of 1939), which i s  
notiIied as a dangerous disease by the Government. 

93. The panchayat union counci 1 shall enforce vacci- ~~rnpulsory  ~ 
nation througho~t the panchayat union, and it may vaccination. 
enfolce revaccination throughout the pariclzayat unjon or 
ill any part thereof, i n  respect of such persons, 10 such I 

extent, and in such manner as may be prescribed.. 

94. Wherean inmate of any d-welling place is sufferj ng Obligation 
from smallpox or cholera the head of thc family to which '0 give 
the illmate b(;k,i~gs and i 11 default the occu;,icr or person information of small pox in charge c f such place, shall gi vz i nt imali on cf the fact 6, cholera. 
to the coinmissioner or the village hmdman with the 
least possible delay. 
--.-- - ---.--- -- - - -- 

i These words were su6st;tuted for the word " Madras '' by 
the Fdmil Nadu Ada1)tation of Laws Ortier, 1969, as amended by 
the T d l  Hadu Adaptation ot Laws (Sew gd Amendmnt) Owle~, 
1969, 
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Precautions in case of . 95- (1) If any tank, pond, well, hole, stream, dam, 
danserous bank or other place appears to him to  be, for want of 

tanks, we3s. sufici ent repair,protection or enclosure, dangerous t o  
holes*etc- the public health or safety the commissioner or executive 

authority may with the approval of the panchayat union 
I counci 1 or panchayat as t he case may be, by notice require 
I the,owner to fill ir., remove, repair, protect or enclose' 

the same so as to prevent any danger therefrom. 

(2) If immnedi ate action i s cecessary, he shall, before 
- giving such not ice or before the period oi notice expjres, 

himself take such temporary measures as he thinks fit to  . 
prevent danger, and the cost d doing so shall be recover- 
able from the owner i n the manner herei naft er provided. 

- * 

Removal 96. (1) Thec~issionerorexecutiveauthoritymay 
of filth by notice require the owner or occupier of any building or noxrous vegetation or land wh; rh  appears to him to be i n a filthy or unwhole- 

from 1 n - d ~  some state or overgrown with any thick or noxious 
sd buildings. vegetation, trees or undergrowth i njurious to health or 

dangerous to the public or offensive to the neighburhood, 
or otherwise a source of nuisance, to clear, cleanse c r 
otherwise put the bui rdl ng or land n proper state or to 
clear away and. remove such vegetstrf on, trees or under 
gowt h or to takc sach nt her action as in2.y be deemed 
by the commi ssi oiler or executi-ve authority necessary 
to remove such nuisance wit hi n such peri od and in such 
manner as may be specified in the notice. 

(2) If it appears to t he coplrni ssi oner or executive 
$ 

authority necessaryfor sanitary purposes so lo do, he m y  
- (  .., t ~ , : :  . by notice require the owner or occupier of any building or 
' -i - * t .  land to cleanse or li  me-wash the same i n t hc: manlier and 

... within a period to be specified in the notice. 
$ .  

, . - 

.. 
1 Powei:of 97. (1) when the ccommissionrr or executive authority 

commiso takes down any s!ru cture or part thereof ot cuts down any 
,+ ?*sioner.or 
&=kutive tree or hedge or : hril b or part thereof j 11 virtue of his J 

authority to powcrs u ndcr t hi s chapter , t he-commi ssioner or execu t jve 
urnorsellauthority nlay sell the materials or things taken down, 

of cut down or removed aild a'pply t he proceeds i n, or towards , 

; dangerous ,.suua, payment of the expenses incurred. 
.&ken down," . ' 

, . 
I. - - k 

J - etc. . , 
I 

t 
* <'- - .  . 

I ,  & 

3 .,-. ' ?-- . 
"y'i - * - 

. . . + ._ . . 2sZ-L ~ -- - - - .' , J 

+? 



(2) If after r reasonable enquiry r t zppears to the 
cornmissioner or executive authori~y that there is  no 
owner or occupier to whom notic(: can be 'gi ven under 
any section i 11 thi s chapter, he may himself take such 
order with the pr~aperty mentioned in such section as 
may appear to hi ln to be' necessary and  may recover the 
expenses i ncurred by the sale of such property (not being 
immovable property) or of any portion thereof. 

98. NO person shall be entitled, save as. ,0therwj se timitatio* 
expressly provided, t o compensation for any damages ilLs- of corn- 
tained by reason of any action taken by the authorities pensation. 
of a panchayat union council or a panchayclt i n pursuance 
or their powers under this chapter..' 

99. (1) The panchayat union counci 1 may efter obta- Public 
ining the previous wrjttenpermission of the lnspe&or, markets. 
provide places for use as public markets and,  with the. 
sanction of the Inspector, close any such market or part , 

thereof. 
4 

(2) Subject to  such rules as may be prescribdd, the I ,  

panchayat or panchayat union counci 1 may ~ftfter obtai n. . f 

ing the previous written perrqission of thc Inspector lev I., 

any one or more of the following fees .i n any public 
market at such rates, nbt exceeding the maximum rates, if  - 
ally, prescribed in that behalf as the panchayat union I 

council panchayat may think fit :- 

(a) fees for the use of, or for the ri ght to expose 
goods for sale i 11 such market ; 

(b) fees for the use of shops, stalls, pens or stands 
in such market ; 

(c)  fees on vehicles (including inotol. vehicles as 
defined in the Motor Vehicles Act, 1939 (Cmtral Act IV of 
1g39), or fiack animals bringing, or oq persons taking into 
such market any goods for sale ; 

(d)  fees on animals brought for sale into or sold in 
such market ; 

(e) licence fees on brokers, commission agents, 
weighmen and measurers practising their calling in such . 

market. @ 
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Licensing 100. (1) No person shall open a new private market or 
of markets. Private continue to keep open a private market unless he has 

obtained a licence fro113 the panchayat or panchayat union 
~ouncil as the case may be to do so. Such licence shall be 
renewed every year. 

(2) (a) The panchayat or panchayat union council as 
the case may ub shall grant the licence applied for, subject 
to sucn conditions as it may think fit as to supervision and 
inspectian, sanitation *[ * * * 1, weights and mea- 

, sures to be used, rents and fees to be charged and such 
other matters as may be prescribed. 

(b) The panchayat or panchayat union council as 
the case may be may modify the conditions of the licence 
to take effect from a specified date. 

, ( c )  The pai~chayat or panchayat union. cowoil 
as the case may be may, at any time, suspend or cancel 
any licence granted u ~ d e r  clause (n) for breach of the 

'. conditions thereof. 
(d )  Any person aggrieved by an order of the 

panchayat or panchayat union council under clmse (a), 
(b) or (c)  may appeal against such order to ihe Inspector 
who may, if he thinks fit, suspend the execution of the 
0rder"pending $he disposal of th6 appeal. 

(3) (a) Any person claiming .to levy in a private \ + 
market lawfully established prior to the coming into force 

- , _  of the Madras Lo:ai Boards Act, 1884 (Madras, Act v of 1884), fees of t le nature specified in section 99, sub-. 
. . 

. ., .section,(;?), shall apply to the Inspector for a certificate 
+ : . . -  recognizing his right in that behalf ; and the Inspector 
i ' , 
' - shall pass orders on such application after giving due 

I ,- - ' '.- notice to. the panchayat or panchayat union council, 

* * 

as the case'may be, and considering any representati~ns *. 
madebyit. 

(b) Any person aggrieved by an ordei of the 
Inspector refusing to grant a certificate under clause (0) 
may, within six months from the date of communication 
of such order, institute 3 suit to establish the right claimeds 

' by him, and subject to the result of such suit, the Inspec- 
tor's order shall be finai. 

(4) When a licence graated under sub-section (2) 
does not permit the levy of any fee, it shall be grantkd 

-free of charges ; but when such permission, is giv&:a, a - ' -- .I__.- * . . --- --.-* 

1 The words <'and watCllsupply" wcre omitted by part 111 (12) 
of the schedule to, Section 85 of, the ~ a d r a s '  bjetropolitan 
Water S~pply  and Sewerage Act, 1978 (Tamil i\'acfU djct 28. of 
1978). 
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fee not exceeding 15 per cent of the gross income of the 
owner from the market in the preceding year shall be 
charged by the panchayat or paachayat union council, 
as the case may be for such-licence. 

(5) The pan~hayat or patlchayat union council as 
the case inay be or any officer duly authoi-ized by it may - 

close a private market which is unlicensed or thc licence . f 

for which has bceo suspended or cancelled, or which 
is held or kept open contrary to the provisions of this Act. 

I 101. If any question arises as to whether any place Decision of 
I is a market or not, the panchayat or pirnchayat union disputes as 

to whether council, as the case may be, shall make a reference thereon places are 
to the Government and their decision shall be final. markets, * 

102. NO person shall sell or expose for sale any animal Prohibition 
or article- 

unlicensed of sale i~ 
(a) in ar~y public or licensed private market without private 

the permission of the executive authority or cominissioner ma~kets, 
or licensee, as the case, may be, or of any person authorized 
by him, or 

(b)  in any unlicensed private market. 

103. The executive authority or commissioner may, Ptohibitiofi 
against safe with the sanction of the panchayat or panchayat ' union public , council, as the case may be, prohibit by public notice or 

. licence or 'regulate the sale or exposure h r  sale of any 
animals or articles in o r  upon any public road.or place 
or part thereof. . j 

. - 
104. The Government shall have power to classify ~~~~~~~n 

public and private markets situated in a pancliayat develop- 
inent block as panchayat union. markets a nd panchayat 
markets, and provide for the control of any such market, , 

and for the apportionment of the income derived. there- 
' from between the panchayat union council and the pan- . - 

chayat or the payment of a contribution in respect thereof 
.to the panchayat or the panchayat union council, as the 
case may be. 

, . , 
It .shall be open to the Government to revise from 

r I , $ ,  ... - time to time the apportionment of .income ordered or the 3 

contribution directed to be. paid under this section if such - I \  

revision is 'recommended by the District Development I b 

Council. , 
1 
I 
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Acquisition 105. (i) A pal~cl~lyat union col~ncil may acquire the 
ofright of rights of i:ny person to l~o ld  r: privatc nxrket in  any place 
mrsons to in a panchayat dcvelop~ncat block a nd to levy fces therein. hold pxlvate markete The ~cquisition shall be mzde under the Lmd Acquisition 

Act, 1894 (Central Act I of 1894) and such rights shall be 
. deemed to be lmd. for the purposes of that Act. 

(2) On payment by the panchayat union council 
of the compensation awarded under the said Act ir respect 
of such property and, any other .charges illciwred i n .  

I acquiring it, the rights of such person to hold a private 
- , market ?.nd to levy fees therein shall vest in the panchayat 

1. ., . , union~ouncil. 
' . .  @ ( . ' l  

a 

':Public ' 106. Subject to such rules as may be prescribed, the. 
. . landing pznchi? yat ma y- - places 
' J G ~  auto . (a) provide public landing places, biting plsces and 

. W d s ,  eic. cart-stand s (which .last expression includes stands for ." , ? ?Ci++-. 
9 .  

8 . .  . . ' 'animals and vehicles of any description including 
ti;. , .; 
+ ,motor v~:hiclcs)and levyfeesfor theiruse; and 
-z +.c., * , 
i L . 
@L:12 ,: ,; 

6 1 ) *  , 
(b) where any such p l ~ e  or stand has b x n  provided,, 

B ~ ~ A  , % ,  a prohibit the, use for the ' same purpose by any persoxi, 
within such distance thereof of any p~iblic place or the 

- sides of any public road as the panchayat may, subject 
T : I ,  ,to , the control of the I~lspector~ specify. 

( I .  . 
-- RivatcC&to 107. (1) No p:rson shall open 2. new priv?.tc. c?.rt- 

stand or continue to keep open a priv?.tte cart stand unless 
he obtains from the panchayat licence to do so. Such 
licenc: shall be relwed every ye:r. 

+* # I  r+- .-; , 
(2) Thc psnchr!y;!t shall, as reg2rds private czrt- 

t:;d itands r.lre2.d.y lawfully established, 2nd mi2y at its dis- 
cretion 2s regards nzw priv?.te czrt-stands, grant the 

, + 
... 

L. ., ?*..< 

. . . licence applied for, subject to such cond4tions as the 
I - . . xpancb.yat m2.y think fit as to supzrvision and inspection, 

conservancy i?ndesuch other mEtters as mcy be prescribed ; 
or the p?..nchgyat in:-y refuse to grmr slloh 1;c;encz for any 
new cart-stand. 

(3) The panch?yN n?.ay modify the conditions of the 
licence to take effect from a spebified date. 

. -  e (4) The panclrayst may at any time suspend or 
cancel any licelice 'granted under sub-s.edion (2) for 
breach of the conditians thereof. 



\ 

(&) licensing per sons to 'slaughter a nin~als specified 
in the rules for purposes of s ~ l e  to the public ; and 

(,) the inspection of slaughter houses and of the 
- meat therein and the payment of remuneration to the 

officers employed for such inspection. 
6 

110. (1) I n  any area to which this Act apphes, s~lch =[Numbering 
authority as may be praseribed in this behalf, may cause a or of building, namim 
numbzr to be affixed to the side or outer door of ally etc,~ 
building or to some place rt the entrance of the premises. 

. 
%[(I-A) With the approval of the Government, 

the pancbayat or the pan~bayat union coutlcil shall give 
name to new village ropd or panchayat union road, as 
the case may be, and shall also give nrme to park, play- 
ground, bus-stand, arch or new property belonging to, 
or vesting in, panchayat, or panchayat union counci 
and may, svbj;ct to the approval of the Government, 
alter the nrme of any such road, park, playground, 
bus-stand, arbh or property : 

Provided that no such road, park, .?layground, 
bus-st~nd, ar~h  or property shall be named after a 
living person irrespective of his ststus or the offi.cc occupied 
by him.] 
v--- . - - I -  

--- 
1 m s e  words were substituted for the words " Numbering 0 f 

u r n  

buildlngv" by sgctiGn 5 {a) ef thr Tnrnil Nadu Loc:~  Authorities' 
~ ~ v s  ( ~ m e ~ d m ~ ; n t )  Act, 1979 (Tamil Nadu Act 30 of 1979). 

3 This subsection vras inserted b y  section 6 (h) of the Tamil 
~~d~ LO-1 Authoritis$ L ~ W S  (Amendment) Act, 1979 (Tammi 
Nadu Act 30 of 1979). 



, .- 
(2) No pzr SO a ~ h a  11, w i t h ~ ~  t lawful authority, 

destroy, pull down or defec; any such mmber. 

(3) When a number has been affixed undd sub 
section (l), the owner of the building shall be bound-to 
maintain such iiumber and to replace it if removed or , 

defaced ; and if he ai ls  to do so, the authority referred 
to in sub-section (1) may by notice require him to replaw- 

' *  

111. (1) The Government may, by notification specify 
the purposes which, in their opinion, are likely to .be 
bffansive or dangerous to human -. life or health or 3roierty. 

I 

(i!) (i) The panchayat union council in the c&e of 
p&chay'it villages may, with the previous approval of the 
prescribed authority, notify that nt, place within the liinits 
of any panchgat village in the panchayat development ' 

- block or within the limits of such panchayat village or 
villages as may be specified in the notification shall be 
used for any of che purposes specified in the notification' 
issued imnder sub-scction (1) without a licence and except 
in accn~rdance with the conditions specifizd in such licence, 

(ii) The tawn panchayat may, with the previous 
-< ! < 

$:4 . 
approval of the prescribed Sutliority, notify that no place 

'q ; within the limits of the pctllchayat town shall be used for. 
;f ' 
,s 

, . 
any of the purposes specified in the notification issued under 

.x: - sub-section (1) wchout a licence and except in acoordwce 
with %ha coizditions specifiecl iu SI.LCII l i c ~  AW. 

(3) No n 1ti:ication issued under sub-section (1) or 
sub-section (2) shlill take effect until sixty days from the 
date of its publicatiou, 

(4) The executive officer in the case of packYat 
,.& $.$+ ' ' ' 

. towns and the commissioner in the case of panchayat 
ki villages shall bc the authority competent to grant the licenCe * 

. %  

or to refuse to grmf: it. 

Permission 112. No7'persorA shall, without the permission of the 
for the panchayat h i o n  coulicil in panchayat villages and the 

CC)tTstrUc- 
tion of town pai~chaynt in a psnchayat town and except in accor- 

r WOries dance with the cocdi tioi~r specified in such permission- 
'' and the 

i (a) construci or establish arly factory, workshop or ' incCallation of macal. workplace in which it is proposed to employ steam p o w ,  
m. water power or 0th~::. mechanical power or electrical power, 

or 

_ - -...- .. . , 
r e .  -- - - -- - 



- - ..-.-- -*r: 1958: T.N. Act XXKV] Panchay ats 1011 
- 

(b) instdl in any premises any machinery or manufac- 
turing plant driven by any power as aforesaid, not being -. machinery or mannfacturing plant exempted by the +' 

rules. 

11 3. (1) .The GO vernmint may make rules- Power of -: . < .. 2 
, . 

Govern .?rlz I S  . 
ment to ' .: ." 

(a) prohibiting or regulating the grant ok renewal make rilles 5 
.t . 

of licences under section 11 1 and the period for which such in * ; 

licences &all be valid ; 

(b) as to the time within which. applications for 
such licenses or reriewals thereof shall be made ; and, 

(c) pro-hibiting or regulating the grant of permis- 
sions under seictioz 112, I 

(2) Rules made under clause (c) of sub-section (1) 
may empower the panchayat union council in panchayat - 
villages and the town panchztyat in a panchayat town to 

' 

!; f ; ;~  set apart specified areas for industrial purpose's and provide I 

x --  "dl#9g .? ".; 
for the refusal of permissions under section 112 in respect .S , ,: ;; ; p C 

of any factory, workshop, workplac~ or premises outside +" .$ .- Cij't 
such areas and also, subject to the sanction of - :he prescribed . .*, .- zqa 
authority for the removal to such areas, of any factory, r ,&" 

" ;, $7 

workshop or workplace which has been already established ,:,.;$? 
, ? J "6:' 

at any place, or any machinery which has already been .. -2 
0 * , ;!$ 

installed inmy premises, situated outside such areas : - .*+ '$ I 

II #:;A] 
Prgvirled that no suche rule shall authorize the 

' * : $@ 
+ *k*% 

removal of any fact,ory, workshop or workplace or machi- - ; 33 
. . 'p* 

nery installed in any premises, in the occupation or under - 4 I 

the control of the Central or the State Government or 9 * '  

of 8 market committee ~stiblished under the *Madras I , 

Commercial Crops Markets Act, 1933 (Madras Act XX: 
of 1933). , \ 

(3). The Government may elther generally or in any 
particular case, make such order or give s ~ c l i  directions as 
they may deem fit in respect of any irction taken or omitted 
to be taken under section 111 or section 1 12. 

I 

(4) The income derived from fees on licences under 
section 11 1 and on permissions under section 1 12 shall, ' @ 

received by the panrhayat union council, be crednd to the - --*.-- 
*See now the Tamil Nadu Agric~~ltural Produce Markets Aelr 

1959 (Tamil Nadu Act 23 of J95Y &) 
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l[ExpIanation.-In this section and in section 116, 
' land revenue' means public revenue due on land and 
includes water cess payable to the Government for water 
supplied or used for the irrigation of land, royalty, lease 
amount or other sum payable to the Government in respect 
of land held direct from the Government on lease or licence, 
but does not include any other cess or the surcharge payable 
under section 116, provided that Imd revenue remitted 
shall not be deemed to be land revenue payable for the 
purpose of this section.] 

(2) The local cess payable under sub-section (1) shall 
be deemed to be public revenue due on all the lands in 
respect of which a person is liable to pay local cess and all 
the said laads, the buildings upon the said lands and their 
products shal: be regarded as the security far the local cesa. 

I I. ' ' .'.; 
(3) The provisions of the 2pamil Nadu] Revenue 

.. . ?;$J$ 

Recovery Alt, 1864 (2[Tamil Nadu] Act I1 of 1864), shall 
p ; qp$ i ,  ec. 

apply to the payment and recovery of the local cess payable. .ti c 
> t. t -  

.J r -c  3s i . ~  

under this Act just .as they apply to the payment and, < ,  . .w. ?%,I I % : 
recovery of the revenue due upon the lands in respect of r i.$* Z ~ P ,  

5% 

which the local cess under this Act is payable. . -& c +- Z L  F 

(4) '(a) Orit of the proceeds of the local cess so collect. 
ed in every panchayat development block, a sum repre- -. ' 

senting four-ninths of the proceeds shall be credited rto . 
the Panchayat Union (Education) Fund. 



Panchaya ts [I958 ; LN, Act SXXV , 

t 

- panchayat union cioes not fall short of .an amount calculated 
at 20 naye Paise far each individual of the village population 
in the panchayat union.; 

(d) The balance of the proceeds of the local cess . 

collected in the panchayat development block shall be 
, credited to the funds of the panchayat union council. 

116. Every panchayat union council may levy on 
e* every perscn liable to pay land revenue to the Government 

in respect of any !and in the panchayat union a local cess 
surcharge at such rate as may be considered suitable as an 
addition to the local cess levied in the pa~nchayat develop 
ment block under section 115 provided that the rate of 
local cess surchrtrge so l~vied lP(shal1 not exceed two rupees 

, -  I and fifty paise oc every rupee of land revenue) payable in 
respect of such land]. 

, :l. 
$2' - Rules 117, T hc Gnve -nment m:' y m?kc ~x le s  not it~co~~sistent 
L t  

: with this Act SO - rt:gul~!ing the coll:.c!ion of thc l o c ~ l  cess, +. + . . collect~on . -.; .. of local the paymcni thr*l.i*c?f to the p~nchayas  and panchayat 
t i .  " * 

a 23'. : * cess. union coullcils and Lrlc d.eduction of any expznses incurred 
.r;"" b. ;, c ... by the Government in lhe collec, icll t hel~nof. '" ., 
--c$ ., 

4 -  I ,  a 

f7 
a x  ' -  band 118. Thc Government shall pay to each panchay.t 

Revenue union council a sum representing one rupee for each Assign- Individual of the popula~.tion of thc panchny2.t develop- 
. I 

ment. 
. > I  ment block concerned from o ~ i t  of thc tots1 land revenue 

I 

(including wafer-cc.;s) collected in ihc Sty,t~ during that 
year. The sum thus credited to the panchzyat union 
council shall b reftxred to as tile Land Revenue Assign- 
ment of th2-t block. 

- - 
i i  + 1 These words were substituted for the words " shall be subject 

to such maximum as [nay be prescribed " by section 3 of the Tamil 
Nadu Pawhnyats' (Sccnnd Amendmc.nf s a l  Validntiod Act, 1970 
(Tamil Nadu Act 12 of 1971). 

2 These words were substituted for the words c 6  shall not exceed 
or~e rupee and f if~y paise G n  evcry rupee of land reve1,ue " by sectioIl 2 
of the Tamil Nadu Panchayats (Amendmeld) Act, 1973 (Tamil Nadl, 
A C ~  is  of '('72). 

* The levy trr ~ 0 1 l c ~ i i ) n  of local cess stircharbe by a panchayat 
union cotcncil tinder the prbcipal Act pricr to !he commencement 
of section 3 of Tamil NX!U Act 12 c f  1971 was validated by sectinn 

, 6 of the ]at!er Act. (The High Cmst of Madras irk its judgment 
dated 12th April 1979 il. W.P. NGS. 280174,2594/74, etc.. has however 
held that a11 levies and collectic?~ of local cess sul-charge under section 116 prior to the coining into force of slbction 3 of ~ a m i l  
Nadu Act 12 of 19'11 coxlfinue to be invalid notwithstanding 
ceclion 6 thereof* 

--CrX - - - 
, . - - . 2- * 8' 

-- _ _ -- I.--.-.- . "."2--- 
. I  
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1 19. (1) Every village panchzyat s h l l  levy in the Taxes 
village and every town panchayat shall levy in the town a leviable by ' ' &,: : 
housetax, a profession-tax and a vchjclc tax; panchapts, - ? .  . a %  .+ 

. I .  (2) A duty shrrll alsa be levied. in every panchayat I * , . l  

, - village and every panchayat town on. certain transfers of . ,, * + 96 . + "J property in accordance with the provisions of section 124. h I q i  . $,' 

(3) Subject to such rules as may be prescribed and 
withthesanctionoftheInspcctorand subject t o s u c h .  . -  
restrictions and conditions, if any, as may berimposed 
by him either at the time of granting sanction or later, 
the panchayat may also levy in th; village or town as the 
casc may be a tax on agricultu~al land for a syerific purpose. 

120, (1) The house-tax shall be levicd a n  all houses in Hous*mw 
every village and town on the basis on which such tax was 
levied in the local area concerned immediately 'b2fore the 
commencement of this Act : 

Provided that the.Government may by rules prt,,cribe 
that the tax shall be levied on the basis of classified plinth .- 
area or on the basis of annual rent value or capital value 
or on a combination of any two or morc of I. he abovc basis. 

(2) The house-tax shall, subject to the prior payment 
of the land revenue, if any, due to the Government inrespect 
of the site of the house, be a first charge upon the house and 
upon t5e movable property, if any, found. within or upon 
the same and b~lol~ging to t.he person liable to such tax. 

1[(3) The Government snall, by notiiic~tion, 
determine in regard to any village or town or any class I 

. of villages or towns whether the house+ax s b l l  be levied 
every half-year or year and in SO d o i ~ ~ g  havc rcghrc! to the 
follo~i11g matters, namtly :- e 

- 

(i) the classification of the local arcas under sec- 
tion 3 ; 

. (ii) the annual receipts of the pa~lchayat ; 
(iii) the population of thc villags 0 1  town and the 

predominant occup?.tion of such popl!!%ti on ; and - 
(iv) such ol: her matters as may bs prcscr ibrd . 

I )  .--- 
1 The wc rds 8 c  The house-tax shall br: levied every year fl weie 

substituted for the words 6 c  The house-tax shall be levicd every half 
year " by section 4 (1 j of the Tamil Nadu Panchyats (Amendment) 
Act, 1965 (Tamil Nadu Act 38 c f 1965) ; and f ~ r  subsection (3) 
as so amended s1.b-sections (3) and (3-A) were substituted by sectior. 
2 (1) of the Tamil Nadu Panchayats (Amendment) Act. 1969 (Tamil 
Nadu Act 8 of 1969)* 

1 
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(3-A) Subject to  the provisions of subsection (3, 
lthe house-tax shall be levied at such rates as the pawhayat 

fix in r q w d  to such basis of levy sp~cified in column 
Schedule I, as the panchayat may adopt, not being 

an the minlrnumrates and not exceeding the maximum 
rates specifi:d in the ~o~respulluilly einries- 

(i) in c o l ~ ~ m n  (2) of that Schedule, if the tax is 
levied eveiy ha f-year , and I 

Lii) in c:olumn (3) thereof, if it is levied every year .] 

(4) The Clovcrnment may make rules providing for- 

u . ,  (i) I he manner of ascert ai qing the annual m capit a1 
&q$+W ,? 

-* * 
. > 

, . ' . ' 
value of houses or the categories into which they fall for the 

,I . purposes ~f taxation ; 
%air  a 

,+i 
S . ~  

4-5:. . , , 
(ii) the persc ns who sh4l be liable to ray the tax 

a,.i'"*' .,.e !?XL‘ . : 2 . and the giving of notices of transftf of houses ; 
ILL *1*:: C' - 

' ,  
a. ig >,:; $4 J**. .: ;. (iii) the grant of vacancy and other remissions ; 
g:+5: &<. , 
t.pPw.A .:+.: -, . . (iv) the circumstances in which, and the conditions 
<aji-.i."'p,, . 
+ *.&', I -  - subject to which, houses consiructed, reconstructed or 
@ v ~ p 4  , demolished, or situated in areas included in, or excluded 
?C, !( $ * - 8 

. X- I . , .  from the village or town, '[during any half-year or ymr], . I, 

, , ,% . '*. - 
" ' .  - 

shall be liable or cease to be liable to the whole or any 
a . ' portion ofthetax, 

- . -  
$*.. " - ,,,: :&. - 2 
, , .  . (51 If the occupier of a house pays the house-tax on 

i ' 
-g5. 6 

q - -  behalf 01 1;. . owner thereof, such occupier shall be entitled ,. ' a  I $  . to  recover the same from the owner and may deduct the - 
I 

:* -.. + ,$ , , . +.. ':. same from t hewnt then or tharceaft~r due by him to the 
. ' L  , . * .  owner, 

* -6 p: , 

f ? r  . 
I * .  ' ,, 
+-#. .' 
.i 1 
c*- a,rQ; ~2 ;L - Profassioq 121. (1) The profession- tax, shlll, subject to such rules 
4.1' \ *  qz:, . 

tax. as m3y b: prescribed, be levied every half-year in every 
village or town on-- 

(i) every company which trans? ct s businek in 
or town for not lzss than sixty days in the 

that hzlf-year ; and 
+- - --- 

s " during any year " were substit~rted for the krdk .- 
If-year " by section 4 (2) of the Tamil Nadu Panchayats - Ti .. 

nt) Act, 1965 (Tamil Nadu Act 38 of 1965) ; and for the * 
ring ar~y year " tho words 6s d*ng any half-~ear or 9: ,, ' 
iuted by section 2 (2) of the Tamil Nadu Pan~kyats,,'' 
) Act. 1969 (Tamil Nadu Act 8 of 1969). ._+A 

'< . . ..,,- 
, *--,"-.- *cp u' 

- -  ,*,. I .  ..-.* - . ..* -q.$ +.*%..-*+ +.+ 

- -.- 2*- " - ---LA 
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or transacts business or holds any appointment within 
the limits of any ot hcr local authority or authorities liable 
to profession-tax for more than ,t  hc higher of the amounts 
of the tax leviable by any of the local iluthoritias. In 
such a case, the Government shall apportion the tax 
between the local at~t l~~rit ies  in such malmdr as they may 
deem fit &ncI tth decision of the Governrne~lt shall be final : 

a1 aulhorities conc~rned 
. is a canto~ltnent authority or the po~r authority of a major 

port, the decision of the Government shall be subject ' 
to the concurrence of the Central Government. 

member of the firm, associati011 or family. 

-- 

- , . . , .  . . -  . - . ,  . 
.- . - .  
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3[121-A The executive au i j~ i i ty  may by 
require any employer or the head or sccret:iry 01 manager 
of any public or ~rivate ofice, hotel, boardiiY4-house 
or club or of a firln oi"company-- 







jtwF7;.i 
h t  kp7*l  .;"# " 

5 4  

$$:*'": 
$ a .  

(b) at such rate as may be fixed by the Government, 
~ - 9 ' '  ' :) ..r, , 

,lot exceeding five per ccntum on the amount specified 
- 4 .  d below agains~ ,uch instrument :- 

mined by such authority. 

' authority. 

ift . of immovable The market value 

--- 









: 4 

PANCHAYAT UNION (Gfi~;~l;l:r-) FUND. 
I 

. ,  Panc haya t . , Y: 135. The reeipts which ~1:all be credited to  the 
. , 

i 

Union Panohayat Unioll (General) Fund shall i l m J ~ ~ d ~ -  (General) Fund. 
", 

(i) such t of' the local cess collected in the .pancha" 
.yat development block as remains after crediting t o  the 
Panchayat Uniou (Education) Fund, the Town Panchayat 
Fund and the village Pancl~ayat Fund under section 115. 

9 . . \ I  

. '  * (ii) the local cess surcharge collected in the panohayat 
development b1oc;c under section 116 ; 

r 

(iii) the 10~21 cess prcharge matching grant paid 
. by h e  Governmwt under section 129 ; 

(iv) the local roads grant paid by the' Governmat 
undersection 131 ; 

(v) fees on licences issued and permissions given by 
the panchayat union council ; 

r 
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fYii) the contributim paid to tbe panchayat union 
council by panchayats in respa  of' markets classified as , 

panohayat markets ; . 
(viii) fees for the temporary ocppation of roads or I 

road margins ; . .  1 
I '  
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132. On every rupee of house-ta collected by s village 
x'panchayat, an equal amount shall be paid by the ~ o v e r n .  

iDB meat as grant which shall be called the Village H ~ ~ ~ & * ~ ~  
Matching Grsnt. 

t,& . .*. , j.Deduction from 133. Where t h e  panchayat union C o ~ n ~ i l  undertakes a 
grant in certain work of cornnlon benefit fur more tllao ~ n e  panchayat, it 

5:. . .. . - 
4 %  
*i" 

, Gaseye 1uaY apportion tile Cost of such work anwng the different 
' :c k".,' , .  : ,a 
-P ,' . ' "  * 1 

' panchayats benefited thereby. In such a case, the 
. 

Q I F':, r , ,  

+.-Y , 8 

panchayat union council shall be entitled to recover the 
e ?  3 i-  

-16 

. share of such cost fi-om the panchay2.t out of the mounts 
#+ z& ? ':; L,: , , I. payable to the panchayats under sections 115 and 124. 
*7a;:, ... . 
- 9 3  ; . 
*c. 

I - , * .  ' 
*. 

.8 I .I ' a . - h s t i t o t i o a  134. There shall be constituted- 
, 4 

Q=$:#,.-. .. of Panchayat 
h .:P'"r .rw. *. .. " 

4 
.vr, ; r- Union Fund* (ij for each pauchayat union, a union 

, Town Pawhayat 
;:&,? . Fund ;md (General) Fund and a Panchayat Union (Education) Fund ; 
i, 
-; a*+ 

.Villqge 
.-*at (ii) for each town panchuyut, a Town Panchayat 

Fund- Fund ; and 

PANC~AYAT UNION (GENERAL) FUND. 

pacba~at ' 135. The receipts which shall be credited $0 the 
Panehayat a 1 0 1 1  (General) Fund shall include- 

(1) such Part of the low1 cess collected in the panoh& 
ya t  develo~ment block as remains after crediting to the 
Pancha~at Union (Education) Fund, the Tow4 Panehayat 
Fund and the Village &nchayat Fund under seaion 115 

, * 
I 

9 

(11) h e  local CeSS surcharge collected in the panchaya f 
uevelopment block under section 1 16 ; 

Oii) the loml cess ~ r c h a r g e  matching grant. 
by the Government under section 129 ; 

(iv) the local roads qrwt 
under section 131 ; * 

(v) fees on licences issued 
x .  the panohayat union council ; 

+ t -  8 2;; ' g' . 
$ P .  5.' ' 

. q k , .  

'"Y-+ . 
? -  ",.*, . -6 .? 
,, 1 

;<,.p- * a '  ' .' '*, ."' - " "  " \  +--!-.. -- - ' 1' . , 
-*--- --- 

paid by the Goierament 

and permissions g& by 





(xiii) income derived from villa.ge fisheries ; 

(xvii) all income ctcrived from porambokes the uses 
'of which is vested in the  panchayat ; 

'vviii) wliere the village or town, as the case may 
be, is in a ryotwdri tract, J 1  incomz derived from trees * 

standing on porambokcs ltlthough tho user of tho  poram- 
bokes is not vzstcd in t ::i. pa~lchay~t  ; 

. . (xix) income from lepses of Government property 
obtained by the panch~yat ; 

. 

6 

?> 



by it ; 

. . (ii) the salaries and allowances and the pensions,. 
pensionary contributions and provident fund conlrib~ltions 
of its ofacers and servants ; 

I 

1 

(iii) sums due under any- decree or order of a 

, Court .; and 

iiV) any other cspenres rendered obligatorY by 0' 

I 

$his Act or any other law. . - 
, 

(3) A.P aiChayat union council Or panchayat, 
may, 

with ,,the .sawtion of the Oovernment, contribute tn 
fund,for the defence of India. 
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, 
, .--. (4) 4 p:3flci~?,ya~ ul~ioll council or pnnchayat, may, 
!" > 

- *  . wiih tho sallcilon of the Ii~spcctor also- 
-i: ,. .- , * 

1 .  4 . . - t * t , , ; >  :. 
:t A >  . , (i) con4ri'outc towards the expenses of any public . . . exhibition, c ;:crilony 01- entertainment in the panchayat 

I .  

h . d~velopmcur block or villaga or town ; 
. i 

r. \ , 

(ii) con:ributc to any ch~i tab le  fund, or to  the % 

funds ~f~:~:yioiii iu:i;nfciihercliefofthc poor or the 
I treatmcn! a[ t; i i r  ; e :  ox. infirmity of the reception of . 

d1seas.d or ii:$i.:nj>;rsons or  the invcstigotion of the 
muses or dis:.:?-ss ; aucl b 

Pre~aratlon 140. (I) Tllc cxccihivL: autllority o f  tile panchayat'atld ' 

" d ~ c ~ ' ~ ~ ~  the c~rnmis~:io;vj-, shall in ench yz::lr frame and place &fore 
' ,  of.budgets* the pnclraya~ or ihc pancllriynl union council, as the case , 

8 5 . w may b-, a budgct showing the probable receipts and 
* ,  expendiiurli dur i t~g folloqing yew. 

(2) The bodgct of a pnncllayat or pawhayat union 
council,s'n.'.il ::f. c r  preparation by the executive auth~rity 

0 or th:: cornn-1'ssisner, bc ~ubmittcci on or beforc such date' \ 

and to s :~  d: oficer. :s m:r.y bz prescribed, and if the pres- . 
cribzd c&c :r i.:- :;8t is&, t hr?t :$dequc?ic provision has not 
b:cn 1.n3.d l;: 2 1  :;,:I rj ~ O L '  th.: ~?:~Iorn~a~Cnce of any necessary 
scruicl: cia sr-r-vic-' c,. hl:: ;ha11 have pcwcr to  rct 
htlldge~ F G ~  mc i;ific:l?ioi~ in  suait rnai?n-r as may bc 
necesswy t ~ ' ! i ~ t  u::: such provisi~111. 

2 %  3 t, (3) T'hc p?; lclznysi .or t l ~ c  ;mnr,h?-yat u11i 
- - ,  .. - 

L L  i-rw :- - - .  
the cnsc mzy b.:, jh-:!I snnciion the  b i l ~ ~ e t ' w i t h  s 

.;I". 2 * c31ion 2.s ii. ~hi:-,ks f i t .  If I kcr12 i s  a d ~fference of opin 
""4 
z$pv 8 ; 

hztwezn ih= ofic;r refirred 1.o in  sub-secticn (2) and 
$G2,.:< . - &, pancha ydt and i k c  p ~ ~ ~ c h a y a t  u !lion council, as the case 
;,' 2 , ' 
c.,;: *&.. . . 

' 
be, the b~dge :   hall bt rltferrcd to the Inspector in t 

8;. . ., 
\;.-; . casc of' pa~~chsyats a r ~ ~ f ,  lhc: Cio~e~.nment ili the case of t 
6 , .  ~ * 
7" 
",*  .. % r .- panchc?y;i,t rrnic.,n cc\uncil. The Inspbctor 
$.&" t .. mznt as ;hc ~o.~~: :  m2.y be shall h;lv2 pow:r to 
i t ,  ,-. - 
A; -., Fx . buag-t in  su c-1 r~~mrnlcr as he or thpy may bonsider nec~ss 
, 1 

2 .  

* I. 

**+?*:": ~ , , - ,, (4) If in t ht: cnur se of a year, a panchayat a 
: I ' 

*.*- A, unioil coul:cil finds it necessmry to alter the figu 
* 

the budg+.:t with reg'trd to its recvipts or to thp distri 
,the amounts to be expended on the differcnt 

' under taka-n by it, n supplem-ntnl or revised h 

-- - - -- -.-___-_ --...--.- - -- - + 1,' 

u- 



subms& 2nd modified in tbe manner f e m d ,  snct3onsd 
. . ~ ~ ; / ~ , ~  (?+ rC>?j.j -2- - - -  - 

4 - 4  A d  8- &&K$,d4 , -, . 'L;L'- %*# #+, /a -- , *Y* . 
- .-.>q- &p.r2;j73 b 2 ~ i z r k  &=, ?@ zXCZ?Y WIT. T 2  - - -  %LL-+ 

the pe&bea c ? % c ~ .  - -4% 

( 5 )  On or bsfore ~ucl-ii da:e io each ysar as may be 
pr es&lbed ,'every commissioner s h ~ l l  submit to the aover n- I 

fient through such oacer and in mrch forms as may be 
prescr'bed budget for the ensding financial year showing 
{he incoma and txpenditure relating to thc ppnchayat 
Rnion (educatio~~) Fend. 

(6)  he Govzrnm-nt may pass such orders as they 
fit in respect of the budgd referred. to i n  sub-section 

(s) an$ the pauchayst ~ u i o n ' ~  ' kouncil concerned 
4e bound t o  carry out all sllch 0 d t ~ s .  

( 7 )  The accoi: p,ts nf t11e nanc~yrl t  unioii (e~i~ic~(i011) 
flln(\ shall bi. ex? mined 2nd audited by a n  ~uctitor appointed , 

by tb aovernmsni under section 141, and the pallfiayat . 
..ifin council coueey~?ec.. shdl carry C ~ I L  ally instr+tion 
whichthe G o v ~ y n m ; ~ ~ i  :my isx~e on the audit report. 

141. (1) Govet nmt;nt shall Qpp 
accounts of the receipts and expenditur 

: the panchayat union council and of thc 
auditors shall 5e deemed to be "public 
the meim&ngof scc t io~~  21 of thejndian Pcjlal C 
~ c t  XLV of 1560). 

(2j, N o colltribution shall be rfcove 
,,lit from the panchay2.t uniop council or t 

tjle pay and allowances of such audit 
othrmpeoditurc invpkbd in the audit @f the 

qqchayat union co j  ncil or the p,anchayt t. of thep.. g 

' . ~ f  .eipcn:nditere incurred by the G 
or by phchayat union . F O U ~ C ~ ~  0 

,, by other local SuthoritY in the State 
aut,horized by, or under this' Act, is sU ch as 
inhabitnmts of the village town, the pan 

- council ..or the panchayst * as' the case m 
the scjnctiOll of the I?!pect", and 

by him, makc a oontribvrtjon t o ~ a ~ d  s such expendi 
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. - I)\e~ovwy of 143. (1) Not withstanding anything contained in the. 
, loa* and Local Au thcritieb Loans Act, 1914 (Ccnlral Act IX of . .  

I . I 1914), the Government may- made by . 
Go~rnment~ 

I .  (a) by ortle; direct any psrson hav~ng custody of the 
. _  funds oft he pmcha yat union council or the panchayat to 

pay to them in priority to any other charges against such ,.. 

d fund, erczpt chzrgcs for the service ot authorized loans, 
any loan or a d w n ~ c  made by thcm to the panchayat union 

. council or the panchay:t for any purpose to which . i t s  
funds map h: :?pplicd tindcr this Act ; . . 

' 5 )  recovcr any such loan or advance by suit. \ *I 

(2) The person to whom the order referred t o  in ' . 
. .- cbuse (a) of sub-section (1) is addressed shall b~. bound to. 

I .  

I 
ccrnply with su cb (3rd er, 

." . L 

- .?. 
I 

I 

CHAPTER V.-CONTROLLING AUTHORITIEB. \ .  

. P 

~*pointtnent 144. (1) The' Government may appoint such o k e r s  
- of ~ffiars  as may be required for the purpose of inspecting or superin- 

:' tosumvie' tending the operations of all or any of the panchayats and 
EBnchayat the panchayat union councils constituted under this Act. *, . unmn 

2 i . k  couW and' ' I 

(2) The Govanment shall have powcr to regulate by j ' . i ; l  b -ii 

rules made dnder this Act the clas~ificat~ion, method8 of : . ' t  " 

recnuitrnent, conditions of scrvlce, pay and allowances and ; 
discipline and conduct of the officers referred to in sub- . 
section (1) and of the memb5rs of their establishments. 

145. (1) Thc Inspector or the Collector or any officer 
appointed under se~t ion 144 or any other officers or person 
whom the Govcr~xnent, or the Insp:ctor or the Collector. ' 

. mayempower inthis behalf, may- 
. (a) enter on and inspect any immovable property, ' "  

or any work in progress, under tllc control of any panchaya 
or its executive officer or of any patlch2yat union coutlcil or 
co,mmissionir ; 

(b) enter any school, dispensary, vaccination station 
or choultry maintained by, or under the control of any 
panchayat union council or any other institution maintained 
oy or !~nde~' the con!rol of any panehayat or pnnchayat 
union council and inspect any records, registers or other. 1 
docuinents k ~ p t  in any such institution ; 

t ,' 

_ - - *  ' 
h 

- .c - - - - ---- - 





1036 ' bnnchclyat s [I958 : T.N. Act,XXXV 
i 

;lower to 147. ( 1 )  The inspector may, by order in writing,- 
suspend or 

canoe1 rasof u- . (i)  suspend or cancel. any resolution passed, order 
tion,etc.under ~ssued. or licence or permission grantetl, or . 

the Act. , (ii) prohibit t11c doing of any act which is about 
- to be d.one or is bzl11g done, 

\ 

in  pursi1:lnce 01, under colour of this Act, if in his opipion,- 
((I) such resolution, ordcr, ticencc, pe~mission or* 

P'.: : act has not b-en lzgaily pgssed, issued, granted or autho- 
a? ,? .:. . rized, or .\ 
ct . .  - 
J - , r 

;51 . " .  .,-. r $ 

4,: , .  !?%), ., (b) such resolution; order, licence, perlnission or 
rd.  . 5,f m*, 

$. , .." , act is i 11 excess of the powel s con fei-sed by f his Act or any 
2 , 

other law or an abuse of such po~nrers or it; considered by the .: + I .  . Inspector to be otherwise undesirable, or 
. (-,,* -. -- . . 

:d a - ,  . (c) the execution of such resolution or order, or * '  
- 8  ' e - *  

-A: ; $ . . 
*fb . - - a *  - the co~~tin~lance in force of such licence or per.mission or I . 
. . , I .  

L 

*&: s . . . the doing of such a c t  is likely to cause danger to human 
3b +*3 ' v, , 
g g . g j ,  ct. - a life; hea,lt h or safety, or is likely to lead to a riot or an , 
..a? ,..: r , i 1  '. affray : 

3 1 
' .  

I . ', **; , '4 .: T*, , $p'i">.. , , * - . . 
.%A + + v<q 

Provided I hat nothing in this sub-saction shall enable 
$#*:.? <,.! c . ,- . , - the Inspector to set aside any ge:,a. -, . ' held. 
. ,-;*' "; . I 

ig*: ; , $+, I - ,  . . (2) The I~~spuctor shall, before takiog action on any . &*$, 
, i ~ q ~ : . ~  c .  , , - of the grounds rcferred to in clauses (a) and (b) of sub- 
J$" ,%: . 
+.& .. . section (I), give the authority or person concerned ah 
- *  .. , +- $,+ . & - . opportunity fox explanation. 

?%* * 
"!&,:; ,,+ . - - - 
,,, -?.IF -.. (3). Tlie power conferred O\I tlla Inspector under 

* : t  .. m 
-9 9 . .,- - clause (c)  of sub-section (1) may bi exercised by the 

*%.  ,, , . , 

- "' ...r: . Collector in  ;?ccord~nce with the  provisions of that clause. 
-9% 1,. 
t, ,- - 
:?"., . 
' A "  

, . . Emergency 148. Subject to  such cootr;l as mRy bc prescri'bed, the 
- 

p O W e ~ + o f  Ifispeetor or the Collector may, i n  cases of emergency, ' ' . 
"6 

- Conotorand direct c,r provide for the execution of any work, or the 
, Inspector. ..- . . ( doing of any act which a panchwt  or its sxecutive authority 
-, or a paochayat union coul~cil or con~missi ones is empowered 

to execute or d.o, and't he in~meci iate ' execution or doing 
of which is in his ogii~iol~ n5cessary EOI- the safety of the . 

public, and 1115iy dircct that the expense of exe~uting such 
" 1 o r  0 i L C  c s L : . I  by:he person having ' 

, the cusiod y of' t 1:1: p:l.nchay?t fund or the pan'chay&t unioll 
fund it? p:-iori y io any other charges against such fund 
except c h a ~ g c c  for ~ l j t  service of iluthorized loal~s. . 

4 , 

-*. . - ------i_-,". < 

- - 

ri , J 

r", 
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lP49-A. (1) The Illspector- 

(a) of his own motion, or 

(b) on a representation in wriii~g signed. by not 
less than two-thirds of the sanctioned strength of the 
panchayat containing a statement of charges against the 
president and presented in person to tho Inspector 

. by- any two of the members of the panchayat, if satisfied 
that the president willfully. omits or refuses to cairy 
out or disobeys any provision of this Act, or. any 
rule, by-lilw, regulation, or lawful order made or issued 

. .under this Act oy abuses any power vested in him, the 
.Inspector . . shall, by notice in writing require the president 
to offer within a specified date,his explanation with respect 
to his acts of omission or 'oommission mentioned in the 
notice. 

(2) If the explanit ion is received within the specified 
'ditte and the Inspector considers that the explanation is 
.satisf@.ctory, he may 'drop further. action with respect , 

> . .. to the n3tice. If no explanation is received within the 
,;" ' 8 .  . 

1' 
4 . '  I' I 

. specified date or if the explanation received is in his~pini* 
. . . not satisfactory, he shall forward to the tahsildar of the 

? Li 

. . taluk a copy of the notic: referred to in sub-section (1) 
.' and the explanatioil of the president if received within the 

specified d ~ e  with a pzoposal for the removal of the 
. president for ascertaining the views of the panchayat. - 

(3) The tahaildar shall then convene a meeting 
for the consideration of the notice and *:he explanation, 
if any, and the proposal for the removal of ihe president, 
at the office of the pnncl~ayat at a time appointed by the 
tahsiid at:. 

I ( 4 ) ' ~  copy of the notice of the rnectil~g shall be 
. .  caused to be d slivered to the president and to all the 

members of the par~chayat by the tahsildar at least seven ' 
days before the date of the meeting. 

(5) The tahsilda~. shall preside cat the n~zeting con- 
vened under this sectiol~ and no, other person shall preside 
thereat. If, within half ati hour appointed for the meeting, 
the tahsildzr is not present to preside at the meeting, 
the meeting shall stand adjourned to a time to be appointed 
and notified to th.: members and the president by the 
tahsildar under sub-sec t ion (6). 

.-- 

I This section was ins~rted by section 13 .of the Tamil Nadu 
Panchayats (Amendment) Act, 1970 (Tamil Nadu Act 11 of 1970). 
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(6) ~f tabildar is unable to preside at the meeting, 
h* may, after recording his rd8n9 in writing,. adjourn . e 

the me~ting to such other time as he appoini The 
date so appointed shall be not later than rhirty days from . ' - 1 

the date appointed for the deeting under sub-section (3). 
Notice of not lrss than seven elcar days shall b,: give" '0 
,he mZmbas the president of tbe time appointed 

+he adjourned meeting. 
I 

for 4 

\ 

('7) Save as p royided in sub~skctions (5) alld (6), 
. a meetillg co~~vened for the purpose of collsidcring the 

notice al~d the "planation, if any, and the proporal for 
the removal of the president undcr this section shall not 

1 for any reason, b; adjourned, 
(8) AS soon as tbe meeting cowencd under this ' 

, , 
. . 

~ c t i o o  is  the t,ahsild,ar :'hill rcad. to the 
t 

nchayat the notice of the Inspector and the exS?lanaa . pa ,, .f ' 

for the ccnsidcraticn of tioll, if any, of the p~b;idc~!, 
which it has been convened. 

, ; . I t .  

* (9) The talfiildar shall not sprak on the  merits 
, 
; :'**, , h  

of the or explanation nor shall be be elltitled 14 ' 4 6.  # 

, \ :.>'.*a 
vote at the meeting. 

1 *,<,. 
:, ' 

I 
(10) T ~ G  ~~iews  of the panchayid shall be d.uly . "" 

recorded i n  tls minutes of the meding alld a copy of the 
, . 

I a ,- 

" + t i  jaum shall forthwith on the* t er mi nat ion ui ' he meeting . .... . , .> , "  
, be fofftra&d by-the tahsild ar to the M s p ~  ctc1r4 J .,". 

~ L " 
a .f < .  

- ;  ~ # ( *  

(11)~ ~h~ lnspe&tor, may, after considcri ng the . i  . A .i *ilr I 

\.iews. af the panchayat i n  this regard, in  h i s  discretion . , . * ; - $  w , 

either i e m v e  the president from ~ffice by notification 
,. J ; is:  

,ith from a date to be specified. therein or drop 
fufthcr action. .. 

*?+,?.  , - 
- (12) The Government shall have power t o  cancel .' ,, 

any notification issued *#rider sub- tion on (I 1) add may - ; 
* 

. * ,a decj sion 03 i such C ~ ~ ~ l a t i ~ n ,  pO%wM*he , 
r I " pending: 

, datd specified in  ~uck:.&tification. ' b e  I b 

* %  L / 

,/' , (13) per;an id, respect of whom a 110tifiCation : 
udd&..' : sitbusectioa. (1 1) , ~6mbft~rig~ hi lp ' 

; 
s i'isued 

, fromt~e ofece of pr&f&&fit &hall, unless-the n0ffflatl0* 1s 
Dsncelled und,er sub.re0tion (12), be 1 neli gible for 

,president until the,*&tete on.;wh~ch naticr .of' 
or ele;tions. id' $Be' panchayac is Pblj ached 

manner, 0' the exairy of one ' ffom 
kbe, +date specified in l30tificai on as postponed - **, * % - ;* $ 

the order, if any* , i s s u & ~ & s ~ h - ~ c ~ i j ~ n ( 1 2 ) , ~ ~ ~ h e ~ ~ ~  -q , ,~+r -Ly$  8 , -:gp .-.,.el . ) * I .  

. . is .I ' ,  *. -*+ 

-. ,'.k - ,$ , \ :>  
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of '[150. (1) If it1 the opillioil of the Inspector, the Vice- 
dent* presidellt wilfully omits or refuses to carry out or disobeys , 

ahy provisions of thi s Act, or any rulc, by-law, regulation, 
E"?t Q :, '* , 
F;r b . ,. or lawful order ~nado or issued under this Act or abuses . 
: ,'> - ' 

any power vested in him, the Inspector shall, by notice . ' .  1 $'$iq ,. ,_ .. j 

r : 6. r . . * .  . Y ' in writing, require the vice-president to offer withia .a , 
%$.*$ * ';. - 
kc< 4 

specified date, his explanation with respect to his acts of 
-$,A * , 

, - ' omission or commission mentioned in the notice. . . : $.? 7 * '+ . 4:- . 
*?**c :; +, * , i ; . . (2) The provisioils of sub-sections (2) to (13) (botla $*f :! t:; - .. 
-. : ,, .fl - i l~clusive) of s~ction 149-A shall, as far as may be, zpply 

I i n relation to the renmval of the vice-president as they apply I .  

\ .  . i 11 relation' to the rcmov:tl of the president by the Illspector 
,? ;* '. , 
,,. . 

' of his own inotion. a?. . , 
Cd:l . : ' J 

?': 
. 5< ../- .- 

-- , .,- 4 1 

:<emovalof 151. "(1) lTtl~c.Cjo~c,~nsfie~~t,-- 
chairman. 

"'4 
I .  

. (a) oi' tllcli O\YJI motiol~, o i  

(b) o li a rc prcscn~ation i 11 wriii 11g ai gned by not 
less than two-third*< oi' the strcngih of the panchayat union 
counci l coliiai ni ng :L statement of charges agdi nsr tllc 

I .  

I chdirmati mid prcscntcd in person to ally officcr appointed 
. .  by the Governmeilt in this hehalf by any ivo of the 

mmbers of the panchayat union council, 

are satisfied that the ohairiua~l wjlfi~lly omits us refuses 
to carry out or disob3ys the provisions or this Act, or ally 
r ules,by-laws, rrgulat i o ns or lawfu I (; rdcrs i ssuzd t I~ereunder 
or abuses thc powm VCSICCL i n him, the Governmc~lt shall, 
by notice in wiiti ng, require the chairman to offer within a 
specified datc, his cxplallation with I-epact to his acts of 
omission or commis.;ion rn3nti oiled i 11 the aorice.] 

--.-.----. :--- - 
1 This section was substituted for the original section 150' by 

section 14 of the Tamil N d u  Pailchaya;~ (Amendment) Act, 1970 
(Tamil Nadu Act 1 l bf 1370). 

2 The wards " or vie-chairman " were omitted by ssction 8(1) 
of the Tamil Nadu Pancbayata '(Second Awadment) Act, 1978 
(Tamil Nadu Act 13 of 1978). 

This subal ;tion was substituted for the ~riginal sub-section . 
(i) bJ section 8 ( 2 )  of t he  Tamil Nadu Panchayats (Second 
Amendment) Act, 1975 ('Elmil Nadu Act 13 of 1978). 



-'%.)v -* 

%&s; T.N. x~~~ 1 . kmhpzts v ir31 . 

(2) 1i the onplanat ion i s, remi yed within the specified , 

dato,nndthc Oovernmcn.t consider that the explanation i s t I ratisfactory,thcOovernr~ntnaydropf~theractionwith- 

. respect to the notice. lf no explanation is re= ived within 
the specified date or if the explanation received is i d h e i r  
opinion not sati rfactor y, the Government shall for wad 
to the Revenue Divisional Officer of the dLvision concerned ' 

a copy of the notice referred to in  sub-section 0) and the 
explanation of the chairman l[ * * * ] with ti 
proposal for the removal of the chairman 'I * * I  
from dffice '[for ascert ai ni ng the vi rv:s of the panchqar 
union council.] 

1 ?-#%--. - 

(3) The Revenue Divisional Officer shall then i :' 
convene a meeting for the considefation of the "otiu . 

!% 

and the explanation, if any, and the p ro~osa l  for .he 1 1  
1'  ! * ] at the .of]B(;e 

. / ;  

removal of the chairman3[ * 
or the panchayat union council at a time a p ~ o j  nted by the 
R G V ~ ' I S ~ C  Divisional Officer. 

1 

jl 
4 

(4) A copy of the notice of the meeting shall be pi 
caused to be delivered to the chairman '[ * 9 concerned -1 

a& to all the members of the panchayat union council by 
. ! 

the Revenue Divisional Of6cer at least seven days before 
. . 

the date of the meeting. 
* .. I 

,I dfficer shall preside at 
the mi&ng convened unaer ;IUD .;dion and 30 other per mn ' , .  
shall tllereat. If within half an hour appointed 
for the meeting, the Revenue Divisional Officer is not 
present to preside at the meeting,. 'the meeting shall stand 
adiourncd to a time t o  be appointed and notified to the - .  
m&nbers by the Revenue Divisional 0% cer , under subd s 

, t 'a 
1 i , , ! . <. A-- 

1 The wards r t  Or Vim-chal~nmn welc u l l ~ a - - - -  I 

tilc ~ ~ ~ ~ i \  N r h  panch~yats (Second Amendment) Act' "' 
 mil Nadu Act 13 i t f  1978) 

9 These words were inserted by section 8(3) (ii), ibid* 
$9 were omitted by section 8 (41, , arbe words asor vice-chair1111~n - 

ibid. 
ts, ,ice chaiimaa" were omitted ' by ~ s t i o a  8 4   he words ; 4 d;< 

(51, ibid.  p*4',>., 
-3  - .y*,;" 

-. $9. 
:i 

-:$ 
):. ,,g 
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. b 

"rc+ kpl+: r. . . . . (6) 1f thr: ~ ~ v e ~ u r ,  I>ivisioiial ~ f f i c c r  is unable to 
-$.'& , preside at t h ~  lnccting, he may, after recording his rmsons $?$, 

, , -: in writing, adjouru the lncetiilg to such other tifile 8s 
i#g+,?..;= ,, , . may appoia.  he date so appointed shall be llot later 
' t &&:. , - than thirty days from the date appointed f a  the meeting 

*-+* i \; I .  

,+gg:, , under sub-section (3). ' Notice of not less t h w  seven 
@&, - &  

clear days shall be given to the members of the time 
5tf { -.< . 
A +iFd appointed br the adjourned meeting. 
&?: - 
: * *?  " ' *.  , J 

2 r (7) Save as provided in sub-section ; (5) and (6), a , + meeting convened for the purpose of considering the notice 
* . ,  . and the explanatiou, if any, and the proposal for the 
-. removal of the chairman 1s * * 1 under this section 

shall not, for any reason, be adjournetl. 
\ 

- (8) As soon as the meeting convetled under this 
section is commenced, the Revenue Divisional Officer 

I shall read to the panchayat union council the notice of  
the Government and the explanation, if any, of the 
chairnian 2[ * * ] for the consideration of which 
it has been convened. 

(9) There shall be no debate in any meeting under 
this section. 

(10) The Revenue Divisional Officer shall not 'speak 
on the merits of the notice or explanation nor shall he be . 

% entitled to vote at the meeting. 

1 )  'The views of the Panchavat Ucion Council 
shall be duly recorded in the minutes of the meeting and 
a copy of the minutes shall forthwith on the termination 
of the meeting be forwarded by the Reventie Divisional 

1 

Officer to the Govenlment. 

(12) The Government may, after considering, the 
views of the ~ a n c h : i ~  at Union C!ouncil i n  this regmd 
in their discretion either remove the chairman from 
by notification with effect from a date to be sp&cified 

, therein or drop further action]. • 

-- - ---- ' The words "or the vice-chairman" were omitted by section 8(6) 
of the Tamil Nadu Panchdyats (Second Amendment) ~ ~ t ,  1978 
(Tamil Nadu Act 13 of 2978.) 

5 The woraa "or the vice-chairman, as the care may bps,, were 
omit rzd by section 8 (7$, jbid. 

i 

a These qub-sections Were subst i t ~ l f r d  ('or origlna! aub-scctlons 
(11) and (lQ) by section 8 (8), ibid. 

A- 

- - - -- - - 
.' 

"c 
i f  

d? 
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towher with a copy of the motion which is proposed to be 
made, and a written statement of the cbarges against 
l[ * * ] the vica-president, y * * 1, shall be 
delivered in person to the Tahsildar of  the taluk by any two 
of the members of the paachayat signiq the notice. 

(3) A copy of the statement of chru ges along with the 
natiw of the meeting shall be caused to bie delivered to the 
2[ * * ] vice-presiclcnt concbrurd by the tahsi ldar, and 
the2[ * * ] v:ce-president shall be required to give a 
statement in rzply to the charges within a week of the 
receipt of the notice by the g[ * * 1 vice-president. 

(4) The Tahsi ldar shall, after the expiry of the period 
ofthe notice issued under sub-section (3) convene ~ m e e t -  
ing for the consideration of the motion, at the office of 
the panchayat ilt a f ime appointed by him. 

(5) The tahsildar shall give to the members notice of 
not less than fifteen clear days of such meeting and of the 
time appointed therefor, 

(6) The Tahslidar shallpreside at the meeting conwncti 
under thi s section,and no other person shall preside thereat. 
If within half an b u r  after the time appointed for the 
meeting, tho Tahsildar is not present to preside at the 
meeting, the meeting shall stand adjourned to a time to 
be appointed and notified to the members bythe Tabsil- 
dar under sub-sect~on (7). 

(7) If the Tahsildari s unable to preside at the meeting, 
he may, after recording his reasons in writing, adjourn the 
meeting to :,sh other time as he may appoint. The date so 
app4nted s,hall not be later than thirty days frbm the date 
appointed for the meeting under sub-section (4). Notice oi 
not less than seven clear days shall be given to the members * 

of the time appointed for the adjourned meeting. 

(8) Save as provided i t -  sub-seciicns (6) and (7), a 
meeting convened for the purpcsc of considering a motion 
under this section shall not for any reason be adjourned. 

- - - 1 The words " the president or " and '' as the case may be " were 
omitted by section 15 (3) of the Tamil Nadu Panchayats (Amend- 
ment) Act, 1970 (Tamil Nadu Act 11 of 1978. 

a The words " president or " were omitted by set tion 15 (41, ibjd. 
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L. -ofne 153. (1) Subjtct to the praiViiions cf thi:c cminn, a 
-in motion txpi:isb~ d w-ddtna i l  &e * * . . 
'i 3 V h P  &*+k:i-& 1 f 5 pa*\-:? --,*; -., %- -- -- 

1 - - - %% 4-2"~ 2 z i y  ke m%& in 
-cb ,zr<22;f ~ ~ i r h  rk- pro&eEx isid here& 

-yat 
arri011 cooncil. 

(2) Written notice of intention to make the motion, 
signed by members of the panchayat union council not less 
in number than one-half of the sanctioned strength of the 
panchayat union council, together with a copy of the motion 
which is p~oposed to be made and a written statement of the 
charges against L* *] the vice-chairman, [ * * J 

' shall be delivered in peltson to the Revenue Divisional 
O@WF of the division by any two of t k members of the 
panchayat union council signing the not ice. 

(3) A copy of the statement of ckirges along with the 
xi~~otion shall bc caused to be delivered to the [ * * J 
vice-chairman concerned by the Revenue Divisional Officer 
and the t * * ] vice-chairman concerned shall be 
required to give a statement in reply to the charges within a 
week -? the receipt o f  the motion by the 41: * * ] vice- 
chairman. 

(4) The Revenue Divisional Oficcr sl~all then convene 
a meeting 'for the consideration of tlie motioll at tlie office 
of the panchayat union council at a time nppointcd by i ~ i t ~ ~ .  

(5) The Revenue I)ivisionnl 0nicr.r sll~lll &' 'lvo to tho 
members notice of uot less than Sitcc~l clear days of tile 
meeting and of the t inle appointed thcxfor. 

(6) The Revenue ~ivisional Ofiiccr sllall preside at the 
meeting convened under this section , and no otller person 
shall preside thereat. If within half all 'Jloup after the time 
appointed for the njeeting, the Revenue Divisional Oacer 
is not present to preside at the meeting, the meeting 
ti , I-- - - . w e  

-- 
a The words " chairman os '* were omit te.i L I ~  I D ~  jell I oe(l I 

of the Nadu Panchabafs (Sflolid Amtndmeilt) A ,  1978 CTamil Nadu Act 13 of 1978.) 
'The words * chairman or " were omit led by section 10 (2), 

ibld. 
- The W ~ S  ' ' f l l ~  chiirnlan or" and '& the o s e  may b& ~9 

~mitted by section 10 (31, ibid. 
'The words ''chii~1-1311 or *' yere ilmittcd h r  qcction 10 (a) 

16td* / 9 ' t  
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io a time to be appointed and notibcd 
t o  t, by the Revenue D$isionai ORYrr under 
sub-section (7). 

unable. to , the Revenue ~ivisional 'officer is Js lreasons 
side at the meeting, he may, after recO'dl*g' 

Pre 
in writing a d j o m  the d i n g  to such oth 

, time as he may 
The date SO qpointed shall be !ater than 

' : ' ? $ G ~  from the date appointed for the 
meitln~g under 

su~~sec,on (4) ~ o t i a  0$,00t MS seven ciea:;"f, 'ye 
be siveo to tie d e ~ s  of the time appoLnt 
adjougaed meeting. 

ave as pFO~ided in ~Ub-~iCfio?~ (6) and a -lnotion (')? a (8) s C/OItlVeO.ed fof the pUFPOSe of OOnslderinp meeting seGtian shall not f0f a)' SaSOn be thi 

(9) A so on as the meeting convened under this sect ion 
coinmeaCed, the Revenge Divisional Officer 

read 

to the paaEhayat "0" c~utlcil the ~ o t ~ o n f o r  the cons'derti 
the st at e~nent 

tion of which it has been convene$ the , ** 1 vice- 
and the st at elnellt ,, if any 9 'IWges in to the sa~d  cl~argcs. chair llzaa 

1 l~lotion u ~ d e f  (10) There shall be 1'0 debate On a") 
this siotion. 

ne ~ ~ ~ e a u e  ~ iv idona l  oacer  sha!I not 'peak 
oatbeme bf the motion, no2 shall he be entltled to 'Ote 

thepeon. * 

minutes of the meeting to gether 
1' (12) A copy of the and the result of ths voting there- 

with a copy oftbe mution tefmination of the meeting be ? 

on shall fottbwith On anal 0 % ~  to the Govern 
for afded by the Keveube 

- - 
, % 

lnent . 1 

.he sUpP 
(13) lf tile lygiion is ca~ried with 

ort of not 

less o r t ~  & i o n e d ~ t r e n g ~ h ~ ( l  ent sljall, by notlficatlon 9 

yi\t union 9,. the 1 * GoVerm vice-chairman of tllc pi\nchaY at 
'remove the 21 
union C O U ~ O ~ ~  2\ * * 1. b 

#- 4 
-/-- +-.---- 

9, ,a, omitted by section 10. ( 5 )  
I ~ h ~ ' k ~ ~ ~ l s  " chairman 0; 1978 

of the Tjmil N3da pa~~~hEIy&t.tr (Seeonc1 'mcndment' . 
gR19il N d u  Act 13 of 19'78). ' *' 

a The chairman " "d 
6 6  the case may be , . 

r,), ibid* section 10 ( , a .  imitted . > - 
b 

, # 

I ,  

, , 
. I ,  

- .- - ---L :- __ ___- - 
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(14) If the motion is uot carried by such a lllajorily as .. 
aforesaid, or if the mceting cannot be held for want of the 
quorum refezfed to in sub-section (13), no notice of any 
subsequent motion expressing want of confidence in the same 
1[ * * 1 vice-chaimnan shall be received until after the 
expiry of six months from the date of the meeting. . 

I 

' (15) No notice of a motion under this section shall be 
~eceived within six months of the assumj~t ion of ofice by the 
%[* *I vlb, :hairinan, 2[ * * 1. 

 iss solution ,and .3[154. (1) If, in thl: opinion of the Govcrlwter~l, a pan- 
~pot8mion of chayat is not competent to prform or persistently makes 

m*yats* default in performing the duties imposed on it by law, or 
.exceeds or abuses its powers, they may, by notification, 
direct,-- - 

(a) that the panchayat be dissolved with effe 
" .  from a specified date and reconstituted either immediate 

or .,with effect from another specified date afte 
. .  elections to the office of the members as well as 

dent* and vice-presideut; or 
! . .  * 1 

5 .  

, .-."..i 
. (b) that the panchayat be superseded, fd 

, > * *  
, ?. 

not exqee:ding one year from a specified date and 
t tituted either immediately or with effect from 

. specified date : 
, 

i .  q x provided that the Govcrrunent may, for sufficient - . 
+ :  reason, extend the poriod of supe~wssion for a period not 

, + 

i Ed. . excaeding one year afbr the expiry of the period of one 
. year from the'date of such supersession. 

' 1 The words " chairman or ?' were omitted by sect ion ld (7) of 
. 

thp Tamil Nadu Paneha y ats (Second Amendment) Act, 1 978 (Tarnil 
Nadu Act 13 of 1978). 

a The words " chairman or " and "as the case may be " were - 
omitted by section 10 (S), ibid. 

d 

b The words, brackets and figure "sub-section (1) of" occurring 
* .  in sub-seetion (4) of the original section 154 were omitted by section. 

. * 14 of the Tamil Nadu Panchayats (Amendment and Miscellaneous 
Provisions) Act, 1964 (Tamil Nadu Act 18 of 1964) ; and this new 
section 1 54 was substituted for section 154, as amcnded by Tamil Nadu 
Act 18 of 1964, by section 16 of the Tamil Nadu Punchayats (Amend- ' 
ment). Act, 1970 (Tarnil Nsdu Act I l of 1970). 

-. . 
?. 

L:.? . ' ,  ,. 

7 '  

I - a 
c.!& 
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(2), (8) '0) l)owithSTBnding;':. anytbing contained in . 
s u b - d o n  (9, the Govermndb if they thiak 'fit that in 
the ifitet,&s of t h e  panchayi&sit is necesw to restore 
to office, the members and tke vice-presidmt bold0mg 
office immediately before the date fixed for the ~~periession, . 

by aofification issu6d. before tho expiry of the they may, . 
~ e r i  od of sup&assiod, &ire&&& restoration with effect. 
from' < , ,  a &te specified in that 8utifbtion. . -. 

- * a  , , - . . , 
I , "  :, . ,  

i # 

(c) In no such direction has been issued ufider - 

sub-clause (i), fresh tloction. shall be held to the 0- of - 
tho members including the vi~opresident - .  but excluding . 
the psideht of the .pancb.iyat* ' - A 

, 
, , 

I (b) The members of the pan&ayaf including its , 

J 

ja-prpresidat redored to their offices as aforesaid shall 
hold their offices only so long as they would have been 
entitled to A hold such offiaes if the panchayat had not been - 
superseded 

3 )  Before pubfishing a ~ o t ~ c a t i o ~ z  wder sub-section 
(I), the Government shall communicate to the panchayat, ~. 
the grounds on which they propose to do. so, hx a feasonaue 

*ad for &e panchayat to show cause against the proposal pen 
and its explanations and objections, if any. 

+ 

- 

(4) On tile date fixed for the dissoluiioi~ of a p~ 
chayat under sub-sstion (I), all its members as well as 
its president and vice-president ~hali forthwith be deemed 

, tobay6 vacated their offices as such rend thereupon the 
provisions contained in the provim to sub-section (2) of 

1 1 shall apply. , . 

. , 

* 

(5) (a) Subject to the provirions of ~ub-sec'ion (2) 9 

on the date fired for the supersession ~f fie pancha~atunder 
sub-section (I),  it,^ members as well as the vice-president 
%hall fQr.t,hwif,h be deemed 'to have vecat(:d their ofia' as \ 

'i 
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such, but the president shall continue in o@oe for the re- 
,- L 

sidue of the term of office. During the period of super- 
session, the president shall, subject to the control of the 
Inspector, exercise the powers and discharge the duties 
of the panchayat. 

(I)) In case the office of the president is vacant on - the ddate fixed for the supersession of the panchayat or falls. 
vacant before the reconstitution of the panohayat, the 
provisions contained in the proviso to sub-section (2) of 
section 11 shall apply. 

< .  

(6) On the reconstitution of the psnchayat after the 
.t 1 
.. supersession referred to in clause (b) of subtection (5), - 

, ' 0.- 
*I. the Government may pass such orders as they deem fit as 

7,- . G ' 
-,X; ".. 
'%" , 

to the transfer to the panchayat fromthe pmchyat union 
7 - A  
@'. '  ' ' 

council of the assets or institutions which were acquired 
. .- ti,, .-- , . by the panchayat union council during the period of sum- 

?, .. 
"o 
% ;- d- 

session on behalf of the panchayst and as to the dis- 
c s  f % .  % 

, charge of  -the liabilities, if my, of such p~nchayit nlating . 
; 4.. , r 

, > 

.,- I . . 
5- 

to ~ ~ c h  assets or institutions. 
.? '>:f . 1 

*$ .:. 
'- , 

The ~ n l  ''chairman" was omitted section I 1 ,  ~ ( 4  
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(9) On the reconstitution of the panchayat after the 
. dissolution, the Government may pass such orders as 

they deem.fit as to the transfer to the panchayat from the 
panchayat union ccuncil pf the assets or institutions which 
were acquired by the panchayat union cou ncil dnring, the 
period of.dissolution on behalf of the panchayat and as to 
the discharge of t be liabilities, if any, of ~uch  panchayat 
relating to such assets or inst ltut ions . 

se of a- panchayat reconstituted 
elected members including the 

C 

(b) subject to the provisions bf s'ub-sect ioo (2). 
in the case of a panchayat reconstituted after supersess 

X the elected members ; 
\ 

t ,  

6, ' 

shall upon their offibs on the date fi 
reconstitution and their term of office shall expire 
year -and on such date as the Government 

L 

in the opinion of the Government 
* 

competent to perfom or 
miiig the duties imposed 
its I po~ers ,  they may 

,i 

(a) dissolve fhe'panchbjat union council from a 
specified dat e ; and I + I 

4 

, 

(b) direct that the panchayat union council bc 
reconsti. uted with &ct frr m a date which shall not @ 
l~ te r  tllan one yeqx from t4e date of dissol~~tion: 
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'[Providect that the Govcrnment may, by notification, 
for sufficient reason, postpone the reconst~tution of the 
~anchayat union council for a further period not exceeding 

a r[thwe yezrs and two montbs.] 
ibn 3[under clause 

so thereto) of sub- 
ommunicate to the 
which they prppose 

od for the panchayat union' 
the proposal and con side^ 

xed for the dissolution of a 
section (1) all i t s  
vim-chaizman shall ' 

e vacated their offices as such. . 
< 

(4) During the interval between the dissalut ion and 
e[reconstitution of a panchayat union council, the - 

may appoint a person to exercise the powers 
-the panchayat union council 

son to be appointed under the . 
b-section shall be a person . in the 
ont not below the rank of a tahsildar 

I , -- 
y section 2 (1) of the Tamil Nadu 

nd Validation) Act, 1977 (Tamil Nadu 
deemed to have.corne into f o w  on the 

ree months" , "one year and nine 
I months" were substituted for the 

year and three months" and ''one year 
ely by section 2 of thc Tanlil Nadu Pan- 
78 (Tamil Nadu Act 7 of 1978), by section 
ats (Amendment) Act, 1971) (Tamil Nadu 
med to have come into folee on the 31st 

October and sectiqn 2 of the Tamil Nadu Panchayats (Second Amend- 
ment) Aot, 1979 (Tarnil Nadu Act 23 of 1979). These words were 
substituted by section 2 of t h ~  Tamil Nadn Pnnrhayets (Third Amend- ' 

merit). Act, 1979 (Tamil Xadu Act 62 of 19791, which was deemed 
to have come into force on f lie 29th Septemkr 1979. 

8 .I'he&e words, brackets, ldters and figure were substituted 
for rhe words " under su rslrtion (1) " by section 2 (2) of the Tamil 
Nadu Panchayats (Amendment ,and Validatiotl) Act, 1977 (Tamil 
Nadu Act 9 of 1977), which was deemed to hovc collie into force 0~ 
thd 1 st August 1977. 

1\11 acts done or plocecdingr taken in rcqpcct of a panchnyat 
union council during the period from the 1st August 1977 to the 
date of publicati~n of the Tamil Nadu Paoch2yyats (Amendment . and Validation) Act, 1977 by a person under this sub-section 
validated by section 4 of the said Act, 

- - 
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1 
1 ,  

x[(4-A). The .Government Ingy dircct that the pan- , ' - ! I  

chayat union council be reconstituted before the date fixed \ 

for its reconstitution under clause (6) cbf sub-sect,ion (1) I 

or the proviso to that clause.] j 

(5) 2LThe members im well as the'chairman and vice. 
chairman of a reconstituted pmchayaZ union council] shall I 

I : 
enter upon their offices on the date fixed for its recons- 
titution and their term of office shall expire in au'" year i 
and on such date as the Government miy fix. 

I 

(6) When a panchayat union cbuncil i s  dissolved 
under this section, the Governmeat until the date of :tbe . :I 

t 1  recmstitution of the panchayat ?mion council and 'the ,\ .I 
reconstituted .panchayat *oh council thereafter shall be ' 

entitled to all tlie assets dn4-be subject to all the liabilities ' 
of the panchayat union council as on the date of the dis- 
solution and on the date of the reconstit~ition respectively. 

156:The ~over$ment, the Inspector or any other powers of 
person lawfully taking action on behalf, or in default, of a o f f i e r ~ a c i i n ~  
pztchayat or a panchayat union council under this Act, for or in *raul . 

of panchayat o shall. have such powers as are necessar? for the purpose ?Oniod , and shall be entitled to the same protection under this ,ouncj~ and 
Act as the panchayat or the panchayai union council or liability of 
its officers or servants whose powers are exercised ; and pandayat oi. - , 

panchayat unf oq ; r compensation shall be recoverable from the panchayat fund, . . .,: I.Q 

fund or the panchayat union fund by any person suffering - i i 

* i . .a 
damage from the exercise of such powers to the same extent, -. . = .y 

% J 

as if the action had been taken by the panchayat or the > "  ' . 
& ,  # " ; >  

panchayat u&.oi; courcil or their officers or servants. , , y2t i  
' _  

I " > 

157. (1) The Governmat may by notification autho- Delegation of - 1.  
rize any authority or officer .not below the rank of a Colle- powers*, e .,I 2 . 
ctor to exercise in regard b any panchayat or any class t' 

. -  * \ ' ,  

of panchayats inn any area or in regard to any panchayat ' * I  
s 

union council or any cldss of panchaylrt union councils or ,- % .: 
all panchayat union co~mcils in any area any of the powers *, , ,  p J :  

vested in them by this Act except the power to make rules 
. . , ' " .\ , .A" 

and may in like maanerewithdraw such authority. , 

__1 ) . '  1- - ---- - - -  . 
* . . i This sub-sectioh .wa$ iri'serted -by: section 2. (3) of the Tamil 

NaduSafichayats (Amencbietittand Validation) Act, 1977 (Tamil . , 

Nadu' Act 9 of 1977), which.was > - deemed to have come into fora:on . , < , %  

the 1st August 1977. 
-words were skdituted for the words " ~hc~.bernber~ . 

of- a <reconstituted panchayatf union; council " by section - 1% of. the 
Tamil Nadu Panchayats .(S@ond Amendment) Act, sp,%il 
Nadu -Act 13 of 1978). -' ' ' ( I .  

? 2 .  a -  

- 
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(2) The Inspector or the collector may by notifi- 
cation authorize any officer not below the rank of a Revenue 

' ' Divisional Officer to exercise in respect of any panchayat 
union council or any class of. panchayat union councils 
or all panchayat union councils in the area under the juris- 
diction of such officer any of the powers vested by this 
Act in the Insp~ to r  or the Collector as the case may be 
and may' in like manner withdraw such authority. ' 

. , 

(3) The ~nspect'or or the Collector may by notifica'tibn - 

' a,p&orize any officer not below the rank of a commissioner 
to exercise in respect of any panchayat or any class of 
p ~ ~ c b y a t s  or all panchayats in the pmchayat developa 
men$ block any of the powers vested by this Act in the 

.. Inspector or the Collector as the case may be and may in .  
like mauoer . withdraw such authority. 

(4) The exercise of any power delegated under sub- 
sections (1) to '(3) shall be 'subject to such restrictions 

..- and conditions as may be premibed as may be specified 
in the notification and dm to contro s and revision by 

. delegating authority, or where such ituthority is the , 

Government' by iuch officer as may be empowered by the 
Ggvcrnment in this behalf. The Govenment shall also 

4 .  

. , . ' 
,, have power to control and revise the act:; or proceedings 

of any officer so empowered. . . "  
* -  . . (5) The exercise of any power conferred on the 

Inspector or the Collector by any of the provisions of this 
Act including sub-sectioirs (?) tP  (4) 3f tkis section shall , 
whether such power is exercised by the Inspector or the Col- 
Istor himself or by sny offcer to whom it has been delegated 

1 

.. , z ., % 

under sub-sectio~. (2) or (3) be subject to such restrictions 
I *  ,.. , and conditions as be prescribed and also to control by 

.**:., , .  , the Govenunent or by such officer a s  may be empowend 
- ,  by' them in this behalf. The Government shall also have 

power to control the acb or proceedings of any officer so 
& . ,  empowered. 

Revision. 158. (1) The Government may, in their discretion, after 
, consulting the Inspector, Collector or such other officer or 

authority as they may deem fit, at any time, either mo motu 
I or on application, call for and examine the record of any 

. order passed or proceeding recorded under the provisions of 
this Act by-- \ 

.6 

(4) the Inspector or the Collector or any officer 
authorized by the Itspector or the Collector under sub. 

(2) or (3) of section 15.7, or 
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., (b) any officer authorized by the Government under 
sub- section(1) of that section or any officer empowered by 
them under sub-section (4) of that section, or 

C 

(c) iny other authority, br officer, 
for the purpose of satisfying themselves as to the legality or 
propriety of such order, or as to the regularity of such 
prooeedingsnd pass such order in reference thereto as they 
think fit. ' * 

(2) The powers of the nature feferred to in sub-section 
(1) may also be e:xercised by such authority or office? as . 

may be empowered in this behalf by the Government. - 

CHAPTER VI--GENERAL AND MISCEL,LANEOUS. - 

159. (1 save as otherwise expressly provided in or may Gemal 
be prescribed under this Act, every applicatioh for anypmvldon~ 
licence or permission under this Act or any rule, by-law regarding llcences and or regulation made t her eund.er, or for the renewal thereof, 
shall be made not less than thirty and not more, than 
ninetydays before the earliest date with effect "om which, 
or the commencement of the period (being a year or sdch * 

less period as is mentioned ' in !he application) for which 
the licence or permission is required.. 

(2) .Save as aforesaid, for every such licence or per- 
. miion ,  fees may be charged on such units and at such 

rates as may be fixed by the palichayat or the panchayat 
union council as the case may be, pre>ided that the rates 
shall not e'xceed the maxima, if any, prescribed. r 

(3) Save as aforesaid, if.order~ on an application for 
* 

any such licence or per'missio~ are not communicated to 
the applicant within thirty days or such longer period as 
may be prescribed in any class of cases after the receipt 
of the application by the executive authority of the pan- 
chayat or the commissioner, t he application shall be deemed 
to have. been allowed for f he period; if :ma, for which it 
would have been ord inarilg allowed and subjt ct to the law, , 
rules, by-laws and regulations and all conclitions ordiaarily 
imposed. 



Explanation.-Tht recovery of the fee for a licence or 
permission . under $his sub-section shall not entitle 

. 
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' 161. (i) W ~ ~ W C T  by any notice; requisition 0' 
under this Act,or und cr any rule bye-law 0' regubtion made wl th not fie, 

-50s is required to execute work, to order, o~c., there under' any 
tb do anymiog, a easollable time and power to, . take any measures or 

shall be named in notice requis 
w ~ c h  thg, work shall bc executed, the mtasuresfaken 

(2) ~f such notic(:, reqdisition or ord ei  is not compEed 
*th within th: time SO named- 

. . 5 

I t 

satisfy himself that nothing is being &one in 
'b' tbuilding or land for WIAI(;A hcence or 

such +place9 he §%id provisions, prmiasion iwequired under any of 
without m ~ h  licence 0' I?ermisslon 

0, otherwise thafi ~ f l  
0, per missiofi confor.it~ with the terms of tht2 liCenoc 

* \ , I  4, 

o w a i d .  f 

i&.3-47 
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. , (2) No cl;?im shall lie against any person for any 
damage or inconvcl liznce necessarily c4nsed by the exercise 

. . ' of powers under sub-section (I) or the use of any**force 
' . t .  

r . .' 
necessary for efft:ciing an entrance undsr that su b-sect ion; 

i 

- ~fltl~g.of 163. The executive authority or the commissioner or 
*'ats ar;d person authorize l by him may examine and tist the' weights 

/ 

and measuresuszd in the markets and shops in the village or 
town or the panchayat union as the case may be with a view 
to the prevention and punishment of, offences reliting to. 
such weights and measures under Chapter XI11 oft he Indian 
Penal Code (Central Act XLV of 1860). 

Pawet. to call 164. (1) The executive authority or the commissiorie'r 
for infor- may, by an order in writing, require the headman 'or 

mat Ion from Karnam orbot h of any revznue village comprised within the 
head* 'urisdiction of the panchayat or panchayat union council to m s n ~ J  kwnam~, furnish him with information on any matter falling 'within 

such categories as may be prescribed in respect of such 
village or any part thereof or any pcrson or property t herein. 

(2) The order shall specify the period within which it 
may be complied with but the executive authority or the 

1 commissic:.-r may, from time to time, extend such period. 

LIMITATION. , . .. 

Ltmitatt~n 165.No distraint shall be made, no' suit shall be instituted 
tor recover^ and no prosecution shall be commenced in respect of any 

Ofdues*,tax or other sum due to a pa~lchayat or panchayat union 
council under this Act or any rule, bye-law, regulation or 
order made under it after the expiration of l[a period of s& 
ears] from the date on which distraint might first .have , 

L e n  made, a suit migln first have been instituted, or. pro- 
secution might first have b:eu comm~ncd,  as the case 
may be ,inrespectofsuch 'tax or sum. 

. - 3  

1 These words were substitu 
.ppLFn b y ~ - h  5 d t h -  T 
kg ISihS m%!.!9J S"r-117: 2%: 5s 

* 

.. 
+ _  -"- -- 
b*., - - --- .. - * *- - 



PROSBC~IONS,  SUITS, ETC. 

166. Save as otherwise expressly provided in this Act, nc. "ersons 
person shall be tried for any60ffencc against this A G ~  , - any empowersd 
rule or bye-law made thereunder unless complaint is ~n ide  to prosecute. 
within three months of the commission of the offence by t h~ 
Police, the executive authority, the panchayat union council, 
the commissioner or a person expressly authorized in this . I ! ? >  

behalf by the panchayat , panchayat union council, executive . ::$G :#-; : 
authority or commissioner, but nothing herein shall affect . 

the provisions of the Code of Criminal Procedure, 1898* ' 

(Central Act V of 1898), iwregard to the power of cettain 
Magistrates to take cognizance of offences upon infor- 
mation received or upon their 6wn k~owledge or suspicion : - 

I 

Provided that failure to take out a licencc or obtain per- , 

missi.crn under this Act shal1,fo~ the purposcs cf this section, 
be deemed! to be a continuing offence until the expiration of 
the , period, if any, for which. i he licence or perlnission is 
rewired ~ n d  if 110 period is specified, complaint may be 
made at any timi within twelve n1onth.s from .the 
commencement o.f fhe offence. . ' 

> 

167. The ex@ cutive author it y 01' the commissioner nia y, Cornposit ion 
subject to such restriction: P ~ A  P~Q~I-01, a s mall be prescribed of offences. 
compound any offence against this Act or any rulc or bye- 
law made thereunder, which may by rli1e.s bc declared 
compoundable. 

# 

. . 1 16s. Every prost:cution institut'ed or offellcc compoun- Prosecotions 
F 1 

ded by the executivu authority or the commissioner shall and com- 
be by, him to the pgnchayat or panchaw positions to 
union council as ihc casc may bc at its ncxt mccting. be reported 

. . to panchayat 
I or panchayat 

' :union 
' council, . > 

(i) when the pesidint or the executive authority or. Sanction for , 

the chairman or yice-chairman of a pancha yat union council prosecution! 
% '+ 1. 

or the commissioner or any member is accused of any * , i : . i  
I 

. p y )  

offence alleged to have been committed by him while acting , ' I +  
. % ., * '> 

r ,,:4 
0, purportin8 to act in the dischar gc of his offi~ii).l d.ut y, no . ~ ~ : ~ 2 ~ ! ~ 3 ~ ~ ~ ; . , ~  a. i .& 

- + q c r  $ f i r  . ,- , a t  Sha1ii6,take cognizance of <such offence except with the .;Y; a :. . 
previous:sancti~n of the Government. 6 .  c , .  3 *. , ,-jz3;*.t8$$.:$g 

* ' ,  : . & -- . "i::yj& 1z;l9fsi"t*O,\..+ - ' ' I  
-L 

P i ,  t ' 1  . fri .~<; :;+i~;qt 
@cob oi&l Pmcedm 1.973 (Qn~sl  Act 2, of 1974). , .. ., -. . 

, . 4- a i.,, 

w - 6 7 ~  
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(2) When according previous sanction under sub-section 
(I), it shall b~ opcn to the Government to direct by order 
that the prasident, executive authority, chairman, vid  - 
&airman or commissioiler, as the case may be, shall not 

I discharge his duties as such unt il the disposal of the case. 

Notice of 170.(1) Subject to the provisions of seciton 171,n~ suit or 
action asdinst other legal proceeding shall bs brought against any pan- ,, 

w y a t p  e* chayat or its presid t n t  or executive a.ut hority or any pan- 
chayat union council or its . chairman or the commis- 
sioner or any member, officer or servant thereof or against 
any person acting under the direction of such panchayat,. ' 

president, panchayat union council, chairman, executive * 
authority,~ommissioner, member,officer pr sarvant, in res- 

1 pect of any act done or purporting tc be done under this 
Act or in res ect of any alleged neglect or default in the 

. executiou !this Act or any rule, by-law, regulation or . , fi 
orcr~r made under it until the expiration of two months next , 

sifter notice in writing, stating the cause of action, the 
uature of the relief sought, the amount of compensation. 
claimed and the name md place of residence d the intended 
plaintiff has b e s  left at the office of the panchayat or 

I 
- panchayat union cwncil, and if the proceeding is intended 

to be brought against any such president, executive autho- 
tity, chairman, cornmissioner, member, officer, servant or 
person, also delivered to him or loft at his place of resi- 
den&. 

(2) Every such proceeding shall, unless it is a proceed- , 
ing for the recovery of immovable property or for a;decla-J 

. . ration of title thereto, be commenced witthin six months . . 
-/ I 

" .* 
sfter the date on which the cause-of action arose or in case 

-r i of .  a continuing injury or damage, during such continu- - * .  
, - ace or within six months after the ceasing thereof. , 

-(3) If any, panchayat, panchayat unioa council or " 

. ; i  
person to whom notice is given under sub-sect ion (1) tenders . 

, +  ' 
;".( $ - - amends to the plaintiff before the proceeding is commenced 

. . . and if the plai~ tiff does not in such proceeding recover 
: more than the amount so tendered, he shall nQt recover any 

costs incurred by him after such tender ; and the plaintiff 
shall also pay all costs incurred by the defendant after such 

' '  

.. 8 

tender. . %  * 
. . f 

,? +.. ... . ..Protection of 171. NO suit or other legal proceeding shall b - '* 

$ .  C .d a i m m ,  against the chairman, commissioner, presiden 
,. - ' .*;fiGdcnt authocity or any member, officer or servant of a 

,- . - ~ . J , o ~ s  
i&%->x. iq- @'odf&. union council or panchayat, or any person acti a'. ". , 
7 - 
%:-< + -a 

direction of a panchayat union council or p& 
+ - L  - 
* 6, . * I 

* a - "I . - * - - 'a. . + 
- - - --_I_____ 

rJ 

6 
5s 
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t or defiult on his part i t  the execution of 
e, by-l&w,regulatipn or order made under 

it, if such act was done, or such neglect or default occurred 
in good faith ; but any such proceeding shall, so far as it i s  
maintainable in a court, be brought against the panchayat 
union council or the panchayat execpt in the case of suits 
brought under section 173. 

i L  

172. ~otwithstandin~ anything contained in the Cdde I  unctions 
of Civil Procedure, 1908 (Central Act V of 1908),or in any not to be granted f n other law for the time being in forpe, no court shall grant el,,etion 
any permanent or temporary injunction dr make any 
interim ofder restraining any proceeding which is being 
or about to be taken under this Act to: the pxparation or 
publication bf any electoral roll or for the conduct of any 
election. 

173. (1) The president, executive authority and every Liability of the 
member of a panchayat and the chairmn, commissioner pre~idd;~t. 

executive . and every member of a panchayat union council shall be authority iind 
liable for the loss, waste or misapplication of any money rnembersfor 
or other ~roperty owned by or vested in  the panchayat loss, waste or 
or panchayat union council if such loss, waste or misap- mi8a~~Iication 
plication is a direct consequence of his neglect or mis- of property. 

cmduct; and a suit for compensation may be instituted 
againt him in any court of competent jurisdiction by the 
panchayat or panchayat union council with the previous 

%. sanction of the Inspector. 
6 ,  (2) Every such suit shall be commenced within 1 .  three, years after the date on which the cause of action 

1 
I 

arose. j 

174. (1) No assessment or demand made, and no A ~ ~ ~ ~ ~ ~ ~ ~ ;  
c h ~ g e  imposed, under the authority of this Act shall be not or be . 
impeached or affected by reason of any clerical error or impeached. 
by reason of rny mistake (a) in respect c!f the name, resi- 
dence, klace of business or occupation of any person, or 
( b )  in the description of any property orm thing, or (c) in 
f ~ p e c t  af the amount asseised, demanded or charged, 
provided that the pr(1visions of thi; Act have in substance ' 
and effect  bee:^ comnlied with. And no proceedings 
under this Act shall, merely for defect in form, be 
quashed or set aside by any C a r t  of Justice. 
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i n a y c i i , U r t t a m p c ~  . 
any ;an oi m ~ c y  CSU~ixid &der rhe authotity of thiq 
Act or ro recover damages on aaount  of assessment or 
collection of  money made under the said authority: 

provided that the provisions of this Act have in 
. substance and effect' been complied with. 

a 

(3) 1% distraint or sale under this Act .shall be deemed . - 
1 
l:r 

unlawful, nor s~lall any person making the same be deemed 
a trespasser, on account of any error, defect, or want of . 

1 . , 
f o ~ m  i n  thc bill, 1x0 tice, schedule, form, summons, notice 

r 

. <  . of demand. w:rr~:ant 01' distraint, inventory, or other procee- 
6 
r 
A( 

I > .! . ding relating thereto, if the PI-ovisions .of this Act, and of 
81 . . ,the rules and by-laws made thereundbr have in substance 
I .. cqrl : ;, :) * ,  and effect been complied with : 
9' 
k 1 .  

6 Provided that every person aggrieved by any irregula- 
b.. rjty may recover satisfaction for an:v special damage sus- , . . 
; , '  tainsd by him. . . 

. 'L ' 

i -, , 9e.j .;, t . .! - ! I' " 

~ub~idrijads,~ 175. All roads, markets, wells, tanks, r&eriroirs in;i 
: - ~ ~ ~ e t $ * ~ ~ ~ l @ ~ w a t a w a ~ s  vested in 'of maintained by a pan&+t 'oi;* 

I ( 
- & '  . ' ' .bedIp'ritball:P t*iet6;to snchayat union council shall be open to $he use.&nd 

I < .  * ".., . 
I I .  . -:u : 3 ~ i - v t  .i ::- enjoyment o' all persons, irrespective of their Gasti or 

.,. r ~ i j ~ . v j ! r  ,Y , .  creed. j , .  - . 
(. .. 4 G* - 'PP'i ' 1 .  

$ 6 9  : 
"q., . 
s..?-+ . Power to farm 476. A panchayat or a banhayat union cbun&l shall 

Out faes* have pdwer to farm out the collection of any fees due to it 

4 
under this Act or any rule, by-law or regulation &de . ' 

7 .  
thereunder for any period not exweding three years at a 

8 ,  ,-. . . I time; on such conditions as it thinks fit. + 
A .  . '  ' 

. #.I 

* * *' 
. . 

dj icatioo , ,177. (1) When a dispute cxists bet wcen il pai~cha~at or 8 ' *, ( Ba!cgi4u$$'panohayat union council and one or more other localr.. . 
. 
4 . . local be@ee~.~utborities author14 in regard to any matter arising under the pl;ovi-* + 

. $  ties. sio& of this or a;ly other Act and the Government are of i 

' . ' : .  
I '  

opipion that the panchayat or the panchayat union coudci!" 
. and the other local mthorities concerned are unablc'tb 

" t 

3 .  
, , a settle it amicably eino'ng themselves, the Government may 

take coguizance of the dispute, a ~ d - -  1 , , . .  
! . 

, . .. . 

(a) decide i t  the~nselver, or t : : , J  

e 

_ ____ - ------a 

- C - - 
.- , ' r :  . - 



P'; 
@ , 

-e 

1063 , t !  

6. 

Panchayats 1958.: T.N. Act mxv] I 

(b) refer it for inquiry and report to an arbitra~or 
0, a board of arbitrators or to a joint committee coastitu- 
ted for the purpose. 

(2) The report referred t.0 in clause (b) of sub-section 
(1)~hall be submitted to the Governmentwho shall decide . 
the dispute in such manner as they deem fit. , 

(3j Any decision given under clause (a) of sub-section ? I 11 I/( 
. (1) or under sub-section (2) may be modified ftom time to 

!I time by ihe Government in such manner as. they deem fit,, t i  

and any such decision with the modifications,if m y ,  made . i t  
j 11 

therein under this sub-section may be cancelled at any 
time by the Government. i : '  ' i  

Aay such decision or any modification therein or . . 
cancellation thereof shall be binding on the panchayat , the 

4 i 
0 . ~f 

panohayat union council and each of the other local autho- .t 

rities concerned and shall not be liable to be questioned 
ih any Court of law. 

1 
I . , . 1 

(4) Where one of  the local authorities concerned is a ! 
1; 

,anto'nme& authority or the port authority of a major port, , 

the pbwers of the Government under this section shall be 
exercisable only with \he concurrence of the Central 
Government. , . . . 

$ .  

CHAPTER V.II--RULES, BY-LAWS AND PENALTIES. 

I 

- " 4  
. > ,  , , ,:< t - 

RULES: ., ,. . 
. ,. 

i .' * ,  *.) 

(1) The ~owr-nt shall,-in addition ' lo the rule 
making powers conferred on them by any other provisions 
conained in this Act, have power to make 11116s generally 
to 'carry out the purposes of this Act. 

(2) In particular,and without prejudice to the 
# 

generality of the foregoing power, the .Government may 
make rules7 

(i) .as to the principles to be followed in regard to 
the exclusion of my local area from Or the inclusion of any 
local area in, a village or town under sub-section (2) . of ' 

section 3, or in regard to the constiNtion of any local area 
a ,  0, the inclusion of any local area in,a municipality uodef 
wtion 5 i ? 



fit wGch z wadYr>'LLt 
cpo2r w o r n  an6 m = d &  of 

I s & S Z ~ ~ ~ J  Tnbejl a h 
n 0) of s~z jon  12 and the EWUIIET of filtings 

r-ics if no women or member of the [Scbpd~M 
Castes and Scheduled Tribesf is co-cpted ; 

. (iv) as to the determination of the popWoif& 
the purposes of this Act ; 

(v) as to the resigoations of chairmen, vice-chair- 
men and members of panchayat union councils and of the 

. presidents, vice-presidents and members of panchayats, and 
the.dates on which such resignations sl~all take effect ; 

(vii :as to the constitution of committees of thb ' 
panchayat union councils and of panchayats,the inclusion of 
outsiders therein and the delegation of functions to such 

siness and tl;e number of4 , 
at any loeeting ; 

2[(~iii-a) providing fix the classificatio~l of rcsoJu. 
tions of panchayats as those involving financial implications 
or otherwise and for iaying down theo7proportiod of. the 
sanctioned strength t f panchayat with whose support such 
resolution shall be carried ;] 

. '  . 
-1 - - * These words were substituted for the wards ((Scheduled Castes's 

section 15(i) of the Trmil Nadu Panchaydts (Ammdment znd 
Miscellaneous Provisions) Act, 1964(Tamil Na du Act 18 of 1 964) 

This clause was added by section 17 of the Tamil Nadu j2anchayat; 
(Amendment) Act. 1970 (Tamil Nadu Act 11 of 1970). 

I -I . , ,*.. )- 

, c  .*-. - ' - P - . _- I-.------ - 
7; r J  

=3' -2 



(ix) as to the powers of the panchay at union couocil; 
its chairman and committees thereof with respect to the 
incurring. of expenditure and the powers and duties of the - 

commissioner ; ' fl 

(x) providing for the travellirg and other allowances 
of the chairman, vice-chairman and other members of the 
panchayat union council and bf members of the committees 
of the panchayat union council ; 

(xi)' as to the delegation Of any function of a pancha- 
yat or panchayat union council .to the president, chairman, 
member, any officer of the panchayat or panchay9.t union 
council or any servant of the Central or State Governmrnt ; 

(xii) for the lodging and investment of the moneys 
of the panchayat and the panchayat union council and for 

. the manner in which such moneys may be drawn upon ; 

(xiii) as to the transfer of allotments entered in the . * 

sanctioned budget of a panchayat or panchayat union. 
council from one head to another ; , 

(xivj as to the estimatm of receipts and expenditure, . 
returns, statements and reports* ta be submitted by pan- 
chayats and, panchay at union councils ; 

(xv) as to the preparation of plans and estimates .. 
for works and the power of panchayats or panchayat 
union councils and of servants of the Central or State 
Government to accord professional dr administrative 

(xvi) as to the accounts to be kept by ppachayats 
and panchayat union councils, the audit and publication of 
such accounts and the wi;dCt:.-cs under which rate-payers 
may appe& before auditors, inspecr books and accounts, 

' and take exception to it ems entered or omitted ; 

l[(xvi-a) as to the powers of auditors to disallow 
and surcharge items, appeals against orders of disallowance 
0, surcharge, and recovery of sums dioallowed or sur- 

L 

i This clause was inserted by section 15 (ii) of the Tamil ~ a d u  
panchayats (Amendment and ~iscellancous provisions) Act, 1 964 

~ a d u  Act 18 of 1964). ', 
L 
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: (xvii) as to the powers of auditors, inspecting and 
superintending officers and officers authorized to holdf-.* 
inquiries, to summon and examine witnesses and to compel . 

the production of (locuments, and all other matters -con-. 
nected with audit, inspection and superintendence ; - + 

(xviii) as to the conditions on which property may * 

be acquired by a panchayat or panchayat union council, or. 
. on which property vested in or belonging to a panchayat or : :. ' 

panchayat union council may be transferred by sale, mort- 
gage,.. lease, exchange or otherwise ; 

I .< 

(xix) as to the conditions on which and the mode . 
in which contracts may be made by or on behalf of pan. , 

chayats and 'panchayat .union councils ; 
. , 

t (xx) as to the assessment of taxes under this Act 
&d the revision of assessments ; 

(mi) as to the acceptance in lieu of any tax due 
under this Act of any scrvice by way of labour, cartage or 

' . otherw ise : 

. (xxii) as to the iealiz3tion of any tax or other sum 
due to a panchayat or panchayat union council under this 
Act or any other law or any rules or by-laws, whether by ' 
distraint and sale of rrlovable property, by proser;ution before 
a Magistrate, by a suit, or otherwise ; 

* .  
(xxiii) as to the realization of fees due in respect of 

the use of cart-stands and the'like, whether by the seizure 
? . and sale of the vehicle or animal concerned or any ,part of . 
. , its burden, or otherw~~se ; 

~ (xxiv) as to the form and contents of licences, per- 
missions and notices granted or issued under this Act, the 
manner of their issue or the method of their service, and 

I ' the modification, suspension or cancellation thereof ; 

(xxv) as to the powers of executive authorities and ' 

eomrnissioners to call for i3formation on any matter, to 
summon and examine \h itnesses, and to compel the produc- 
t im of documents ; 

* 
(xxvi) for the use of the facsimiles of the signatures 

of the executive authorities, commissioners and ~fficers of 
, panchayats and prrnchayat union councils ; 
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(xxvii) as to the grant'to the public of copies of any 
proceeding or record of the panchayat or panchayat union 
council not relating to any matter classified zs confidential 
by the' Gover'ment or any authority empow3red .by them, 
and the fees tb be levied for the e- grant of such copies ; 

( d i i )  as to the opening,. maintenance, managem 
merit and superfiion of elementary , .  schools ; - 

(xxx) regulating contracts between the paochayat 
I 

the owners or ciccupieri+of privl~~tte p rcn . i s~  for the . 
removal therefrom of rub%s$:, t -  or I S -  filth, cr my kidd of 
rubbish or 'filth ; . 

(mi) as to the provision of burid and burning 
grounds ; the liceming of private burial and burning 
grounds ; the regulation of the use of all pounds so 
provided or licensed ; the dosing of any such grounds; 
and the prohibition of the disposal of corpses except in such 
mounds or other permitted pfaces ; 
u- 

(xxxii) as to the licensing4of pigs and dogs and the 
destruction of unlicet~sed pigs and dogs ; 

\ 

(xxxiii) as to the regulation or restriction of buil- 
ding and the use of sites for building ; 

(nxiv) for the removal of encroacllmel~ts of any 
&scription from public roads vesting in pancbayats or 
panchayat union councils and the repair of any damage 
caused to. such roads by the person causing the damage 
or at his expense ; . ,  

(xxxv) for the determination of qny claim to trees 
growing on public roads or other property vesting in or 
belonging to pancl~a~ats o t o n  poramhokes or 011 lands , 

the me of, which is ,regulated by them under sectiol~ 86 or 
87 ; and for the p r e s ~ t i o n s  to be drawn as regards 

t ;e ownership of - S U C ~  trees. ; : . 
- 1The following c?a ,set was* omitted by Part I11 (1 3s of the 
~ c b e d ~ l e  to, and sect1 on 85 of, the: Madras Metropol it an Water 
supply and Sewer age Act, 1978 (Tami 1 N i d u  Act 28 of 1978) :- 

(mix) Prohicitipg or regulating the use for any .specified pur- 
p,,, of any p~bl lc  spring; tank, well or w.lterco..rse 01. of any 
yriv ate spring, f , 2 I&, well or ~atercovrse, with thc consent of its 
ovrner, or without such consent* 
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r (xxxvi) as to the imposition and recovery of penal- 
ties for the unauthorised occupation of public roadstor other , 

land vesting in or belonging to panchayats or paishaiat 
- 

*.-% - union councils and the assessment and recovery of cornpen- 
' sation for and damage caused by such occupation ; 

, . 
I "  

*.%* ' \ 
- I  I '  

. * - c  ' .  P (xxxvii) as to the powers which may be exercised 
y i  -, . by the panchayat or the executive authority or by the pan- 

-* * 
3 - 1  . . . - - -  ' 

chayaf union council or the commissioner in respect of any 
. public or private market or the user thlzrcof, and the 

enforcement of any orders issued in pursuance of such 
powers ; 

I 

(xxxviii) for co&pelling owners of cattle to stall I 

them in cattle-sheds provided by the panchayat and the 
fees leviable in respect ttereui' , 

9 (xxxix) as to the disposal of household and farm- 
yard waste in the village,the acquisition of land by the pan- 

. chayat or laying out plots for digging pits in which such . 
waste may be thrown, the assisgnment of any of those plots 

- to persons in the village, and the conditions subject to' 
which such assignment may be made, including the rent to 
be charged ; 

Z (xl) as to the duties to be discharged by village 
officers in relation to panchayat~ and their, exec'utive 
authorities, and to panchayat union conndils and their 
chairman and cornm~ssioners ; . . 

(xli) as to appeals against orders (including orders 
granting or refusing licences or permissions) passed under 
this Act, and the time within which appeals whether allowed 
by this Act or by rules or otherwise should be presented ; 

(xlii) as. to the classification of public roads and 
fairs and festivals as appertaining to the pancrhayat union 
council or the panchayat ; 

(xliii) for regulating the sharing between local autho- 
rities in the State of the proceeds of any tax or income , 

. levied or obtained under this or any other Act ; 

(xliv) for the ddcision of disputes between two or . 
more local authorities of which one is a panchayat or .a 
panchayat union council ; 



' (xlv) regulating the principles in accordance with , 

which g:ants and contributions may be paid by the Gov- 
I 

ernmei-t to the pancbyat union councils and panchayats. 
(xlvi) as to the accounts to be kept by owners, 

occupiers and farmers of private markets. and the audit and 
inspection of such aCccUntS. 

('lvii) ad to the manner of publication of any notifi- 
cations or notices to the public under this Act. 

179. I[ 1 ~n making a& rule bnder this Acb the Govern- Penalties for 
merit may provide that a brea~ki i , r ~ ,  eo f shall be punishable breach ofm*es* 
with fine which may extend to one hundred mpees, or in 
case of a continuing hreach,with fine not exceeding fifteen 
,pees for1 every day Curing which the breach continues 
after conviction for the first breach. 

, 
* * * 3 

rl(3) - * * * 3 

%l(4) * * * ' j  

180; '(1) Subject to the provisions of this Act 
other law sad to such rules as may be prescribed, a p 
yat or a panchayat union council may, with the a 
of the Inspector, make by-laws for carrying out a 
purposes for which it is constituted. 

(2) In making a by-law the panchayat 
union council may provide that any person w 
breach.thereof shall be liable to pay by way 0 
sum as m&y be fixed by the panchayat or p 

. council not exceeding fiftke~ rupees or, in case a 
ia breach, not exceeding five rupees for 
which the breach continues after a penalty 
for the first breach. .a 

(3) The ~dvernment shall have power to make rules 
regarding the procedure for the making of by-laws, the. 
publication thereof, and the date on which they shall come 
into effect. 

L ,The brackets and figure "(l)" were omitted by section, 16 (1) 
the ~ ~ ~ i l  Nadu ~anchayats (Amerdment and Miscellaoeou~ 

provisions) Act, 1964 (Tamil Nadu Act 18 of 1964). 

P SUb-se~t io~  (2)' (3) and (4) were omitted by section 16 (101 
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General 181. (1) Whoever- 
provisions 
regarding 

, penalties ' (a) coi~trave~~es any of the provisions of this Act 
spdaeed ir specified, in the fir st and second columns of Schedule 11, or 

the Schedules. 
(b) contravenes any rule or order made uader any 

of the provisions 50 ificcified, or 

., 9 .  ; 

.. . . I <  (c) fails to compIy with any direction lawfilly given, 
to him,,or any requisition lawfully made upon him under or 
in pursuance of any of  the said provisionsJ 

' shaU be punishable with fine whim may extend to rhe 
I 

amount mentioned in that behalf in the fourth column of the said Schedule. 

~ (2) Whoever after hi., ,,,, .",VICE 

(a) contravening any of the provisions of this Act 
specified in the first and seco.;d columns of Schedule IU, 
or 

(b) contravening ally rule or order made under any 
of the provisions s~~specified, or 

(c) failing to comply with any direction lawfully 
given to him or any requisition lawfully made upon him 
under or in pursuance of any of the said provisions, 
zontinues to contravene th2 said provision or the said rule 
OK order, or continues to fail to comply with the said direc- ' 

tion br requisition, shali be punishable for each day after ' 

the previous dak of wlnviction dunng which he o.:n- . 
tinues so to offend, with fine which may extend to the 
amount mentioned in that behalf in the fourth column ot 

' the said Schedule. 

ExpZanation.-The eatries in the third - column of 
Schedules I1 and 111 headed "Subject" are not infended . , 
as definitions of the offences described in the provisions ' 
specified in the fist  and second columns thereof, or even ,f /" 

as abstracts of those provisions, but are intended merely 
as references to the sr lbject dealt with therein. 

. . 



- 182. (1) Whoever acts as a member of a panchayat or pCn81@ forq A I ' 1  
panchayat union council knowing that, under this Act or the acting as . I , t 

rules made thereunder, he is not entitled or has ceased 'to member, 
president or be entitled to hold office as such, shail be punishable with 

. fine not exceeding two hundr'd rupees ;cr every such ,f a Panchayat 
offence. or as member, 

chairman or . 

(2) Whoever acts as the president, temporary presi- vice-chairman 
of a panchayat . 1 dent or vice-president of a pdnchayat, or ,exercises any oi. union, coun 

Lis functions including where he is also the executive autho- when . ! 

rity, any of his functions as such and whoever acts w the olbqualified. ' I . I 

chairman, temporary chairman or vice-chairman or a I 

panchayat union council or as commissioner or exercises any i 

of his functions as such knowing that, under this Act or the 
rules made thereunder, he is not entitled or has ceased to be * 

entitle6 to hold office as such, or to exercise such functions, 
shall be punishable with fine not exceeding one thousand . 

rupees for every such offence. . 

(3) Any person who having been the president, tern- 
.porary president or vice-president of a pancl~ayat, or the 
chairman, temporary chairman or vice-chairman of a pan- 
chayat union council fails to hand over any documents of, . 
or any moneys or other properties ve'stedk or belonging to, 
the panchayat or panchayat union council, which are in or 
have come into his possession or control, to b'is Successor in 
office or other prescribed authority- . 

(a) in every case as soon as his term o: office as such 
president, temporazy president or vice-president or as such 

I 
'chairman, temporary chairman or vice-chairman expires; 

(b) in the case of a person who was the vice-presi- 
a l s ~  on demanL by t k  president ; and 

(c) in the case or a person who was the vice-chair- 
lnan also on demand by the chairmsn, 
shall be punishable with fine not exceeding one thousand . 4,  ' 

rupees for every such offence. 
9 

183. If any ofic~x or servant of a panchayat or pancha- Penalty for 
acqulsit Ion by yat union council knowingly acquires, directly or indirectly, ofber or 

by hiaself or by a partner, employer or servant, any perso- ,,,,nt of 
ah: re or interest in any contract or employment wit& in~rcst'in 

I b y  or on behalf of, the pancliayat or panchayat union contiact 2 t I"*r  work. . 
cduncil, hc shall be deemed to have committed an offence + 

under section 168 of th? Indian Pehal- Code (Central Act 1 . '  

XLVn of 1860); 
. . ' , t  ' I  i ' .  

. * 
2 '  * , >  * . t .  - :.* 

* z. 

I i. 



1072 Papzchayats [I958 : TS. Act XXXV 

6 
Provided that no person shall, by reason of being a 

shareholder in, or member of, any company, be held to be 
interested in any contract entered into between such com- 
pany and the panchayat or panchayat union council unless 

* .  he is a director of such company. 

. ~ r o n e f u l  184. Any person who prevents the executive autho~ity 
' 

restrainfof or the commissioaer or aliy person to whom the executive 
Q a U t l ~ e  authority or the conunissioner has lawfully delegated his 

authority or commis- powers of entering on or into any place, building or land, \ *  

sioner or his from exercising his lawful power of entering thereon or 
delegate. therinto shall be deemed to* have committed an offence 

under section 341 of the Indian Penal Code (Central Act 
XLV oi r GO). 

prohibition 185. Any persun obstructing or molesting a panchayat, , 

against Obs- or the panchayat union council or the president, the execu- 
truction of p m d a t s ,  or tive authority or a. member of the panchayat, or the chair- 
panohayat man or a member of a panchayat union council or the 

' 

anion coun- commissioner, or any person emplpyed by the panchayat 
.~j l s$  etc*s or panchayat union council or any person with whom a , 

contract has been entered into by or on' behalf of the 
. panchayat or panchayat union council in the discharge of 

their duty or of anything which tlley are empowered or 
s r  

.aT 

required to do by virtue or in consequence of this Act or 
? . of any rule, bylaw, regulation or order'mnade iheremder, . 

shall be punished with fine which may extend to fifty rupees. 

- .  - - probibition 186. Any person who, without authority in $hit .behalP 
a w t  removes, destro:rs, defaces or otherwise obliterates any 

or notice exhibited or any sign or mark erected by,or under 
- .  Oblpi the orders of, a panchayat or its executive authority, or by . o notlcu. 

. . 
, or under the orders of a panehayat union council or the 

". , commissioner, shall be punishable with fine which *may 
h 
v ) *  I, 2 i ,  

.ii 
. . ' extend to fifty rupees. - 

"J:, . . -, i : a  9 

re:. ! i + ; , - . I ' *  - 
$.& , j * ' 4 ! 7 { e  ' . 
5 . q :  p .  " ., 

- $ m i  z o 187. Any persoil reGuired by this Act or by any notiw ' 
:.9. , not' #*g or other proceedingfi issued thereunder to furnish any idfor- 

. i n f ~ ~ 4 0 n  hation, who omits L O  furnish such information, or how; 
fab Ef ingly furnishes false information, shall be punis&ble with . . 

maticma fine not exceediug one hundred rupees, , , 
, . 

b 

-. 

a-,- 

<. . 
-+ _- . 
L-- - - -- - .  
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MISCELLANEOUS. 

(2) The election authority shall make arrangements 
fo r  the election of the members [and of ; he .president] 
of the panchayat, so that the newly elected members - 
l [and the president] may come into office on the date . 
specified in the notification issued by the Inspector under 
section 8, sub-section (I), for the constitution of the  

provided that the Inspector shall have power from' 
time to time to postpone thedate so specified if, for. any 
reason, it is not found possible to  comgletc the elections 

(3)  he term of office of the members 2 [and of the 
ptesident] elected under sub-sect;on (2) or of the members 
grand of the president] elected ih their places in casual ,! vacancies shall expire in such year and on such date a's ' 

the Inspector miry b. 

[18&A. (1) Notwithstanding anything contained ia ptoa 
this Act, when a panchayat union is newly constituted ffir visions fi 
a panchayat development block under this Acl -C under the case of new the '[Tamil Nadu] Pailchayats (Amendment and Miscel- p,nchaytlt 
laneous Provisions) Act, 1964, the Government may ,, jm8, 
appoint the Devclopmeut Officer rcferrcd 1 o in st1 b-section -;-- ... L 

(1) of section 44 as special officer to  exercise the powers, 
discharge the duties and perform the functions of the 
pauchayat union council, its chairman or commissioner, 
as the case may be. 
t --- - -.- - -  

1 These words were inserted by section 18 (1) of the Tamil Nadu 
Panchayats (Amendment) Act, 1970 (Tamil Nadu Act 11 of 1970). 

2These woids were i n d e d  by section 18 (2) of the Tamil Nadu 
Panchayats (Amendment) Act, 1970 (Tamil Nadu Act 11 of 1970) . 1 

3 This section was inserted by section 17 of the Tamil N ~ d u  Pa* 
chayats (Amendment and Miscellaneous Provisions) Act, 1964 
(Tamil Nadu Act 18 of .1964). 

. 
4These words were substituted for the word " Madras " by 

the Tamil Nadu A&aptation of Laws Order, 1969, as ameoded. by 
the T&i Nado Adaptdon of Laws (Second Amendment)' Order, 
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(2) The spec\al officer shall exercise the powers, 
discharge tho duties and porforin the f~~nctions of the 
panchq--t union council, its chairman or commissioner 

- ur l the members of the panchayat union council have 
come into office and a chairman has been elected or a 
commissioner has been appointed, as the case may be. 

- .  

%(3) ' li * 

(4) Wliere in any newly constituted panchayat . uniori 
or part thereof, t h x e  is no panchayat, the special officer 
shall exercise all the powel s including the power oftaxation, 
discharge the duties, perform the functions and be credited 
with the receipts aiid debited with the charges of the 
panchayat and shall also ex~rcise the powers, disehaige 
the dutids and perform the functions of the president and 
the executive authority respectively in the panchayat union 
or part thereof.] 

) With effect on and from thedate of the coasti- 
panchayat union council for any panehayat 

ent block in the transferrid territory under this 
einafter in these sectio~i referred to as the said date) 

' 

avancore-Coshjn Pamhayats Aat, 1950 (Travancore- 
n Act I1 of 1950), as in force in the transferred territory, 

immediately before the said date shall stand repealed in the 
transferred territory. 

(2) Any refe~~once in thi; Actto a law which is not in 
force in the transferred territory on the said date shall, in 
relation to the tra~sferred territory, be construed as a refe- 
rence to the cxresponding law, if any, in force in the, 

, transferred tcrrilcry on the said date. 
UI 

'The following sub-section which was inserted by section 17 of 
the Tamil Nadu Panc:haya:s (Amendment and Miscellaneous Provi- 
sions) Act, 1464 (Tamil Nadu Act 18 of 1964) was omitted by section 

. 13 of the Tamil Nadu Panchayats (Second Arr endmeot) Act, 1978 
(Tamil Nadu Act 13 of 1978):- 

t 

"(3) As soon as may be after the members of a panebayat union . 
council have come into office a mee4ing of thepancllayat union council 

, shall be held on a dav and at a time fixed by the special officer for the . 
election of a chairman. If at such meeting, no chairman i s  elected, 
a fresh election shaIJ be held on such day aud at such time as may - 
be $bed by the 3ezlz.l ~c?fcer. 

- 

= -- - ------ --- , .  " . 

* '  
J 
S 
S 



(3) Any reference to the Travancor e-Cochin . . 
Panchayats Act, 1950 (Travancor e-Cochin Act I I of 1950), 
in any existing law which continues to be in force in the 
transferred territory after the said date shall, in relation 
to that territory be construe&as a r efere~ce to this Act. 

(4) Any refereme by whatever form of words in any 
existing law to any authority cornpeterit at the date of the 

-! 

passing of that law to exercise any powt:rs or discliasge any 
functions in the trans,<erred territory shall, where a corres- & 

pending new authority has been cons:ituted by or under , 
this Act, have effect as if it were a reference to that new 
authority. 

(5) The repeal by sub-saction (I) of the Travancore- 
Cochin Panchayats , Act, 1950 (Tr avancor e-Cochin A& 
11 of 1950), shall not affect- 

. . 

(a) the previous operation of that Act or anything . . , 

' -1 
q ' 

(done or duly. suffered thereunder ; or . , !Jy r r  1 

* (b) any right, privilege, obligation. or liability 7 c  , . ?: . ?t 3 4 ~ 3 ,  . 
acquired, accrued or incurred wider that Act ; or .t..,l:: ; :+,$ . i ', 

(C) any penalty, forfeiture or punishment incurred : _ .  A; *i > . .  
. ... t i ,  in respect of any offence. committed against that Act ; ot ;; , * ,  ; , 

'(d) any investigation, legal proceeding or remedy .. .. e .  $ .  

. . 
8 
: .?,ka~~ in respect of any such right, privilege, obligation, liability, , t b  . , .. 

6 5  

penalty, forfeiture, or punishment as aforesaid ; 
1 

and any such investigation, legal proceed in$ or remedy Y ': , . . . . .  * 
be instituted, continued or enforced and any swh penalty, . , $ 

forfeiture or punishment may be inlposed a:; .if this A& , I ; - ,  ,*. ,::;! 
had not been passed. 

(6) Subject to the provisiol~s of sub-section (5) any* . . 
thing done 0' any action taken, including any appointment 
or delegation made, fiotificatioc order, instruction or diree,  
tionissued, &, regu1ation,ford, b y h  or scheine framed, 
certificate, pernlit or licence granted or registration effect "fl the ~~avancore-cochin Panchdyatdcf ,  19 6 
~ r a v a l l c o r ~ - C o ~ ~ i ~ ~  Act I1 of 1950), shall be deemed to 
have b e a  done or taken under the corresponding provi- 
sions of this ~ c t  and shall continue in force accordingly, 
ullless and until superseded by anything done or any action 
take11 under this Act. 

(7) F~~ tho purpose of facilitating tlic app1ic:itioo of 
this Act in the transfened territor'y; any c f i~ r t  or other 
,,thority construe this Act wiih such dterations not 
&ffodhg tllc substance as may be 1lecessaTY or Proper to ' 

it to t b  matter before the Court other *ufhoiityy 
3 * .. 
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/ 
Exp[anation.-For the purpose of this section- , 

, (1) " transferred territory " means the part of the 
Kanyakuinari district or of the Shencottah taluk of the ' 

Tirunelveli district comprising a panchayat development 
, block for which a panchayat union co~lncil has been . ' 

convtituted uudcr this Act ; ' 

ci (2) " existing law " means any law, ordinance, . 
~v ,' proclamation, regulation, order, by-law or rule passed or . 

+ >  . .. made before the commencement of this Act, by any legis- 
$4 '. 
.,! ., . lative authority or person having power to mke such a law, . 
;g.; ,., . 
" . 4- , 
%t- r ,  

ordinance, proclamation, regulation, order, by-law or .rule. . 
%.%a 'i w. *:. .. * 
p$ q%.,.& + 1 p%:;:,& & bs 190. (I) In regard tb t h  first constitdion bf $:no& at 

rmd sub ect union counoils in accordance with the provisions of this ot . & * to 
%'" * 

R 
and in regard to the first reconstitution in accordance with 

:$' :, in 'Wd the provisio~ls of this Act of psnchayats indktence at the to firat re- - . mfisfiteion ooihmencement thereof, and otherwise in first giving effect 
,t <$, ' . 
a l . . of pawha- to the said propisions, they shall be read subject to the ;rules 
' i' 

* ~ats, and in Schedule IV, 
9 5 : - .&st COmtJ- , , 
L I ,  

1 . '  
< \ !, tution of . . 

< ' . * (2) The Gover i~n~ent shall have power, by notification ' 
: ., to amend, add to or repeal the rules in the said Schedule: 
. *  . . . 
. . *191. On the constitutio~i of a panchayat uniou council 

in respect of any panchayat development block under this 
Act - 

pmhayat (i) everypartclinyat corlstituted or deemed to bk 'con- 
courtr. stituted under fRc ' [Tamil Nadu] Village Panchayats Act, 

1950 ('[Tamil N::dic] Act X of 1950), for any village shall . ' 
4 .  cease to be a panchayat court for that village or town for 

the purposes of sectio n (9) (1) of the lP!'arnil Nadu] Village 
Courts Act, 1888 (lvamil Nadu] Act 1 of 18S9), and the . 
members (including the y-r'A-1.t 2nd vice-president) o f  - , ----- ---- 

IThese words were substituutt.d for the word "Madras" by a0 
Tamil Nadd A( aptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment Order), 1969. 

*All decress and crders passed, all docunlents received, all p r m  
dings taken, and all other acts and things done, by or &fore the 

nchayat constit wl or deemed to have been constituted under the' 
gmi1 ~ a d u  Village Panchayats Act, 1950 (Tamil Nadu Act X oS 19 50) 

. and deemed ta be a Papchayat Court under section 132 there of 
during the period from the 2nd October 1960 to the date of p&]i- 
cation of the Tamil PIadu Psnchayat Courts (Validation of 
Pro~~di*gs)  Act, 1970 (Tamil Nadu Act 3 of 1971) were deem4 to 
have been validly passed, received, taken or done by virtue of ~ t i o n  

I 2 of the latter Act. 
,. , r . '  8 

rC - -  - - - -  .,' , ? 

if 
-2- 
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iuch pancht-yat shall wilh effect from such dates cease to 
be ex-officio members of such panihayat court 31;d the 
president and vice-president aforesaid sln!l with effect from 
such date also cease' to. be ex-officio president and vice-' 
president respectively of the panchayat court ; and 

(ii) all suits and proaccdings, civil or criminal I .penull~g i ~ i  the psnchap-t on the date aforesaid shall 
I stand removed to the pa.nch5:ya.t court constituted for the 

area concxned under section 9 (1) .of - the IfTamil Nadul 
Village Courts Act ,:1888 (IiTarnil Nadu] A d  I of  1 8 X9), and 
if no such Court h2.s bscn consti4.uted for that to the 
court of the village munsif appointed under section 7of the 
said Act, and the s?.id pp?chay.t court or t h: said court of 
the villlge munsif stiall h ~ v ~  jurisdikti~ri to hear arid deter- 
mine the szme, and the judgments and drders cf t hc pan- 

' ohay?.t di1iv;rsd . or made before t he ,date 2.forcsaid shall 
have the Sam.: fort.: and. effect a.s if they had baen d eliv.:red 

- made liy the p:tnch?fit court or villagc court undtr the 
1varnil Nzdu] Vill~ge Courts Act, 18 8 8 ' (llTp.mil Nadu] '. . 

*.'Act I of 1889), *- 

192. On th: c 3nstitution of a p2llch?.y;?t union council Amendintnt . 
in respect of any panchayat development block under this of atTamil 

: Act the 'parnil Na4.u] District Municipalities Act, 1920 ztpl"V of 
(lvarnil NadulAct Vof 1920), sh3.11 apply to that pa.n~h?~y'.yat 1920, 
development block subject to the following modifications, . 

nalncly :- 
(a) in ssction 4, sub-section (I), for the words 

t ~ ~ h e  State aovernment", the words "Subject to the pro- 
visions of section 5 of t  hs '[Tarnil Nadu] Pznch?,yg.t s Act, 

I 

, 1958, the State Gov-rnrnent" . shall be substi! uted ; 
(6) in ssction 249 -- I .  

(i) in sub-section (1) - 
(0) the words "or at-a. distance wit hi n t hrcc miles' 

of such limits" shall be omi i led ; e 

(b)  for the proviso, the following proviso shall 
be substituted, na."?ely :-- 

I Provided that no such n0tif1cs;'ion sF,all I ' 
 cation." 1 

take until six4 y days from the date of P ~ ~ F I '  , 

(ji) sub-sect j on ( 6 )  shall be om: :te? . I 

ifiese words were substituted for the word "Madras" by the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
~nlllil ~ ~ d u  Adaptation of Laws (Saond Amendme~t) Order, 1969. 

s ~ h i s  was suwtituted for the expression ''Mach:, Act S' . - 
by puragrapll 3 (2) of Taroil Nadu Adnptat i~~  of Laws b.de~ 
1979. 

I 
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-, ~mendment 193 Onthzconstitutio~~of~panchayatunianc~~ncil , 
.? - ... h i  . Ofl[Tamil in.respect of any p?.nch~y.at developmgnt block under this 
: \ " - .  

2w NaduJ Act Act, the ' ' Tamil N?du] Elemsnt~.~y Ecju~?,tion Act - .  . VIIT of 1920. 
. . i - ( 'pamil ~ ' i d u  J Act VIII of 1920) shall apply to th& 
.k4 , .  - 
r.,r 

chayat dev~lopm~nt  block subject to the followitig m 
,, ,. . wtions, na.mzly : - 
%$= a, - ' +,: . , (i) in scction 3 - '.? . . 
L z : .  . , .H~Y;..% (a) cl%use (iv) shall be omitted ; 
~P@Y ;:>: * . @y%%:& .,: " '" 

*? ' a,' . ,  
(b) in cladse ( i ~ ) ,  for the words " district board9' 

b p  .: . ' . 3 %  
'the words "Panchayat union C O U ~ C ~ ~ "  shall be substituted: - 

r l  ' .., * 
'"tb . . 

3, ,.* * 

(c) for clause (x-b), the following clause shall 
Substituted, namely : - 

' 9 ~  / I '  - .  
6 C ** . (x-b) 'panchayat union C O U ~ I C ~ ~ '  means a - p.l.n- . 

I 

' chayat union council constituted und ur the '[Tamil Naduj . 
I 

6 
a Panchayats Act* 1958." .- . *  

9 

(ii) in section 32- 
.. I "  . * i  

;"'- 9: 4% 
(a) for words ''~ocal authority", the words I 

. I ,  . I , municipal council" shall bc ~ u b : . ~ i t ~ ~ l ~ d  ; 
:<A #' ,- (b) for t hc words " such authority" wherever they . . 

occur, the words "sir ch municipal council" shay be sub. ' 

stilutctZ ; 

. .  . (iii) in  r i.c:ion 33 for the words ''local authority" 
wh3revzr t hc:y O C C ~ ~ F ,  tho words "mu nicjyal cou nciln shsll 
b: sustitutcd ; 

(iv) in  s:ciion 34, sub-seckion (2) shall be omiitcd 
and th-: brickL:ts and figure " (i)" occuring at the brgill. 
ning of sub-scction (1) shzll be omittcd ; 

I r(v) i n  seclio~l 35 - 
(a) for the w.ords "local authority" wherever they 

occur, the wsrds "niu nicipal council" shall be substituted 

(b) 111~: last proviso to SLI b-section (I) sha.11 be 9 E 
omitted ; - ---U 

1 These ivords iirer;. subsrituted for the word '' Madras fi by th 
' Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Aclapat~tion of Laws (Second Amendmnt) order- 
1969, . 

. , 

(r 
- 

- - - -- - - --- ., , J  

F "2 
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(vi) in section 3 6  
( 1  i n  sub-scc;ion (i),th; brackets 2nd figure ''(1)" 

oc,&jiig at th; b:ginning ~1'111 be omitted, 1"" t11" words 
, fior local b ~ a r d s  as ths c?,s*: may b?" shall b; omiitcd ; 

I) 

(b) sub-$ t2dio11 (2)' sliall bc omitted ; 

(vii) in st:ciion 37- 
(0) in sub-s:c~ion (I), thc cxpr cssicn cb iub -~c t ion  

( 1 )  whersv;r it occurs sh8,ll b: omitted ; 

(b) su*b-section (2) ~11~11 be omitted. and sub-s~ctiotl~ ,' 
(3) and (4) &all be i.anumberid, " S  sub-s 'cfi~n~ (2) and (3) 

C r espedively ; 
(c) in sub-section (2) 2s ~~~~~~~~~~~c?. , i he word-, 

brackets ""3 liguri. "or sub-section (2) " ~h'~11 be 0llL:ttcd ; 
(d)  in sob-icctio~~ (3) z s  renumbcrcd , for the 

words, brackls r.nd figures "sub-sections (1) to (3)", the 
words, br3ck :tr and figures "SU b-stctic)ns (I) and (2)'' 
sha 11 be rubstitutcd and the words "or district beard area 

the  may be" shall be omitted ; 

(vijj) in section 38, sub-sections (1) and (Z), for the 
words*c6 lo=l autl1ority " 11% words " mu~licipal council " 
&all be substituted ; 

(ix) in section 39, for the words " local authority" the 
c 6  mUlli~iy J council " shall be substituted ; 

(d in icctiun 40, for the words and figures " or in the 
.[Tamil Nadu] Local Boards Act, 1920'' the words and 
figures 6. in the '[Tamil Nadu1 Panchayats Act. 1958'' shall 
be substituted ; 

(xi) in scctio;l 45, sub-section (2), in the first proviso, 
for th word. b6 Inral  authority" th' words " in the Case 
of municip$itfi t l ~  muicipd C O U I I C ~ ~  " shall be 
substituted ; 

i )  s.:ction 47, sub-sectio11 (I), for fb word 
' 6  pailchayat" the tvards 'cpan~hayat unioil council'' shall be 
substituted ; 
I---- -. * - ---.---- I___c_-  

1 These were substitured for the word ' l  Madras '* by ths 
T ~ ~ ~ I  Nrdu ~ h ~ t r t i o n  of Laws Ordcr, 1909, as an1cnd.d by *Q 

. radl Adaptation of Laws (Second Amelldl1~ent) Order, 1969. 



(i) in section 2 , clause (iii) , the words " or a ciistrici 
board " shall bc omitted ; 

(a) for sub-clause (iv), the following sub-clause 
shall' be subs .ito ted, namely :- 

I 

" (iv) Fourthly, there shall be paid to each miinicigal council s sum equivalent to the average annuai 
income derij7ed by such council during the three years ' 

ending on the 3 1 st day of March ilnmediately preceding 
thc commc~lcco~cnr of the IiTa~nil. NaduJ Traffic Control 
Act, 1938 (l[Taniil filadu J Act V of 19381 from fees on limn- 
ccs granted to i11010r vehihidcs under section 174-A of the 
'[Tamil Nadu] District Municipalities Act, 1920 ('[Tamil 

I 
I 

Uadu] Act V of 1920) : 

Provided tldt wbere a municipality is constituted 
on or after the first day of April 1938, thcre shall be paid 
to the municipal council such sum as the State Government 
may, by order, determine." ; 

(b) the proviso occuring after sub-clause (v) shall be ,, 

omittedc 
-- ----- -.- 7- -__-- - -. - -  - - 

These words were substituted f o ~  tllc tvord " Madras *' by the 
Tam11 Nadu Adapt,$f'on of Laws Order, 1969, as amended by the 
Tamil 1k.L - -  Adaphtion of Laws (Second Amendment) Order, 1969. 

i 

* Now the Tamil Moto~ Vehicles Taxation Act, 1974 (Tamil 
Nadu Act 13 of 1974). ' 
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195. Otr the constitution of a panchayat union council Amendment - 

in respect of any panchayat development block undcr thic l[Tamil 
Act. the lvamil Nrdu] Entertainu~ents  ax' Act, 1939 Nadu Act] X 
(%[Tamil Nadu] Act X of 1939), shall apply to that panchayat 

of 1939. . 

development block subject to the following mod.ifi- 
cations, narhely :- .. 

4 

(i) in section 3, for clause (6); the following clause 
shall be- substituted, namely :- 

1 

, , " (6) ' local authority ' means-- 
(a) in the City of Madras, the Corporation of 

Madras ; 
(b) in an? other municipal area, the municipal I 

council concerned ; * 

(c)  in any panchayyat development block as 
.defined in the '[Tamil Nadu] Panchayats Act, 1958, the 
panchayat union council or *a panchayat. " ; 

(ii) for section 13, the following section shall be 
substituted, namely :- • 

"' 13. Pay. )rent of comper2sation to local arttltorities 
--(I) Ten per cent orthe proceeds ofthe tax untkr section 4 
collected every year in respect of enrertai~lments held within 
the jmiidictios of any local authority shail he credited to the 
state Governmcnl,and the balance of ninety per cent shall 
be paid to the local authority : 

provided that the State ~overnment may direit 
that such ba1anc;e shall be distrib~~ted between the local 

aforesaid and any other local suthority or 
authorit]es in the neighbourhood in S U C ~  proportions 
as the State Government may fix : 3 

I .  

i t  

provided further that in respect of entertainments 
. held a panchayat devdopment block the balance of 

.inoty per cent of the proceeds i 
of the P tax aforesaid shall , ( I  be ' 

-< -..----.YT-- -- -..-- ------L---.L.: 

lThis cxyression was substituted for the expression " Ma&as 
~ c t  " by para6t aph 3(2) of the L.: . Tamil, Nadu . Adaptation of; Law 
Clcder ,1470, . , 6 . I. 

r ~ h ~ ~ ~ - w ~ f d s  were substituted for the word " Madras " by the 
. ~ ~ ~ i l  NIdu ~da~tationjoof Laws Order, 1969, as .amended. by the 
Tamit . ~ a d u  ~ d a p t  at ionof Laws . (Second Amendment) Order, 

!" 
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. I %  . t , i' 
A s  

t ' distributed between the panchayat uniot, council' and 'the 
': 2 % #  - .  > ,  r l  iS . ," , panchayats functioning in the pat~cha yat development. 

block in such proportions as the Stale Government may I 

fix: 
Provided alscl that nothing contained in this 

section shall be deemed to prevent the State Government 
from modifying at any time any order which assigns the 
entire balance of ninety per cent of the proceeds of the tax 
to a local cuthacity or as the case may be, fixes the pro- 
portions in which such balance should be distributed 
among the local authorities if,,in the opinion of the State 
Government, - 

(a) the said order had been passed under any 
mistake whither of fact or of law ; or 

(b) the said order had been passed in ignorance ' 
of or without duly taking into account any material fact ; 
or 

(c) any new circumstances have arisen since 
. . the order was passed which make it expedient to modify it : 

Provided also that no such modification shall be * made in respect of any period after the expiry of two yeam 
from the end of that period. 

. . 
(2) Whenever any modification is made under the 

third proviso to sub-section (1) in' respect of any period; 
the State Government may recover from any 1lacal.authority 
any sum pk2 to it in excess of what it would have been 
ontit,led to in accordance with the order as modified ." ; 

196. In section 2 or the '[~amil Nadu] District Boards . Amendment 
a ~ ~ ~ i l  (Amendin.~nt) Ac:, 1457 ('[Tarnil N?du] Act XI11 of 1957), of 

Nadu Act J for clw sc (i), the ronowiilg clause shall he substituted, 
xm of namely :- 

1957. 
I (i) to postponc the elzctions to evory district board 

up to suchdate not being later than the 2nd day of October 
1961 a!: the Statc Gov~rnmont  may fix ; and ". ' 

. -.- -- 
9 These w ~ r d s  were substituted for the word " Madras *' by t k  

Tamil Nadu Adaptation of Laks Order, 1969, as amended by tbe Tamil 
Nadu Adaptation of Laws (Second Amendment) Order, 1969. 

. . 2 This expression was substituted for the exp~ession " Madras 
Acts " by paragraph 3(2) of t l e  Tamil Nadu Adaptation of Laws 
Order, 1970. 

. . 

.-.*A- - . , 
-- szr -- .- ---- 
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1958 : 

const ructloa 
197. In the, ipplicQion of ""Y law 3 rule, 

of 

regulation, notific?.t ion, scheme, form or order to td "I&~I... . 
mnt block the consttit utiol~ of boardsp, . psnchayat dev6lopmb 

&nchayat UII~OII council for that  pan~hay8.t d t,velopment 6'iCTamil . P .& of an intention to the f:,"t~d],"z~~!, block under this Act, in the abd 
contrary appcpariag in this Act and unleSs the Gov-~nn'cnt.lg20. 
otherwise direct-- 

(i) any cifcrellce to a panchayat shall be deemed 
panchayal as reconstituted Or to be R , r c f ~ r c n ~ e  lo 

Gonsiitutcd under this Act ; 

ci) 
<fCrence to a village or l o c ~ l  arcs shall be 

ace to pp,nch2.yi?t vlll?*g~ p""c""Yat 
~ ~ ~ ~ e d p ~ ~ $ a ~ ~ ~ ~ ~ , " e l O P m e n t  block or a panhay" union 
as may require ; 

(iii) iny r efcr ewe to lot 9-1 boards shall be deemed 
+ union counctls n ds, panchny~- 6; a referen~e.to district. bo r 

and panchayats ; 
s .  

any reference to the lpamil N a d ~ 1  LO i-91 Boarub 0 Act, 1920, &all be deem %d 10 bc a r?.f:ience f 0 the 
' 

~ ~ d u l  District Boards Act, 1920 (lpamil Na.duj Act 
1 TEmil N-du1 Vi11?6; Panchay.1'~ Act, 1950. 

or 1920)' ~~t X of 1950) a d  tht: l[Tamil Nz.du1 (l[T9.mil N 
panchaydts Act 9 19s8 ; a 

(v) any reference to the 1LTamil Nadu] District 
I Tamil -1 Act XIV of 1 920) ; or the ~ ~ a r d s  Act, 1 g20 ( [. CO ( l[TamilNadu] wchayatsAct, 1% ~ ~ ~ ~ ~ i l ~ ? ~ d ~ l V i l l ~ g e P -  

Act x of lg50), shall bb, deemed to be reference to t he 
lnamil  N d n l  panchl.ypS s Act, 

1958 ; and 

1 d. or its president CVi) any cfey ,~~e  to a district bo' r 
= a reference to the ~anchayat union .,d to b" 

shall be ':$& juriididion 0' its &v.irnan the case may 
council h . 
b3. 

rCI 

-L.Icc-- --- __cc------- 
wmdi eta substituted for the word " Madras " by the* 1969, as amended by ttle . 

v m i \  Nt\<\\\ .\*I:\, t't"tion of Law% or!T~nlenLl nlcnt) order, 1969. 
,I,,, \ , \ .~~ia \ iun  qt' a*. \ 4 C Q + 5  
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i 

,, ,. Power to 198. ] If any difficulty arises in first ' 
remove giving effect to the p~ovisions of this Acty or a.s to the first 

dlflicultles~ constitution or reconstitution of any panchay2.t ( c t  pak- 
chayat union council after the commencement o f  this Act, 
the Government as occasion rnay require, may by order, 

' 
I I do anything which app2grs to them 11,:crssiir:ry for the pur- 

pose of removing the (; ifficulty. I 

~ u l e s ,  noti- 8[199. (1) All rules, notifica.tions and orders made or 
a tionsanL issued under this Ac: sha.11 be' published in the Part St 
Orders to be George Gazette,* and u ilks they are expressed to comd !a:ed be1 ore tlie L ~ i b  into force on a partici~l~~r dayy shall come into force on the 

' ~atlua. day on which they are so published . 
(2) Every rule, notification or order made or issued 

under this ACL shll ,  as soon as possible after it is made or 
issued, uz placed on the table of both Houses of the Legis- 
lature, and if, b:fore the expiry of the session in which i t  . 
is so placed or the next session, both Hou tes agree in 
making any modification in  any such rule, notification or 
xder,  or both Housss agree th2.t the rule, notification or 
order should not be msde or issued, the rule, notific~.tion 
or order shell, theresfter b.av2 tffect only in such modi- 
fied'form or b: of no effect, as the casG may be, so 
hbwever, t h2t any such mo~'ific%tion or annulment shall 
be without prejudice to the validity of anything 
previously done under that rule, notification or order.] 

' b  

t .  - ,  $ 

, . 
Y 

- 
1: The brackets and figures " (1) '' were omitted by seaion 18(i) 

of the., Tamil Nadu Pamhu~dts (Amendment and Miscellaneous 
Proviyons) ~ c f ,  1964 (Tamil Nadu Act 18 of 1364). : i 

This sub-section was omitted by section 18(ii) of the T ~ ~ m i l  pqadu 
Panchsyats (Amendment and Miscellaneous p.ovisions) ' A C ~ ,  1968 
(Tamil Nadu Act 1 8 of 1 964). 

8This section was inserted by section 19 of the ~ ~ ~ ~ ~ j l  ~~d~ Pan- 
chayats . (Amendment- and Miscellaneous Provisionsj ~ ~ 1 ,  19&t , 

(Tamil Nadu Act 18 of 1964). 
'*Nbw the Tamil ~ a d i  bnv~:mmenr Q~zette. i 

. a .  , \ - *  

- -  " --- 



l[SCHEDULE 3.1 
- 

[see section 120 (3-A)-1 - If the tax is hied  eV@V Year- 
11 the tax is levied every h a T f - ~ m -  . i 

(2) 
* (3) 

-A/-- Basis of levy. A 

(0 rd '. Minimid rate . ~ i r l i ~ n h n  rates: Maximum rate per yeof L* 

per half-year. per half-year . , . 
(9 6 )  ( i i )  

(a) If the tax is levied on the bassis 
1 116 per ant of the f per cent of the 1 18  IF^ cent of the 

capital value. capital value. of the capital valuc. capital value. 
20 per cent of the 

cb) the is levied on the basis of the 0" &t of the 10 yY Cent 'he ~ual .value.  per I*' annual value. 
annual value. m u a l  value. annual value. - 

RS. *P. RS. P* ' 
RS. P- .RS. P. %* 

(c) If the tax is levied on the basis of 
(5. 
3: 

classified plinth :ire3 - . c, 

. . 0 75 For every 3 00 Forevery 1 50 F O ~  everi 5 'Or er2ry Sc 

(;I) Te;raced . . . . . 9-25 square 9.25 sqmre 9-25 square 
9-25 square 

metres Or fnetres Or 
% metres or - 

metres Or ' part thereof part thereof part thcrc9f 
part thereof 

of the plinth of the plinth of the 
of the plinth 

area, area. plinth area* area. 

Do. 1 00 Do. 3 00 Do. 
(ii) Partly terraced and partly tiled 0 50 Do. 1 50 

or t?atched. - 
Do. ' 1 00 Do. 0 80 Do. 2 00 Do* 

(iii) Tiled . . . . .. . . 0 40 

Do. 0 75 Do. 0 50 
DO. 1 50 Do* 

(iv) Partly tiled and Wrtly thatched. 0 25 

0 20 Do. 0 50 
DO. (J 40 DO.. 1 00 Do- 

(v) Thatched . . . . . . . 
This Schedule was subtituied by section 3 of the N d  pa*Chayats (Amendment) Act, 1969 eamil Nadu Act 8 

Orip$nd &hedule 1 by section 6 of the Tam11 Nadu 
' of 1969) for the following Sch&uIe I, which was subslituted fm . . . .  , . ,  vpr 

ppchayats (Amndsnent) Act, 1961, (Tamil Nadu Act 38 of 1965) :-' - ., 
. -.- 
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"SCEIBDULE I, 

[See section 12'0 (3).] 

If the tax is levied every yeav. - - - - - . -  
-.lq Busis of ke VY. iklinrnum rute per ~axit?zhn rote 

year. peryear. 

' (a) If t he tax i? levied on li per cent of the per cent of the 
the basis of the capital value. capital value. 

- ,  capital vali~e. 

(b) if tile tax is levied ' Twd per cent of the 20 per dent tb 
. . on the basis oft  he annual value. S~LIDUSC~ value. 

annual value. 
*. 

(c) If t he t ax is levied on 
the basis of classie 
fied plinth area- 

RS. P. RSI P* 
;- ' 
,, a ( i )  Tcrraced . . 1 50 For every9.25 6 00 For evcrg . 
.* ' 
i + '  .'P.. . square metres 

r T 
9.25 square or . part 2 .- metres or 

,P -- thereof of . part t hereof 
- r .  the plinth of the plinth .- J area. + area. .'.. % 1 p 8 . .I 

c*+*; , --. .. (ii) Partly terraced 1 @J Do* 3 00 DO. 
$ 2  a s , .  . and partly tiled or . c I 

,- . . '4  
. a  . thatched. .. * .  . 
. 5 + .  . * .  
, . (iii) Tiled . . . . 0 80 DO. . 2 00 
.fip *. 
*SSf ; . 

Do, 
E - 2. (iv) Partly tiled and 0 SO Do. 1 50 * Do. 
65.; * / _ .. 
2 . !- - part Iy thatched. 

C . . 
\ 

(v) Thatched 0 "40 Do. 1 0 0  Do,H . 
. . . . 



SCHEDULE 11. 

[See section 18 1 '(I)~] ., 

See- Sub- 
tkm. section Subject.. 

or clause. 

EYne wlzicta 
may bc 

imposed. 

(1) (a) (3) (4) 

79 (1) Failure to obey requisition to Five hundred 
fence off, take down, secure rupees. 

I , I  

or repair dangerous structure. . L 

I 
t 

SO (1) Failure to obey requisition to Fifty rupees. 
secure, lop or cut down 
dangerous trees - 

Failure to obey requi*tion td Eiifty rupees. , 81.. 
%fence blilding or land or 

I 

trim, prune or GLLL hedges 
and trees or lower at1 
enclosirig wall. 

I / 

82 (1) (a)  lawful building of wall or One hutldred erecting of fbnce, etc., in or rupees. 
over public road. 

82 (1) (b) Ui~lawful making of hole or Fifty rupees. C 

depositing of matter in or 
upon public road. 

82 (1) .(c) Unlawful quarrying in any Fifty rupees 
place near public road, etc. 

82 (1) (d)  Unlawful erection .of building Two hundred . 
over drain. rupees, 

82 (1) (e) Planting of trees without per- TWO hundred 
mission on any public road rupees. 
or other propeity vested in 
a panchayat o r  panchayat 
union council. 



See- Sub- I Fine which 
tion, section . Subject. , may be .. 

or clause. imposcd. 
(1) (2) (3)" (4) 

82 (1) (f) Wlling, etc., without permis-' Two hundred 
\ . sion of trees growing on rupees. 

publlc road or other pro- 
perty vested in a panchayitt 
or on, a poramboke or land 
the use of which is regulated 
by it under section 86 or 
section 87, 

91 ' Failure to close place of public Two handred 
entertainment. rupees, 

92 Sew ing infected child to Fifty rupees. I 

sc;hosl, 

94 ' Failure to give iaformation of Fifty rupees, (. 
4 r .  small pox. . 

$ 

35- $r ' 

i'*" 
95 (1) z: * Failure to obey requiiition to . Fifty rupees. 

i - , .  fill in, etc., task or other 
*. 
I T "  , 

place dangerous to public 
3"- , . 
J$2 .. health or safety. 

i.$+. . ' . . * I -  
fi w. .$ , - ;-p . 
.& %A 96 (1) Failure to obey requisition to Fifty rupee& 

clear or cleanse, etc., build- 
' \ 

ing or land in filthy state 
or overgrown with noxious 
vegetztion, 

100 (1) Opening a new private market I Five hundred 
or continuing to keep open rupees. . , a priviltc market witllout 

lica~lce or cmtrary to licence. 

100 (3) Levy of fees iri private market One hundred 
wit iout  a certificate, rupees, 

. . 
102 Sale ~r exdosure for sale in Twenty ' 

? .  public or private market of rupceg, 
, '  . . any animal or article with- 

out permission, 



- 1  

Section. Sub-section ' Subject.' . 
-. : of: c Z ~ U S ~ ~  i. . . 

I . "  . 

(1) . . - 32)  . $ .  (3) I 

I ' .  
103 Sale, etc., of articles in public a 

< ' ;  ,." ., 1 , .  ," . . roads or places aftei prohi- 
bition or without liceme or 
contrary t,o reg[llatlons. 

nray be 
imposes. 

(4 ) 
Ten rupees. 

106 (b)~ Using any public place or road Fifty rupees. 
side as a landing or halting 

, \ place or as a cartostand 
within prohibited distance. 

107 (1) . Opening a private cart-stand TWO l~undred 
. or continuiug to keep opm rupees. 

,. . a private cart-stand without . 
licence or contrary to licence. ' 

' - ,  l09(u). Slaughtering, cutting up or TWO hundred 
skinning, etc., of animals rupee. 

' outside public slaughter- 
houses in contravention of 
rules. I 

109 (b) Slaughtering animals for pur- Twenty 
poses of sale without licence rupees. 
or contrary to licence. 

110 (2) Unlawful destruction, etc., of ive rupees* 1 ,  

number of buildings. . {I i, , , 
1 ,  

I i 1 

110 (3)  Failure to replace number Twenty I:' 

when required to do so. ltupees. 1 
1 I 

i 

111 using a place for offensive or One hundred $ 1  . 
- ,  dmgerous trade without rupees. I I 

- % 

licence or contrary to ,licence. i 
i 
t .  

1 !+ 

Unlawful erection of factory, One thousand 112 I 

workshop, etc. rupees. 

175 I obstructing a person i n  the One hundred . , I  

use or enjoyment of a rupees. , 

publicTroadi market, well, 
* ill 

ii: 

tank, etc. -. ,S~T (1 * I'l 
I ' 

5 !!, 
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SCHEDUGE 111. 
II 

I 
P B N A L ~ S  FOR CONTINUING BREACHES 

[See sect ion 18 1 (211. ( .  
- .  
I .  
4 '  

- .  , Fine which 
I .  . Seetion. Sub-section Subject. may be 

% 

. - or c1ause. imposed. 

. I 

79 (1) Failure to obey requisition to Fifty rupees. 
fence off, take down, secure 

b *  - 
I .  I 

or repair dangerous structure. 
' 4 
q* . . 
r PA. 
h?, 

t - so (1) ' ~ i i l u r e  to obey requisition to Ten rupees. 
secure, lop or cut down - , . . '  

$*&&* ,:. - ,-..*? dangerous trees. 
i?Xf%. , . .. 
\$, ! 

#+* 
I 181 , Failure to obey requisition to Ten rupees. 

z*+ ) .  , fence building or land or 
X; :< * ' r trim, prune or cut hedges 
1 3  . . 

$ + 

: f 
and trees, or lower an 
enclosing wall. 

* 

$2 (1) (a) Unlawful building of wall or Twenty 
t erecting of fence, etc., in or rupees. 
., over pnblic road. 

82 (1) (b) Unlawful making of hole or Ten rupees. 
depositing of matter in or 
upon public road. 

, . 
82 (1) (c) Unlewful quarrying in any Ten rupees. 

?lace nkar nu blic road, etc. 

' 82 (1) (d)  lT11la wful erection of building Fifty rupees. 
over drain. 

91 Failure to close place of public One hundred 
entertainment. rupees. 

I 

95 (1) . Failure to obey requisition to Ten rupees - fill in, etc,, tank or other 
place dangerous -.to public 
health or safety. 
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Fine which - 

spc tion,, Stib-section imposed 
or clause. + S~jbjec t . 

(4) (3 b 

(1) 0 \ - *  
4 ,  

96 (1) Failurc to Obey t 0 Ten 'UPQcL 
clepr or cleanse, et4.9 build- . 
in g or la nd in fiIt hy st2 !e Or 
ov,g,rown viith noxlou~ 
,getat ion . 

* ,  

stepin s open a pr ivW market one h~ndred . 100 (.I) ,. or contrary with out licenc~ rupees. 

Keeping Open 0 private ~ p f t  
- Twenty 

,t and with01lt licence or 
contrery to ficencb@ . 

Twenty Using a pla ei for a n  offensive rupcer. 
danber @US without a 
licence contrary to licence* 

One h r d r  
~ ~ l a w t u l  erection of factmYr nlpe--s. 

vi~orkshop, etc* 



.r.. , 

s;+$ ;,, *' 
z3: L. , 

SCHEDULE PV. 
\ 

X '  

I 
+ 

(See Section 190.) v 
n' ' 1  

\ .  , , 
. ,  . 1, 10 them qlesD- 

;:,. , ? : 
- 7 ,  

e . .  
i \ P #  , . . - 

(i) "tb said %atev means. the date specified ih the 
. ; notification issued under.. section, 1 1, sub-section (1). 
i *  I . '. 
I::, ;#+ . . . I col~stituting a p~scbayat~unipn counail under this Act D 

$.-'r 2 :P . ' 

J j. i $  ~ (ii) "the old Act" means the l[~a&il  ~ a d u ]  Villag 
' + *  

.kt .C PanchayatsAAct, 1950 (I[Tamil NaduJ Act X of 1959) ;,. . ; 
4 . ~ ~  +iLt l' J 

'-9. 

' . . f s - 
- 8 " .  , 

:::+" , < .i '  ' 
1 *" 

(iii) "panohay at" 'means papchayat constituted 
I 

: ' ,  . / *  

under the old Act and in existence on the said date ; 
' . r I L ., . . 

(iv) "village" means any lbcal aiea which W& 
declared to be a village under the old Act. 

2. Every pnnchayat which was classified as a class I 
t panchayat under the old Act shall on the said date be , d i . e l ~ d  to 11we benl~ n!*ls-i!ied ns a town panehayat 

undcr this Act and all panchayats which before the said 
date were known as class I1 panchayats shall, after the 
said date be known as village panchayats. 

I i ., 
\ 

r 

3. Every local area which, immediately before thk said 
s. 

date, was within the jurisdiction of a class I pasohayat shall be deemed to have been declared to be a pmchayat 
town under this Act and every local area which immediately 

. before the said date was within the jurisdiction of a class 
I1 panchayat shall be deemed to have been declared to 

I be a panchayst village under this Act. 

4. The total number of members of a panchayat k e d  ' 

under the old Act and in force on the said date shall be 
deemed to be the total number of its elected members under 
this Act. 

I---- ----- 
I These words w2re substituted for the ~ ~ o r d  '*Madras" by the 

Tamil Nadu Adaptation of Laws Order, 1969. as amended by the , 

Tam? Yadu Adaptation of Laws (Second Anlrnldment) Order 1969, 

; 1 
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the. 
of a panchaY at holding ofice Oh . le &abets 

ball be deemed to be the e ' e c t ~ ~ $ ~ ~ f ~ o ~ ~ i ~ $ ~  
der this A C ~  and such at istz . by 

to date as the i -Joveam",~~b~~(e is 
0 % ~ ~  Upv 

this behalf a in case no tioo. 'gate on which m u  term of office ..rou?d 
~p to the force . 
,sp\reb, if this Act ha' "O' 

into , 

resetvation of seats for the 
ornisers 

t 

castes under W old Act and made in force under Or 

deddate tid shall be deemed to have 

A&* 
class I P anchay at villsge 

oy " 
'" division of a 

(1) A N  , PaaCh8y~ 
villas  NO w a i l  made ufider lV 

fotce the said. (1 aLe shall wait! On from 

,, be deemed (0 be a dlvlsion of a pan"hayat' 
said at village into wards @ de under. t b s  Act nchay ra or a Pa 

be after the- 

: ,  

&$I vacaacY 

under 

of this rule the office ! 'For the purpose of a P anchayat to 
~ x ~ ' ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ n t  OT ~ ~ ~ b p : : o f  the !,id date, 

* esidefit9 
. :Jlb "0 person be deemed to be va~afit oa 

bad, at any *te: " 
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panchayat dissolved.or superseded under the old 
awaiting reconstitution on the said date shall' be 
tuted in accordance with the provisions of this 

'1 1. (1) The assets appertaining to elemeitary schools,. 
&nt'ained by panchayats and district boards tr ansfe$ted, 
to panchayat union councils in pursuance of the provisions ' 
of this Act shall be deemed to include all rights and powers, 
atid all property, whether movable or immovable appertain- 
itlg to the schools, including in particular, cash balances, 
ra~brve funds, investments, deposits and all other interests 
and rights in or arising out of such, property as m y  be 
ia the possession of panchay:tts nr c ' i c t r i r !  boxrds, as the 
m e .  may be, and all books of account or ddcuments 

' relatiug to the schools, and liabilities shall be deemed to 
'inclu'clie all debts, liabilities and obligations of whatever 
kind then existing or appertaining to the schools. 

(2) Where a pancliayat or district board has established 
a provident or superallnuation fund or any other like fund 
fbr the benefit of the en~ployees of such school the moneys 
standing to the credit of any such fund on the said date 
together with any other assets belonging to such fund shall, 
stand transferred to and vest in the panchayat union council ' 

' tin such date, 
(3) Bvery whole-time teacher and other employee of a , *  

anchayat or district board elementary school which has &e en transferred to and vested in the panchayat tunion . 
~ouncil and who was employed by the panchayat or district 
hard wholly oi  mainly in connexion with such school 
idmdiately before the said date shall, on and from that 
date, btcorna an employee of the panchayat union council . '  
aad shall hold his office thcrcin by the same tenure, at the 
$ante remuneration and upon the same terms and conditions ' 

and with the same rights and privileges as to pension 
axid gratuity ~ : d  other matters as he would have held the 
saide on 'b date aforesaid if this Act had not been passed, 
and shall qontinue to do so until he ceases to be in the '' 
employment of the panchayat union council. 

(4) The Government may i s s u e  swh general nr speejal 
d w o m  s tbq- ~ 3 5 )  iWl, = j = . ~  f5: !?&% p;:?fifi +#' 

- "2.- *p:, I-".- --A --: --..* .-% * &.'$ &:*&; <,tf$@~ yt& 
dw ~&&x to ;hi. ~r~~vi..;ions fhmeaf and 0 ~ )  .:?printd 

, ment to any post under a panchayat union council made in ,- * 
' 

mntravention of any such directions shall bc deemed to - b v e  been validiy made. 

C* %, t * 
, , , ..-..a - . 

sz!r- " - " .  - -  - - ... - - - 
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'(5) If any question arises as to whether any person 
was a whole-time teacher or other employee of a panchayat 
or a district board or as to whether any teacher or other 
employee was employed wholly or mainly in conqectioq 
with a panchayat or district board school Immediately 
b2fore the a i d  date, the decision of the Inspector on the 
question in the case of panchayat schools and of t4e 
Government in the case of district board schools, shall 'lp 
final. ~ . -  

12. Every officer and servant of any;district board (other . 

than the teachers and other. e~nployees of .elemeqtayy 
schools) shall be appointed to such posts as the Government 
or such officer as may be authorized, by them in this behalf 
may conslder suitable under any panchayat utiion council 
or. any district development couficil. The contlitioni of 
service of persons so appointed shall be regulatet 1 by rules 
made by the Government from time to time. * 

b 

13. Every choultry, every dispensary, every maternity or 
child-welfare centre and every reading room established or 
maintained by a pancha.yat before the said date shall with 
effect on and from the said date vest inthe panchayat 
union council having jurisdiction in the area and be maintain- 
ed by it. 

14. If any registers and accounts relating to the registraq 
tion of births and deaths were being maintained by any, 
panchayat before the said date,they shall be transferred to 
the panchayat union council concerned 'on the said date or 
so soon thereafter as may be specified'by general or special 
order by the Inspector. 

, 15. All libraries, together with the books, furniture and 
other assets appertaini ng thereto maintained immediately 
before the said date by.any panchayat or district board shall 
with effect'on and from the said date stand transferred to 
and be maintained by such authority as the Government may 
by general or special order specify pxpvided that the Govern. 
ment shall have power to modify ;any such orda.from timc 
to time andaeffect :shall be given t o  guch modi&d order by 
such puthority. 
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16. The land cess levied under section 78 of the l[Tamil 
' ~ a d u ]  District Boards Act, 1920 (I[amil Nadu] Act XIV 
if 1920), i n  any area'which has bee11 declared to be a pan- 
jhayat deve optnent block under this Act, for the fasfi year 
in which a panshayat ucion council has been constituted - finder section 1 1, sub-section (1) in respect of that block shall 
be distributed among the panchayat union councils and 
ihe panchayatg in that block in such manner as the 
dovernrnent may by general or special order direct. 

17. The ele~nentary education fund constituted for a 
district board under the '[Tamil Nadu] Elementary Educa- 

I ti6n.~ct,1920 (l[Tamil Naduj Act VIII of 1920), shall with 
@lf"lf'~t' froin the said date form part of the Panchayat Uuion 
(Education) Fund 'constituted for the panchayat union 
bohncils having jurisdiction over the area over which thk 
district board exercised jurisdiction immediately before 
tI$e said date in such proportions as the Government may 
by order specify. 

18. Any tax ievied by a district board under the [Tamil 
Nadu] Elementary Education Act, 1920, before the said 

. 'date shall with effect on and from the said date be deemed 
to h?ve been levied by the panchayat union council-con- . . 
cerned under this Act, 

, , 

19. Any sums permitted to be utilized by the, district 
board under suction 236 of the l[Tamil Nadu] District Boards 
Act, 1920 ('[Tamil Nadu] Act XIV of 1920), but remaining 
unutilized immediately before the said date shall gass to 
th6 panchayat union council or panchayat union counCils 
k v i n g  jurisdiction in the area concerned to such extent.and 
subject to such conditions as may be specified by  @e 
Government by general or special order. 

, , 

20. Such part of the general funds of the district board 
which exercised jurisdiction over any area which has been 
declared to be a panchayat development block under this 
At, as,may be specified in this behalf by) the Ciovernment 
shall with effect on and from the said date stand transfmed . 
tO)andlform part of the general funds of the pancliayat.,, 
union count$ concerned. ' 

'y:, -- - 
. 1' These wwds were substituted for th 
1k?! Tamil Nadu b CIaatian of Laws Order, f 969, 
r~%a&.kt&?b/&@%5iio~ og LSw%(9Z;CCtf*d 
x&9. 

-_- - -  - - - - - - - - - _ _ -  - - - 
1 '  

FZP 
6- 
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21. Where before the said date a pacehayat Q: district 
board has made any contrtict in the exercise of its powers 
under the old Act or under the 'LTamil Nadu] Distritt 
Boards Act, 1920 ('[Tamil Nadu] Act X1V of 1920, that 
contract shall be deemed:to have been made in the cxerdse 
of its powers under this Act by the pa-nchayat union coun- 
cil having jurisdiction over the.area in which that council 
would have had jurisdiction bad. this Act been in force 
attherelevant time;andallrightsa~~d liabilities which 
have accrued or may accrue, "under any such contract shall 
to the extent to which they would have been rights or 
liabilities of the panchayat, or district board, be rights or 

.liabilities of the panchayat union council specified above. 

 or the purposes of this ruie, there s h ~ l l  be deemed to be 
included in the liabilities which have accrued or may accrue 
under any contract- 

(a) any liability to satisfy an order or award made by 
any court or other tribunal in proceedings relating to, tlie 
contract, and I ,  

(b) any liability in respect of expenses incurred or ih 
connection with such proceedings. .I 

22. (1) All proceedings taken by or against any pancha- 
yat or other authority under the old Act may, in so far as 
they are not inconsistent with this Act, be continued. by or 
against such panchayat or authority under this Act. 

(2) All procieedings taken by or against any district 
board or other authority unde'r the '[Tamil Nadu] District 
Boards Act, 1920 (I[Tamil Nadu] Act XIV of 1920, may, 
in so far as they are not inconsistent with this Act, becon- . 
tinued by or against the panchayat union council concerned 
or other competent authority under thi., Act. 

t 

- 23. Any remedy by way of applbation, suit or appeal 
available to or against a Class I panchayat, Class I1 pan- . 

chayat or district board exercising jurisdiction immediately 
before the said date shall after the said date be available to . 

or against the town panchayat, village panchayat or pancha- . 

yat union co~mncil concerned; 
_ - - -  7-. - --- 
1 These words were substituted for the won! '' Madras" by 

the Tamil Nadu Adaptation of Laws Order, 1569, as amended by 
the Tamil Nadu Adaptation of Laws (Second Amendment) Order 
1969, 
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24. Any action taken by a Class I panchayat, Class I1 

panchayat or district board exercising jurisdiction imme- 
diately before the said date shall, subject to such directions as 
the Government may, by general or special order, give in this 
behalf; be deemed to have been taken by the town panchayat, 
village panchayat or panchayat union council concerned 
unless and until superseded by action taken by that town 
panchayat, village panchayat or panchayat union council. 

25. If any item in suspense is ultimately found to affect 
an asset or liability of the nature referred to in the foregoing 
provisions of this schedule, it shall be dealt with in accor- 
dance with that provision. The benefit or burden of 
any assets or liabilities of a district board not dealt with in 
the foregoing ,;wisions of this schedule shall be subject to 
such fiuancial adjustments as the Government may by order 
direct. 

\ 

26. If any difficulty arises, in giving effect to the provisions 
of these rules, the Governmeut as occasion may require 
may by notification do aaything which appears to them to 
be necessary for the purpose of removing the difficulty. 

I 
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l[T.4'MIL NADU] ACT! No. 18 08 19'642. 
THE '[TAMIL NADU] PANCHAYATS (AMEND- 
MENT AND MISCELLANEOUS PROVISIONS) ACT, 

1964. 
[Received the assent of the Governor on the 26th .Aeus t  

1964, J5rst published it2 the Fort S t .  George Gazette 
Extrclordir~arycon the 2nd September) 1964 (Bhadra 
1 1, 1866).] 

An Act to amend the l[Tarnil Nadu] Panchayats Act, 1958, 
ntld to provide for the constitution' of  punchayat 
tl~tions in the added territory and for certain other 
mat ter's. 

3~ it enacted by the Legislature of the 3[State of Tamil 
Nadu] in the Fifteenth year of the Republic of India as 
lo,;" ws :- 

PART I. 
PRELIMINARY. 

short ti*le and 1. (1) This Act may be called the [Tamil Nadu] 
commencement. Panchayats (Amendment and Miscellaneous Provisions) 

Act, 1964. 
(2) It shall cone'into force at once. 

PART 11. b 

2-19. [The amendnlents made by these sections have 
been incorporated in the principal Act, nhely,  the Tamil 
Nadu Panchayats Act, 1958 (Tamil Nadu Act XXXV 
of. 1958).] 

PART 111. 
CONSTITUTION OF PANCHAYAT UNIONS IN THE ADDED. 

TERRITORY. I 

Definitions. 28; In this Part and in Part V, unless the context otfier- 
wise rkqu res,- . ' + ' I  

(a) "irdded territory" means the terri torie's, spe6ified 
in the Second schedule to the Andhra Pradesh andi 
Madras (Alteration of . Boundaries) Act, 1959'. tcenti.ai 
Act 56 of' 1959): .%. , I , < . '  c '  

,, . . - '- , , 

. 'These words were ~substitut for the .words "Madms.",. by th; 
Tamil Nadu Adaptatidn of L d s Order, 1969, as amend& by the 
Tamil Nadu Adaptation of Laws' (Second Amendment) O W ,  19691 

For S:i).tcmPunt of Obiects and Reasons. see Furf St- 
George Guzetta ~ x t r a c r d i ~ ~ a r y ,  dated the 18t h ~ u l y  ,1964, part fi: 
Sectihn 3, pzgus 276-277.. 

?This expression wah substituted for .the ~xpresnion '%stat; af 
Madras " by the Tamil Nadu Adaptation of Laws Ordei, ,l96P,.a+ 
amended by the Tanil Nadu Adaptation of Laws (Sewnd Amend- 
matt) Order, 1969. 
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(d) "Schedule" means the Schedule to  this Act ; 

"Village Panchayats Act" means the l[Tamil Nadu] 
Panchayats Act, 1950 ('[Tamil Nadu] Act X of 

ns 'amended by the Andllra or Andhra Pradesh 
ature and in force in the added territory. 

ontained in the of Act, on and from the panchayatunions 
of the commencement of this Act- 

block specified ,in t l ~ e  
ereof for the purposes 
heme of Community 

* .development block 
ock , shall be a ,  pan- 
n the corresponding 

union council for 
d in columti (3) of 

at - devef~p~sent 

qnion constitu- 

d,  ."Madrasv 'y7th@ 
as, mended 
Amendment) Order* 

I .  

I 
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Dew tions. 

Explanation III.-Every panchayat mion council, 
constituted under clause (6) shall be deemed to be a 
panchayat unicjn council constituted under sub-section 
(1) of section 11 of the Panchayats Act. 

(2)  tbe removal of doubts, it is hereby declared 
that the provisions of sub-sections (4), (5) and (6) of rccticn 
7 of the Panchayats Act shall apply in relaticn to <very 
pancbyat development block in the added territory 
which is deemed under sub-section ( I )  to be a pancbayat 
union declared and named respectively ' under clauses 
(b) and (c) of sub-section (3) of section 7 of the Panchayats 
Act. 

PART IV, 

DETERMINATION OP TBRM OF' OFFICB AND ELECTION 
OF MEMBERS. 

22. I n  t l i s  Part, unleas the context otherwise reqv.ires,-- . . 

(a) ~'Extensian of Term of Office Act" means t ~ ~ e  
l [ ~ & t i l  N;?d~t] Local Autl~ositics (Extension 'cf Term 
of Office of Members) Act, 1962 ('[Tamil Nadul Act 12' 
of 1962); . i S  . 

, . 
( l ) )  The expressiolla "LUAU a1 -~a~ancy","casual eledon", 

"ordinary vacancy" and "ordinary election" shall have 
the s tne  meanings as in the principal Act. * .  

1 &-tiion 23, Notwithstanding anythng contained in the principa 
oftem of oflice ~ c t  as amended by this Act or in the Extension of Term 
and 'Iection of of Office Act ,-- members. 

(a) the term of office of the members of any panchayat 
or panchayat union council as a whole which bas been 
extended by section 3 of the Extension of Term of Office 

I Act sbzll expire on ~ u c b  date as the State Government 
may, by notification, specify in this bebalf: Y 

c q 
i 1 
1. 
$ : 
1 1 .  

5 

- z  - 

*-- -** *. .-". , . 
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the next ordinary elections to fill ordinary vacan- 
he office of the members of a pancbajat constitu- 
+r the principal Act as amended by this Act shall 
and the newly elected meqtbers may colne into 
such date as may be fixed' by the State Govern- 
mtificaticn, but such date shall be subaeq~lent 

te of expiry of the term of office of the inembers 
under clause (a) : 

ovided that the date so fixed may, from time to 
be advaned or postponed to another date, by the 
Government, by notification ; 

asup 1 election may be held to fili a oy casua 1 
itr the office of a member of a panchayat occurring 
kolfiing of elections referreti to in clause (b) or 

c), as the case may be. 

PART V. 

- MISCELLANEOUS. 

I 
, * .  . . . , 



:304 Prmchlryclls (Amendment aqd [I964 : T.N. A C ~  118 
~isce//utzeous Pf o visions) 

or p:trparting tc, have been levied or c;~,lkctcd $ha!!; !'or 
all p:rposes, be deemed to be and to havc always been 
validly levied or collected and acccrdingly- 

(a) al l  2 cts, proceedings cr  ,things done or taken by. 
a paiicltayat ~ n i o n  council or any authority, om- ~lrr or 
perscn in cc,~lllecticn with .the levy or collection of any  
loca 1 cess o r  lacs 1 cess sul-chmge shall, for a l l  porposes, 
be decined 10 be and to heve always been done cr taken 
in a ~ ~ s r d a n c e  with law; 

(b) no suit or other prcceeding shall be maintailled 
or continued in any court for the refuna cf any loC.11 
e s s  or 2oczl Gets surcbrge s . so paid ; 

(c) no coctrt shall enforce ally decree or order cirtcting 
the refund 31 any lomI cess or local e s s -  m.rcf-.iiki7*so 
p 1 c t  ; 

(dl any local cess or lecrl cess s~.lcliergg, which 
becomes leviable under the pl.in~ipd i 'Act' a sP.anlendkd 
by this Act for any period before the said date may be 
levied and collected in the manner provided under. the 
principal Act as amended -by this Act. 

Validation certain of acts 25. Notwithstanding .anything contained in any judg- 
done and pro- ment, decree or order of any court, no tax, cess or fee 
u?cdW r t.&,levied or collected, no permit or licence grantedi,nd tegis- 
* tpa ad*d t'+$tion:efft:cted and no act done or proceeding>-taken -in 
.tcnl&qry*, - *  

1 , "fhe ... I .added territory *by any aggregate of !in&viduals br by 
qny .:other .abthority, ~ & e r  or :person in the? purported . 

" n  

.e~ercj$e of $he powbrs . or: the pukported .discharge. 'of athe 2 

;'%bti~s ,or, the purported $erfotqctnce of. the bfunctidns of 
a panchayat or its-president or! executiveq authority on orz 
after the !st April-; 1960 .and before the $aid date under ; 
the Village Panchaybts-.Act, or of a .payhayat Union F 

c o u ~ ~ i l  or its .chairinan or commissionef bn or.after the., 
2nd. October 1961: and - before the said date, under lthc-~ 
panchayats +%ct, shall : be deemed to be .invalid dr:.ever-. 
to have been invalid on w e  ground .that,such;aggregate 
of i n d i v l d ~ l j  was not.:a duly constituted..paa&ayat.or . 
p2n~hzydt union c O w i l ,  . as. the. ease ..msy.;'be;',o~ on. 
gatthd ' tbti2 the qudority, offie? or* *pl!&o&'. 
va$&t! tfuyi'en!i$t&vei%tl to 1 6 9  irg.r-coBe&ani ,kctsa:,, 

.or fee' or to grant any permit or licence or to effect any 
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effected or any act 
aid shall foC a11 pur- 

always b-en validly 
effected or done or 

(a) all acts done or proceed~ngs taken by the aggre- 
'gate of ii~dividuals or by any other authority, officer or 

afwesaid shall for all purposes be deemed to be 
t~ have always been done or taken in accordance 

hall be mrintained or 
d of any tax, cess 

cancellation of any p r m i t  or 
ation so effected ; 

"*PJ (c)  no court shall enforce any dectee or ol,der direct- 
hg the refund of any tax, cess or fse so ]>aid or directing 

' the cancellation of any permit or licence so granted or 
: registration so effected ; 

leviable by a pa~lcllayat ullder 
t on and after the 1st April 
ate or by a panchayat union 

Ii and aft& the 2nd 
e said date but not so levied 

d and collected in the manner provided under 

Vesting of ki.0- 
perty.' 



Repeals. 

Rower to 
remove 
difficulties. 

Orders and 
notifications 
be placed 

'.before the 
Legidat ure. 

. , 

panchr;rlats (Amendment and i 1964 : 
Miscellaneous Provisions) 

27. (1) Subject to the provisions of se 
l[Tamil Nadu] Village Panchayats Act, 1 950 (I[ 
-Act X of 1950) as amended by the Andhra 
Pradesh Legislature and in force in the added 
is hereby repealed ; and it is hereby de 
provisions of section 8 of the IfTamil 
Clauses Act, 1891 (l[Tamil Nadu] Act I o 
not apply to such repeal. 

(2) The '[Tamil Nadu] Panchayat Union- Councils 
(Speclal Provisions for First Conslit ution) .Act, 1960 
('[Tamil Wadu] Act 17 or 1960) io its application to the 
added territory is hereby repeded. 

(3) Clauses (a), (b) and (d) of, and Explanations I, 
I1 and I11 to, sub-section (2) of section 4 and Schedule I 
to the l[Tiiaj l Nadu] District Development Councils and 
Panchayats (Extension to Added Territory) Act, 1961 
('[Tamil Nadul Act 28 of 1961) are hereby repealed. 

28. If any difficulty arises in giving effect to the pro- 
visions of this Act, the State Government may, as occasion 
may requir-, by order do anything which appears to them 
to be necessal..y for the purpose of removing the difficulty. 

1 , *  

29. Every order or notification issued under this -Act 
shall, as soon as possible after it is issued, be placed on 
the table of both Houses of the Legislature, and if, before 
the expiry of the session in which it is so placed or thenext 
session, both Houses agree in making any modification 
.in ,;-. such order or notification or both Houses agree 
that {he order or notification should not he. is ied,  the 
-order or notification shall thereafter have effect only .in 

modified form or be 'of no effedt, &s the case 'hiY be, 
so however, that any such 'modification or annglment 
shall be without pljudiceAo the validig of anything 
vpreviously dore under that order or notification. 

--------/- -*-, .-- 

I The~-. words wa3? substituted for the word ''Madras '* by the 
Tamil Nadu 4d3~i i t t ir1i  of L ~ W S  Order, 1969,'as anien&d Tamil 
Nadu Adaptation of Laws (Second Amendment) Order, 1969. 

..I. 
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Name of the 
development 

block. 

(1) 

Mkce &neozrs Pro vi~io 

[See section 21 (1) (a) and (b).] 

Area forming the 
deve Iopmer?t 

1 - 1 -  - I *  
u . 0 - r r .  

. . Crrzsrrs Code numbers nncl nntnlrs 
o revenue villages in Rnt,ra- d rislinnrajivet revenue firka 
in Pallipet revenue skb-ta!uk 
o f  Tirlrvnllur reverzue divt- 

' !Sjon-' . ( 4  r 

99. Narasampeta, 
100. Rajaiiagaram Santha- 

yatharn. * 

135. Gownipuram Chima- 
subbaraju Khandriga. 

136. Siddayyagunta Khan- 
drig >. 

137. hfad~rajupermalraju 
Kher~driga," 

135.. Elavarthimummalraju 
Khandriga, 

139. Chiralagurrappa . . Khan- 
driga. - 

141, Ulchirangaraju Khan- 
driga., 

142. ~hinthafanguata Khan- - 
driga. 

161. Singasamudram. 
175. Sandayatham Anjaneya- 

puram. 
176. Anjaeyapuram. 
179. Rajana aram .(inclludcd k in vii age No* 100). 
186. Naraymapuram, 

. 192: KadananagaWm. 
193, Yagnapuram. 
194. Janakarajakuppam. 
196. Anandha~allipuram~ 
197. Tyagapuram. 
198. Mohinipuram. 
199. Anqukondaua Khan- 

dnga. 
20 3. P~?u:ydavaripaI1f.%~ 

20 A 

a d  
ris) 

Ram 

Name of the 
panchayat 

union. 

(3) 
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M ~ e j l i a n ~ ~ o u s  prpvisjor&j 

Name of the 
M p m e n t  

block. 

Area forming the 
development 

block. 

N m  af the 
panchay at 

union. 

Ramakrisbnarajupet Ceiwia Code nrnrlbers and names Ramakrishaarajupet -- wnt. of reveizue yi[fages iiz @a- --cont. 
krislmarajupet revenue firka in 
P,a]lipet .r#venue sub-tar'uk of 
Tiruvallur revenue division 
--cant. 

201. Lajcshmipuram. 
202. Raghavanaidukuppam. 
205. f b P ? . @ v g r r i k v ~ *  
206. Narayanapuiam. 
207. blosur. 
208, V nganur. 
209. .dkhiakupp&. 
(210. Ch"M alvprayudu Khan- 

.fig$. * , , ,  

2l?. .bi$ iririij&~@qiu 
~Rcldriga. 

212.' Madvrapuram. 
21 3. c@ngareddi Narayana- 

'r.@di 'Kh,andriga. 
214. ~$m~avenugopala-  

yuram. 
227p rnandapuram. 

Y. .., 
228, @xqakrishnarajupet. 
229. gh,kdragaju Khandriga. 
239. '$kriishnapunm. 
233. Akkaphlkuppam, 
24% 'Ramajosyulu Khandriga. 
244. )$qla.$,wam. 
245. Srikatiktipuram. 
246. Qqndravilasapu ram. 

296. Ayyaneri. 



&me of 
drPr[opm 

block. 

', A1 1 

rishnaraj 
11, 

Act 

'the 
k?fif 

Pcriz~iz~~ais (Arnmdmerzt arid 309 
JIlscr ZZaneous Pro visi~n. .) 

Name of the 
pandwyat 

union* 

226. Ku\teripuram. 
242. Mahankalipuram. 
272. Venkataperumllraju- 

puram. ' 

275. Tinmadharajapuram. 
277, Veeramangalam. 
28 1. ]eeddak&ga@~di. 
282. Devakipuram. 
289. Naidu Thapu. 
291. idediyarigadu.' 
292. Devalambapuram hZak:a- 

rajapuram. 

293. Chinnanagapudi. 

294. Erurnbi alias Aswarevan- 
t h a p u r a ~  

300. ~in~araja~uram. 
301. Gopalapur&fn, 
30% Chinnarmapul am. 
303. Peddaramapuram. 
304. Chanu ymallavaram. 
305. I(oleti rilias Sahasrapadam 

napu ram, 

31 3. Tirumziambapuram. 

314. f rabhayankr. rapuram. 
3 15. Meesaragantapu~am. 
317. Nilotpalapuram. 
318. Padmapuram. 
3.1 9. Paivalasa 
320. Katarikuppam. 



P a n c h m t ~  (Am( ttdment nnd [I964 : T.N. Act 18 
M&$ellaneous Pro visit r2s 1 

Name of ths pea forming the 
development dkvelopnzent 

ItIbke;. block. 

(1) (2) 

Pallfpet . l . . . . Censits Code n:rmbers a& 
names of revenue villages in 
Pallipet revenue firka In 
PaZlipet revenue sub-taluk of 
TYruvaZlur revenue division- 

5. Veligram. 
6. Meikalpatteda, 
7. Pallipet. 
8. Surarajupatteda. 
9. Rangepalli. 

10. Kolathur. 
11. Kolathur Ramiahkhandriga, 
12. Nedium. 
1 3, Aravasipatteda. 
14, Samanthavada. 
15. Karimbedu. 
16. Kesavarajupuram. 
17. Ramaqhandrapuram. 
1 S. Chinnatimmarajupatteda. 
1 9. Venkatarqukuppam 
20, Sangeethakuppam, 
21. Tirunalrajupet. 
22. Tirunadharajupuram. 
23. Ku.pararajupeta. 
24, Melapudi. 
25. Reddipalli Subbarao- 

khandriga. 
26. Puranam Saqjeevirayu- 

nikhandriga. 
27. Punyam. 
29. Kadapanthangal. 
30, Kavcrirajupeta. 
31. Bommarajupeta. 
53. ~itarama~urarn. 
54. Vadakuppam, 
55. Karlambakkam. 
63, Kodivdasa, 
54, Athimanjeri. 
65. Venkatapura 
79. Chima. Athi 8 anjeri. 

178. Pakala Narayana 
Reddikhandriga, 

185. Makamambapuram 

- , * -  1 .. 



S61 : T,N. Act 181 i* $ 
#** 

kt 

Name of the 
development 

block. 

pnf~cha vats ( , I : i~ :? i ld~~t" i t r  3rd 311 
&fiscc/ianeolis P lo~ i .~ ions ) '  

Area .forming the 
developme?tt 

block. 

Nume of tlte 
panchayat. 

union. 

.f2) (3) 

.* 
Census Code numbers and names Pallipet-.coat. 

of revenue villages in Prodatur- 
peta revenue firka in Pal&et 
revenue sub-taluk of Tivu- 
vallur revenue divisiofi- 

a . .  

32, Gollalakuppam. 

?S, .Chandrappanaidu 
kandriga. 

34. Chinnamudipalli. 

49. Prodatturpet (non- 
city urban). 

50. Ragiinanukhandriga. 
51. Pandravedu. 
52. Gant~varkuppam. 
56. Konasamudram. 
57. Kakalur. 
58. Vengalraiukuppam. 
59. Ramapuram 
66. Kothakuppam. 
67. Petakandriga. 
68. Jangalapalli. 
69. Nedigallu. 

$4. Ulichiguruvaraju- 
kandriga. 

85, Kongugarik.uppam. 
8 j. Gownipuram Badrarajue 

khandr iga. 

102. Balakrishnapuram. 



312 panchayats (A~nendment and 
Mjscellaneotrs Pro visions) 

Niqw of the 
de itopment 

h0dk. 

Area o v i n g  the r' deve opment 
block. 

* * 
3 ? (if 

- 
, . ' 1:) 

. t t ,  2 4 

riruttani. , Ceitsus Code. Gpumbers and' names 
of re,vqnue yIiZage4 irt Tirqt{ant 
rcveniie, ,% firha,, ig qcqt{ani 

': 4 ' r~venue tuluk qf Tiruvaldur 
. 4  re venue division- 

74. ~ a d & u . *  
87. Ali~nelumangapuram, 
88. Singardjapuram, 
89. Thayambapuram. 

109. Thiruvengalanadharajapura n I 
1 1 0. Ramachandrapuram. 
120. Bafakrishnapuram. 

. 121, Murukambatiu. 
123. Subranxpyapuram. 
126. Medinipuram. 
127. Srinivasltp~iram. 
128. Srinivaslyya Khandriga. 
166. Chengalvqpuram Agra- 

hara~tl. 
167. Dharirnivarahapuran~. 
16s. Velaqeri. 
169. Sri~ziv,:sapi~l-~ r37 

1&7. Kasindhapuram. 
188. A'atta birarnapuram. 
1P9. velayudakuppam. 
15 0. Vinayakapwam. 
203. Ayyavarinaidu Khandrigr . 
21 6. Pratz~a Uddandamaka- 

rajapuram. - 
217. -4goor. 
21 8. Amru thrtpuranl. 
219. Thiruthani [Non-City 

Urba 11). 
220. I'hiru thani (Ruzt I). 
221. Meldevadhanam. 
222. Kedzdevadhapam. 

I 235. Perun~lalmanyah 
Khandriga; 

240. Devasenapurw 
256. Kannikapuf~m. 
257. Valliyammapuram. 
258. I'adrnapura#l, 
259. Kartkikeyapuram. 
260. Yerumalthnngal. 8 
280. Pedclakadambur. 
283. Kasav~rajupbt, 
284. BlkL~sanivengarnanaidu. 

Khandriga. 
285. Chbnakadambur. 
125. Ssthrul~jayapura m, 

[ 196.1 : 'LN. Act 

Name ~ ) $ e  ' 

pancliqyat 
union: 



Pnnchav~ts  (Amendi~zent and 
~ i s c e l l ~ n e o u s  Provisions) 

Area forrnirzg the Naine of the 
developrne~zt pcinchayut 

block. union. 

Censrrs Code numbers ahd narttes Tiruttani--CON- 
of revenue villages in Clterzl- 
kanlt r. revenue firka in Tiruttarti 
reveriue taluk of Tiruvatlur 
revenue division- I 

105. Venugopalapuiani. 
106. Rayasam Venkata- 

krislii~ayya Khandriga, 
107. Kris hnasamudram. 
140. Nal!ur Perumalraju 

Klaandriga. 
143. Naliur Venkaiaraju 

Khandriga. 
3 44. Sir~g~n1.i. 
\ 15. Veeranaldupalem. 
146. Rajakallarap'lram. 
i 47. Suryanagaram. 
IAF. shnt r;*i I?? ~ ~ ! 2 ? r 7 3 ~ - ~ : l  -J ;,I.. 

puram. 
149. Tekictllur. 
162. Perumkancbi Narasim- 

huni Khandriga. 
163. Vcerakavcriraj:r~~~::~n~. 
164. Erramasetti barasitnhuni 

Khandriga. 
105. Kumara Bommiir aja - 

puram. 
180. Thaduru. 
1 8 1. Taizri Thanga I. 
182. Errappanaidu 

K1-lai~driga. 
183. Veerakanellore. 
154, Eetteri Khandriga. 
21 5. Koramangalam. 
23 1. Thummalcheruvu 

Khandriga. 
232, Maharajapuram. 
234. Beerakuppam. 
236. Veerakaverira~apuram~ 
237. Kanzhiguruvara~a 

Khandriga. 
250. Velurukrishnamanaidu 

Khandriga. 
251. Lakshminarasimhapuram. 
252. Thondamanatinarayana- 

reddi Khandriga. 
2 53, Senstgalat hur Agra hscra.n. 
254. Cherrukunur. 
255. Perumalthangal. 
279. Mam bakkam. 
316, Makamambaywans. 



Panch~yats (Amendment and 
Miscellane~us Pro~i~i;ns). 

t19 

Name of the 
development. 

block. 

Area forming tfze 
development 

block. 

lalangadu . . Census Code numbers and names 
of revenue villages in Pooni- 
mangadrr revenue firku in 
Il'iruttani revenile taluk of 
Tiruvallur revenue division- 

45. Nallatur. 
46. Chlwada. 
47. Siddanthipu: am. 
48. Kondapuram. 
60. Poonimangadu. 
61, Venkatapura Agraharam. 
70. Ponbadi Gollakuppam. 
71. Kodanda Ramapuram. 
72. Nemali. 
75. Arumbakkam. 
90. Pompadi, 
91. Arumgolam. 
92. Tirukkolam Khaiidriga. 

1 1  1 .  Talavidu. 
112. Narayanasamudram 

Agraharam. 
1 13. Mamandur. 
124. Ramachandrapur am. 
134. Gopalakrishnapui am. 
249. Srikrishnapuram. 

Census Code numbers and names 
of revenue villages in Kmaka~na 
machatram +revenue Ifirk4 in 
Tiruttani revenueL taluk oj 
TYruvallur revenue division- 

1 15. ~ekkiniagraharam. 
116. N kkinipeta, 
117. Venu F? 
13. -- 
I>& 
z: I, 
132. At- 
133. Pan8pakbrn. 
150. Arcotkuppam. 
151. Gulur. 
152. Kanjipadi. 
153. Rangapuram. # 
170. Nabaloor. 
171, Kunnathur. 
172. Ellupur. 
173. Muddukondapuram. 
186. Narayanapuram. 
204. Kondapuram. 

T.N. Act 18 

Name of the 
panchayat 

zmion. 

(3) 



: T.N. Act 181 

Name of the 
develo rnenr 

bgck. 

pan~hc~yats (A l~ le ,  iclinent and 
Special pro visiolrs) 

Area forming the 
development 

block. 

Name of the 
panchuj~at 

UIU*OR. 

Cerfsus O d e  numbers and names Thiruvalangadu-ccnt. 
of rcv&ue villagzs in Knnnknm- 
machatram revenue jirka irt 
Tiruttani revenue tahk of 
T i r ~ v a / ! ~ r  revenue division-cont. 

223. Ramapuram. 
238. Kaverirajapuram. 
239. Kurmavilasapuran~. 
261. Ramalingapuram. 
262. Parasapuram. 
263.. Venugopa!apuram. 
286. Veeraraghavapuram. 
298. Bhagavatha Pattabi- 

ramapuram. 

Census Code nunthers nnd nnlnes 
o f  reverrlie villages in Manur 
vevenue jirka in Tiruttnni 
re vci:ue ralulc of Tirlrvrrllitr. 
revenue dit'ision- 

28. Patnam eshayya 
Khandriga. 

287. Tiruvelangad! I .  
288. Sarthavada. 
290. Dhanushayap~rac:. 
297. Palayanur. 
299. Pulavankllur u. 
306. Banapuram. 
30711 Sr. 2. Vysapuram. 
308. Rajapadmapura~. 
309. Kajatatnapuram. 
3 10. Jagir Mangalam. 
324. Shrotriyam Pattabirama* 

pcram. 
325. Tholudavoor. 
326. MarudavalIipuram. 
327. Manoor, 
328. Kupparn Khandriga. 
329. Warischandrapuram. 
330. Laksl~mivilasapura~ 8 ,  
33 1. Saunakapuram. 
332. Orathur. 
123 Paakasala. 
334. Japtl Shrolriyam 

Ramapuram. 
335. Peddakalakattvr. 
336. Chinnarnandaln. 
338. KalambakJfaw. 



505 P ~ n c ! i z y ~ t s  (A w 2ndVn:nt) [I965 : T .  N. Act 38 

l[TAMIL NADU] ACT No. 38 OF 1965." 

THE l[TAMIL NADU] PANCHAYATS 
(A MENDMENT) ACT, 1965. 

[Receive J the ossent of tire Presiden t on the 3 1 st fariua 
1966, first published in the Fort St. George Gazette 
the 9tij f+brtiary 1966 (Mngha 20, 1887).J 

An Act firrther to amend the '[Tamil Nadu] Panchayats 
Act, 1958. 

BE it enacted by the Legislature of the a[State of 
Tamil Nacu] in the Sixteenth Year of the Republic o f  
India as follcs\vs :- 

Shott title and 1. (1) This Act may be called the '[Tamil Nadu) Pa 
* m m e n m r *  oha yat s (Amendment) Act, 1 965. 

(2) (a) Sections 2, 3, 4 and 6 shall come into 
force on such date as the Srate Government may, by 
notification, appoint. 

(b) Section 5 shall be deemed to have corn5 into 
force on the 2nd Octohr 1960. 

(c) Section 7 shall come into force at onw. 

2-6: [The amendments rnade by these sections hav 
already been incorporated in the principal Act, viz., 
Tamil Nadu Panohayats Act, 1958 (Tamil Nadu Act 
XXXV of 1958).] 

C- -- 
1 These words were substituted for the word "Madras" by 

Tamil Nadu 4dnptation of Laws Order, 1969, as amended by 
Tamil Nadu Adiiptation of Laws (Second A~endment) Order, 1 

3 For Statr:mcnt of Objects and Reasons, see Fort St. Gea 
Gazette Extraordinary, dated e 18th August 1965, Part1 
Section 3, ~ a ~ e  221 $ 

3 This expression was substituted for the expression "State 
Madrasw by the Tamil Nadu Adaptation of Laws Order, i969, 
amended by the Tamil Nadu Adaptation of Laws (&oad Arne 
merit) Order, 19C3. 

I 

- --"lsnemr,*, . ." 
* ' 



-- - 

Paachayats (Amendntent) 

g the expiration of the period of 
o~ltd in st cticn 165 of the principal Act 

ely bcfore .the publication of this 
rt St. George Gazette, distraint may be made, 

secut ion may be commenoed 
r sum due to. a panchayat or 
er the principal Act or any 

order made under it, before 
riod cf six yr ars mentioned in 

nded by se ci io n 5 o f t lzis Act. 
--- 

the Tamil Nadu Government Gazette. 

Special 
provision in 
respect of 
limitation, for 
recovery of 
Certain dues. 



&* - .  

1970 : T.N. Act 113 Panchayats (Am e.vdment) 

TAMIL NADU ACT No. 11 OF 1970.* 

THE TAMIL NADU PANCHAYATS (AMENDMENT) 
ACT, 1970. 

[Received the assent oj the Governor on the 29th April 1970, 
; Jirst published in the Tamil Nadu Government Gazette 

Extraordinay, on the 30th April 1970 (Vaisakhtr 10, 
1892).] 

An Actjurthr to amend the Tamil Nudu P a n ~ h a y ~ t ~  Act, 
1958. 

Bp it enacted b the Legislature of the State of Tamil Nadu 8 in the Twmty- rstYear of the Republic of India as  follows:- 
1 . *  , , 

L l  ,; I t '1. (1) This Act be' called the Tamil Na du Pancha jb,, title ,b 
ya ts (Amendment) Act, 1970. comrntncement. I 

(2) It shall come into force on such date as the State 
Government may, by notification, appoint. 

> -  - . I  
* t  

t : . - , : .  , ' t - 
5 2-18.' nhe amendments made by these sections %have -L ,. i -,) - , c 
! beenincotporated inthe principal Act, viz., the Tamil ,: f;:.' 1 3  

Nadu 'Panchayats Act, 1958 (Tamil Nadu Act XXXV I of 1958).] ' , 
' I  

r' ~ 

19. Notwithstanding anything contained i n  this Act saving, 
or in the principal Act as amended by this Act, the president 
of a panchayat holding office as such on the date of the 
commen&ment of this Act, shall'continue to hold office 
as such president for the residue of, the term of office 
as if this Act had not been passed: 

Provided that any ordinary or carnal vacancy arising 
after the date of the commencement of this Act in the ofice 
of the president shall be filled in accordance with the  
provisions of the principal Act as amended by this Act. 

/ 
. ,  

. ,1 

';----- -...._I*- 

* Statement of O b k l s  and Reasom, see Fort st.- Geoigc 
) &ktB -ordinary, dated the 31st March 1970, Part IV~Scction ;A , 

7 4;6a@$l, ' . f 

6 



874 panchayats (Second Amzndnenf an4 Vl~lidatioii) [1971: f .N.Aet 12 

TAMIL NADU 'ACT No. 12 -OF 1971 .* 
d 

l 

THB TAMIL NP-DU PANCHAYATS (SECOND AUBNDMENT AND 
VALIDATION) ACT, 1970. 

[Received the Jssent of f l e  Piesident on the 14th July 1971, 
jirst pr~blis?~cd in the Tamil Nadu Gover~ment 
Gazette Extr~cordinary on the 1 7th July 197 1 (Adkada 
26, 1893).] 

An Act.frlrther to amend tlre j T~zmil Nrrtl~r Pnrzcltayats 
Act, 1953. 

BE it eliilctei! by the Legislature of the State of Tamil 
Nadu in the Twenty-first Year of th: Republic of India 
as l';,llows:-- 

Short title and 1 (I) This Act may be called the Tamil Nadu Panchayats 
commencement (Second Amendment and Validation) Act, 1970. 

(2)  (a) Section 2 shall be deernd to have come into 
force on the 1st January 1960. 

(6) Section 3 shall come into force on such date as 
the State Government may, by notifi~a~tion, appoint. 

(c) Section 5 shall be deemed to  have come into 
force on the 1st April 1970. 

2-5. [The amendments made by these sections hove already 
been incorporated in the principal Act, namely, the Tamil 
Nadu Panchuyats Act, 1958 (Tamil Nadu Act XXXY of 
1958).] 

Validation of 6. Notwith:.tanding anything contained in any judg. 
local cess sur- ment, decree or order of any court, no levy or collectionof 
charge under local cess sure harge by a paneha ya t union council under the 

mil Nadu principal Act prior to the date of the commencement of Act XXXV of 
1958. section 3 of this Act (hereinafter in this section referred tc 

as the said date) shall be deemed to be invalid or ever to 
have been invalid on the ground only that no maximum 

* For Statement of Objects and Reasons, see the Tamil N- 
Government Gazette Sxtraordiuary, dated the 24th July 1971, ~ y l  
WSection 3, page 581. 



1971 : T.N. Act 121 . Panehayats (Second Amendment - 875 ' 
& 
ft@ a and Validation) 

has been prescribed for such local. cess surcharge and such . . . 
. local cess surcharge levied or collected or purporting to 

have been levied or collected shall, for all purposes, be 
deemed to be and to have always been validly levied or 

k collected and accordingly-- 

(a) allacts, proceedings or things done or taken by a ' ,' 

panchayat unioll council or any authority, officer or person 
in connection with the levy or collection of any local cess 
surcharge shall, for all purposes, be deemed to be and to 
have always becn done or taken in a ccordance with law ; 

(b) no suit or other proceedings shall be maintained 
or continued in any court for the refund of any local cess 
surcharge so paid ; 

(c) no col~rt shall enforce any decree or order 
directing the rcfirnd of any localcess surcharge so paid; 

(d) any local cess surcharge which becomes leviable 
under the principal Act as  amended by this Act for any 
period before the said date maybe levied and collected in 
the manner provided under the principal Act as amended 
by this Act. 



ifld : hesfient$s Act 221 Madra;~ bity Munfclpal 595 
Corporation, Tamil Nadu 

District Municipalities an c 

Tamil Nadu Panchayats (Amendment 

PRESIDENT'S ACT NO. 22 OF 1976.* 

THE MADRAS CITY MUNICIPAL CORPORATION, 
TAMIL NADU DISTRICT MUNICIPALITIES 
AND TAMIL NADU PANCHAYATS (AMEND- 
MENT) ACT, 1976. 

[Received the assent of the President on the 31st May 1976, 
first published in the Tamil Nadu Government Gazette 
Extraordinary on the 1st June, 1976 (Vaikasi 19, 
Nala (2007-Tiruvalluvar Andu)) ,I 

Enacted by the President in the Twenty-seventh Year 
of the Republic of India. 

An Act further to amend the Madras City Municipal 
Corporation Act, 1919, the Tamil Nadu District 
Municipalities Act, 1920 and the Tamil Nadu Pan- 
chayats Act, 1958. 

In exercise of the powers conferred by sectioli 3 of the 
Tamil Nadu State Legislature (Delegation of Powers) 
Act, 1976 (41 of 1976), the President is plehsed to enact 
as follows :- 

1. (1) This Act may be called the Madras City Short title and 
Municipal Corporation, Tamil Nadu Distrlct Munla- wmmencementt 
palities and Tamil Nadu Panchayats (Amendment) Act, 
1976. 

(2) It shall come into force on such date as the State 
Government may, by notification, appoint. 

2. In the Madras City Municipal Corporation Act, Amendment of 
1919 (Tamil Nadu Act IV of 1919), in section 135, in Tamil Nadu 
clause (b), for items (i), (ii) and (iii) and the entries rela- Act 1V Of 1919- 
ting thereto, the following shall be substituted, namely :- 

'' (i) Sale of immovable The market value of the 
property. property as set forth in 

the instrument, and in a 
case where the market 
value is finally deter- 
mined by any authority 

-- - 
*For Reasons for the enactment, see Tamil Nadu Government 

Gazette Extraordinary, dated the 1st June 1976, Part IV-Section 
2, Pages 207-208. 



$96 ~ d r a  City Mwnisigat [I976 : President's Act 22 
Corporation, Tamil Nadu 
District dMrcnicipalities and 
Tamil Nadu Panchayats (Amendment) 

under section 47-A of the 
Indian Stamp Act, 1899 
(Central Act I1 of 1899), 
the market value as so 
determined by such 
authority. 

(ii) Exchange of immovable The matket value of the 
property. property of the greater 

value as set forth in the 
instrument, and in a case 
where the market value 
is finally determined by 
any authority under sec- 
tion 47-A of the Indian 
Stamp Act, 1899 (Cen- 
tral Act I1 of 1899), 
the market value as so 
determined by such 
authority. 

gii) Gtft of immovable The market value of the 
property. property as set forth in 

the instrument, and in a 
case where the market 
value is finally determi- 
ned by any authority 
under section 47-A of the 
Indian Stamp Act, 1899 
(Central Act I1 of 1899), 
the market value as so 
determined by such 
authority.". 

Amendment of 3. In the Tamil Nadu District Municipalities Act, 
Tamil Nadu Act 1920 (Tamil Nadu Act V of 1920), in section 116-A,.in 
V of 1920. clause (b), for items (i), (ii) and (iii) st nd the entries 

rela t ~ n g  thereto, the follcwing shall be substituted, 
namely :- 

- c6 (i) Sale of immovable The market value of the 
property. property as set forth in 

the instrument, and in a 
oase where the market 

I 



1976 : president's Act 221 ~ a d r k s  City h n k i p a l  597 
Corporation, Tamil Nadu 

District Municipalities and 
Tamil Nadu Panchayats (Amendment) 

value is finally deter- 
mined by any a.uthority 
under section 47-A of the 
Indian Stamp Act, 1899 
(Central Act I1 of 1899), 
the market value as so 
determined by such 
authority. 

(ii) Exchmge of immovable The market value of the 
property. property of the grrater 

value as set forth in the 
instrument, ~ . n d  in a case 
where the market value 
is finally determined by 
any authority under 
section 47-A of the 
Indian Stz.mp Act, 1899 
(Central Act 11 of 1899), 
the market value as so 
determined by such 
authority. 

(iii) Gift of immovable pro- The market value of the 
Pert Y. property as set forth in 

the instrument, and in a 
case where the market 
valve is finally deter- 
mined by any authority 
under section 47-A of 
the Indian Stamp Act, 
1899 (Central Act I1 of 
1899), the market value 
as so determined by such 
authority."* 

4. [The amendements made by this section have already 
been incorporated in the principal Act, namely, the TanttZ 
Nadu Panchayats Act, 1958 (Tamil Nadu Act XXXV of 
1958).1 
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and lih.lidation) 
TAMIL NADU ACT NO. 9 OF 1977*. 

THE TAMIL NADU PANCHAYATS (AMENDMENT 
AND VALIDATION) ACT, 1977. 

[Received the assent of the Governor on the 25th Septem- 
ber 1977, Jlrst published in the Tamil Nadu Government 
Gazette on the 27th September 1977 (Purattasi 11, 
Pinkala (2008-Tiruvalluvar Andu)).] 
An Act further to amend the Tamil Nadu Panchayats 

Act 1958. 
BE it enacted by the Legislature of the State of Tamil 
Nadu in the Twenty-eighth year of Republic of India 
as follows :- 

short title and 1, (I) This Act may be called the Tamil Nadu Pan- 
chayats (Amendment and Validation) Act, 1977, 

(2) It shall be deemed to have come into force 
on the 1st August 1977. 

2. [The amendments made by this section have already 
been incorporated in the principal Act, namely, the Tamil 
Nadu panchayats Act, 1958 (Tamil Nadu Act XXXV 
of 1958).1 

Notification to 3. Where any panchayat union council has beed dissolved 
have retrosyec- under clause (a) of sub-section (1) of section 155 of the 
tive effect in principal Act and a direction has been issued regarding the certaia cases. reconstitution of such panchayat union council under clause 

(b) of sub-section (1) of the said section 155 before the 
date of publication of this Act in theTamil Nadu Govern- 
ment Gazette, the Government may issue a notification 
postponing the reconstitution of the council for a further 
period not exceeding six months-under the proviso to clause 
(b) of sub-section (I) of the said section 155 of the 
principal Act as amended by this Act and such notification 
shall be deemed to have ccme into force on the date speci- 
fied in the notification, such date being not earlier than 
the 1st August 1977. 

Validation. 4, Notwithstanding znything contained in the principal 
Act as emended by this Act or in any judgment, decree 
or order of any court or other authority, all acts done or 
proceedings taken in respect of any pmchayat union 
council, during the period commencing on the 1st August 
1977, and ending with the date of publication of this Act 
in the Tamil Nadu Government Gazette, by a person 
appointed under sub-section(4) of section 155 of the princi- 
pal Act shall for all purposes be deemed to be and to have 
always been validly done or taken in accordance with law 
as if section, 3 had been in force at all material times when 
such acts or proceedings were done or taken. 

* For Statement of Objects and Reasons, see Tamil Nadu 
Government Gqzette Extraordinary, dated the 26th August 1977, 
Part IV-Section 1, Pages 59-60. 
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TAMIL NADU ACT NO. 27 OF 1980.* 

THE TAMIL NADU PANCHAYATS (AMENDMENT) 
ACT, 1980, 

[Received the assent of the Governor on the 30th August 
1980, Jirst published in the Tamil Nadu Government 

Gazctt e Extraordinary on the 2nd September 1 980 
(Aavani 1 7, Row thiri-20 1 1 -Thiruvallvar Aandu).] 

An Act further to amend the Tamil Nadu Panchayuts Act, 
1958. 

, 

BE :' ptlacted by the Legislature of the Slate of Tamil 
Xadu in the Thirty-first Year of the Republic of India as 
follows :- 

Short title 1.(1) This Act may be called the Tamil Nadu Panchayats 
and corn- (Amendment) Act, 1980. 
mencement. 

(2) It shall come into force at once, 
I 

Amendment of 2. In the proviso to clause (b) of sub-section (1) of 
section 155, section 155 of the Tamil Nadu Panchayats Act, 1958 
~ a m i l  Nadu Act (Tamil Nadu Act XXXV of 1958),for the expression"three - of 19s8* years and two months", the expression "three years and 

eight months" shall be substituted. 

* 
IYL 0 

* For Statement of Objects and Rwons, see Tmfl N ' u  ~ o v &  
ment Gazette Extraordinary, dated the 1st August 1980, Pare IV- 
Scction 1, pages 229-230. 

.! 

i 

, . 
- .  

d 
f- 
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(Amendm eni') 

TAMIL NADU ACT NO. 32 OF 1980.* 

I THE TAMIL NADU LOCAL AUTHORITIES' LAWS 
(AMENDMENT ) ACT, 1980. 

[Received the asscnt of the Governor on the 8th September 
1980, first published in the Tamil Nadu Government 
Gazette Extraordinary on the 1 1 th Sej~tember 1 980 
(Aavani 26, Rowthiri-2011-Thiruvalluvar Aandu).l 

An Act further to amend the Tamil  ad; Local Authoriii{:s9 
Laws* 
BE it enacted by the Legislature of the State of Tamil 

Nadu in the Thirty-first Year of the Republic of India 
as follows :-- 

PART I, 

1. (1) This Act may be called the Tamil Nadu Local horl title Authorities' Laws (Amendment) Act, 1980. and corn- 
mencement. 

(2) It shall come into force at unce. 

PART 11. 

AMENDMENTS OF THE MADRAS CITY 
MUNICIPAL CORPORATION ACT, 1 9 1 9. 

Substitution of 3. In the Madras City Municipal Corporation Act, new section 4,, 
1919 (Tamil Nadu Act IV of 1919) (hereinafter in this Tamil Nadu 
Part referred to as the 1919 Act),for section 47,the follow- Act Of 1919* 

ing section shall be substituted, namely :- 
.- - 

*For Statement of  Objects and Reasons, see Tamil Nadu 
Government Gazette Extraordinary, dated the 5th ~ugust  1980, 
Part LV--Section 1, Paes  247-248. 
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"47. Electoral rolls for divisional seats and qudlg- 
cation for inclusion therein.--(I) For each of the territorial 
divisions referred to in section 45, there shall be an 
electoral roll which shall be prepared in accordance with 
the provisions of this Act and such directions not incon- 
sistent with the provisions of this Act as the State 
Government may, from time to time, issue in this behalf, 

(2) A person, shall be disqualified fcr registra- 
tion in an electoral roll if he- 

(a) is not a citizen of India ; or 

(b) is of ulsound minG *L: ~:33ds PO Ceclared 
by a competent court ; or 

(c) is for the time being disquaiified from voting 
under the provisions of section 71 or any law relating to 
corrupt practices and other offences in connection with 
elections . 

(3) No person shall be entitled to be registered 
I in the electoral roll for more than one territorial division ' or in the electoral roll for any territorial division in more 

than one place, 

(4) No person ragistered in the electoral roll for a 
territorial division shall be entitled to be: registered in the 
electoral roll for any other territorial division or ward, 
as the case may be, of any City (other than the City of 
Madras), municipality or panchayat. 

ExpZan~~ .*~n.-For the purpose of this sub-section, 
the expressions 'City', 'municipality' and 'panchayat' shal! 
have the meanings respectively assigned to them in the 
Madurai City Municipal Corporation Act, 1971 (Tamil 
Nadu Act 15 of 1971) or in any other law for the time being 
in force, the Tamil Nadu District Municipalities Act, 1920 
(Tamil Nadu Act V cf 1920) and the Tamil Nadu Pan- 
chayats Act, 1958 (Tamil Nadu Act XXXV of 1958). . 
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(a) is not less than eigtteen years of age on tbe 
qualifying date ; and 

(b) is ordinarily resident in the Citj, 
shall be entitled to be registered in the electoral roll for 
m y  one of the territorial divisions referred to ir. section 45. 

Explanation.--For the purpose of this section, 
" qualifying date " in relation to the preparation or 
revision of an electoral roll under this Act, means the 
&st day of January of the year in whi~h  it is so prepared 
or revised. 

(6) (a) A person shall not be deemed to be 
ordinarily resident in the City on the ground only that he 
owns, or is in possession of, a dwelling house thell.: 

(b) A person absenting himself temporarily 
from his place of ordinary residence shall not by reason 
thereof cease to be ordinarily resident therein. 

(c) A person who is a patient in any establish- 
ment maintained wholly or mainly for the reception and 
treatment of persons suffering from mental illness or 
mental defectiveness, or who is detained in prison or 
other legal custody at any place, shall not by reasolp 
thereof be deemed to be ordinarily resident therein. 

(4 Jf in any case a question arises as to whether 
a person is ordinarily resident in the City at any relevant 
time, the question shall be determined by the State Govern- 
ment in accordanc~ with such rules as may be prescribed,". 

Amendment of 3. In section 48 of the 1919 Act, in sub-section (1) 48, for the Explanation, the following shall be substituted, Tamil Nadu 
namely :- Act 1V of 1919. I 

" Explanation.--The power conferred by this subrn 
section on the person SO ruLLuiised, shall include the 
power to omit, in the manner and at the times aforesaid 
from the electoral r d l  for any such division published 
under this sub-secticn, the name of any person who is 
dead or who incurs any of the disqualifications specified 
in sub-section (2) of section 47 : 
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Provided that the name of any person omitted from 
the ele :-oral roll for the territorial division by reason of a 
disqualification under clause ( c )  of sub-section (2) of 
section 47 shall forthwith be reinstated in that foll if 
such disqualification is, during the period such roll is 
in force removed under any law authorising such removal.". 

Ls*ion of new 4. After section 48 of the 1919 Act, the following sections 48-A 
.nd 48-B, in sections shall be inserted, namely :- 
Tanail Nadu 
Act N of 1919. 

" 48-A. Jurisdiction of civil courts barred.-No civil 
court shall h lve jurisdiction,-- - .  

(a) to eutertain or adjudicate upon any question 
whether any persol1 is or is not entitled to be registered in 
an electoral roll for the territorial divisions referred to 
in section 45 ; or 

(b) to qoestion thc legality of any action taken by 
any authority under section 47 or section 48. 

48-B. Making false declaration.-If any person 
makes in connection with- 

* 

(a) the preparation, revision or correction of an 
electoral toll f ~ r  the territorial division, or 

(b) the inclusion or exclusion' of any entry in ox 
from an electoral roll for the territortal division, 

, 

a statement ar declaration in writing nhich is false a d  
which he either knows or believes to be false or does not 
believe to be true, he shall 3, ;czishable vith imprison- 
ment for a term which may extend to one year, or with 
fine, or with both. ". 

i 

Substitution of 5. For sectioa 50 of the 1919 Act, the following section 
new shall be substituted, namely:- section 
Tamil  ad; 
Act IV of 1919 " 50. Disqualification  of voters.-NO person who 

is of unsound mind and declared so by the competent 



1980 : T*N* Act 321 Locat ~uthorities' Lmvs 83 
(Amendment) 

court shall be qualified to vote an3 no person who is 
disqualified under section 71 shall be qualified to vote 

9 9  so long as the disqualification subsists. . 
6. For sub-section (1) of section 51 of the 1919 Act, Am~dmmt-?f 

d&lOll 31, the following sub-section shall be substituted, na-~lv :- Tamil N~~~ 
Act IV of 1919, 

"(1) No person shall be qualified for election or 
co-option as a councillor unless-- 

(a) his name is included in the electoral roll of 
any one of the territorial divisions of the City; 

(b) he has completed his twenty-first year of age t 
and 

(c) in the case of co-option under section 5, 
such person is a member of the Scheduled Caste or the 

9 7 Sched'lled Tribe or a woman, as the case m2y be. . 

PART nr. 
AMENDMENTS OF THE TAMIL NADU DISTRICT 

MUNICIPALITIES ACT, 1920. 

7. In the Tamil Nadu District Municipalities Act, kmendment 
1920 (Tamil Nadu Act V of 1920) (hereinafter in this section 
Part referred to as the 1920 Act), in section 44,- 

44, 
Tamil Nbdu 
Act V of 192 0. 

(i) for sub-section (1); including the proviso and 
Explmatim (1) and (2) thereto, the following sub-sections 
shall be substituted, namely :- 

"(1) For every municipality there shall be an 
electoral roll which shal! be prepared in accordance with 
the provisions of this Act and such directions not in- 
consistent with the provisions of this Act as the State 
Government may, from time to time, issue in this behalf. 
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(1-A) A person shall be disqualified for registr~~tion 
I 

.1 

in an electoral roll if he- 
I 

(a) is not a citizen of India ; or 

(b) is of unsound mind and stands so declared 
by a competent court ; or 

(c) is for the time being disqualified from 
voting under the provisions of section 60 or any law 
relating to corrupt practices and other offences in connection 
with elections, i 

1 
(1-B) No person shall be entitled to be registered 

in :% electoral roll for any municipality more than once. 

(14) No person registered in the electoral roll 
for a municipality shall be entitled to be registered in the 
electoral roll for another municipality, pancbyat orecity. 

~ i~ lana t idn  .-o or the purpose of this sub-section, the 
expressions ' panch? yat ' and ' City ' shall have the 
meanings respectively assigned to them in the Tamil Nadu 
panchayats Act, 1958 (Tamil Nadu Act X M V  of 1958). 
the Madras City Municipal Corporation Act, 1919 (Tamil 
Nadu Act IV of 1919) or the Madurai City Municipal 
Corporation Act, 1971 (Tamil Nadu Act 15 of 1971) or 
in any other law for the time being in force. 

(1-D) Subject to the provisions of sub:sections 
(1) ( A )  ( 1  d ( 1  every person who- . 

a is not less than eighteen years of ags on the 
gwlifying (date : and 

(b) is ordinarily resident 1 in a munidpality, 

shall be entitled to be registered in the electoral roll' tot 
that municipal it^. 

II 

~x~lanation.--For the purpose of this section 
46 qualifying date " in relation to the preparation or revision 
of an electoral roll under Fhis-A~t, means the first day of 
January of the yeat in whch lt 1s so prepared or revised. 
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(1-E) (a) A person shall not be deemed to be 
ordimrly resident in a municipality on tho ground only 
that he owns, or is in possession of, a Ewelling houw 
therein. 

: -,-*y . C - - -  . .=---,- -F-. rq, A ei-5 > .  > *.-/.*'-:.,. 
a. - * * -- f E3 p - : & A  5:; rtz.jo* 

&ereof cease to be ordinarily resident therein. 

(c) A person who is a patient in any establishment 
maintained wholly or mainly for the reception and treat- 
ment of persons suffering from mental illness or mental 
defectiveness or who is detained in prison or other legal 
custody at any place, shall not by reason thereof be deemed 
to be ordinarily resident therein. 

I (d) If in any case a question arises as to whether 
a person is ordinarily resident in a municipality at any 
relevant time, the question shall be determined by the 
State Govenunent in accordance with such rules as may 
be prescribed. " 1 

~ (ii) in sub-section (2), for the Explanation, tho 
following &all be substituted, namely :- 

Explanation.-The power conferred by this 
rub-section on the person so authorised shall include 
power to omit, in tb.e manner and a t  the times aforesaid, 
from the electoral roll for the municipality published 
under this sub-section, the name of any person who is 
dead or who incurs any of the disqualifications specified 
in pub-&ion (1-A); 

Prodded that the name of any person omitted from 
the electoral roll for the muncipality by reason of a &a. 
qualification under clause LC) (of sub-section (I-A) shall 
forthwith be reinstated in that roll if such disqualifi- 
cation is, during the period such roll is in force, removed 
under any law authorising such removal. " ; 
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. (iii) the Explanatiotr, occurring at the end, shall bc 
omitted. . 

Inseaion of new 8, After section 44 of the 1920 Act, t1.e following 
44-A sections dm11 be inserted, namely :- and WB, in 

Tamil Nadu 
~ c t  v of 1920. " 44-A. Jurisdic tion of c i vi l courts barred.-No civil 

court shall have jurisdiction- 
(a) to entertain or adjudicate upon any question 

whether any person is or is not entitled to be registered in 
an electoral roll for a municipality ; or 

(b) the inclusion or exclusion c.f any entry in or 
from an authority under section 44. 

44-B. Mdkidg fahe declardtwn.-if any person makes 
in connection with-- 

(a) the ~~repiir:&tion, revision 01 correction, cf an  
electoral roll, or 

(b) th: iliclusion or exclusion of any entry in or 
from an  ele~toral roll, 
a statement or declaration in writing which is filse and 
which he either knows or believes to be false or does not 
believe to be true, he shall be punishable with imprison- 
ment for a term which may extend to one year, ar with 
h e ,  or with both. ". 

substitution of 9. For section 47 of the 1920 Act, the following section 
nhw section for shall be substituted, namely :- 
section 47, 
Tamil Nadu " 47. Disqualification of voters.-Notwi thstanding 
Act of 192Q* anything contained in sub-section (6) of section 44, no 

person who is of unsound mind and dcclared so by the 
competent court shall be q ~ l i f i e d  to vote and no per-on 
who is disqualified under section 60 shall be qualified to + 

vote so long as the disqualification subsists. ". 
dlsndment of 10. For sub-section (1) of section 48 of the 1920 Act, 
ration 48, the following sub-section shall be substituted, namely + 
Tamil Nadu 
~ c t  \' of 1920. " {I) No person shall be qualified for election as a 

chairman or  as a councillor, unless- 

(a) his name is included in the electoral roll of the 
municipality ; and 

(b) he has corapleted his twenty-&tit gar ofage.". 
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PART IV. 

AMENDMENTS OF THE TAMIL NADV 
PANCHAYATS ACT, 1958. 

11. In sub-section (1) of section 12 c f tkc Tamil Nadu A"dm@nt Of 
Section 12, Panchayats Act, 13% (TGLI~: 3k2u Act XXXV of 1958) Nadu (hereinaftel in this Part riferrea to as tre 1958 Act), after A C ~  xxxv of 

the proviso, the following proviso shall be inserted, 1958. 
namely :-- 

"Provided f~rtber  that no person sball b: co-opted 
under this sub-section unless be kss completed bis twenty- 
drst year of age.". 

12. In sub-section (4) of section 15 of the 1958 Act, for Amendment of 
the words " whose name appears in the electoral roll foi the Section 

6 4  Taxi1 Nadu panchayat ", t te words whose name appears in the Act xxxV 
electoral roll for the panchayat and who bas completed of 1958. 
ber twenty-&st yehr of age " shall be substituted. 

13. In section 2C of the 1958 Act,- Amendment of 
section 20. 
Tamil ~ a d i  (i) for sub-section (1) including the proviso A,, xxxv 

and the Explanation thereto, the following sub-section of 1958. 
ahall be substituted, namely :- 

"(1) For every panchayat there shall be an electrol 
roll which shall be prepared in accordance .with the pro- 
visions of this Act and such directions not inconsistent with 
the provisions of this Act as the Government may. from 
time to time, issue in this behalf, 

(LA) A person shall be disqualified for registra- 
tion in an electoral roll if he- 

(0) is not a citizen of India; or 

(b) is of unsound mind and stands so declared 
by a competent court ; or 

(c) is for the time being disqualified from votinr 
under the provisions of section 24 or any law relating to 
corrupt practices and other offences in connection with 
elections. 

(1-B) No person shall be entitled to be registered 
in the electoral roll for any panchay.zt more than once, 

(I-C) No person registered in the electoral roll for e 
panchayat shall be entitled to be registeled in the e1ector;rl 
roll for another panchayat, municipality or City. 
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Explanation.--For the purpose of this sub-section, the 
expressions 'municipality' and 'City' shall have the mean- 
ings respectivelv assigned to them in tbe Tamil Nadu Dis- 
trict Municipalities Act, 1920 (Tamil Nadu ActV of 1920), 
the Madras City Municipal Corporation Act ,19 19 (Tamil 
Nadu Act IV of 1919), or the Madurai City Municipal 
Corporation. Act, 1971 (Tamil Nadu Act 15 of 1971), or  
in any other law for the time being in force. 

(1-D) Subject to the provisions of sub-sections (1). 
(I-A), (I-B) and (1-C), every person who- 

(a) is not less than eighteen years of age on the 
qualifying date ; and . . 

(bl'is 'ordinarily resident in a panchayat village 
or panchayat town or township, r 1  

Y i  

shall be entitle 3 to be registered in the electoral roll for that . 
panchayat . .. 

Explanation.-For the purpose of this section; 
"qualifying date" in relation to the preparation or revision 
of an electoral roll under this Act, means the first day of 
January of the year in which it is so prepared or revised. 

(1-E) (a) A person shall not be deemed to be ordi- 
narily resident in a panchayat village or panchayat town 
or township, on the ground only that he owns, or is in 
possession of a dwelling house therein. 

(b) A person absenting himself temporarily 
from his place c)r ordinary residence shall not by reason + 
thereof cease to be ordinarily resident therein. 

(c) A person who is a patient in any establish- 
ment maintained wholly or mainly for the reception and 
treatment of persons suffering from mental illness or mental 
defectiveness, or who is detained in prison or other legal 
custody at any place, shall not by reason thereof be deemed 
to be ordinarily resident therein. 

(d) If in any case a question arises as to whether 
a person is ordinarily resident in a panchayat village or 
panchayat to~vn or township at any relevent time, the 
question shall be determined by the Government in 
accordacce with such rules as may be prescribed."; 

(ii) in sub-section (2), for the Explanation, the 
following shall be substituted, namely:- 

44Explmration.--The power conferre8 by this sub- 
rection on the person so authorised, shall include the power 

- --. . -- 
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to omit, in the manner and at the times aforesaid, from 
the electoral roll for the panchayat published under this 
sub-section, the name: of any person who is dead or who 
incurs any of the disqualifications specified in sub-section 
(1-A) : 

Provided that the name of any person omitted from 
the electoral roll for the panchayat by reason of a dis- 

- qualification under clause (c) of sub-section (I-A) shall 
forthwith be reinstated in that roll if such disqualification 
is, during the period such roll is in force, removed unda - 
any law authorising such removal."; 

(iii) the Explanation occurring at the end shall be 
omitted, 

14. After section 20 of the 1958 Act, the following Inertion of new 
sections shall. be inserted, namely :- sections 20-A 

and 20-B, in 
Tamil Nadu "20-A. Jurisdiction of civil courts barred. -No civil A ct XXXV of 

court shall have jurisdiction- 1958. 

(a) to entertain or adjudicate upon any question 
whether any person is or is not entitled to be registered 
.in an electoral roll for a panchayat ; or 

(b) to questio~i the legality of any action taken by 
any authority under section 20. 

20-B. Making f o b  declaration.-If any person makes 
in connection with- 

(a) the preparation, revision or correction of an 
electoral roll, or 

(b) the inclusion or exclusion of any entry in or 
from an electoral roll, 
a statement or declaration in writing which is false and 
which he either knows or believes to be false or does not 
believe to be true, he shall be punishable with imprison- 
ment for a term which may extend to one year, or with 
k e y  or with both.". 

Substitution of 15. For section 22 ofthe 1358 Act, the following .,;+;on ,, 
for shall be substituted, namely !- section 22, in 

Tamil Nadu Act 
"22. QuaItj?cation of candzkhtes.-No parson shafl XXXv of 1958. 

be qualified for election as- 

(a) a member or president of a panchayat unless- 
(i) his name appears on the electoral roll for 

tho pmchayat i and 
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(ii) he has completed his twenty-first year of 
age ; or 

(b) chairn1a.n of a panchayat union council unless-- 

(i) his name appears on the electoral roll for 
any one of the panchayats or townships comprised in the 

I panchayat union ; and 
. 

(ii) he has completed his twenty-first year of 
age.". 

Insertion 16. After section 24 of the 1958 Act, the following 
1 

new section 
24-A in Tamil section shall be inserted, namely :- 
~ a d ~  Act xxxv of 1958. "24-A. Disqucllifcation of voters.--No person who 

is of unsound mind and declared so by the competent court 
shall be qualified to vote and no person who is disqualified 
under section 24 shall be qualified to vote so long as the 
d i s q ~ a l ; ~ ~ ~ t i o n  subsists.'', 

Amendment of 17. In section 36-A of the 1958 Act, in sub-section (1). 
section 38-Aa in clause (b), in the third proviso, item . (i) shall be re- 

Nadu numbered as item (LA), and before the item (LA) as so Act XXXV of 
1958. renumbered, the following item shall be inserted, namely:- 

"(i) unable to read and write in Tamil ; or". 4 

PART V. 
e 

AMENDMENTS OF THE MADURAI CITY 
MUNICIPAL CORPORATION ACT, 197 1. 

18-21. [The amendments made by these sections have 
already been incorporated in the principal Act, namely, 
the Madurai City Municipal Corporation Act, 1971 vadl 
Nadu Act 15 of 1971).] 



TAMIL NADU ACT NO. 14 OF 1981.* 

THE TAMIL NADU PANCHAYATS 
(AMENDMENT) ACT, 1981. 

[Received the assent of the Governor on the 19th March 
1981, first published in the Tamil Nadu Government 
Gazette Extraordinary on the 21st March 1981 (Pangtuai 
8, Ro wthid-2012- Thiruvalluvar Aun&).l . 

An Act further to amend the Tamil NNadu Panchayatts Act, 
1958. 

BE i : enacted bl 

short title 
and corn- 

1. (1) This Act may be cblled the Tamil Nadu P& 
mencumnt. chayatv (Amendment) Act, 198 1. 

(2) It shall come into force at once. 
; 
4 *mendmat of 2* In the proviso to clause (6) of sub-section (1) of 4 

155s section 155 of the Tamil Nadu P a n c h a y ~  Act, 19% 4 Tamil Nadu A& w v  (Tamil Nadu Act XXXV of 1958), for the expression "thee 
of 1958. X. 

years and eight months", the expression "four years and *$ two months " shall be substituted. -., 

-- 
*For Sta t e m t  of Objats and A easons, see Tumil Nadir G- 

ment Gazette Extraordinary, dated tho 2nd March 1981, Part IV 
Section 1,  pages 129-130. 
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TAMIL NGDU ACT NO, 55 OF 1981.* 

THE TAMIL NADU PANCHAYATS (SECOND 
AMENDMENT)  .ACT, 1981. 

[Received the assent of the Governor on the 13th September 
1981, first published in the T:rmil Nadu Government 
Gazette Extrirordinnry on the 15th September 1981 
(A vani 30, Thunmathi-2012-ThiruvaZZuvar Aandu).] 

An Act jurther to amend the Tamil Nadu Panchayats 
Act, 1958. 

BE it enacted by the Legislature of the State of Tamil Nadu 
in the Thirty-second Year of the Republic of India as 
follows :-- 

1. (I) ~ h i s  Act may be called the Tamil Nadu Pancha- 
yats (Second Amendment) Act, 198 1. 

(2) It shall be deemed to have come into force on the 
1st June 1981. 

Insertion of 
new section 
62-A in 
Tamil Nadu 
Act xxxv 
of 1958. 

2. After section 62 of the Tamil Nadu Pancbayats Act, 
1958 (Tarnil Nadu Act XXXV of 1958) (hereinafter referred 
to as the principal Act), the following section shall be in- 
serted, namely :- 

" 62-A. Teachers (including headmasters) and basic 
servants in tire Panchayaf union schools to be Government 
servants.--(1 j Notwithstanding anything contained in this 
Act or in any other law for the time being in force, on and 
from the 1st June 1981 all teachers (including headmasters] 
ana u,sic servants in the panchayat union  school^ in the 
State of Tamil Nadu shall become whole-time Government 
servants. 

(2) Notwithstanding anything contained in sub-seco 
tion (1) of section 53 or in any other provision of this Act 
and subject to the provisions of Artisle 311 of the Con&i- 
tution, the Govsrnment may make rules regulating the 
conditions of service of the teachers (incluaing headmasters) 
and basic servants in the panchayat union schools.". 

L 
\ -------- . 

* For Statement of Objects and Reasons, see Tmil Nadu Government 
Gazette Extraordinary, dated the 26th August 198i, Part N-Seetioh 
I, page 732. 
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TAMlL NADU ACT NO. 56 OF 
nU; TAMIL NADU PANCHAYATS (THIRD AM- 

MENT) ACT, 1981. 
liteceived the curent ofthe Governor on the 13th Se~I-etpk 

1981, fist publtlrhed b the Tamil Nadu a o w r ~ ~ i a t  
Gezette Extraordtrcvy on the 15th September> 1981 
(Aavani 30, TiuCnrnathO-.2012-Thi~vol AQn(&).] 

An ~ c t  further to amend trhe Tamil Nadu 
1958. 

BE it enacted by the Legislature of the State of 
in the ibirty-second Year of the Republic of In& w 
follows : - 

1. (1) Tics Act may be called the Tamil Nado Rn- 
Shm title and chayats (Third Amendment) Act, 1981. 
commmeaee- 
mat. (2) It shall come into force at one. 

Anlamoot 
of saaion 
10, Tamil 
Nadu Act 
XXXV 
of 1958. 

Amrwdnwat 
of )dCticm 
12, Tamil 
l l a Q A d  
XXXVof  
19s. 

Amendment 
of scction 
14, Tamil 
Nadu Act 

I XXXV of m, 

2. For sub-section (1) of section 10 of the Tamil Nadu 
Pruzchayats Act, 1958 (Ttimil Nadu Act XXXV of 1958) 
(hereinafter refmed to as the principal Act), the following 
sub-section shall be substituted, namtly :- 

"(1) Notwithstanding anything contained in section 
20 or any other provision of this Act, the total number of 
members cf a panchayat (exclusive of its president) shall 
be notified by the Inspector in accordance with such scale 
ss may be prescribed with referam to population as ascert- 
ained at the last preceding census of which the relevant 
figures have been published.". 

3. In section 12 of the principal Act, in sub-section (I), 
after the second proviso, the following proviso shall be 
inserted, namely :- 

" Provided also that if among the members of a pan- 
chayat union couacil, there is any woman belonging to 
Scheduled Castes or Scheduled Tribes, as the caw may be, 
then for the purposes d'i,~kcCng the cumber of m e m k s  
of the Scheduled Castes or Scheduled Tribes to be co- 
opted under the first proviso such woman shall not be 
deemed lo represent the Scheduled Castes or Scheduled 
Tribes and ohall be excluded and accordingly the requisite 
number of members of the Scheduled Castes or Scheduled 
Tribes sptxitied in the first proviso shall be co-opted.". 

4. In the proviso to section 14 of the principal A*, 
the words "or co-opted" shall be omitted. 

- --- 

*For Statewnt of Objects and Reasons, see TamN Nu& 
Government Gazette Extradinary, dated the 28th August 1981 
part IV-Sectioa 1, pages 756756.  



T. 
t 

5. In seztion 15 of the principal Act,-- Amandmant 
1 
:a 

(i) in the marginal heading, the words " co-option of" $ , 8 ~ ~ i l  

t shall be omitted ; Nai, Act 

(ii) in sub-section (I), after the words " with due regs‘.' XXXV of 
to their population in the village or town" occurring at 1958. 
the end, the words "as ascertained at the last preceding 
census of which the relevant figures have been published" 
shall be added ; 

(iii) in sub-section (2), for the words "thirty yeam", 
the words " forty years" shall be substituted ; 

(iv) for sub-sections (3) and (4), the following sub- 
sections shall be substituted, namely :- 

"'(3) In every panchayat, the Inspector may, subject 
to such rules as may be prescribed, by notification, reserve 
one seat for woman. 

(4) Nothing contained in sub-sections (1) and (3) 
shall be deemed to prevent members of the Scheduled 
Castes, Scheduled Tribes, or women, for whom seats have 
been reserved in any panchayat, from standing far election 
to the non-reserved Mats in the panchayat.". 

6. In section 17 of the principal Act, sub-section (5)  shall Amendment 
be omitted. of scctim 

17. Tamil 
~ a d u  Act 
xxxv of 
1958. 

7. In section 20 of the principal Act, in sub-section (2), h d m r n l  
after the proviso, the fo'lowing proviso shall be inserted, of section 
namely :- 20, Tamil Nadu Act 

" Provided further that in case where tbe ordinary E V  of 
elections to the office of chairmen of panchayat union 
councils and of the presidents and members of panchayats 
are held simultaneously, no alteration to the electoral 
roll shall be published after the first day fixed for filing 
of nomination for election of chairman of a panchayat 
union council and before the notification of the results of 
all elections."* 

Substitution af 
8. For section 24 of the principal Act, the following smion for 

section shall be substituted, namely :- secpion 24, 
Tam'l N ~ d u  

"24. Disqualijication of persons convicted of election Ao, xXxv of 
0flences.-Ever v person convicted of an offence punishable 19 58. 
uuder sections - 3 7 . ~  to 37-N of this Act or undcr Chapter 
IX-A of the Indian Penal Code (Central Act XLV of 1860) 
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Insertions of 
new section 
30-A and 
30-B in 
Tamil 
Nadu Act 
XXXV of 
1958. 

shall be disqualified from voting or from being elected 
in any election to which this Act applies or from holding 
the office of president or member of a panchayat or of 
the office of chairman or member of a panchayat union 
council f o ~  a period of five years from the dete of his 
conviction,", 

9. After section 30 of the principal Act, the following 
sections shall be inserted, namely :- 

" 30-A. Reservation of seats for Scheduled Castes and 
Scheduled Tribes in the ofice of presidents --(1) The Govern- 
ment may, from time to time, by notification,reservc for the 
aernbers of the Scheduled Castes and Scheduled Tribes 
:-lph number of office of presidents of panchayats not 
excbeding eighteen per cent of the total number of such 
oftice in the State and the villages or towns in respect of 
which the office of such presidents are to be reserved as 
aforesaid shall be those which the Government may, from ' 
time to time, by lotification specify, having due regard to 
the proportion of the population of the Scheduled Castes' 
or the Scheduled Tribes, as the case may be, in the village 
or town concerned to the total population of that village 
or town and such other factors as *may be prescribed : 

Provided that no persou who is not a member of any 
of the Scheduled Castes or Scheduled Tribes shall b.: 
qualified for election as president of any panchayat if the i 
<office of such president is reserved for a member of any 
of the Scheduled Castes or Scheduled Tribes, as the case t 
illay be. J 2 

(2) Nothing contained in sub-dctiod (1) slialt be 
deemed to prevent members of the Scheduled Castes and: 
Scheduled Tribes from standing for election to the.office 
of president of any panchayat where no suah,reserua$ion 
bas been made. . . 

30-B. Reservation of seats for wome 
presidents.-- (1) The Government ma y, fr 
by notifiation,reserve for women such number of office 
presidents of panchayats not exceeding 
of the total number of such office in 
villages or towjls i:i respect of whicrl the 

- . - ?residentsd a e  to be reserved as af~resaid 
which the Government may, from time to ti 
fication specify, having uuz reyacd to the lo 

9 ' 
. . ., and such o t h r  factors as may be prescri~d : 

i r ,  

Bovided that no person who is not a 
be qua.lifird f ~ s  eleaion as president of a 
tk o a r  ofaacnpresident is reserved fo 
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(2) Nothing contaiiled in sub-section (1) shall be 
deemed to p~evert any women from standin2 for election 
tc the office of president of any panchay~t where no such 
reservation has been made.". 

10. After section 36-A of the principa 1 Act, the following 
secticns shsll be inserted, namely : - sections 36- 

" 36-AA. Reservation of seats for Scheduled Castes AA and 36. 
A 4 A i n  and Scheduled Tribes in the oflice of chairfirer,.-- ,%I.) The adu 

Governmeat may, from time t o  time, bs ilc.tificaticrs, xxxv 
reserve for the membt2ns o f  the Sch;d~~led Castes 2nd of 1958. 
Scheduled Tribes such number of oflice of c h s i ~  me? of , 
pancha ya t union coun~ils not exceeding eighteen per wn- 
of the total number r.f sucn office in the Strtc 2nd the 
panchayat upion courcils in lespror of which the ofice ~f 
suoh chairmen are to be reserved ss afotesaid shsll be , 

these which the Goversmen t mey, from time to time, by 
notification specify, h lving due regard tc the proportion 
of the pop\ lation of the Srhzduled Castes or Scheduled 
Tribes, 2s the case ma) be, i i ~  ?ll the paficha yats comprised 
in the panchlyat union concerned to the total population , .  
of all the panchayats comprised in that panhya t  union 
and suoh other factors as may bc ~res~r ib:d  : 

Pr.ovided that no person who is not a member of 
any of the Scheduled Castes or Scneduled Tribes shall be 
quiilified for election as chairmen of any p?.ilchayat union 
council if the office of such chairm2.n is reserved for a 
member of any of the Scheduled Castes or Scheduled 
Tribes, as the case may be. 

(2) Nothing contained in sub-sectioil (1) shp.11 be 
deemed to prevent members cf the Scheduled Castes and 
Scheduled Tribes from stznding for election to the office 
of chzirman of any p?.nchayat union council where no such 
reservation has been made:: 

36-AA A. Reservation of seats for wornel2 ir the o ftlce 
of chairmen.+l) The Government may, from ti me to time, 
by nctific?.tion, reserve for women such number of office of 
ch~.irmen of panchayat union coua~ils not exceeding fifteen 
.per wnt of the total number of such office in the State 
and the panchayat union councils in respect of which the 
office of such chairmen are to be reserved as aforesaid 
shall be those which the Government may, from time to 
time, by notification. specify, having due regard to the 
local conditions and such other factors 4s may be pres* 
cribed : 



Provided that no per son who is not a woman &P 
be, yualitied for electicn as chairman of any pasicbyat 
-on oounoil if the oBce of ~uch chairman i s  r b ~ t M  
fog Women. 

(2) Ndhing cont~ined in sub-section (1) ahall be 
deemed to prevent any woman from standing fot eleation 
to the ofice of chaisman of any panchayat unl@ ~ u n c f l  
whue no such reservation has be211 made.". . , 

Insertfori of 11. After teution 37 of the principal Aot,thc folbwing 
n, a eajons sub-headings and sections shall be inserted, namely :- 
37-A.37-B, 37-C, 
3743, 374, 
37-F,37-G, 37-H 

" OFFENCES RELATING TO B'ECTION* 
37-1,37-J, 37-A. Infringement af secrecy of electim.-Bwry oi!ber, 
3 7  3 -  clerk, :)gent or other person prforming any duty in 
376Ms 37-Ns mne&ion with the recording or counting of vote8 at an 37-0, 37-P, 
37-4, 37-R election who, except for some purpose authorised by law, 
37-9, 3'1-T, co m rnurliw.tes to any person any information showing 
37-U* 37-V* directly or indirectly for which czndidate any voter ha@ 
and 37mW in voted, and evcry person who by any improper mean*, Tamil 
Nadu Ad procures auy such information, shall be punished with 
X X X V o l  imprisorlment which may extend to six months ar tkith 
1958. be, or with both, 

37-B. Minimum pemlty for personallon at an elecktm.- 
Notwithstanding anything contained in section 171 -P of 
the Indian Penal Cbde (Central Act XLV of 1860), my 
person who in connection with an election under this 
Act commits an offence of personation puniabsble under 
that section, shall be punished with imprisonma for 
term which shall not be less than six months and not mow 
than two years and with fine. 

37-C. Promoting enmity betweea cl~sse.s ik 
with e1tctior.--Any person who in connection with 

under this Act promotes 01 attempts to promote on 
grounds of religion, race, caste, community or langnege, 
feelings of enmity or hytred between different J- ' d 
1,. -;tilens of India shall be punisha blc with imprisonmCDI 
f01 a term which may extend to three years og with fim 
with both. 

37-0. Prohfbftion of public meetings on tke day1 prem- 
ding the elec~io.~ dny and on the ~lection day---(I) No p r m n  
#hail convene, hbld or attend any public meeting in aey 
10-1 area comprised in a panchayat within-Tofiyclg~ 
hours before the da:e of termination of the poll 08 on tb 
date or dates on which a pollis taken for an el 
~ ~ h d m t *  



(2) Any parson who contravene8 the p~ovidma of 
mbcction (1) shall be punishable with fine which may 
extend to two hutl&~+P.d and fifty rupees. 

37-B. Dlshctbdnce~!~ at e!eclim merthg8.-(I) b y  
who at a public meetil: g to which this &on applies acts, or 
incites others to actpin a dfsorderlymanoer for the pwpop 
of preventing the transaction oft& business for which t& 
meeting was called 8 1 ~ 1 1  be punishable with 6ns which 
may extend to two hundnd and fifty rupees. 

(2) This saction applies to any public meeting of 8 
political character held in any local atca comprised in a 
panchayar between the earliest date for making nomination 
of candidam f cr an election and the date on which such 
eiec.ion i s  held. 

(3) TI any police off i c ~  reasonably suspect s any person of committing an offeom under sub-seci ion (I), he 
may, if requested SO to do by the obdrman of the meeting 
require that person to declare to him immediately his 
m e  and address cnd, if thpt person refues or fails so 
to declare his name and add ess, or if the police officer 
reasonably suspect him of giving a false name or ad dress 
the police officer may arrest him without wwra at. 

37-F. Restrictions on the prfntjng of pamphlets, posters, 
,stc.-( 1) No person ahall piin' or publish, or cau so to b 
printed or p~bltshed, clection pamphlet or poster 
which does not bear on i ts  face the n amcs and addresses of 
the printer and the ptibli shcr thereof. 

(2) No person shall print or cause to b& printed any 
eko~ion pamphlet ot poster- 

(a) unless a declaration as to the identityof the 
publisher thereof signed by him and attes rd by two 
persons to whcm he is personally kdown, is delivered by 
him to the printer in duplicate; and 

(b )  unless,withia a reasonab1e time after the prin+ing 
of the d ocument,one copy of the dcclara: lc n is sent by the 
printer together wilh one copy of the document to the 
~~ecut ive  Authority or Commissioner, as the m e  may b ~ ,  



<3) For the . purposes . of this section- 3 . , '  

, (a) any proms9 for multiplying copies of a document, 
other than ko pying it by hand, shall be deemed' t.q be prin- 
ting and the exprtssion "printer' 'shall be construed accbr- - 
dingly; and 

- 

. . 
4 .  f n L ,  

g .  .. Y I L  

, . . . .  t ,  

(b) "election pamphlet or poster" means any 
.printed pamphlet, hand-bill or other document distributed 
For the purpose of promoting or prejudicing the election of 

a candidate or group of* candidates 'or any pl8Cai.d .or 
poster having reference tow an election, but doe6 not ,iacju& 
aoj hand-bill, placard or poster merely announcing the 
date,time place and other particulars of an election meting 
'or 'routin: iostructions to election agents or workers. . . 

(4) Any person yvba contravenes any of the provisions 
*of sub-section (1) or iub-sectidn '(2) shall be puni&abl~ 
with imprisonment for a term which miy extend to six 
months, or with .fine which may extend to two ,thousand 
'rupees or with both. * ,  . , 

37-G. ~flcers,*eic., kt elections not to act for orca&ee~ 
or lo influencing vqting.-(l) No person who is a  itu urn- 
ing Officer, or an Assistant Returning Officer or a presidinb 
or polling officer at an election or an officer or '.clerk 
appointed by the Returning Officer 'or the presiding ofti& 
to perform any duty in-connection with an -election shall 
in the conduct or the management of the election do any 
act (other than theXgiving bf vdte) fox the furtherance of 
ihe prospects of the election of a candidate. s + .. 

' ' 

, (2) N q  such - rson as aforesaid,and no membk of the P" police force, shal an&a,vour- , ,. , A. J 

(a) to .persuade any person .to give *his /vote at . . an election, or - .  "< 2 " - - ?  . 
. - - A  i 

(b) to dissuade any person from giving his vote at 
an electior , or . 

I , -, ~] - . - . - 
r i i .  

(c). to - influence the . voting of any: pegson 
at an eleotlon in any manner. - . -  I ,  

I 

(3) An)' person who contravenes the provisfd~~s of 
sub-section ( I )  or sub-section (2) shall be punishable fitb 
imprisonment for 8 term which may extend to six months 
or with fine ~r with both.. a , . . )  . . .  . - 

a 
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37-H.Prohihitim of canvassing in or near polling stations.-- 
( 1 )  No person shall, on the date or dates on which a 
poll is taken at any polling station, commit any of thc 
following acts within the polling station or in any public 
or private place within a distance of one hundred metres 
of the polling station, namely :- 

(a) canvassing far votes ; or 

(b) soliciting the vote of any elector; or 

(c) persuading any elector not to vote for any  
particular candidate : or 

(d)  persuadingany elector not to vote at the 
election; or . 

(e) exhibiting any notice or sign (other than tlrl 
official notice) relating to the election. 

(2) Any person who contravenes the provisions 
sub-section (1) shall be punishable with fine which may 
extend to two hundred and fifty rupees. 

(3) An offence punishable under this section shall be 
cognizable. 

37-1. Penalty for disorderly conduct in or near polling 
stations.-(1)No person shall, on the date or dates on which 
a poll is taken at any polling strtios- 

(a) use or operate within or at the entrance of the 
polling station, or in any public or private place in the 
neighbourhood thereof, any apparatus for amplifying or 
reproducing the human voice, such as' a megaphone or a 
I o d  speaker, or 

(b) shout, or otherwise act in a disorderly manner, 
within or at the entrance 3f the polling s!ation or in any 
public or private place in the neighbourhood thereof,so as 
to cause annoyance to any person visiting the polling sta- 
tion for the poll, or so as to interfere with the work of 
the officers and other persons on duty at the polling 
station. 

(2) Any person who contravenes, or wilfully aids or 
abets the contravention of the provisons of sub-section (1) 
shall be punishable wfh imprisonment for a term whicb 
may extend to three months or with finc or with both. 

I 
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(3) If Eio polling officer of a polling station har 
reason to belieye that any person is committing or has 
committed an offence punishable under this W*on, 
he may direct any palice officer to arrest such person, and 
thereupon the police officer shall arrest him. 

(4) Any police officer may take such steps, and use 
such force, as may be reasonably aRcessar/ for preventin 
any contravention of the provisions of sub-section (1) an 
may seizei any ap2aratus used for such contravention. 

f 

Explanation.-Ln this section, the expression "pelting 
officer" means the polling officer of  a polling station or if 
there is a presiding officer at the polling station, such 
presiding officer. 

37- J. PenuIty for misconduct at the polling st ation.--(1) 
Any person who bring the hours fixed for the poll at any 
polling scadon misconducts himself or fails to obey the 
lawful directions of the polling ofacer may be removed 
from the polling station by the polling officer or by any 
police officer on duty or by any person authoriscd in 
this behalf by such polling officer. 

(2) The powers coderred by sub-section (1) shall not be 
exercised so as to prevent a y  elector who is otherwise en- 
titled to vote at a polling station from having an oppor- 
tunity of voting at that polling station. 

(3) If any person who has been so removed f&m 8 
polling station re-enters the polling station without tbe 
permission of the polling officer, he shall be punishable with 
imprisonment for a term which may extend to 
months or with fine or with both. 

(4) An offence punishable under sub-section 
be cognizable. 

Expimt5on.--In this section, the expression 
officer " bas the iame meaning as in section 37-1. 

37-K. Penalty for illegal hiring or procuring of eon- I 
veyances at e l e e t t o ~ ~ ~ . ~ ( l )  No ondidate or his age@ or 
any other person with the consent of a. ,eaa- 
didate or his agent shall hire or procure whether on paynuat 
or otherwise any vehicle or vessel for the conveyance of my . 
elector (other than the candidate hirnseK the members i/.l 

-i of his family or his agent) to or from any polling station: 
I! 
r 
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provided that nothing in this sub-seclon shall apply t+- 

(a) the hiring of a vehicle or vessel by an elector 
or several electors at their joint cost f3r the purpose of 
conveying him or them to or from th: polling station, 
jf & y&k or vmstl m hired is a v&ick or VSSW~~ ~t 
prdpeDed by mechanical power; and 

(b) the use of any public transport vehicle or 
vessel or any railway carriage by any elector at his own 
cost for the pmpose of going to or coming from a 
polling station. 

Explanation.-In this sub-section thl: expression "vehic!e9' 
means any vehicle used or capable of being used for the 
purpose of road transport, whether propelled by mecha- 
nical power or otherwise and whether used for drawing 
other vehicles or otherwise. 

(2) Any person who contravenes the provisions of 
sub-section (1) at or in connection with an election shall be 
punishable with fine which may extend to two hundred 
and fifty rupees. 

37-L. Breaches of oflcial duty in connection with 
election.--(1) If any person to whom this section applirg 
is without reasonable czuse guilty of any act or omission 
i~ breach of his official duty, he shall be punishable with 
fine which may extend to five hundred rupees. 

(2) No suit or other legal p r o d i n g s  shall lie against 
any such person for damages in respect of any such act 
or omission as aforesaid. 

(3) The persons to whom this section applies are & 
returning officers, assistant returning officers, presiding 
oftiars, polling officers and any other person appointed to 
perform any duty in connection with the receipt of no- 
tions or withdrawal of candidatures, or the recording or 
counting of votes at an e1ection;and the expression ''official 
duty " shall for the purpose of this section be construed 
accordingty,but shall not include duties imposed othwiso 
than by or under this Act. 

37-M. Removal of ballot papers from palling station to be 
an offence. -(l)Any person who at any elc ction fraudulentiy 
tokes, or attempts to take, a M o t  pgper out of po- 
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station, or wilfully-aids or abets the doing of any such act, 
shall be' punishable with imprisonment for a term which 
may extend to one year or ,with fine which may extend 
to five hundred rupees or with both. . * 

(2) If the presiding officer of a polling station has 
reason to believe that any person is committing or has , 8 q 

committed an offence punishable under sub-section (l), 
such officer may, bcfore such person leaves the polling 

1 
station, arrest or difect R police cfficer to arrest such 

1 
? 

person and may search such person or cause him to 
be searched. by a police officer; 

3 
Provided that when it is necessary to ciru:e a woman to 

?! 

be searched, the search shall be made by ailother woman I 

with strict regard to decency. 
I 
E 
I 

(3) Any ballot paper found upon the pxson arrested 
on search shall be made over for safe custody to a policc 
oflicer by the ?resitling officer, or when the search is made 
by a police officer,, shall be kept by such ofFcer in safe 
cdstody. 

(4) An offewe punishable under sub-section (1) 
shall be cognizable. 

37-N. Other offfnees and penrlties there for.-(1) No: 
person at an eiection shall-- 

I 

(a) fraudulently deface or fraudulently destroy 
any nomination paper ; or 

(6) fraudulently deface, destroy or remove any list, ' 
notice or other document affixed by or under the autho- 
rity of a returning officer; or 

(c) fraudulently deface or fraudulently destr~y any 
ballot paper or the official mark on any ballot paper; or . 

(d )  k. : 'h~ut  due authority supply any ballot paper*. 
to an) ;>erson or receive any ballot paper from any person . 
or be in possession of sny ballot paper; or 

(e) fraudulently pllt into any ballot box anything 
other than the ballot paper wXch he is authorised by law . 
to .put . in; or 



F . * - -  ---- ----- ---- -. - ----- - p7---- . 

E + 1981 ' .  :. T.N. Act 561 Panchayats (Third 573 
i .  Amendment) 
6' 
Y 

(f) without due authority destroy, take, open or 
otherwise interfere wiih any ballot box or ballot paper 
then in use for the purposes of the election; or 

i l  

(g) fraudulently or without due authority, as the 
case may be, attempt to do any of rIle f~rcgoing acts or 
wilfully aid or abet thc doing of any such acts. 

(2) Any person who contravenes the provisions 
of sub-section (1) shall- 

(a) if he is a returning officer or an assistant re- 
turning officer orya presiding officer ai a polling station or 
any other officer or clerk employed on official duty in 
connection with the election, be punishable with impri- 
sonment for a term which may extend to two years or 
with fine or with both ; 

(b) if he is any other persoti, be punishable with 
imprisonment for a term which may extend to six months 
or with fine or with both. 

(3) For the purposes of this section, a person shall be 
deemed to be on official duty if his duty is to take part 
in the conduct of an election or part of an election iilcluding 
the counting of votes or to be responsible after an election 
for the used ballot papers and other documents in con- 
nection with such election, but the expression " official 
duty" shall not include any duty imposed otherwise 
than by or under this Act. 

(4) An  offence punishable under clause (b) of sub- 
section (2) shall be cognizable. 

37-0. Prosecution regarding certain election offences.-- 
N o  court shall take cognizance of any offence punishable 
under section 37-G or under section 37-L or under clause 
(a) of sub-section (2) of section 37-N exc.:pt oil complaint 
in writing made by crder of, or under authority from the 
Government . 
REQUISITIONING OF PROPEX'IY E'OR ELECTION 

PURPOSES, 

37-P. Requisitioning of pemises, vehicles, e tc., for 
ek ction purposes.-(I) *If it appears tn the Government, 
that in connecticbn with an election under this Act- 

(a) any premises other than residential buildings 
actually occupied are needed or likely to be needed for 
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the purpose of being used as a polling station or for the 
storage of ballot boxes after a poll has been taken, or 

(b) any vehicle, vess~l or animal is needed or is 
likeiy to be needed f i r  the purpose of transport of ballot 
boxes to or from any pollicg station, or transport of 
members of the police force for maintaining order during 
the conduct of such election, or transport of any officer 
or'other person for performance of any duty in connection 
with such election 

the Government may, by order in writing, requisition such 
premises or such, vehide, vessel or anima1,as the case may 
be, and may make such further orders as may appear to 
them to be necessary or expedient in connection with the 
requisitioning : 

Provided that no vehicle, vessel or animal which is 
being lawfidly used by a candidate or his agent for any 
purpose 'connected ivirh the election of such ~8adidsrte 
shall be requisitioned under this sub-section until the 
completion of the poll at such election. 

(2) The requisition shall be effected by an order in 
writing addressed to the person deemed by the Govan- 
ment to be the owner or person in possession of the pro- 
perty, and such order shall be served on the person to 
whom it is addressed. 

(3) Whenever any property is requisitioned under 
sub-section (I), the period of such requisition shall not 
extend beyond the period for which such property is re- 
quired for any of the purposes mentioned in that sub- 
section. 

(4) Irr this section- 

(a) 'premises' means any land, building or part 
of a building and includes hut, shed or other structure 
or my part thereof ; 

(b) 'vehicle' meam any vehicle used or capable of 
being used for the purpose of r r d  traw?ort, whether 

, /  

propellad by mechanitnl power or otherwise. 

37-Q. Payment of a~wimf.--(1) Whenever in pursuaou 
of d o n  37-P, the Government requisition any premi-, 



the persons interested shall be paid by the Government 
an amount which shall be determined by the Government 
by takng into consideration the following, nap-lv :- 

(i) the rent payable i~ respect of the premises or 
if no rent is so payable the rent payable for similar premisu 
in the locality : 

Provided that the rent payable in respect of the pre- 
mises to which the provisions of the Tamil Nadu Buildings 
(Lease and Rent Control) Act, 1960 (Tz..mil Nadu Act 
18 of 1960) apply shall be the fair rrct payable for the 
premises under that Act ; 

(ii) if in consequence of the requisition of the pre- 
mises the person interested is compelled to change his 
residence or place of business, the reasonable expenses 
(if any) incidental to such change : 

Provided that where any person interested, being 
aggrieved by the amount so determined maka an applica- 
tion to the Government within one month from the date 
of service of the order determining the amount for referring 
the matter to an arbitrator, the amount to be paid shall 
be such as the arbitrator appointed by the Government 
may determine : 

Provided further that where there is any dispute as 
to the title to receive the amount or as to the apportion- 
ment of the amount it shdl be referred by the Government 
to an arbitrator appointed in this behalf by the Govern- 
ment for determination and shall be determined in accor- 
dance with the decifiion of such arbitrator. 

Explanation.--ln this su b-sedi on, the expression 
"parson interested" means the person who was in actual 
possession of the premises requisitiored under section 
37-P immediately before the requisition, or where no 
person was in such actual possession, the owner of such 
premises. 

(2) Whenever in pursuance of section 37-P the Govern- 
ment requisition any vehicle, vessel or animal, there shall 
be paid by the Government to the owner thereof an 
amount which shall be determined by the Government 
on the basis of the fares or rates prevailing in the locality 
fa the hire af such vehicle, vessel or animal : 



Provided that where the owner of such vehicle, ves&l 
or animal being aggrieved by ihc amount so determined 
makes an application to the Government within one month 
from the date of service of the order determining the amount 
for referring tht: matter to an arbitrztor, the amount to 
be paid shall be such as the arbitrator appointed in this 
behalf by the Government may determine : 

Provided further that where immedic? tely before the 
req~~isitioning thz vehicle or vessel was by virtue of a hire 
purchase agreement in the possession of a person other 
than the ownzr, the total amount determined 
under this sub-section payable in respect of the requisition 
shall be apportioned between that person and the owner 
in such manner as they may agree upon, and in defaalt 
of agreement, in such manner as an arbitrator appoicted 
by the Government in this behalf may decide. 

37-22, Power to obtain information.--The ~overnmellt 
may, with a view to requisitioning any property under 
section 37-P 01 datemining the amount payable undei 
section 3 1-Q by crder, requi~e any pelson to furnish to 
such autholity as may be specified in the order such infoG 
mat io~ in his possession relating to such ptopexty as may 
be so specified. 

370s. Powers vf' errtry info and inspection of preaiise~, 
etc.41) Any person authorised in this behalf by the 
Government may enter into any premises and inspect such 
premises and any vehicle, vessel or animal therein for the 
purpose of determining whether and if so in what r n a m ~ ,  
an order under section 37-P should be made in relation 
to such premises, vehicle, vessel or animal or wrth a view 
to securing oornpliance with any order made under thd 
section. + ., 

. . 
(2) In this section, the expressions 'premises' aid 

, 'vehicle' shall have the same msaning as in section 37-P.! 
..I 

. . . ,,.-. 
% , . < *  

' 37-T. Eviction Jiom requisitioned premises. --(I) , Any 
person remaini~~g in possession of any requisitioned pro; 
mises in contravention of any order made under seotion . 
37-P may be summarily evicted from the psmisee by'ahy ' 

officer empowered by the Government in this behalf. 
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,(2) Any officer so empowered may, after giving to 
any woman not appearing in public, reasoni-ble w'~rning 
and facility to withdr?.~, remove or optn any lock oz 
bolt or break open any door of any building or do any 
other act necessary for effeaing such evic~ion. 

3 7 4 .  Release of premises from requisitiu~g.--(I) m e n  
my premises reqliisiziontd under section 37-P are to be 
released from requisition, the possession thereof shall be 
delivered to the person from whom possession was t&en 
at the time when the premises were reqJeitiooed, or if 
there were no such person, to the person dcen led by the 
Government to be the ownrr of such premises, 2nd such 
delivery of possession shall be a full discharge oft he Govern- 
ment from all liabilities in respect of t;uch delivery, but 
shall not prejudice any rights in respect of the premises 
which any other person may be entitltd by due process of 
law to enforce against the person to whom possession of 
the premises is so delivered. 

(2) Where the pesson to whom possession of any 
premises requisitioned under section 37-?? is to Tx given 
under sub-section (1) cannot be found or is not rezdily 
ascertainable or has no agent or any ot her person empowered 
to accept delivery on his behalf, the Government shall 
cause a notice declaring t hat such premises are released from 
requisition to be adtixed on some conspicuous part of such 
premises and publish the notice in the District Gazette 
concerned. 

(3) When a notice referred to in sub-section (2) is 
published in the District Gazette, the pre~ni ses specified 
in such notice sh2.11 cease to be subject to requisition on 
and .from the date of such publicztion ?ad bs deemed to 
have been delivered to the person entitled to possession 
thereof, and the Government sh?.11 not be lizeblt: for any 
claim in respect of such premises for any period after the 
the said date* 

37- V. Delegation of function of the Government with 
regard to requ fsitioning. --The Government may, by noti - 
fication, d i ~ e c t  that any power Conferled or any duty 
imposed on the Government by any of the provisions of 
sections 37-P to 37-U shall, under such conditions, 
if any, as may be specifi d in the direction, he exercised 
or discharged by such officer or class of @facers as may 
be so specified. 
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37- W. Penalty for mtraventidi of any or&bof ;eq~i- 
sitioning.--If any person contravenes any order madtiundei 
section 379 or section 37-R, he shall be punishable with 
i,mprisonment for a term which may extend to one yea2 6r 
with fine or with both.". , .  . I ' . 1 .  t ,  

Amendment of - 12- In. the proviso to clr.use* (b) of s ~ b - ~ ~ c t i t i c n ~ ~ ( ~ ) ~ o f  
section 155, seeti06 155 of the principr.1 Act, for the expression 16fou= 
TmilNadu yesrsandtwo months",theexpression"fourye~~sr.hd 
Act mv Of five months" shall be substituted. 1958. 

Amendment of 13: In section 178 of the principal Act, i n  sub-section 
section 178, (2), for clause (ii), the following clir.use shall be substituted, 
Tamil Nadu namely : - 
Act XXXV of 
1958. 

" (ii) providing for- 

(a) the adjudication of disputes arising out.of 
election or co-option by the disttict nmnsif's court and df 
appeals in such cases to the subordinate judge having juris- 
diction 31 if no subordinate judge ha.s -such juds&aim 
to the district judge h a v i n ~  jtn.isdiotjon ; .- . C 

- (b) all insttets relating to electoral lolls or ele~. 
tions, tot  e;.pressly provided for in tbis Act, iacluding 
deposits to be mkde by candidates standing for election 
and the conditions under which such depsits may be 
forfeited, and the conduct of inquiries and the decision 
of disputes relating to electoral . . 

- 14- In section I99 of the pliocipal An,- - 
section 199, 
Tamil Nadu - - 
rtct XXXV of (i) in sub-secticn (I), after the expression "under 
q 5 8 .  this Act", the expression "except the notifications issued 

under sectica 3, 8, 10, 15, 16, 30-A or 3043 '* shall. & 
inserted ; . . 

4" 

, * (ii) aft:r cub-section (I), the fcuowing su~hctian. 
shdl be inserted, namely ;- , - . - 

. - 
I 1  

" (1-A) All nctificatic~s issued under section 3, 8: 
10, 15, 16,30-A or 30-B shall be published in t h ~  D&tt& 
Gage tte ccnterned and unless they are expessed to' 
wme into force on a particular day, shall come inti 
force on the day on which they are so published.**. 

" ' t  
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TAMIL NADU ACT NO. 8 OP 1982. * t 

. THE TAMIL NADU PANCHAYATS (AMENDMENT) 
ACT, 1982. 

[Received the assent of the Governor on the 4th March 
1982, first published in the Tamil Nadu Government 
Gazette Extraordinary on the 6th March 1982 (Masi 

I 22, Thunmathi, Thiruvalluvar Aandu-20 13). 1 

An Act further to amend the Tamil Nadu Panchayats Act, 
1958. 

WHEREAS provisions have been msde in the Tamil Nadu 
Panchayats Act, 1958 (Tamil Nadu Act XXXV of 1958) 
for reserving not exceeding eighteen per cent af tile total 
number of office of presidents of panchayais and chairmen 
of panchayat union councils in the State fr,r the members 
of the Scheduled Castes and Scheduled Tribes a,,: not 
exceedifig Hteen per cent of the said office in the State for 
women ; 

AND WHEREAS the State Governmeut have, after 
careful consideration, taken a policy decision that for the 
purpcse of reservation of the office of presidents of pan- 
chayats, each panchayat union shall be a unit  and for the 
purpose of reservation of the oftice of chairmen of pan- 
chayat union councils, each district shall be a unit and such 
reservation should be distributed in different parts within 
the said unit ; 

AND WHEREAS for the above purposes it is expedient 
that the Tamil Nadu Panchayats Act, 1953 (Tamil Nadu 
Act XXXV of 1958) should be amended ; 

Ba it enacted by Lllc Lcgislnturc of thc Stste of Tamil 
Nadu in the Thirty-third Year of the Republic of India as 
follows E- 

l. (1) This Act may be called the Tamil Nadu Pan- short title - and 
&aya ts (Amendmerr t) 4 et- 1982. commencemmt. 

* For Statement c f Objects and Reasons sea, T Q I # ~ ~  Nadu 
aovenunent Gazette Extfdordi nary dated the 8 t h February 1982 
P a t i  I%Sectioa 1 ,  pages 21-22. 



(2) (a) Sections 3, 4 5 ,  6, 7 and 9 shall be deemed - 
to have come into force on the 24th November 1981 ;,-: 

(b) Sections 2 and 8 s h l l  be deemed to have come 
into force on the 10th December 1981. . , ..- ? 

' +  

Amendment cf 2. In section 23 of the Tamil Nadu Panchayats Act, 
section 23, 1958 (Tamil Nadu Act. XXXV of 1958) (hereinafter 
TamilNadu referred to as the principal Act);- 
Act XXXV of 
1958. ' (i) in the marginal heading, for the expression 

" local bodies ", the expression " local bodies, etc., 9s 

shall be substituted ; 

(ii) in sub-section (11, for tlie expressioo " Corpora- 
tion of Madras ", the expression lvlulrici~al Corporation 
of Madras, or of Madurai or of Colmbatore or of any 
other Municipal Ccrporation constituted under any law 
for the time being in force or of any body corporate 
owned or controlled by the State or Central Goirernment " 
shall be substituted. 

Amendm~nt of 3. In section 30-A of the principal Act, in sub-section 
section 30-A, (I),- 
Tamil Wadu 
Act XXXV of 
1958. (i) for the portion beginning with the expression 

I " total number of such office in the State "and ending 
with the expression ' c  as may be prescribed ", the following 
shall be substituted, namely :.-- 

"total numher of such office in each panchayat 
union and for the purpose of such reservation, each 
panchayat union shall be a separate unit. The panchayats 
in respect of which the office of such presidents are to be 
reserved as aforesaid shall be those which the Government 
may, by notification, specify having regard to the following 
provisions, namely :- 

(a, :he reservation of the office of presidents of . 
CJ. 

panbLayats under this sub-section shall be distributed in 
different parts of the panchayat union ; and 

(b) such reservation shall, as far as practicabli, 
be in respect of the office of presidents of panchayats of 
panchayat villages qr panchayat towns where the pro- 
portion of population of the Scheduled Castes and 
Scheduled Tribes lo the total is comparatively 
large"; 

d e-- 
r" 

7 
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(ii) in the proviso, for the words " for a member of 
any of the Scheduled Caste3 or Scheduled Tribes, as the 
case may be", the following shall be substituted, namely :- 

" for-the members of the Scheduled Castes and 
Scheduled Tribes under this sub-section. 

Explanation.-For the purposes of this sub-section, 
sub-section (1) of section 30-B, sub-section (1) cf section 
36-AA and sub-section (1) of section 36-AAA, the exp::s- 
sion " populatior " meails the population as asccrtainrd 
at the last preceding census of which the r~levant figures 
have been published.". 

4. In section 30-B of the principal Act, in sub-section (l), Amendment of section 30-B, for the portion beginning with the expresson "total number Tamil Nadu 
of such oEce in the State " and ending witn the expression Act XXXV of 
" as may be prescribed", the following shall be substituted, 1958. 
namely:- ' 

" total number of such office in each pancliayat union 
and for the purpose of such reservation, each panchayat 
union shall be a separate unit. The panchayats in res- 
-pect of ~ b i c ~  the office of such presiaents are to be reserved 
as aforesaid shall be those wbich the Government may, 
by notification, sp-cify having regard to the following provi- 
sions, namely:-- 

(a) the reservation of the office of presideiits of 
panchayats under this sub-section shall be distributed in 
different parts of the panchayat union ; ancl 1 

(b) such reservation shall, as fc\r as pnictiaiblc, bo 
in respect of the clfce cf r*r~;dentr. of panchayats of 

f 
F 

panchayat villsges 'or panchayat towns where the pro- 1 
I portion of population of women to the total is corn- . 

paratively large". ,I 

5. In kction 36-AA of the principal Act, in ~ u b - ~ e c t i ~ a  Amendment of 8 b ;I" 
11 

(I),-- section 3 6 - u ,  @ 

Tamil Nadu 
(i) for the portion beginning with the expression "total Act =V of 

1 

number of such office in the State"' and ending with fie 1958. 
expression '' as may be prescribed ", the following shall I 

*be %ubstitqted, namely :- . ~ 
I 

" total number of such office in each district and 
far the purpose of such reservation, each district shall be a 
seprate unit. The panchayat union councils in respect 



of which the office of such chairmen are to be reserved as 
aforesaid shall be those which tbe Government may, by 
notification, specify having regard to the following pso- 
visions, namely :- 

I 

(a) the reservation of the office of chairmen of 
panchayat union councils under this sub-section shall be 
distributed ainong th.e devclopinent divisions comprised 
i~ each district. ; alad 

( b )  such reservation shall as far as pzaoticatlq 
b2 i n respect of the ofice of chairmen of panebyat u uion 
c~uncils of panchayat unions where the pro ortion. of 

to the total is cclmparatil~ely large " ; 
P population of t1.e Scheduled Castes and Schedu ed l ribes 

(ii) in the proviso; for the words " for a member of 
any of the Scheduled Castes or Scheduled Tribes, as the 
case may bz ", thz following shall be substituted, namely :- 

" for the members of the Scheduled Castes and 
Scheduled Tribes under this sub-section. 

I' 

Explanation.--Bor th.e purposes of this sub-section and 
sub-section (1) of section 36-AAA, the expression cdevdop- 
ment division' means any local area consisting' og two 
or more panchayat unions as may 9 y  

bs declared by ,the 
Government, frorn time to time. . 

Amendment of 6. In section 36-AAA of the principal Act, in sub-sectian 
sect ion (I), for the portion beginning with the :xpression " total 
-$S-AAA, Tamil bomber of such office in the State", and ending with the 
N adu Ac: 
XXXV ot' 

expression " as may be prescribed", the following sball be 
1958. substituted, namely :- 

" total number of such ofice in each district and for 
the purpose of such reaervntion. each district shall be a 
separate unit. The panchayat union rr)uncils in respect 

, of which the ofice of such chairmen are to be reserved as 
aforesaid shal be those which the Government may, by 
notification, specify having regard to the following provi- 

1 sions, namely :-- / 

(a) the reservation of the office or' chairmen of 
panchayat union councils under this sub-section shall be 
distributed among the development divisions wmpried 

district; and 
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(b) such reservation snall, as farqas practicable, b: in 
respect of the office of chairmen of panchayat union couociis 
.of panchayat unions where the proportion of population of 
women to the total is comparatively large". 

7. After section 36-AM of the principal Act, the foilow- Insertioq or 
ing sections shall bc inserted, ilamely :-- new sections 

36 SAB* 36*AC, 3 

36-AD and 
"36-AB. Publication of preliminary notification regarding 3 6 . ~ ~  in Tami 1 f 

reservation.-(1) Before issuing any notification reserving Nadu Act 
, 

I XXXV of the office of presidexts of panchayats and chairmen of 
panchayat union councils for the members of the S~heduled 

I 
1 
I 

Castes and Scheduled Tribes and for women under sectloas 
30-A, 30-B, 36-AA and 36-AAA, the Goveromeut shall 
publish the draft of the notification proposed to bs issued 
in the Tamil Nadu Government Gazette and also in such 
other manner as they think fit. 

(2) Within @teen days from the date of publication of 
the draft notification in the Tamil Nadu Governrne~t Gazette, 
any objection to anything contained in the draft notification 
so published, shall be sublnit &-- 

(a) in the case of office of president of panchayat, to 
the Block Developmsnt Officer concerned who shall 
forthwith forward the said objection to the Government ; 
and 

(b) in the case of office of chairman of paochayat 
union council, to the Di btrict Collector concerned who 
shall forthwith forward the said objection to the Govern- 
ment. 

(3) After expiry of fifteen days from the date of publi- 
cation of the draft notification and after considering the 
abjections forwarded to the Government by the authorities 
referred to in sub-section (2), the Government shaIl confirm 
or modify the draft notification. The notification as so 
confirmed or modified shall be finally published under 
section 30~A, section 30-B, section 36-AA or section 
'36-AAA, as the case may be: 

Provided that where in pursuance of any ~ b j e c t i o n , ~  
modification is made under this sub-section,nc draft of 

. gg~h modification shall be publish -d under sub 3ec tion( 1). 



36-AC. Duration of reservation.-(1) 'fie reservation 
made for the members of the Scheduled Castes and Sche- 
duled Tribes under sections 30-A and 36-AA and for 
women under sections 30-B and 36-AAA shall be in force 
for a period of five years from the date of ordinary election 

1 -  *.I 

. . 
to the office of presidents of panchayats and chairmed of 

, panchayat union councils. 

Amendmznt 
section 1 55, 
lamil Nadu 
Act Xxxv 
of 1958. 
Amendment 
section 199, 
Dmi l Nadu 
Act XXXV 
of 1958. 

Repea 1 and 
laving. 

(2) After the expiry of the said period of five years, 
the Government shall, while making fresh reservation 
under the sections aforesaid, ensure that the reservation 
is distributed by rotation. 

3 6-A D. Disregarding fraction in determining the nunrbe r 
of oflice of presidents of panchayats, etc.-While deter- 

, mining the number of office of presidents of panchayats or 
chairmen of panchayat unio11 councils for the purpose of 
reservation for the Scheduled Castes and Scheduled Tribes 
undel -mption 30-A or section 36-AA or for women under 
-:ction 30-B or section 36-AAA, as the case may be, any 
fraction thereof shall be disregarded. 

36-AE. Bar ofirisdiction.-No notification issued under 
section 30-A, sectioa 30-B, section 36-AA, section 36-AAA 
or section 36-AB shdl be called in question in any 
court in any suit or application and no injunction shall be 
granted by any court in r~spect of any such n0tification.l'. 

, . 8. In section 1 55 of the principal Act, in sub-section(1) , 
- In cla~se (b), in the proviso, for the expression "four years 
and fi-a months", the expression " four years and eleven 
months" shall be substituted. 

9. In section 199 of the principal Act,- 
, . (1) in sub-sections (1) and (I-A), tor thc expressi& 
6616, 30-A or 30-B", the expression " or 16 " shall be 
substituted; . . . . 

, : (2) in sub-section (I),' for the words and letters, swart 
' St. George' Gazette", the words "Tamil Nadu Gove;-$ 
i Gazette" shall be substituted. - 

0 

.lo. (1) The Tamil Nadu Panchayats (Fourth\Amend- 
, merit) Ordinawe, 1981 (Tamil Nadu Ordinan* 13 of 1981) 
, and the Tamil Nadu Panchayats (Pifth Amendment)-Oidi- 
nance, 198 1 (Tamil Nadu Ordinance 16 of 198 I), a& hereby 
repealed. 
.. . - (2). Notwithstanding such repeal, anything h o b  o;b 
I action taken under the principal Act, as qmended by & 
pid ordinances shall be deemed to have been done or takh 
'&rider the principal Act, as amended by this Act. 



- *  . - - - - - - -  - -  - - - - - -  

1982 : T.N. Act 1 \ Panchaycr ts (Second 569 
Amendment ) 

TAMIL NAnU ACT NO. 41 OF 1982.* 

THE TAMIL NADU PANCHAYATS (SECOND 
AMENDMENT) ACT, 1982. 

[Received the assent of the Governor on the 1 1  th September 
1982, Jimt published in tlze Tamil N~.du Govemmeni 
Gazette Extraordinary on the 1 1 th September 1982 
(Aavani 26, Thunthubi, ThiruvaZZuvar Aandu-2013).] 

An Act fu:*ther to amend the Tamil Nadu Panchayats Act, 
1958. 

BB it enacted by the Legislature of the State of Tamil Nadu 
in the Thirty-third Year of the Republic of Ind.ia as fol- 
lows :- I 

1. (1) This Act may be called the Tamil Nadu Panchay- Short title: 6 ' .; , 
ats (Second Amendment) Act, 1982. and csm- ,. mencement, . . 

(2) It shall be deemed to have come into force on the 
1 1 th June 1982. . I". 

%. 

. I .  

2. In section 155 of the Tamil Nadu Panchayats Act, ~medmefit'- .* ' 
of sectian , 1958 (Tamil Nadu Act XXXV of 1958) (herein lfter rzferred 55;Tamjl . . . 

to as the principal Act), in sub-section (11, in clause (b), ~~d~ A C ~  
in the proviso, for the expression " four years and eleven XXXy of 1958. 
months ", the expressioll "l'ive y ~ a r s  and eight months '' 
shall be substituted, 

3. (1) The Tamil Nadu Pancba yat s (Second Amend- Repeal* 
ment) Ordinance, 1982(Tamil Nadu Ordinance 6 of 1982) 
is hereby repealed. 

(2) Notwithstanding such repeal, anything done or 
any action taken under the prinn'pal Act, as amended by 
the said Ordinance, shall be deemed to have been done 
or taken under the principal Act, as amended by this 
AGt . 
1 --.- * For Statement of Objects and Reasons, see Tamil Nadu Govern- 
ment Gazette Extraordinary, dated the 3rd September ~1982, Pa0 IV- 
&@ion 1, pages 386-387, 



THE TATMIL NADU ACT NO. 11 OF 1983," 
THE TAMIL NADU PANCHAYATS (AMENDMENT) 

ACT, 1983. 
[Received the assent of  the Governor on the 14th March 1983 

first prrbli~hed in the Tamil FJadu Government Gazette 
Extraordinary on the 17th March 1983 (Panguni 3r, 
Thunthubj, Thiruvulluvar Aandu-20 14) ,] 

A n  Act further to amend the Tamil Nadl Panehayats 
~ c t ,  1958. , . <  
BE it enacted by the Legislature of the State of Tamil Nado 
in the Thirty-fourth Year of the Republic of India is 
follows:- 

Short titla 
and corn- 1. (1) This Act n a y  be called the Tamil Nadq ~ a a c h d ~ t d  
m ~ c n t ,  (Amendment) Act, 1983. 

(2) It shall come into force at once. 
'I 

Amadrnnt 
ef d o n *  2. In section 155 of the Tamil Nadu Panchayats AC~,' 

155, Tamil 1958 (Tamil Nadu Act XXXV of 1958), i~ suh-se~tion (I), 
Nadu Act in clause (b), in the proviso, for the expression "five eaa, 
XXXV of 1958. *and eight months", the expression "six YCXS an 2 two 

months" shall be substitut~d . . I  - 4 

* For Statemeat of Objects and Reasons, see Z'amtl N& Govm- 
m a t  Gazette Extnordinary, dated the 4th March 1983, Part IV- 
w o n  1 , pages 95 el00 . 





d the Governor on the 7th May 1985 -. and is hereby pub1i:;hed 
enera1 information :- 

d further to nmend the Tamil Nadu Panchoyats A d ,  19!i8. 

nactrd by the Legislature of the Statc of Tamil Nadu in the 
ixth Year, of the Republic of India as fo1luw~:- 

Short title and commencement.-41) 'Illis Act may be r'alle 
mil Nadu Panchayats (Second Amendnlent) Act, 1985. 

, . . .  . 

ndment of section 2, Turnif Nudu Act X X X V  d 19!i8.- 

amil Nadu Panchayats Aa, 1958 (Tamil Nadu Act XCX 
(hereinafter refehcd t o  as the principal Act,), in section 2 

e (17), for the expression " a co-opted member ", th 

mendment oj 'section 12, Tamil Nadu Act XXXI.' 
n section 12 .of the ,principal Act, 

1-A) ( a )  In a ' panchayat union consisting of n 
twelve' panchayats,- . . 

i) if, among the members of the panchayat union cclunc 
e no women or members of the SchediuIed Castes or Scb,:dul 

s, the panchayat union council may co-opt one woman and 
ber of the scheduled Castes or Scheduled Tribes; ankl 

(ii) the Collector may nominate lo the panchayat unio 
one womln and one member of the Sc:ledul&d Caste!; 0 

, I '  - -  'C., . ' 



i h c  
cd 

-' t .  l 

4 ...-. < . 

(b) In a panchayat unioil consislirig af more than twelv 
panchayats, but not more than twenty panchayats,- 

(i) if, among the members of the panchayat unicl, co 
1:1tre are no women or mcmbers of the Schcdulcd La,,,:., or Schedu 
Tribes or the nun~ber whether of women or  of the members' 
Schedulcd Castes or. Schedulcd Tribes is less than three. the p 
chayat union council may co-opt such number oF women or member 
i d  the Schedulecl Castes or Scheduled Tribes, as may be necessa 
!o ensure that t,f~e counc;l includes three womei! and three memb 
of t h c  Schedulcd Castes or Scheduled Tribos ; and 

(ii) the Collect.or may nominate to thc panchayat union 
council orlc woman and onc member of thc Scheduled Castes or 
Scheduled Tribes. a 

(c) Tn a panchayai union consisting of more than twenty 
piinchayats, - 

(i) if, among the members of the panchayat union counc 
rhcre arc no wonlcn or members of the Scheduled Castes or Sche 
Tribes or the number whether of womcn or of the members of 

Schcduled Castes or Sc:.~eduled Tribes is 1:ess than five, the panch 
tillion council niay co-opt such number of vloriren or members of 
Schcduled Castes or Scheduled ~r ibes .  as may be necessary, to 
that thc council includes five women, and live members of 
~cheduied  'Castes or Scheduled Tribes; and 

(ii) the Chl1;:ctor may nominate to the panchayat u 
ivunci l  two womcn and two members of the Scheduled 
ScheduIed Tribes: 

Prnvidctl that the wife or the husband, as the case ma 
of a member of the panchajut union council shall not be 
or nominated as a member under this sub-section: 

Provided furthcr that no person shall. be co-opted 
nominatctd under this sub-section unless he has completed t 
first year of age: , . 

Pravitlcd also that no person shall be 110minattsd u 
sub- sdon  unless hc has aptitude: for tural developmait and .pa 
nrch ath-1' ~~nalifi~nt;nng Pa m4v he nrwqwi)trC(* 



GAZETTE ESTl3AORDINARW 

ere 'is any i:.oman,. beiongin tat Scheduled Caste!; o r  
ilies, as: the, case may be, then for the purposes of 

number o f ,  , members of the 'Scheduled Castes or 

is sub-section, such woman sllall not be cieemctf ?c: 
cbeduled Castes or Scheduled Tribes a ~ i d  shall b: 

accnrdlngIy ' the .requisite numb-r of members (:I liic 
astes or Scheduled Tribes specified in clause (a), 
/ clause (c) of this sub-section, shall be co-opted.". 

on (1) of section 17 of the principal .4'ct, for the cxl,r>.;. 
years ", . t l s  zxpr&ssion " four years " sh.a!l bk substitutec!. 

rnelzdment o: srclion' 19, Tamil Nadu Act X X X V  of 1958.-- 
Ion 19 of t11,e ?rincipal Act, for rile expression "co-opted 

er ", the expression "'co-opted or nominated rnennber " and 
expres,sion " fivt. years ", the ' expi-essian " four years " :;ha{! 

-AE, Tamil Nadu Act XXXV oj 195s.-Sectio~s 30-A,. 
AA, S6-AAA, 36-AB, 36--4C, 36-AD and 3dAE s;F the. 
Act are 11erkby repealed. 



-4%. 
. _. - . -- 

10. Pending p r o c e c G i ~ ~ ~  to abate.-(1) Section 
Tamil Nadu General Clauses Act, 184': (Ta.mi1 Nadu Act I o 
,halt a~ot app!y to the repeai of sections 30-A, 30-8. 36-.$A, 
.;:-AB. 3G-A(:-, ?,O-AI> and 36-AE of the principal Act by t 

(2) Every proceeding made or t.aken under 

(3;i No legal proceeding or. remedy in' respect of a 
priviicge, obiigation or liability acquired, accrued or incur 
an\; (ti: the sections of the principal Act refzrred to in su 
 rill be inssituted, continued or enforced under any o 

I I .  rVnri,ficutiolas specified in $he Schdtile to: c 

32;lrrrtrnciit Notifications specified in the SchcduIe shall 
and from thc d?te of the publication of this Act in the 

' _ ; :~~~emxt !~ni  Gozei te, cease to have effect. 

T I E  SCHEDULE 
. . 

{See secfL.orz 1 1 .) 

!., (1) 140. 11 (2)/RUL/7727 (a)\S3, dated the 20th 
1983, publishcu ;~t pages 1-2, 

(2) No. II  !2)(IPUL17727 (h)183, dated the 20th h c e  
published at pages 2-4, 

43) No. IT (2))RUL17727 (c)/83, dated the 20th. 
1083. ptlhlished at pages 4-2C, 

94) No. IT (2)1111iL17727 (d)(83, dated the 20th Dee 
1983. published at ppges 21-35 

E:i!i-a~::?i:;ar\., dzted thc 21st Decen~ber 1983. 





'rkte toliowing : k t  td the 'fwmib Xadu i,egi,sht,usa xepzi~ed &i 

~rnc-nt d thz, Gzlve~nor cn &a 16th .lung 1985 aud is h e d y  
p :  tm g+:n t ~ a f  mniormui,jms : --.- I 

I 
ACT Ne. 28 OF 1985. 

, f-C-4 s/;rs;hc.r it7 ilt::tii~il !%r S-tc;?rj! ;Vi?tfa Ptnzrf/~r~4s ,&if, k93S, . - . 

!2J  kt shafl come inlo force at 0a~.m. . .9 

. / i r t ~ ~ ~ ~ t i t t ~ t r t ~  .swtdon 1.55. I'arnii' l\icid~i AL? XXXY 
l%$$.---llr rrctiu-lr. 155 of  the Tamil Nndu Faixtraya?~ A& 

.(:Fai.a@ Wrtdu Act XXXV of 1958)" in & b ~ i o r r  (I), in 
ia t h  prov'iw, fur the t~p~f;*Lii, "for a f;lPTfmCB pdod ~ t :  
ma8 year8 and elexfen slunt.b\ t k  cqmmkm 'Tor a futher 
uprn and Lrcf~riirc d th. igtb i~~ X985" d d  
e~b&med. 

d &e QQF-.~ 

. .. . , 

1 Luw Depwfi 

\ 

--- - - r c l . u  

ffim%il& ilefl, f*ranars.d 'ua 10IYAlr7Sllr 

(4. Or0,wp) 1.r-2 t h. E17p-2 
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~ h c  following Act of the Tamil. ~ a d u  ' Legislature' received. .$the .' . :'-jiT 
assent of the Governor on fhe 13,th January 1986 , and '.is : h&by':.i; - 3 

I .,.-. , c .  ,,,2f published for general information :- . . .  , . .  . I 
. , .. , --+:% 

. .  . . -  -,. .A .,';.:. :;:5 - .  . . - . -  --. ::: .;<$ 
.' . , . I,., .'. .: ; . - .  

Am NO. 3 OF 1986. . 
. '  : ,;;,p.:.?': . . ..i 

1 .- 7 , - ;..>.', 0 , ;  * . , - .  .;.i. 
. .' 

. ,- ,;. - :; -.--* . . 
.- - - ,  ,,'-+.. m... 

, . , . , , -. . -: :.t..% . , , , .::.-: .,:;.!I - .  . .  ._. - - -  . ,- - -,:-;..; 
An Act furlher to amend the. Tarnit Nadu ~ a h c h a ~ a i ~  Act, ,~-gjg; . i ::i+ ::::$ . .  . . . .  . 

, . ' .  ., - ..: .,.. :,-:i 
.., ., < .. .'" - ,. .- . .' , . .$ ; 'BE it enacted by the Legislature of the State .of T&I Nadu in,,the ::-:.":? 

. :.., :<+$ 
. . , , * , .- .: { '. * :!y!,+. Thirty-sixth Year of the Republic of In& as follows:- - - '  ; 

, '..& 

1. Short title and 'commehcement.-( 1) This Act 'may ,'b~ 
the Tamil .Nadu Panchayats CAmendment) Act, 1486.- , - . ' ' 

- ., ,;, . ..,.-r,-. 

. . : I*;. . ,.-:; .q 
(2) It shall corneninto force at.oncc. - . .  . .. . 

b ; ; !,$ 
, - ,:.<::.:& - .  , ,.; .' 

2. Amendment of section 17, T a m 3  Nadu Aci ~ ~ ~ f : : ~ f - . ; ~ ; ~ &  
1958.-In the Tamil Nadu ~afichayats Act; 1958 (Tamil ~a&'.-:&t'.<i;- 

* .  
section 17, in sub-section - (I), for the, expressiod " four yeais " '- 

a XXXV of 1958) (hereinafter referred to as the prhcipsl Act) i1$'::,'1!~+ 
,:'A* * ,".. v , , ; , ,  ;<* 

expression " threr, years " shall be substituted. . .  I . .  . .. , . . . , . ,  _.- 
- , , . :<J ;.., - . .  . r . . .  , . . ,<:-<, . .; 

' .'.! 3. Amendment of section 19, (ramil Nadu Act XXXV of 1958.- - 
<,.: 

Tn section ,l9 of the principal Act, for the expression '4four years-", i :::i 
. ; I  the expression " three years " shall be substituted. . . .  . .  . . 

4.  Amendment bf section 30, Tamil Nadu Act XXXV of 1958.-. , . .:: 
In section 30 of the principal Act, in subsedion (3), for the expres- . . ' : 
sion "four years ", the expression "three years" shall be substi- . 

tuted. \ 

i ' . . 
, 

5 .  Arnendmerrt of section 36-A, Tamil Nadu Act XXXV .oj , ' .; 1 1958 . - Inscct ion36-Aofthe~df i~ i .~a lA~t , insub-$crt ioh(~ / . fo~  . . : :  . .: 
the expression " four years ", the expression " three years " shall be 

b ', .' 

- .  

1 (By ordei. of the Governor) 
' .. . . . -, s. v ~ I V E L U ,  
. - b: - . - Comtnissioncr arrcZ Secretary to Goieinment, . . 

- I - ,. - , 

Larv Department. . Ti 
'. 7 

' , '  . r! ' ' 2  I . . l i  

, .. 
, ' L  . , ': 

PRINTED AND PUBWSHEa BY DIRECTOR UF ?3TATIONER\l AN13 PRINTING a, - .,. - 
MADRAS, ON BEHALF. OF ltTE! GQVERNMEW OF TAMIL NAOU 1 .  , ,_. 



The following Act d t-he Tamil Nadu Legislature received the 
assent of the Governor on the 8th February 1986 and is hereby 
published for general infoxmation :- 

ACT No. I I OF 1986. 
r 

,4n Act further to amend the Tamil Nadu.Panchayats Act, 1958. 

BE it enacted by the Legislature of the State of Tamil Nadu in the 
llirly-seventh Year of the Republic cf India as follows :- 

, , 
I 

1. Short title and co~ni~zencer~zent.-(1). This Act may be c d e d  
the Tamil Nadu Panchayats (Second Amendment) Act, 1986. 

(2) It shall be deemcd to have cone  into force on the - 13th 
Seprember 1-9 85 . 

2 .  Amcnrlmerzt of sectio,~ 155, dmi l  Nadu Act XXXV .of 
1958.-In section 155 of the T a d  Nadu Panchayats Act, . 1958 
(,Tamil Nadu Act XXXV of 1958) (he:reinafter referred ,to as the 
principal Act), in sub-section (13, in clause ( b ) ,  in the proviso, 
for the expression "the 15th September 1985", the expression "the, 
31st March 1985 " ST-~UI: 5; =.cbstii-uted. 

.- . 

3. k~ped and saving.!.--(l) The Tamil Nadu Paocbayats (Fourth . :- 
hlendment) Ordinance, 1985 (Tamil Nadu Ordinance 5 of 1985) , 
and the Tamil Nadu Pancl~ayats (Fifth Amendment) Ordinance; -1985 ':- 
(Tamil Nadu Ordinance 18  of 1985) are hereby repealed. 

( 2 )  Notwirhsianding such r e p e a  anything done or my action . 

taken under the principal Act, as amended by the said Ordinances,, , ' 

shaU be deemed to have been done or taken under the principal Act;- - 
, 

as amended by this Act. . . 

(By order of the Governor.) 

s. ,VADIIVELU, 
Co~?unissioner lmd Secretary to ~overtzment, 

Law Departnzent. 

-- 
3WNTED AND PUIJLISHED BY THB DR7EOTOB OIP ITATIOYERY A m  P B m a  

MmBAEi, ON BBHAT,F 9F T H ~  BQVRRNMENT OT TAMIL 



IRagl~tertd No. M-1 

[Prtee : [j pa* 

TAIM-IL NADW 

::0,238] MADRAS, TUESDAY, MAY 13, 1986 I 

i 
f 

CHITHlRAI 30, ATCHAYA, THIRUVALLUVAR AANDU-' 2017 

Part IV-Section 2 

'Thc iollo)ving Act of the Tamil Nadu LegislaLure received thc 
assent of the Governor on the 9th May ,1986 and is hereby published 

, for ceneral information :- 

ACT No. 28 OF: 1986. 

Arz Act /r!rtl~er fo nlne~zci the Tarrlil IVadii Prrrrchayats Act, 1958. 

BE it enactecl by the Legislature of the State of Tamil Nadu in the 
Thirty-scqV~cr,th Year ol the Republic of India as follows :- 

1. Sllo~t title u~lcl! cor71r17encelncnr.-I) This Act may be caIled 
the Tamil Nadu Panchayats (Third Amendnlent) Act, 1986. 

(3) Tt sha11 be (lcernecl to! have come into force on the 1st 
Or t obet 1 982. 

2. Ammd~?icnt  of sccriorl 62, T I  L A X X X V  of 1958.- 
In section 62 of the Tamil Nadu Panchayats,Act, -1958 (Tamil Nadu 
Act SXXV of 1958) (hereinafter referred to as t l ~ e  priucipal Act), 
[he words " n ~ l d  perlchayat union councils " shall bc omitted. 



1 3 TAMIL NADU GOW,RNMENT GUESTE EXTRAORDINARY; 
-. - h ..-P - - I 

j 3, l!iseriicln of new reclion 6 2 4  in 7'alnil Nudl4 Act X X X V  o! 
I 1959.-ASkr suction 62-A ul: the priacjpal Act, t l l c  fdlowng section 

i shall bc inserlcd, namcly :- . I  
1 " 6 2 B .  Henlth assistants, auxiliury n~irre, 1 I -  i e ~ l d  1 
I 
I ~ n d e r n i f ~  assistants in public health esrablishrr!erzls of pantdAnyat rtlzior~ 

I councils to be Government servants.-(1) Notwithstanding anything 
m&ned in this Act Or in any other law far the time being in force, 
on and from the first October 1982. all hea1th assistants, auxiliary 
nurse,mid-wives and maternity essistants ia the p~b l i c  heal'h establish- 
menxs of panchayat union councils in the State shall become whole- 
time Government servants. i 

(2) Notwithstanding anything con taincd It1 sub-s~ct ion ( I )  of 
c section 53 or in any ofher provision of this Act and subject to the 

provisions of Article 31 1 of the Constitution. the Governme~lt may 
make rules regulating the conditions- of service of the health assis- 
tants, the auxiliary nurse,. mid-wives and maternity assista~lts in the 
public' health establishnlents of panchayat unian cowncils. ". 
, 4. Amendnrenl of section 65, Tnrnil N I I I ~ L I  ,4c1 XXXV O )  19511.- 
In section 65 of the prj~cipdl Act, clauscs (c)- and [ / I  shall be omittcd. I 

5. Amendment of section 70, Tonti1 Nadu Acl X X X V  01 1958.- I 
' In section 70 of the principal Act, the expression " child welfare 

centres " occumng in two places shall be omitted. 

6. Omissior, of section 93, Tamil Nndu Aci X'XuA'!/ of 1958.- 
- Secticn 93 of the princyai Act shall be omitted. 

(By order of the Govcrnorj I 

- - - 
PkLNTED AND PURLh3HED BY TIE DIREC'IOR OF STATIONElllf AND PRINTING . 

, . MADRAS, ON B W P  OF THE GOVERNMENT OF TAM& k w  

, .  ., . ' _  
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--- - . - - - - . - - - - +, .- -.. 

Thc roiiowing Act of ihc '-I'amil Nadu I .c1:isla[ur~! I - c L . c ~ v ~ ~ ( ~  111~:  

assent of tllc ( i t ) v ~  1 .  ... I -  or llic 20111 M;ly 0 I i:; I I ~ - I - L ~ I I ~  j ~ ~ ~ l ) l i ~ l ~ ~ ~ ~ l  
1 c I l l ~ ' ~ l l ' l l l l l ~  ~ O J I  : 

RE enacted by the Lcgislalurl: of thc State of 'Taroil I'iadu in the 
Thirty-seventh Year of the Re.public of India as lollows: - 

1. Short title and commencement.-(1) This Act may be called ' 

the Tamil Nadu Pauchayats (Fourth Amendment) Act, 1986. 

( 2 )  It shall come into force at once. 

2. Ainendment of section' 12, Tamil NU& Act X X X V  oj 
-1958. -In section 1.2 of the Tamil Nadu Panchayats Act, 1958 
'(Tamil Nadu Act SXXV of 1958) (hereinafter referrzd to as the 
'principal Act),- 

(iy to sub-section '(1-A), the following prpviso shall be 
added, namely :- ' 

... . " Provided also &hat for thc pul.posc,j of reckoning thc 
- . number of women iu~d bf thc mcmbcrs of Lllc Schcdulcd (:i~slcs or 1 

Scheduled Tribes to be co-optcd by the pstncl~ayat union c.ouncil 
' I  under clause (a) {(j) or clause (6) (i} or cl;iusc (c) (i), 
I number of women and of the members of the Schcdulcd Castes Ihc or : % 

Scheduled Tribes noqinatea, by the ,Collector under clause .(a) (ii), 
clause ( b )  (ii) or clause, ( c )  (ii) shall kr: e~cluded."; 

(ii) after subsection (1-A), the following sub-sections shall 
. . . be inserted, namely r- 

8 

. - 'h(l-R) If any panchayat union co~~ncil does not co-op: 
the requisite number of women or members of the Scheduled Castes 
or Scheduled Tribes within a period of three months from the date 
of its reco~lstitution. the Collector may non~inate such number of . - 
women or member' of the Scheduled castes or Schedt~led Tribes, 
which falls short of the requisite number to be co-opted under clause 
a , ( (i) or (c.) (i), as the case may br, of sab-section (I-A/. 

/ 
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- - - - - -  

(I-C) Where a 

- .. .--- - -  -- 

casual vacancy occurs in the office of a 
mrnbcr c m p t e d  undzr sub-secion (LA) ctnd the panchayat 

&R i i 'un2il dccs c:'t a - o p t  a p~..iSon n'ithin 3 . period of One 

, - Pro\-ided that where the vacancy has arisen in t h ~  office of- 

(i) a woman member, only a woman shall be co-opted 
b\f !he pnnchayat union cou~lcil or nominated by the Collector; and 

, . 
(ii) a member of the Scheduled Castes or Scheduled 

or,ly a membe :r of the Scheduled Castes or Scheduled ~ r i b e s ,  
ai ihc case may be, shall be co-opted by the panchayat union 

or nominated by the Collector. ". 

)[ 3, Amendmerzt of s~clion 3G-A, Tamrl N3du Act XXXV of 
-In section 36- -A of the p.l;.iric.iisal~Act, in sub-section 181. for . . -, % clausc ( 7 ,  the foi l owi~~g  clause ' shall' he substituted, namely :- 

" (a, save as otherwise provided in section 47-A, convene the 
meetings of ~ h c .  pa~~cliayat union council, and ". 

: 4. Insermiion of rzew section 47-A in Tarnil Nndu 'Acf XXXV of I 1958.-After section 47 of the prillcipal Act, the following section 
shall bc inserted, namely :- 

1 h t  4 7 - ~ .  Special meeting f o ~  co-oplion of meinboms and for 
T of vice-chair 

d - -  

indn.-?:o:\;-i::~;<and ing - anything contained in - e !his Act. 'the rnecting of the panchayat union- council for the 
cc-option'of kV0men'an.d members of the Scheduled ~as' tes or 

I Sclieduled Tribes under sub-section (1-A) of secti,on 12 or 'for the 
; election of vice-chairman under section 36-B shall be convened and 
I. 

t ?resided over by the divisional development officer. ". , . 

5 .  Amendment of section 178, Tanzil Nadu Act XXXV of 
1958.-In section 178 of the princibal Ad, in sub-section (21, - 

i clause (iii) shall be oqitted. 
[ . . 

(By order of the Governor) 
I 

, . $. VADIVELU, 
Commissioner and Secretary to Governp-f 

Law Department. 
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ACT No: 13 OF 1987. 

be in such form as may be prescribed : 

ntinn r - . ' 



such president or member. 

president or the member aforesaid was decla~ed elected, 

not, from his office : 



(61 The president or the member who stands r c d k d  
b d w  tws section shall not be eligible for election to the &e of of tl 
+&h. president or member tor a period of six years from the date of mak, 
.declaration under sub-section (3). enqu 

sl-lbs. 

(7) The Government may make rules for the purpose 01 a d~ 

#vhg &ecb to the pro~.~sions of this section including the manner d his ( 

hbldiig the referendum.". 
I 
I 

, 3. Inqrtion of new section 151-B in Tams Nadu Act X X X V  of 
/958,-After section 151-A of the principal Act, the following 
d o n  shall be inserted, namely :- 

"1.51-B. Special provfsion for recall 9f cllairmart b y  voters in 
q-rcfrrehdun* to be held.-(1) Notwithstanding anything contained 
'in &is Act or in any other law for the time being io force, if a 
representation in writing signed by not less than one-fourth of the 
.vptep, in any panchayat union- in the case of chairman, alleging 
tbat #c chairman is corrupt or has otherwise abused his position as 
c h i b a n  and that he should be recalled. is presented to the election 
authority, such election authority shall verify the genuineness of the 
signatules in Be said representation within such timc as may be 
priesmibed. The said representation shall contain the grounds on 
the basis of which the allegation as aforesaid is made and shall be 
in, such: f ~ r m  as may be prescribed : 

Provided that the verification OR the genuineness of the 
signgtutes shall not be less than one L c x t  of the total signatures 
iq+ Qe .enresentation : 

Prcbvided further that no such representation shall be enter- 
t&e@ if it is made either withill six rnanths from the commerlcement 
df; or within six months bcforc the expiry of, the term of office of 
suih chairman. 

, 
Explanation ].-For the purpose of this section, the expression 

'f.yutersW shall mean those persons who were under section 36-A 
aaeitled, to vote on the date of the election in which the chairn-)an 
aforesaid was declared elected. 

Expbnation 11.-For the purpose of this section, ' the election 
au&otityt shall mean an officer of the Rural Dcvelopment Depart- 
Gi, wt Wow the  ran^ of Divisional Development Office 
_ d p l I "  ~mnc,ulprpd h x r  tho c n x ~ p m m m n +  ;r? A i o  LahalC' 

L 

have 
the 
and 
the 
doe5 
cont 
accc 

fina 
COUl 

! inju 
1 bcir 

shal 
2 p, 
sect 
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(2) On receipt of the representation and 
the signatures under sub-section (I), the electi 

make an enquiry in such manner as may be presc 
enquiry the election authority is satisfied that 
substantially true, the election authority &all h 
a decisio~l whether such chairman should 

Provided that in such enquiry h a  chai 
reasonable obportunity of being heard. 

(3) If in such referendum the majpr 
have actually exercised their vohq favours th 
the election authority shall declare that the 
and thereupon the office of the chairman 
the majority of the voters who have ictpally exercised theG. 
does not favour the recall of the chairman 
continue in office and the election authority 

\ 

(4) The referendum held in respect of . such chairman 
be final and no Wtrther referendum in respect of such chairman 
'be held during the remainder 08 the term of his office. 

(5) The declaration made under sub-sectlon (3) 
final and no such declaration shall be lable ta be questioned ,in','myJ'. . 
comt of law and no court shall grant any permanent or . tempom I- 
injunction or make any order restraining any proceeding which is :- 
btmg or about to be taken under this section. 

.e 15- 3 
(6) The chairman who stands redled under this sedibn ?: 

shall not be eligible for election to the office of such chairman fbr or l.' d$ 

six years from the date d declaration under . sub- . . & ,  

(7) The Government may makZ rules for th8 purposs of ' 
giving effect to the provisions of this section including the manna 
of holding the referendum .". 

- .  
(By order of the Governor) , -.. 

S. VAmVELU, , ? C  . 

~n Com~rti.rsioner and Sccretar,~ to Go~wnmknt, 
Law Departmen f . t 

tt- d 
57: 

>I9 ' 6; 
' , &$ 

. * . ,, #fiJ 



VAlKASl 31, SUKLA, THI 

An Act further t o  aw%d the Tamil Nadu Panohayds Act, 19!58.. ' - . 'J 

(2) It shall come into force at mce. 

3. In section 12 of the principal Act,- 

'' Provided that if among the .members of a ~anchnyat union- 
council, there are no women or members of t3e Scheduled Castes or Scheduled" 
Tribes or the number whether of women or of the members of the Scheduled 3 

Castes or Schedded Tribes is less than three, the panchayat union c o m d  ' - , . 
may ro-cpt such number of women or members of the Scheduled Castes or - 
Scheduled Tribes as may be necessary to ensure that the council includes three . 
women and three membem of the Scheduled Castes and Scheduled 'l'ribes: 

Provided further that no person shall be co-opted under the AM- 
proviso unlcss he has completed twenty-one years d age : 

Provided also that iP, among the members bf a panchayat union 
council, there is any uoman belonging to Scheduled Castes or Schqiuled 
Tribes, as the rase may be, then for the purposw of reckoning the number d - 
-__  _ -, ,- A-. . r LO 1 





-. .a . _ --,,..:--R :., ropt;nn 6 of the Tamil Term of $&of 

on the a i d  &ate. 

(2) 'Every vacancy occurring in the otaee of co-opted membe. and 
nominated qrembem of the p h a y a t  maim councils under . -%-section (I), 
shall be filled up in F- with the provisians of the principal Act, as 
mended by this Act. 

-*.nil Nadu ~ c t  14. ~b Tamil Nadu panchayate (Amebdmcnt) Act, 1987 b hereby 
re@&. t p<!"j, 

(By madg of Sac Governor.) -L .- i -$k il . 
, ; .*? 

I* 

i: 



I8(la I.  r . TAMIL NADU GOVERNMEN? GAZETTE EXTRAORDINARY - 
_ .- - - ___-_-__..._- -.-I - .-- 

bi - - . a t  . . .,- Tha fol:owing &t of h e  Tamil Nadu Legislalivc Assembly rewived the 
m t  d the Governot on the 17th November 1989 and is hereby pabliished 

m- ,. . 
for general infornation, :- : ,. .- ' 

L ;r 
ACT No,' 31 OF 1989. .$ : 

f 'i: 
I :  

! .  An k t  further to ur lend the Tmil Nadu Panchayais Act, 1958. 
i 4 

Ba it enacted by the Legislative Assembly of the State of Tarnil Nadu in the Fortiath 
Y& of the RepubLic of h d i a  as follows :- 

1. (1) This Act may be called the  Tamil Nadu Panchayats (Third Amendment) 

(2) it  shall come into force at once. . --. - 

2. In the Tamil - N&II Pan~hAws 'Act, 1958 (hereinafter referred to as the .-:. - 
h a d n n o f  mW prinupd Act), after-=tion 12, rhq follbwhg section shall be inserted, nameIy :I- 

d o n  %A. , ,  . . . . , .  . ' .I.+-& - . 
- . , 

', . .. . - . . . . "12-A. Duration of p a ~ h a y a r ~ .  and punchayat miort councils.-(l] Every pan.. , 

chayat unless sooner dissoIved or superseded and every panchayat union council 
unlm sooner dissolved, shall continue for five years bcgbnbg a t  n v n  on the day 

. , on wbich the ordinary. v a m c i s  occur and no longer and the expirstron of ththe said 
period of five years s h d  operate as a dissoIution of the paa~hayat and pacbayat , 

. . union wunciI. j 

(2) Where a panchayat is dissolved or superseded before the expiration of 
the said p d o d  of five years aud no direction has been issued under sublause (i) 
of s law (a) of sub-se~tion (2) of section 154 or where a panhayat union council is 
disolv& beforc the expiration of the said period of E/e years, election to cons- 

...timte such pznchayat or reconstitutio~ .ar-such palichaya1 &on council shall be 
compIetd in ::ccordance with the provis~ons of section 154 or? as the cw may be, 
wlltl~l 1 5.5 :L:, \&14111 I ~ R  IlliLY bc, nqd in any ease before the expuation of a perid of 
slx nrilntlls l;-rli:i 1110 cl: ifsl  err iuub Liissolutio~t or, :is t11e~ l~c  may b, s u p e m i o n  : 

-. I1 I ? ,  . , . 
r . t  . i 

~rovidcii that' khcro' a ~arjhayar is dkmlved or superseded or p&hayat union council.-is dissolved, ~ t h U  SLY v ~ f h . ~  before the expiration af.thei@&od 
offivey&s, it shall not be necessary to hold any elcction .to svch ipan&ayat 

I.. . . ..- or to recod~liluie $uch pgd.~bayit mon  council." 

. ~mendmrrr*f ' :- 3. lh section L5 of the principal Act, for subsection ( 3 ) ) ; l l t ~ ~ , - f d l ~ h ~  =b. .. -15. I; ~ c t i o n  shaU be subsCituCed, namely:- 

\< ' ' 

"(3) dr nearly as may be, thirty pa cent of the tdtdik%& bf&{$'iu every 
panchayat shall be, rswvcd for women and ,the larpsctor rnay,&am tima lo- the,  
specify in a & ~ ~ ~ ~ e  . with': ~~cEi"kd8s' as may be' $I!&s&$&, t'hb:;$pdr jn 

'Wpect of which women are to be . , ,  

' .  . . . 1 
Amendm4PL' 4. In section 17 of the prhicipal Act,- 
of 'sacdon 17. . . ! 

I 
(I) in,,subsection (11,. tha.proviso shal18be omitted ; 

il'l in, iubmtion (21.- 

:51 h * . c h = y  %&35s :->_Y - - - ,  & - 7  -* gx - 
-T. * 2 s:='t : 

3 2  * :-:xkx h &-.& 

- . -  

-d . 3, h szx ?,TI 3: ft2 3:- it %-=?t> SL *- & :+ 
sdon51). omiaob 

a d m t n t  of 6. In section 36-A of the principal Act, h sub-section (3), the proviso shall be 
r.e@>n yf-A4 omitted. 



. . -. . - - . , . . . , 

(b) the improvement of the fiaances of panchayats and panchayat union 

10. In section 154 of the prmapal ~ c t , -  

$1) in s u b t i o n  (I),- 

@) in clause (b), - 
(i) for the expression " one year " the expression " six montbs " shell 

bz substituted ; 

(-) after the expression " with effmect from ana ther spmi6od date ", the 
expmion " wbich shall be witbin a period of six months from the d ~ t e  of such 
supersession " shall be inserted ; 

[ii) the proviso shall be omitted. 
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C.. - .l. '. ; 
, .  11. Ln section 155 of the principal Act,- 

of %w..s .  1 

(l) in sub-seci ion (I), - 
(a] in clausc (b), for the expression "one year ", the expression "six 

months'' sball be substiluted; 

{b) the prcviso shall be omitLed. 

(2) in rubmijon (21, the cxprrrrion " (erd~ Cing r bc proviso tl~ercto)" 
shall be omitted ;: 

a in subsection (4-A); the expr asion '' or tho proviso to that clause " 
&id ba omitted ; 

(4) in su-on 0, for the e x p k i o n  "and their term of office shall 
expire in such year and w such clate as the Government may W, the expresEioa 
" and they ahnU hold their only fqr the remainder of the period for which the 
dissolved pmchayat Mion council *odd bave continued u n d q  subsccrion (1) 
of se~tion 12-A, had it not been dissoIvedm shall be s ~ b s t i t u t e d . ~ ~ ~ ~ & $ ( , &  

(By ' order of .the Governor) 
i' 

P. JEYASIKGH PETER, , 

Sccrmvy 10 Gu~wr~r~nent, Luw Dep1utntenl. 





The follcqwing Act of the Tamil Nadu L&d&ivei Assembly received the 
assent of the Governor on the 18th July I991 and iq hereby published for general 
information :- 

AC% No. 20 OF 1991. 

An. Act fuvtifier to a?,tsnd the Tank4 Nadu Panchayats Act, 1958. 

RE it enacted by the Legislative Assembly of the State of Tamilhrdu in the 
Forty-second Year of the Republic of India as follows: - 

1. (1) This Act may be called the Tamil Nadu Panchayats (Second Amend- 
ment) Act, 1991. 

(2) It shall come into force at once. 

2. In section 1'0 of the Tamil Nadu Pmchayrtds Act, 1958 (hereinafter 
f referred, to as the principal Act), in m-on (3), for the praviso, the 

. following proviso shdl be mbstituted, namely:-- 

" provided that the strength of the penchayat as notified under wbaxtion 
(1) or as altered by notification under sub-s2ction (2) shall 'be deemed to be 
increlstd by such number as may be co-opted under sub-section (3) of 
section 15. ". 

3. In section 12 of the principal Act, in sub-section (1) ,- 

" Provided furthkr that no person shall be co-opted under the first 

(2) after the third proviso, the following proviso shall be added, namely :- 

" Provided also that no person shall he co-opted under the &st pro- 
viso unless such person has aptitude for rrral development and possesses such 
other qvalifictition as may be prescribed. " . 

4. Ln sectibn 15 of the principal Act ,- 
~. 

I. , "(3) Among the eiected members of every panchayat, there shall be, 
I' as ,nearly as may be, thirty per ~ e n t  representation for women and if su$cient 
number of women are not elected to that extent in any panchayat, the Panchapt 
may co-opt such number of women as members as may be necessary to ensure 
thdt'there is thirty per cent representation for women in that panohayat : 

Provided that no woman shall be co-opted as h member under this 
sub-section unless her name appears in the electoral roll for the paa&ayat and 

' she has completed twenty-one YeslrS of age : 

provided' further that no woman shall be co-opted as a member under 
this sub-section unless she has aptitude for ma1  development and possasses such 
other qualifications as may be prescribed : 

(A Group) 1V-2 EX. (343:-2 



Amendment 
of sectioa 23. 

Amendmeat 
of section 24. 

Amendmot 
of section 25. 

TAMIL NADU* GOVERNMENT GAZETTE EXTRAORDINARY - 
Provided also that for the purpose of reckoning the number of women 

to be co-opted under this sub-section as members, the number of women belong- 
ing to Scheduled Castes and Scheduled Tribes elected to a panchayat shall also be 
taken into account. 

(3-A) Every co-opted member shall, have all the rights; powers and 
privilages of an elected member. "; 

(3) in sub-section (4)- 

(a) for the expression "sub-sections (1) and (3)", the exprossiola 
"sub-section (1)" shall be substituted ; 

(b) for the expression "~chduled Castes, Scheduled Tribes or 
women", the expression -"Scheduled Castes and Schcdubd Tribes" shall be 
substituted. 

- 5. In section 17 of the principal Act, - 
(1) in sub-section (3),-- 

(i) in clause (a), for the words "an elected member", the words "an 
elected or co-opted member" shall be substituted ; 

(ii) in clause (b), for the words "alected" occurring in two places, the 
words "eleoted or co-opted" shall be substituted ; 

(2) after sub-section (4), the following sub-section shall be added, namoly :- 

"(5) Every woman co-opted under subsection (3) of section 15, shall 
hold office only for such period for which she would have been entitled to hold 
office, if she had been elected at an ordinary election or at a zoasual eledion, 
as the case may be.". 

6. In section 23 of the principal Act, - 
(1) in sub-section (I), for the words "qualified for election"; the words 

"qualiiied for 'election or co-option" shall be substituted ; 

(2) in sub-section (2), for the words "before or after an election", the words 
"before or after an election or co-option" shall be substituted. 

7. In section 24 of the principal Act, after the words "in any election to 
which this Act applies", the words "or from being co-opted as a member of a 
panchayat or panchayat union council" shall be inserted. 

8. In section 25 of the principal Act;- 

(I) in sub-section (1), for the words "disqualified for election", the words 
" d i s q d e d  foi election or co-option" shall be substituted ; 

(2) in sub-section (1-A), for the words "disqualified for election", the 
words "disqualified for election or co-option" shall be substituted ; 

(3) in sub-section (2), in the opening paragraph, for the portion beginning 
with the words "A person" and ending with the words "he is", the following 
shall be substituted, namely:-- 

"A person shall be disqualified- 

(i) for election as a member if, at the last date for filing of nomination 
or at the date of election, or 

(ii) for being co-opted as a member if at the date of co-option 
he is". 



Q Tn section 27 of the principal Act, in sub-section (I),- 

(1) for the words "he shall be restored to office for such portion ' d tbo 
period tor which he was elected", the words "such person shall be lastored to 
office for such portion of the period for which such person was elected or 
co-opted" shall bo substituted ; 

- - 
131 fnv tha wards "anv w o n  elected", the words "any person elected ,a, a"& --- ..---- - - 

or co-opted" shall  be^ substituted. 

10 :1r section 28 of the priscipal Act, in sub--ion (1). for the words "who 
has been elected as a member of a panobayat",the wordJ Uwho has been eleoted ot 
cd-opted as a mx~ber  of a panohayat" shall be substituted. 

1 1. In w~tion 178 of the priqaipal Aot, in sub-section (2),10l ClauSe (iii), the 
followin8 &use shall be substituted. namely:- 

&. (iii) I to & period within which the pchay& m y  o~cptl women m 
the period within which tlw panch&m imiam, coaqcd ms~. opopt women and 
nuemballs of the lsoheduled Castts and .El&duled Tribm ; ". 

..oeadjoent ot 
section 178. 

D 
?, 
t l .  . , . (By oder of the Governor. ) 
b .  
I 

P,. 'JEYAWNQH PEFBR, . 
Secretary to Gdvernment, Law Department ., ' 
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I 

'j.11~' lollo\~insc Act of thr Ti~mil Natiu Legisbtive Assembly rccfiivccl the  
i ~ s ~ k i t  (,I' ~ l l t :  (;ov!.mor 011 rhc: 12th .June 1992 ancl is h c r e l ) ~  j~llblisl;llctl for 
gencvnl i n f + o ~ + ~ ~ ~ t ~ t i o i ~  :- 

.\C:'l' Wo.  Z7 OF 1992. 

.I ,, - 1 ~ ~ 1  f ~ t r : / i c ~  to ct~rrcrzd the Illairti1 iVad9c Y n ) b c ~ ~ n ~ o ~ s  , l c l ,  I!):d'. 

I1E it cnac-ted by thc J,egiql;lative Assc~nbly o l  the Statc of 'J',llnil ?r'n~lu in tR<: 
Forty-third Year ol' the Iicpublic of lnclia as follons :- 

I.  (1) This Act may be ~al lcd  the Tagnil Nado Pnneha~~ats  (.\n~endment) S h ~ ~ k m e n a ,  
Apt, 19'32. t ~ ~ t t  

(2) I t  shall come into force on the 1st day oC July 1'392. . 
2. hi section 115 of the Tamil Nadu Panchay~ts  Act, 1958 (hereinafter A m ~ ~ n ~ l ~  

rckrred to as the principal Act),- 

(1) in sub-wtion (I), for the expression " a local c e s  at thc rate of 45 
nay@ paise on every rupee of land revenue ", +lie exprcssio " 3, local cess at - f the rzte of one rupee on eveiy rupee of land revenue " sha 1 be substituted ; 

(2)  in sub-section (4),- 

(i) in clause (a), for tlie words " a sun1 representing fo:~r-ninths of 
the prclcceils ", the words " a. sum representing bn-enty per cent of the proceeds " 
shall be substituted ; 

(ii) for clauses ( b )  and (c), the following clause shall be substitnteci, 
namely : - 

" ( b )  Out of the proceeds of the local cess collected jn every pan- 
chayat development block, a ,um reprcsenting seventy-five per cent of the said 
proceeds shall be credited to the town palnchayab fund and the village pan- 
chayat fund in such proportion as may be determined by the Government.". 

3. In section 116 of the principal Arb for the words " shdl not esreed fi:ys22:: !, 
two rupees and fifty paise on every rupee of bnd  revenue ", the words " &all 116. jv' 
not be less than five rupees and not more than ten rnpces on eTTcry rupee of 
land revenue " shall be substitutcrl. 1. 

4. 111 section 136 of the principal Act, in clause ( i  j ,  for the \\orcls fourt Amendment af 
n i n t h  ", the words " t~vcnty per (dent " shall Ile sultstituted. section 136, i 

(Cy order of the Co\rcmor. ) / 

1 

MI). l S U l L ,  
Secretwy to Gouer~auwrrt, Law Deyarl~iicltt. 

L ii 
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